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LOK SABHA. DEBATES __.. . 
1 

LOK SABRA 

Monday, December '1, 19861 Agrahaysfta 
10. 1908 (Saka) 

The Lok Sabha met at 
Eleven of the Clock 

[MR. SPEAKER in the Chair] 

[English] 

RE : SITUATION IN PUNJ.&.B 

SHRI PRATAP BHANU SHARMA: 
What bas bappeped in Punjab is a very 
serious matter ... (Interruptions) .The Home 
Minister' should come out wi~h concrete 
proposals about Punjab .• (Inte"nptions) 

SHRI BHADRESWAR TANTI : The 
Home Mmiste,. should resign .. . (Interrup-. 
tlons) 

DR. DA IT A SAMANT : What is the 
kGovernment and what are we doing ? 

(Interruptions) 

[ Trans/ation) 
MR. SPEAKER. : Mr. Da\ta~ 1 know 

and understand your agony. I am also 
very much troubled. Any human being, 
having the right to be called so, will be 
pained. Only a devilish and a barbarous 
man can laugh at it and no one else. We 
know it and we have brought up the matter 
several times. I think, howsoever much we 
may condemn, it would still be inadequate. 
Perhaps you ....... (Interruptions) •...... why 
don't you listen ... (Iwterrllptions) ...•. sit 

. dow!'_ . • (Interruptions) .....• 

MR. Ajay Musbran, why are you 
iaterrupting .. . (Interruptions) ... Mr. Jain, sit 
de WD, •• (Interruptions) ••• 1 am listeniDS· 

2 

(English] 

I am saying something. Why do you 
not listen? tlnterruptions) This is what I 
am also saying. It is not you '\Jone who 
are saying this . . (Interruptions) 

[Translation} 

SHRI RAMSWAROOP RAM 
peop} e are being massacred. 

The 

MR. SPEAKER ~ I know and that is 
why I am, failed with a"gony. I can 
a pprecia te your sentiments and I think 

._ everyone is equruly agonised and anyone 
who has an iota of compa~sion in his 
heart and is fit to be called a human ·ueing 
must be worried about this matter. You 
are getting excited, and it is quite 
genune .. . (Interruptions) ... Whatever you say 
I 'YilJ get that done in this House, there is 
no difficulty in that ... (Interruptions) Please 
listen to me. Whatever you say, in which-
ever way you say it, and if .you want I can 
requ~st the Home Minister ... (Interruptions). 
Order, Order. When I say something, yOU 
should listen to that. Shri Ramswaroop, 
perhaps you have not witnessed, what I 
have. I have seen a lot with n1Y own 
eyes and heard a lot as wen, and it is not 
second hand info"rmation. I have witnessed 
bome~ being built and being destroyed as 
well. I have seen children being killed, 
infants being snatched away from their 
mothers, women being widowed, women 
being stabbed and the. same situation is 
being created once again. Obyiously, my 
heart is filled with ,agony. If you want, I 
can tell the Home Mini-ster to make a 
statement and get that discussed; wha~ever 
you suggest, I aID prepare~ to do ..•..• 

(Interruptions) 

MR. SPEAKER : Whatever you want 
to be done, I wi)) get that done. 

Unterruptions) 
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[English] [Transiotion] 

MR. SPEAKER: I will ask the Home SHRl HARISH RAWAT Mr. 
Minister 00 behalf of you .....• 

(Interruptions) 

[Tran5iation] 

MR. SPEA KER You can say it, it is 
for you to ask for a statement. 
Subsequently whatever action is taken that 
is bis responsibility. 

(Interruptions) 

MR. SPEAKE& : Mr. Home Minister. 
you will make a statement, and after that 
we··· ••. 

•• • (Interruptions) ••• 

MR. SPEAKER: Do you want a 
discussion today? .. 

(Interruptions) 

Mr. SPEAKER : Is it all right. 

(Interruptions) 

[English] 

MR. DIN~SH GOSW AMI : Let the 
Home Minister make a statement. 

(Interruptions) 

[TranslationJ 

MR. SPEAKER YO.1l will provide a 
solution, will you not ? 

(Interruptions) 

MR. SPEAKER: Lets do it in this 
way •••.•• 

(Interruptions) 

[English] 

MR. SPEAKER: Mr. Home Minister, 
wil1 you make a statement at 4 O'C)o~ 

and we shall ..... . 

(Interruptions) 

SOMB HON. MEMBERS No, DO. 

Speaker, Sir, the Home Minister is present 
here, Jet him say wha tever he wants to say. 
Now is the tIme to take some action ... 

(Interruption ) 

MR. SPEAKE~ : You say that some 
action ... 

(In terrupiions) 

MR. SPEAKER : ActiOn will be taken 
only wben ..• 

(Interruptions) . 
MR. SPEAKER: Order, Order ... 

(Interruptions) 

MR. SPEAKER: What action should 
be taken ... when certain action is taken you 
will be intimated about that. 

(Interruptions) 

SHRI NA.RESH CHANDRA CHATUR-
VEDI : We want action and not speeches. 
We have been waiting for some action in 
resard to Punjab for the past two yeaN. 
(Interruptions) 

MR. SPEAKER : What steps do you 
want to be taken ... will you give them some 
time or not? 

(Interruptions) 

MR. SPEAKER : We will tell .••..• 

(Interruptions) 

THE MINISTER OP HOMB 
AFFAIRS (S. BUTA SINGH) Mr. 
Speaker, Sir, today the House and 
th.! entire country bhares the arief and 
whatever you have said is the expression of 
the feelings of the whole of the nation .•• 

. (Interruptionrl 

. [English] 

AN "HON: MBMBER : What action? 
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[Translation] 

SHRI .AJA Y MUSHRAN : We do not 
want any speeches, we want action ..• 

(Interruptions) 

S~RI HARISH RAWAT : Let us hear 
what action you are going to take .....• 

[English] 

KUMARI MAMATA BANERJEE 
Dismiss Barnala Government. 

(Interruption.~) 

[Translation] 

SHRI AJA Y MUSHRAN It is 
(Interruptions) essential to take action ..• 

t 
S. BUTA SINGH: Mr. Speaker, Sir, (Interruptions) 

as I ba,d just ...•• 

(Interruptions) 

SHRI N.\RESH CHANDRA eRA 1 UR· 
VEeI : Thousands of lives have been' lost, 
thousands of familias have been ruined ..• 

(/nterruptionl) 

SHRI HARISH RAWAT : You have 
given them sixteen hours time which is 
already on the high side. 

(Interruptions) 

You ha~e given sixteen hours to the 
Punjab Government which is already ~n the 

~. BUTA SINGH The hOD. high side. 
Members' 

(Interruption~) 

SHRI HARISH RAW AT : They are 
challenging the whole country, what are 
we doing, we are indulging in speeches ..• 

(Interruptions) 

S. BUTA SINGH: Mr. Speaker, Sir, 
hone Members. One second please ... ~ 

'(Interruptions) Mr. Speaker, Sir~ the rage 
seething in the hearts of the hone 
Members ..• 

(Interruptions) 

SHRI NARESH CHANDRA CHATUR. 
VEDI : The events in Punjab may have 
serious repercussions in the whole of ~he 
country therefore, I .. 

(1nterruption!) 

S. BUTA SINGH : Mr. Speaker, Sir, 
the ·hon. Members are very angry and 
agitated .. . (Interruptions) I want to inform 
the House that the Chief Minister of 

, Punjab has been summoned and he will be 
arriving soon. 

(Interruptions) 

SOME HON. MEMBERS No, no. 

(Interrupt ions) 

Mr. Speaker, Sir, what is the use of 
having such a useless person in that 
position? .. 

[English] 

S. BUTA SINGH Sir, I was just 
submitting that we have called the Chief 
MlOister of Ptlnj.1b and tn the day ..• 

(Interruptions) 

Sir, as directed by you ..•..• 

(Interruptions) 

Me. Speaker, Sir, I have just now said 
that we have c'lUed the Chief Minister and 
during the day I will make a statement on 
the subject and Sir, yes, I agree with the 
hone Members; it will not be only 
discussion ..• 

(Interruptions) 

MR. SPEAKER : He is say ing, it will 
not only be discussion, but action. That 
is what he is saying. 

, (Interruptions) 

AN HON. MEMBER. : What action 
will he tbke "l 

( 'nterruptions) 
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AN HON MEMBER·: We do not 
believe in the st'atement. No action has 
been taken. 

(Interruptions) 

[Translation] 

SHRI HARISH J,tA W AT: It is of no 
use to say such things. If you really 
want to say something then tell us what 
action you are going to take. 

[Eng1i5h] 

S BUT A SINGH : Sir, let me make 
it clear that the Government has ... 

(Interruptions) 

MR. SPEAKER: Let him say. 

(Interruptions) 

MR. SPEAKER : Order. Let us see ... 

(Interruptions) 

[Translation] 

MR. SPEAKER : Just listen to what 
he says We can discuss it later on. 

[English] 

S. BUT A SINGH: Sir, as I was 
saying, the Government fully sb'ues the 
sentiments of the august House, Jully 
shares tbe agonies of tbe Members. 

Sir we will make a statement in the , . 
day and also after hearing the" views of 
the House the Government wHI take action 
keeping in view the situation in Punjab, 
Sir. 

(Interruptions) 

[Translation] 
& 

SHRJ HARISH RAWAT : What could 
be worse '1 

(Interruptions) 

SUR I JAODISH AWA~THI : We dlJ 
not want the Puujab Government e~en for 
a minute any more. 

(Interruptions) 

[Englilh] 

KUMARI MAMATA BANERJEE: He 
will not take action. Sir. Dismiss the 
Barnata Government. There should be no 
discussioD~ Sir. Take action. (Interruptions) 
Sir, dismiss the Barnala Government 
immediately. 

DR. DATTA SAMANT 
Home- Minister should resign. 

(InterruptiQns) 

Sir, the 

SHRI S. lAIPAL REDDY The 
Home Minister should resign. (lnterrup-
tiops) 

_ MR. SPEAKER : Sit down. 

(Interruptions) 

MR. SPEAKER : It is all right. You 
have expressed your anguish. Now, let us 
see "'hat is the result. Mr Ajay Mushran ... 

(/nterrupi ions) 

MR SPEAKER: He has heard; he 
has witnessed; I think, he can visualise ..• 

SHRI PRA TAP BHANU SHARMA 
On 2nd October, an attempt was made on 
the life of the P.M. He made a statement. 
Again he is repeating the same statement .. 
(Interruptions ). 

MR. SPEAKER : Mr. Bhanu, you 
take your seat. Sit down. 

SHRI PRATAP BHANU SHARMA: 
What action has been taken Ilgains t the 
terrorists '1 

MR. SPEAKER : Sit down. 

(Interruptions) 

MR. SPEAKER : Take your seat 
now. 

SHRI DINBSH GOSWAMI : There is 
utter fail¥re. The Home Minister should 
resign. 

MR. SPEAKER : Now, let \is lee 
what action he proposes. 

(lnte rrup tions) 
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MR. S'PEAKER 
do '? 

What else cat» you 

SHRI HAR ISH RAW AT: Nothing 
less than th~ dismjssal of the Punjab 
Government. 

(Interruptions) 

KUMARI MAMATA BANERJEE : 
You please adjour.n the House. Let the 
Home Minister come with a statement. 

(Interruptions) 

SHRI S. JAIPAL REDDY You adjourn 
the House. 

(Interruptions) 

KUMARI MAMATA BANERJEE 
Please adjourn the House. The Horne 
Minister must come with action. Adjourn 
the-discussion. 

(Interruptions) 

The Home Minister must ma\re a 
statement at 2 O'Clock. 

SHRI SHANTARAM NAIK The 
Home Minister must make a statement at 
20'Clock. 

SHRI S. J AIPAL REDDY: Adjourn 
the House. What action have you taken '? 

(Interruptions) 

SHRI HARISH RAWAT 
action. 

We want 

SHRIP.R.KUMARAMANGAlAM 
We want action. 

SHRI AMAL DATTA : You adjourn 
the House and call the leaders to your 
Cbamber. 

(Interruptions) 

SHRI S. JAIPAL REDDY Where is 
the Pnme Minister? 

(Interrupt ions) 

PROF. MADHU DANDA\tATE : The 
Prime Minister is the Leader of the House. 
He is not present here. The Prime 

Minister should be present to explain the 
situation. We would like to bear the 
Leader of the Hous~. 

<lnterruptions) 

, MR. SPEAKER : Look here Without 
discu~ion, should we do like this '1 

(Interruptions) 

MR SPEAKER: If YJU do not sit 
.down ... 

(Interruptions) 

MR SPEAKER: It is Dot going to be 
ruffianism. 

( lnterr!'ptions) 

MR. SPEAKER : How can YOU 
know ... 

(Interruptions) 

MR. SPEAKER : It is your risht. I 
admit your sentiments. I sympathise ~jtb 
them. - But there must be a way-out. The 
Prime Minister is here. But, if You do 
not listen, then what can I do ? 

. (Interruptions) 

MR. SPEAKER : I adjourn the House 
for half-an-ho1.lT. 
11.27 brs. 

The Lok Sabha . then adjourned till 
Twe Ive 0/ the Clock 

WRITTEN ANSWERS TO QUESTIONS 

[Englsih] 
Mining Survey in East and West 

Godavari Districts 

*386. SHRI SRIHARI RAO : Will the 
Minister of STEEL AND MINES be 
pleased to state : 

(a) whether· th~ National Mineral 
Development Corporation Geological 
Survey of India has undertaken a survey 
programme in East and West Godavari 
districts of Andhra Pradesh; and 

(b) if so, the details of tbe survey? 
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THE MINISTER OF' STEEL AND 
MINES (SHRI K. C. PANT) : (a) Yes 
Sir. 

tb) Both, East and west Godavari 
distriGts of Andhra Pradesh were covered 
by Systematic Geological. Quaternary 
Geological and Geomorbologica' mapping 
along coastal areas. Occurrences of min e-
rds like graphite, turgsten ore, bauxite, 
clay and. limestone were recorded as a 
result of these surveys. 

The economic viability is yet to be 
established. 

Cases Against Recruiting Agents for 
Sending Jobseekers Abroad on Fake 

Documents. 

*387. SHRI THAMPAN THOMAS: 
wiJl the Minister of LABOUR be pleased 
to state: 

(a) the number of fraud and cheating 
cases that have been registered against 
the recruiting agents for send ing people 
abroad (upto june 1986) ; and 

(b) the numb~r of job seekers who 
have been sent back from Gulf countries 
for want of valid (ravel documents '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA): (a) As per information 
available, 1191 cases of fraud and cheat-
ing have been registered since 1 983 to 
June, 1986. 

(b) 9761 job seekers have been sent 
back from the Gulf countries for want of 
valid travel documents since" 1983. 

[TrQfts/ation] 

Promotion of Horticulture in Hill 
« Areas 

*388. SHRI HARISH RAWAT: Will 
the Minister of AGRICULTURE be 
pI ased to state : 

(a) whether any comprehenslve s~heme 
is being framed to promote horticulture 
in hill areas of Uttar Pradesh; 

~, if so, the details thereof; and 

(c) whether any Horticulture Research 
Centre is proposed to be opened in Bny of 
these areas under th~ scheme '1 

THE MINISTER OF AGRICULTURE 
(DR. G. S DHILLON) : (a) Government 
of Uttar Pradesh bad sent a project for 
horticultu~e development in hill areas with 
World Bank assistance. The Project has 
been examined by World' Bank which 
suggested certain revisions. The Re\ ised 
project is yet toile received from the State 
Government. 

(b) and (c). Do not aric;e. 

[English] 

Setting up of ICAR Institutions 

*389. SHRI H A. DORA ': Will the 
Minister of AGRICUTURE be pleased to 
state: 

(a) the number of research iustitutions 
proposed to be set up under the Indian 
Council. of Agricultural Research during 
1986 .. 87 ; 

(b) the al10ca tion made for the above 
purpose for 1 9 d 6~ 8 7 ; and 

(c) whethsr funds alJocated for the 
purpose are sufficien t '/ 

THE MINISTER OF AGRICULTURE 
DR. G. S. DHILLON): (a) No leAR 
Institute is proposed to be set up during 
1986-87. 

(b) and (c). Do not ar ise. 

Land Declared Surplus for Distribution 

*390. SHRI RAMASHRAY PRASAD 
SINGH: 

SHRI BANWARI LAL 
PUROHIT: 

Will the Minister of AGRICULTURE 
be pleased tb state: 

(a) the area of farm land declared 
surplus according to ceiling laws; 
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(b) whether it would be available for 
distribution ; and 

(c) if so, when '? 

THE MINISTER OF AGRICULTURE 
DR. G S. DHILLON): (a) According 
to information received from the State 
Governments and Union Territory 
Administrations, an area of 74,' 4,605 
acres has been dec1bred surplus under 
different ceiling laws; 

(b) and (c). Out of 74,54,605 acres 
declared surplus, 43 .. 36,512 acres have-
already been distributed to eligible bene-
ficiaries ; 3,69,057 acres of land have been 
transferred/reserved for public t>qrposes ; 
4, 24, 085 acreS of land are considered 
unifit for cultivation; 14,53,271 acres of 
land are involved in litigation and $,20,5)9 
acres cannot be distributed due to 
miScellaneous reasons. The net area avai-
lable for distrIbution is repo~ted to be 
3,51,171 acres. 

States have been advised to vigorously 
monitor the progress of distribution of 
surplus land and complete It as early as 
possible. 

[Translation} 
Assistance to Increase Agricultural 

Production in Eastern U. P. 

*391. SHR 1 ZAINUL BASHER : 
Will the Minister of AGRICULTURE be 
pleased to c;ta.e : 

(a) whether Uttar Pradesh Government 
has requested Union Government for 
financial assistance to increase agricultural 
production in Eastern Uttar Pradesh on 
the basis of the interim report submitted 
by the S, R. Sen Committee; 

(b) if so, the amount of assistance 
requested; and 

(c) the response of Union Government 
thereon? 

THE MINISTER OF AGRICUL TUitE 
(DR.. G. S. DHILLON); (a) and (b). 

During the Conf&!tence of the Chief Minis-
ters of Bihar, Orissa, Uttar Pradesh and 
West Bengal held at Patna on 8th January. 
1.986, under the chairmanship of the lhen 
Union Agriculture Mmister to consider 
the recommendations of Dr. S. R. Sen 
Committee on Agricultural Productivity in 
Eastern India, the Chief Mioister of 
Uttar Pradesh bad pleaded (or an addi-
tional provision of Rs. 4500 crores, as 
Cen tral assistance, for improvtlig agricul. 
tural productivity in Eastern Uttar Pradesh 
in the Seventh Plan period. According to 
him, a similar provision would also be 
needed in the Eighth plan period. 

(c) In his inangural speech at the 
conference, the Union Agriculture Minis-
ter pointed out that in the Seventh plan, 
much high er order of resources had been 
earmarked for tbe States than for the 
C;ntre for agricultural development. He 
also caJ]ed upon the States to improve 
the quality of agricultural management and 
make full use of the resources made 
available to the Stale under the Centrally 
Spon~orcd Schemes, He fur .her pointed 
out that the Eastern Srates could double 
the supply, to their farmers, of short-term 
and long-term credit from the banking 
syst&m, if they could enforce credit 
discipline. 

[English) 

Advisory Committee for Air Station 
Leb • 

*392. SHRI P. NAMGYAL: Will 
the Minister of INFORMA nON AND 
BROADCASTING be pleased to state: 

(a) whether an Advisory Committee 
for the All" India Radio. Leh has been 
-appointed; 

(b) if not, the reasons therefor; and 

(c) the steps Government prC'pose to 
take to improve the standard of pro-
grammes broadcast frDm An India Radio, 
Leh'l 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHill A. K. PANJA) : 
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(a) and (b), A Progra.me Advisory 
Committee for A. I. R., Leh has been 

'constituted on 7th May, 1 -l86. 

(c) It is the constant endeavour of 
the" Government to further improve the 
standard of the programmes of Air, Leh 
on the ba~is of the listenet's' reaction. To 
improve the technical quality of tbe 
progtammes, AIR, Leh has recently been 
provided Wfth additional facilitie~ like 
tape decks, uhra portable recorders, 
turntables, etc. 

It is also proposed during the 7th 
plan period to;-

(a) set up a Farm & 'Home Unit at 
Leb; 

(b) augment the morning information 
programme" Aaj Subahh

; 

(c) set up O. B. unit for increassing 
the fie1d based programmes; and 

(d) set up educationaJ broadcasts 
Unit which will cover up school, 
university and adult education 
programmes ; 

with a view to further improvirrg the 
software. 

SaDC!tioD of Housing Schemes By 
HUncO in Maharasbtra 

*393 SARI R. M. BHOYE: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to stJlte : 

(a) the number of schemes sanctioned 
by the Housing and Urban Dev.e)opment 
Corporation in tbe State of Maharashtra; 

(b) tbe names of the towns covered; 
and 

(c) tbe group-wise number of fiats! 
bouse sites constructed/allotted and likely 
to be allotted during the current year? 

'fHE MINISTER OF URBAN DEVE-
LOPMENT (SHRIMATI MOH&IN~ 
KlDW AI); (a) Sin~e itt inceptin, 

Housing and Urban Development Corpora-
tion (HUDCO) has sanctioned S 12 schemel 
upto 31 st October, 1986 received from 
various construction alencies in Maha-
rashtra. 

(b) Names of cJties and towns covered 
by the schemes sanctioned by HUDCO. -

Bombay, Tarapur, Aurangabad, 
Nagpur, Akola, Puna, Nasik, Pimpri-
Chinchwad, Nanded, 1hane, Solapur, 
Ahmednagar, Cbandrapur, Dombivili, 
Latur, MangruJpir, Baramati, Phaltan, 
sirur, Necui, KaJamb:>1i, Ratnagiri, Panve), 
Raised» ~aburi, Malegaon, Yeola, 
Lonavala, Sangli, Wardh!l, Parbbani, Dhule 
Kalhapur, Amravati, Y41vatmal, Buldbana, 
Jalgaon, Raigad, Bh9.ndara, Beed, Ja)na, 
Cadcheroli, Parbhani, Balapur, Sutara, 
Hingoli town, Barshi town, O~manabad. 
Kinganghat, Manmed and Kalyan. 

(c) The number of dwelling units/plots 
santlioned under S 12 schemes is as 
follows :-

Category Dwelling Units Plots. 

EWS 74553 4432 

LIG 661-86 4709 

MIG 27'83 1101 

H1G 11160 161 

other ~4S86 

Total 204268 10403 

Duringthe year 1986.87, HUDCO 
bas sanctioned 19 schemes with a project 
cost of Rs. 20.00 crores and RUnCO loan 
component of - Rs. ] 2.43 crores. on 
completion, this wllJ provide 7337 dweJling 
units (BWS·43 37, Ll0 3000) anO develop. 
ment of 310 plots and 2512 basic sanfta-
tion units. 

• 
Telecast of Malayalam Film on Nationa] 

Ho~k·l1p 

t394. SHRI K. KUNJAMBU : 
SHRI V. S, VUAYARAGHAVAN. • 
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Will the Minister of I~FORMA nON 
AND BROADCASTING be pleased to 
state : 

(a) the name of Malay~m films sbown 
on the national hook-up of poordarshan 
during 1986; 

(b) the amount paid for each film; and 

(c) the criteria for Selecting films to be 
shown on the national hook-up 7 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA) : 
(a) to (c). The particulars of Malayalam 
films sbown on the National Network of 
Doordarshan during 1986 and the amount 
of royalty paid are given below: 

Name of film Date of telecast Amount paid. 

1. Peruvazhiambalam 
(B&W) 

2. Mukhamukham 
(colour )-Premier 

3. Adaminte Variellu 
(colour) 

4. 'Kilipatt 
(colour) 

9.2.85 

11.5.86 

22.6.86 

10.8.86 

Regional language films which have won 
National Award for best films and also 
those which have been shown in the Indian 
Panorama of 1985 and subsequent Indian 
International Film Festivals are eligible for 
consideration for national telecast. if offered 
to Doordarshan for talecast, by the I'ro-
ducers Iright holders. 

Expansion in Cultivation Area of Oil 
Seeds 

*39S. SHRI MULLAPPALLY RAMA-
CHANDRAN : Win the Minister of AGRI-
CULTURE be pleased to state: 

(a) the total area in bectares uuder 
~uJtiva tion of oilseeds , crop as on 30 
September, 1986; 

(b) whether Government propose to 
expand this area or replace it by soms 
other crop; 

(c) if so, the details thereof; and 

(d) the average production of oiJseeds 
per hectare ? 

Rs. 3,75,0.00/-

Rs.6,40,000/-
(Jess 20 % of 
Rs. 8,00,000) 

Rs. S,OO,OOO/-
. t. 

Rs. 5,00,000/-

THE MINISTER OF AGRICUl TURB 
(DR. G. S. DHIt .. LON) : (a) : The total 
area under cultivation of nine principal oil-
seeds in the country during the crop year 
] 985-86 (July to June) both Kharif and 
Rabi was 188.7 lakh hectares. Final esti-
mates of area under kharif irrcluding crops, 
oiJseeds, during the crop year 19S6-87 are 
due from tbe States in February, lQ87; and 
sowings of rabi crops are still in progress. 

(bY and (c). It is proposed to increase 
the area under oiJseeds through adoption of 
sequential and inter-cropping systems and 
diversion of area from low yielding and low 
economic crops to oilseeds. There is DO 
proposal to replace oilseeds by other 
crops. 

(d) The per hectare production of oil .. 
seeds during -the crop year 1985 .. 86 was 
S91 Kgs. However, during 1984 .. 85, the 
average productioA of oilseeds per heclure 
was~684_KSS. 
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Financial Assistance by H UDCO to , 
Madhya Pradesh Projects . 

*396. SHRI AJYA MUSHRAN: Win 
the Minister of URBAN I?EVELOPMENT 
be pleased to state: 

(8) whether Madhya Pradesh Housing 
Board had sent any proposals to HUDCO 
for financial assistance during 1915-86 and 
1986-87; and .. ' 

(b) if so, the proposals approved for 
sanctior by the Housing and Urbap Deve-
lopment Corporation? 

THE MINISTER OF URBAN DEVE-
LOPMENT (SHRIMATI MOHSINA KID-
WAI) : (a) Yes, Sir. 

< (b) HUDCO sanctioned 22 projects with 
a loan assistance of Rs. 13.46 erores during 
1985-86 and 11 projects during 1986·i 7 
(upto 31.10.86) with a loan assistance of 
Rs. 7. 8 ~crores received from the Madhya 
Pradesh Housing Board. 

FnDctioning of Mini Steel Plants 

*397. PROF. P. J.« KURIEN : Will the 
Minister of STEEL AND MINES be pleased 
to state: 

(a) the number of mini steel plants 
functioning in the country at present; 

(b) whether the functioning of these 
plants has been satisfactory; and 

(~) )Vbether there i~ any proposal to 
set up a mini steel plant in Kerala during 
the Seventh Five Year Plan '? 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT): (a) 1 S9 
mini steel plants have been installed in the 
co untO' at present. 

(b) The mini steel pJatJ1s have represent-
ed to the Government that they are facing 
financiaJ problems due to the high price of 
scrap, inadequate availability of power and 
Jow market price of billot~ and have 
sequested for grant of ccn.:essions such as 
a reduction in import duty on scrap and 
excise duty on billets produced by them. 

(c) An application from Mis. Steel 
Industrials Kerala Limited, an- undertaking 
of the Government of Kerala, for setting up 
a mini steel plant has been receiVed and is 
being processed. 

Closing of Central State Farm, at 
Melcbengum, Tamil Nadu 

·398. SHRI A. JAYAMOHAN : Will 
the Minister of AGRICULTURE be pleased . 
to state: 

(a) whether Government have taken a 
decision to close the Central State Farm at 
Melcbengum, Tamil Nadu; 

(b) if so, the reasons therefor; and 

(c) whether Government propose to 
hand over the farm to a co-operative 
society in order to safeguard the interests of 
the .employees and the agricultural workers "l 

THE MINISTER OF AGRICULTURE 
(DR. G. S. DHILLON): (a) snd (b). As 
the Melchengum farm has been funning in 
loss for many years, Government are exa-
mining tbe issue of cJ.psing this farm. No 
final decisiC'n has yet been taken. 

(c) Does not arise. 

Construction of Buildings on Plots in 
Bbikaji Cama Place, New Delhi 

*399. SHRI C. JANGA REDDY 
DR A. K. PATEL: 

Will the Minister of URBAN DEVE-
LOPMENT be pleased to state: 

(a) the total loss suffered by the DDA 
on -some commercial plots in Bhikaji Cama~. 
place for being allowed constructions with-
out the prior sanction of building pian.; 

(b) whether the prescrib.:d penalty was 
charged when the constructions were rcau-
larised in 1985; and 

(c) if not, the reasons therefor and the 
difference between the penalty .prescribed 

. and actually charjed '1 
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THE MINISTER OF URBAN DEVE-
LOPMENT (SHRIMATI MOHSINA 
KIDWAI) : (a) to (c). The buildings on 
"lots No.3, 4, 5, 6, a~d 9 were construct-
ed by the builders/promoters without 
getting their building plans sanctioned. The 
constructions were regularised in ] 985 by 
charging compounding fee @ Rs. 251- per 
sq. mtr of the constructed area. 

The whole matter is under investigation 
by the C.B.1. The question as to whether 
the DDA had suffered any lof's as a result 
of regularisation in the aforesaid manner of 
the construction on the said commercial 
plots will have to be det:lded having regard 
to the report of the C.B.I. whr:n received. 

Speculative Trade in Steel 

*400. SHRI T. BASHEER: Will the 
Minister of STEEL AND MINES be pleased 
to state : 

(a) whether speculative trade exists in 
some categories of steel manufactured by 
public sec{or steel plants; 

lb) if so, the reasons thereof; and 

(c) the measures taken to eradicate 
speculative trade in steel 'r 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT): (a) and (b;~ 
The bulk. of the' steel manufactured by 
public sector plants is sold to actual users. 
However, some trading in small quantities 
of steel docs take place at prices deter-
mined by market conditions. 

(c) The ptovisions of the Iron and 
Ste=) (Control) Order, 1956 are invoked to 
check mis-utilization. 

Need f"r Scientific Manpower to Deal 
With Natural Calamities 

*401. SH.RI HARIUAR ~REN 
Will the Minister of AGRICULTURE be 
pleased to state 

~ a) whether lher,e is a need to develop 
scientific manpower to deal with the pro-
blems of natural calamities; 

(b) if so, the preparedness strategies 
adopted in this regard; 

(c) the States where steps have been 
taken in this dire~tion ; and 

(d) "'-the details thereof '1 

THE MINISTER OF AGRICULTURE 
DR. G. S DHILLON): (a) to (d'. For 
meeting the situation created by natural 
calam ities, personnel from a large number 
of disciplines·scientific, technical, adminis-
trative and others are required. It is not 
possible to conceive of deve)opment of 
scientific man-power exclusively to deal 
with the problems of natural calamities. 
Universities, Engineering Colleges, Institu-
tes of Technology and other Institutes of 
higher learning and research are engageJ 
in development of scientific man-power 
which is also requited to deal with the 
situations created by natural calamities. 

Increase in Rice Procur'ement Pc!ce 

*402. SHRIMATI N. P. JHANSI 
LAKSHMI: 

SHRIC.MADHAV REDDI: 

Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether Government have received 
any represeotalon from tbe_ Sonthern 
Stdtes for further increase in the procure-
ment price of rice in view of increased 
cost of cultivation; 

(b) if so, what decisiqn has been taken 
by Government ; and 

(C) whether the Agricultural Costs and 
Prices Commi ssiQJl has been consulted in 
the matter "'/ 

THE MINISTER OF AGRICULTURE 
(DR. G. S. DHILLON)' (a) Id a 
communication, the Government of Tamil 
Nadu have mentioned that the pro;urement 
price of paddy announced by the GOvern-
ment of India was much lower than what 
was recommended by the State Govern-
ment. Information is awaited from the 
Governments of Andhra Pradesh, Karna-
taka and Kerala. 
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(b) The Government do - not propose 
to revise the procurenlcn t price of paddy 
which was announced after- a careful 
consideration of all the relevant factors. 

(c) The price was fixed after consider-
ing the recommendations of the Commi-
ssion for Agricultural Costs and Prices. 

ILO Semil1alr 

*403. SHRIMATI USHA 
CHOUDHARY: Will the Minister of 
LABOUR be pleased to state: 

(a) whether the Int~rnational Laour 
Organisation senl1nar was held recently in 
New Delhi to consider ways to check 
drift of labour fr om the rura J to the \.Kban 
sector: 

(b) if so, the main conclusions thereof; 
Bnd 

(c) the initiatives tbat Government 
propose to take by WaY of growth of 
village of industries, marketing 
arrangements. avallability of credIt, change 
in fiscal po'icy etc. to assist the labourers 
to stay in villages? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA) : (2) No, Sir, 

(b) In view of (a) above, does no! 
arise. 

(c) The Seventh Five Ye'u Plan out-
lines tbe initiatives to be taken for rural 
development, development of village 
industries, availability of credit, fiscal 
policies, etc. 

News Item Captioned "Fertiliser 
Consumption up Growth Down" 

*404. SHRIMATI PRABHAWATI 
GUPTA: Will the Minister of AGRI-
CULTURE be pleased to state : 

(a) whether Government's attention 
bas been drawn to the news item captioned 
·'PertiJizer consumption up, growth down" 
as reported in the Indian Express dated 
1 November; 1986 , 

\b) if so, the reaction of Government" 
thereto; and 

(c) the steps Government ba\'e takenl 
propose to boost up the fertilizer produc-
lion to meet the demand fully '1 

THE MINISTER OF AGRICULTURE 
(DR. G. S. -DHILLON) : (a) Yes, Sir. 

(b) The tnrget of fertiliser consum-
ption is fixed keeping in view the target of 
production of foodgrains and other crops. 
A growth rate of 1 3.7 % in fertiliser 
consumption was fixed during 1985·86 
over 1984-85 targetted kvel. Huwever, 
the consumption of fertiliser depends, to a 
large cxtent~ on the seasonal conditions. 
During 1985-86, the seasonal conditions 
in the country were not good; and 15 
States and 2 Union Territories were 
affected by drought. However, the actual 
consumption in 1984-85 of fertiliser was 
82 11 lakh tonnes of nutrient against the 
targctted consumption of 24 lakh tonnes. 
During 1985·86, the 1arget of 95.5 lakh 
tonnes of nutrient was fixed against which 
tbe estimated consumption is of the order 
of 87.37 lakh tOf'\nes of nutrient. Thus, a 
growth rate of 6 4 per cent in fertihser 
codsumption during 1985-86 is anticIpated, 
over the actual cQnsumption in 1984-85 
which is a reasonable achievement in view 
of the aberrent weather conditions which 
prevailed dunng J 985-86. 

(c) A major Programme has been 
undertaken to incr..,ase the production of 
fertilisers in the ccuntry during the Seventh 
plan. As a part of this programme. 15 
fertiliser projects, ineluding expansion 
schemes, have been taken on hand, to add 
substantiaJ)y to fertiliser capacity already 
under operation Efforts are a Iso continu-
ing to optimise production in -the existing 
fertiliser plants by modernising them and 
also by providing captive power units~ 
These measures would help augment the 
indig_enous production of fertilisers consi-
derably and narrow the gap between 
demand and indigenous production of 
fertilisers. The demand of ferHlisers would 
be met fuHy by arrans;"1 imports to bridge 
the gap_ 
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Setting up of Television Relay Centre 
at DeHary, Karnataka 

*405. SHRIMATI BAS \VA· 
RAJESWARI: Will the Minister of 
INFORMATION AND BROADCASTING 
be pleased to state: 

(a) whether Government have received 
representations for installjng a' television 
relay centre at Bellary district, Karnataka , 

(b) if so, the detalls therecf; and 

(c) the action prop'osed to be taken 
thereon? 

fHE MINf5TER OF STATE IN THE 
MINISTRY OF INFORr..1ATION AND 
BRO.\DCASTING (SHRI A K. PANJA): 
'(a) and (b). Yes, Sir .. A few represen-
tations have been received for expansion 
of TV service in BeLJary district of 
Karnataka, 

(c) One Jaw power (l00 Watt) TV 
transmitter each at B~llary and Hospet are 
alreadY functioning i:1 Bdlary district. 
Establishment of high power. (10 Kilowatt) 
transmitters, one each at Dharwad and 
Shimoga, is included in the VII plan 
of Doordarshan These transmitters are 
expected to provide coverage to ~orne 

p2.rts of Betlary district. Due to constraint 
of resources, it -is not. however, possible 
to set up another TV transmitter in Bellary 
district. 

Low Production in Orissa Due to 
. Acidity 

*406. SHR[ HARIHAR SOREN: 
will the Misister of AGRICULTURE be 
pleased to state : 

(a) whether Government are aware 
thet more th:ln 5 lakh hectares of plateau 
regions in Orissa· suffer frgm low pro. 
ductivity due to high acidity in the soil; 
and . 

(b) if so, the ameliorative measures 
taken to check the acidity in the soil in 
OrissJl '1 

THE MINISTER OF AGRICULTURE 
(DR. G. S. DHILLON, : (a) Yes, Sir. 

(b) Ameliorative measures like soil 
application of sludge from paper mills, 
basic slag and dolomite stone have been 
taken up by the State Government; to 
reduce the acidity in soils and increase 
productivity. 

[Translation] 

Alleged' Malpractices by Property 
Dealers in Delhi 

4044 SARI KALI PRASAD PANDEY 
Will the Minister of URBAN DE VELOP-
MENT be pleased to state: 

(a) whether attention of Government 
has b(.en drawn to the rep0rts that the 
property dealers in Delhi comer bulk of 
the plots or houses through fake registra. 
tion with the Delhi Developmeut Authority; 

(b) wheth~r there are "reports of the 
property dealers harassing the allottees; 
and 

(c) if so, what ~ps are being taken 
or proposed in this reg3rd ? 

THE MINISTER OF. STATE IN THE 
MINISTRY OF .URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) to (c). Two 
complaints h~'ve been rccaived in the DDA 
In th s regard ar.d are Ulilder investigation 
by tke C.B.I. 

[English] 

Selling of Footage to .be 'HINDU' by 
Doordarsban 

4045. SHRI SANAT KUMAR. 
MANDAL : Will the Minister of INFOR-
MAllON' . ANq BROADCASTIOG be 
pleased to state: 

(a) the price at which the Doordarshan 
sold fool age of the last IIloments of the 
cricket test match which ended in a tie at 
Madras, to 'Hindu' dailY of Madras ; 

(b) whether the 30-minute video film 
is now being sold by the 'Hindu~ in the 
market at fancy prices; and 

(c) the rea~ons for selling it tg the 
'Hindu' instead of its copyright being 
rc!served by Ooordarshan itself '1 
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THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING lSHRI A. K. PANJA) : 
(8) The 'Hindu' was provided 1/2 hour 
footage of the cricket test played at 
Madras on Sept. ember 18-22. between 
Indnia and Australia at the rate of Rs. 
4000/- per half an hour. 

(b) This Ministry has no information 
about this. 

(c) The royalty rights for coverage 
of the cricket match are with the Board 
of Control for Cricket in India. OnlY 
when the royalty holding authority gives 
permission, Doordarshan parts with 
recordings on fixed payment of technical 
and other fees. In Ihis case, the 'Hindu9 

had obtained permission from BCCI. 

Payment of Overtime to Muster Roll 
. Workers in CPWD 

Unauthorised Encroachment in D.D.A. 
Flo ts in Ashok V ihar 

4047. SHRI BHARAT KUMAR 
ODEDRA : Will the Minister of URBAN 
DEVELOPMENT be pleased to sate: 

(a) whether the Pocket 'B' Phase- 3, 
Ashok Vihar, Delhi is, stiIJ under the 
control of Delhi Development Authority 
and has not been handed over to the Delhi 
Municipal Corporation as yet, 

(b) whether there is large scale 
encroachment of the common area· due to 
boundary walls having been raised by-the 
LIG Flat owners; and 

(c) if so, the corrective steps taken 'l 

lHE MINISTER OF STArE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Yes, Sir. 

4046. SHRI RAM PUJAN PATEL: (b) There have been reports of 
Will the Minister of URBAN DEVELOP- encroachments. 
MENT be pl~ased to state : 

(a) whether as per CPWD O.M. No, 
il-2Jl/84.ECX, dated the 4'FebrU8JY, 1986 
and 12 September, 1985 the workers in 
Workcb:uged establishment on mustc" roll, 
if required to perform du ties 00 Sunday I 
weekly rest day, are required to be paid 

• overtime wages at double the ordlOary rate 
in addition to , substitute day of re st; 

(b) if so, the rea~0!1s due to which 
CPWD.EnquitY Offices are not implement-
ing tbe said orders; and f 

(c) In accordance with the provIsions 
of the DDA {Management and Disposal of 
Housing Estates), Regulations 1968, the 
Registered Agency of member .lllottees has 
to profect and maintain common portions 
of the Rehidential Schewe. Action to 
remove encro2chmcnts 00 the common 
portions has to be taken by that Agency 
and not by the DDA. 

Capacity Utilisation by Fertilizer 
Chemica I Plants 

4048. SHRI H. B. PAT1L WJU tae 
Minister of AGRICULTURE be pleased to 

(c) what corrective steps are being state: 
taken in this regard ? 

THE Mli"ISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SaRI DALBIR SINGH) : (a) Yes. 

(b) and (c). Some Divisions of the 
CPWO had called for certain clarifications 
in respect of the .instructions, Tbe clarifica-
tions bave since been issued .on 19.9.86. 
Insttuct ions have been issued to finalise all 
tbe cases in the light of the clarifications. 

(a) whether gas turbines and diesel 
generators have been installed at Madras, 
Tuticorin and Man&alore for fertilizer plants 
(or full capacity utilisation; and 

(b) if so, the results acbieved so far '1 

THE MINISTEB OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN 
:THE MINISTRY OF A.GRICULTURE 
(SHRI R; PRABHU) : (a) al)d (b). Tfte 
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captive power units which have been 
intaHed at Madras and Tuticorin fertilizer 
plants to meet part of their power require. 
ments have improved the capacity 
utilisation of these fertil~r plants, 
particu lad' during periods of power cuts in 
the State Grid. The captive power plant 
at Manga)ore fertilizer unit. although not 
yet fully commissioned, has prevented 
shut-down of ammonia/urea plant this 
year. 

Accident in Units of Eastern Coalfields 
Limited 

4049. SHRI SAiYAGOP~L MISRA: 
WiJl the Minister of LABOUR be pleased 
to state : 

(a) tbe number' of accidents in the 
Jambad Colliery, Pure Searso)e ColliwY~ 
North Searso]e Colliery and Laskarbandh 
CollierY units of Eastern Colfields Limited 
a subsidiary of Coal India Ltd., during the 
period 19B4.85 and 1985-86; 

(b) the number of accidents which 
were fatal, serious and minor; and 

(c) the 3ction taken against concerned 
officers for such lapscs and precautions 
proposed to be taken to avoid such 
accidents 7 

THE MINISTER OF STATE OF THE 
MINlSTR Y OF LABOUR (SHRI P. A. 
SANGMA) : (a) to (c). The information 
is being collected and will be laid on the 
table of the House. 

CODstructiQD of open air Tbeatres in 
Rural Areas and State Capitals 

4050. PROF. NARAIN CHAND 
PAR ASHAR : Win the Minister of 
INFORMATION AND BROADCASTING 
be pleased to state : 

(a) whether· any provision has been 
made by the NFDC for construction of 
open all theatres in rural 'areas a~ State 
Capitals during the Seventh Five Year 
Plan; 

(b) it so, the exact amount spent in 
\bis relard d~ring \be tltst and second 

years of the Seventh Five Year Plan and 
the names of the places where the theatres 
have be-en set up 50 far; 

, (c) whether the sites for the opening 
of such theatres during the remaining years 
of Sev~nth Fh'e -Year Plan have been 
identified for each State; 

(d) if so, the names thereof, State-
wise; and 

(e) the pattern of management and 
operation/functionin& of these theatres? 

THE MINISTER OF STATE OF THE 
MINISTRY OF lNFORMATION AND 
BROADCASTING (SHaI A. K. PANJA): 
(a) to (e). Provision has been made in the 
7th Five Year Plan for loans by the 
National Film Development Corporation 
Limited, a public underta}cing u~der the 
Ministry of information and Broadcasting, 
for .construction of theatr ~s. However. 
no separate provision bas been made for 
construction of open-air theatres. The 
Corporation ha~ not received any 
application for loan for open-air theatres 
eitht.r in rural areas or in the State 
Capitals. 

Special Programmes for Rural 
Labourers in Drought Affected 

areas of Andbra Pradesh 

405'1. SHRI C. SAMBU: Will the 
Minister of AGRICULTURE be pJeased to 
state : 

(a) whether there are any special 
progr:lmmes for rural labour in drought 
affected areas of Andhra Pradesh; 

(b) the budget provision Ot special 
grant made for rural Jabour; and 

(c) the details thereof? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THB MINISTR Y OP 
AGRICULTURE «(SHRI RAMAN AND 
YADAV): (al to tc l . National Rural 
Employment Programme (NREP) and 
Rural Landless Employment Guatantee 
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Programme (RLEGP) are two major 
employment generation programmes for 
ullempl~cd and underemp Joyed in tbe 
rural areas. These programmes are 
operative in aU the rura) areas pf the 
country. Draught Prone Area Pro~ramme 
• OPAP) is a special programme fot dro6ght 
prone areas which aims at are development 
to restore ecological balanco! and raise the 
productivity of land, water and livestock 
resources. Eight districts of Andhra 
Pradesh namely, Anantpur. Kurnoo), 
ehittoor, Guddapah, Mababoobnagar. 
Prakasam, Rangareddy and Nalgonda are 
covered under DP AP. Various schemes 
such as Soil and Moisture Co~ervation, 
Irrigation, Afforestation l Sericulture 
schemes are t~ken by under DPAP which 
in tum also generate employment for the 
rurel labour. The allocation to Andhra 
Pradesh under three programmes in the 
year 1986-87 is as under: 

* NREP 

RLEGP 

* DPAP 

Rs. 21.97 crores 

Rs. 47.39 crores 

Rs. 1 0 35 crores 

In addition to the above regular Plan 
Schemes, Advance Plan assistance is also 
giveD in cases of natural cJamities Jake 
floods and droughts etc. on receipt of a 
memorandum from the State Government 
and its examination. This also at times 
includes assistance for employment for the 
rural labour assissed in the context of the 
natural clamify. 

* A matching amount bas to be 
provided by the State Government. 

News Covered by AIR, Cuttack 

4053. SARI SRIBALLAV PANI-
GRAHl : Will me Minister of IN FOR-
MATION AND BROADCASTING be 

the number of news items which were from. 
the news agencies; 

(c) the number of. news items 
despatched by the Sambalpur correspon-
dents and the number of newS items 
cbvered in the bull etins; and \ 

(d) the district-wise break up of the 
news items broadCJst '1 

THE MINlSTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA) : 
(a) to (d). The detailed statistical infor-
mations asked for are not kept centrally 
in a compiled form. 

Allocation of Funds to Madhya Pradesh 
for Rural Development Programmes . 

4054. SHRI PARASRAM BHAR-
DWAJ : Will .the Minister of AGRI-
CULl URE be pleaied to state: 

(a) the amount earmarked in the 
Seventh Five Year PI'ln for the rural 
development programmes; 

(b) the percentage of amount out of 
the above ealmarked for Madbya Pradesh; 
and 

(c) the schemes under the rural 
development programmes for which amount 
will be spent 'I 

THE MINISTER. OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
.MENT MINISTRY OF AGRICULTURE 
<SHRI RAMANAND YADAV) : (a) An 
amount of Rs 6,114.90 crores has been 
provided for all the rural development 
programmes of this Departm ent in the 
Seventh Five Year Plan for the Centre. 

p1eased to state: (b) Statewise allocations of funds roc 
the entire Seventh Five Yc:u Plan period 

(a) the number of news items covered . h~ve not been made. Allocations are 
i by All India Radio, Cuttack in its regio~al made on year to year basis. 

Dews bulletins during tho Jast one year, 
1 ending 30 September, 1986; 

(b) tbe Dumber of such news items 
_which were frcm its own cOJTspondents and 

(c) The major schemes under the rural 
development programmes inter-alia include 
Integrated RUlal Development Programme, 
Development of Women and Children in 
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Rural Areas, Drought· Prone Areas 
Programme, Desert Development Pro-
gramme, National Rural Employment 
Programme, Rural Landless Employment 
Guarantee Programme, Rural Water Supply 
and Santitation, schemes relating to Land 
Reforms. Agricultural Marketing including 
Rural Godowns and Roads in Tribal Areas. 

Body on Problems of Rapid Growth of 
Urbanisation 

4055. SHRI JAGANNATH 
PATTNAIK : Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether there is any proposal 
under colfSiOeration of Union Government 
for setting up a body to go into the 
problems of urbanisation in the country 
and tQ provide civic services like housing 
transportation, medical aid and other 
facilities to the growing population in the 
cities; 

(b) if so, the details of its composition; 
and 

(c) the tinle by which it is likely to 
start functioning? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR 'SINGH) : (a) and (b). 
An expert Commi SSiOil known as "The 
NCitional Commission cf UrbanisationH was 
constituted in October 1985 to examine 
the problems of Urban Development and 
to suggest a suitable direction to carry out 
future programmes and determine strategies 
of Urban Development in the country. The 
Commission will study demographic, 
employment, physical, fiscal, shelter, 
asthetic and cultural aspects of Urban 
Development in the country. The terms 
of reference of the commission and the 
list of members of the Commission as on 
date are in the statement gi'wen below. 

(c) The Commission is already 
functioning is expected to furnish an interim 
report by the end of this Year. 

Statement 

T~rms of ReJerence of the Commission 

1. To examine the state of urbanisation 
in tbe country, with reference to the 

present demographic, economic, 
infra structural , environmental, phYsical 
shelter, energy communjca~ion, land, 
poverty aesthetic and cultural aspects; 

2. To identify priority action areas; 
make projections of future needs and 
estimate available resources; 

3. To formulate and recommend ba.ic 
guidelines for the specific action plan in 
each of the identified priority action 
areas; 

4: To evolve and recommend ·policy 
frames and suggest basic approachca for 
the -encouragement of manageable 
urbanist tion. 

s. To recommend an 
framework for monitotinl 
implementati"n of the 
recommendations; and 

institutional 
the effective 
Commission', 

6, To consider any other matter bavinl 
a bearing on urb3nisation thereon. 

Composition of the National C?mmlss;on 
on Urbanisation 

------------------
1. Shri Charles Correa Chairman 

2. Shri M.N. Buch Vice-Chairman 

3. Shri Amit Jyoti Sen Member 

4. Shri B. G. Farnandes " 
5_ Shri Kirtee Shah ,. 
6. ~ri Pranoy Roy " 
7. ~hri Xerxes Desai " 
8. 

9. 

Shri V.K. Pathak It 

Shri Naresh Narad Member. 
Secretary 

Reramping of Durgapur t Baraunt aDd 
Namrup Plants of HFe 

4056. DR. V. VENKATESH: Will 
the Minbter of AGRICULTURE be pleased 
to refer to the reply given to Uunstancd 
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QuelltioD No 3664 on the 11th AuguSt, 
1986 regarding revamping of D11rgapur, 
Batauni and Namrup Plants of Hindustan 
Vertllizer Corl'oratioD and state: 

iii 

(a) wbether the task force appointed 
for lUUeltiol remedial measures and to 
reduce the losses in these plants has 
submitted its final report; 

(b) if so. the details thereof and if Dot 
tbe I'Oa8008 for delay; 

(c) the decision taken to further 
revamp tbe industry as a whole ard/or 
de.nsion taken aD the offers made by 11 

or finDs io this regard; and 

(d) the repairs of the plants cobducted 
18 far and the details thereof '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FBRnLIZERS IN 
THB MINISTR' OF AGRICULTURE 
(SH.RI R. PRABHU): (a) No, Sir. 

(b) The task force could not submit 
the Report as its ~ Chairman fell sick and 
was advised complete rc:st for two months. 

(c) There is no proposal .r before 
Government to revamp the industry as a 
whole. No decision regarding revamping 
of HFC Units or OD the offers made by 11 
firms has been taken. 

(d) Normal repairs in the plants are 
generally carried out during annual 
turnarounds or whenever necessary. The 
expenditure incurred on repairs.. in the 
units of HFC, during the last three years 
is as follows : 

(Rs. in crores) 

Year Namrup I Duraapur Barauni Total 

1983-84 

1984-85 

198'-86 

and II 

2.99 

3.46 

4.43 

.... ebase of Fruits aDd Vegetables by 
Mother Dairy 

4051. SHRI MANIK REDDY: Will 
the Minister of AGRICULTURE be 
pleased to state : 

(a) wbether the Mother Dairy, Delhi 
make. purchases of fruits and vegclables 
directly for retail sale like mUk being 
purchased directly from rarmers avoiding 
middlemen; 

(b) if Dot, the rea80ns therefor; and 

(c) tbe value of fruits and vegetables 
purchased by the Mother Dairy during the 
last thtee yean and net profit/loss there-
from, year-wise '1 

THE MINISTER OF STATE IN THB 
])EPAJtTMENT OF AGRICULTURE 
A!-fO COOPERATION IN 'IRE MINIS-
TRY OF AGRICULTURB. (SHR! 

1.89 2.93 7.81 

S.02 4.17 12.65 

3.25 2.61 10.29 

YOOENDRA MAKWANA) : (a) Mother 
Dairy makes purchases of fruit and 
vegetables directly from farmers. When-
ever it is not pOSSible to do so purchases 
are made at the local market ·which is 
regulated by tbe Agricultural produce 
M-arket Committee. 

(b) Absence of producers owned coope-
rative network as existed in milk, lack of 
adequate storage facilities, logistic problems 
in purchase of small quantities of many 
commodities are the main tca'Sons for 
purchases made from the local market. 

(c) Motber Dairy's fruit and vegetables 
retail outlets started functioning 1D 
January 1985, The approximate purchase 
value of fruit and vegetable during 1984-
8~ and 1985-86 is as under: 

1984-85 

Rs. 18 lacs. 

1985-86 

1\s. 193 lacs. 
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As many of the overheads 'ire common 
for the Dairy and the fruit and vegetables 
Unit at this stage, it is not possible to 
indicate year-wise net profit 110ss for fruit 
and vegetable operations. 

[Trans/ation] 

Allotment of Shops to Sbopkefpers in 
Soutb Moti 8agb, New Delbi 

4058. SHRI NARAYAN CHOUBBY: 
Will the Minister '<If URBAN 1: EVELOP-
MENT be please'd to state: 

(a) the number of shopkeepers in 
Shastri Market, Sou'th Moti Bagb, New 
Delhi who were allotted shops in resett1e-
ment colonies of Delhi during the 
emergency period but are still holding the 
possession of their shops in Sh"lstri 
Market and not paying Tehbazari to the 
Corporation; 

(b) the number of shopkeepers who 
got the allottee shops cancelled by D.D.A. 
(slum) and aIe paying Tehbazari to the 
CorPoration for their shops in Shaitri 
Market; 

(c) the time by which those shop-
keepers ",ho got their shops concelled by 
D.D.A. and are having proof to this 
effect arc likely to be allotted shops ; 
and 

Cd) whether th~se shopkeepers who 
have shops in resettlement colonies are 
likely to be removed from Shastri Market 
and ~f so, ",hen? 

THE MI!~USTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (d). 
The information is being collected and 
will be laid on 'the the Table of the 
Sibha. 

[Eh,liJh] 

Constitaents of C. A. P. A. R. T. 

4059. SHRI AZIZ QURESHI: Will 
the Minister of AGRICULTURE be pleased 
to state : . 

(a) the con ~tituents of the Council for 
Advancement of people's Action and 
Rura! Technology (CAPART) ; 

(b) the relationship between CAPAJtT 
and people's Action fOS Development 
(India) (PADI) ; and 

(c) the names of institutions an4 
leading individuals among tbe proposed 
DomiD,fltions to the General Body of tho 
CAP AR T who are under inquiry before tbe 
Kudal Commission ? 

THE MINISTER OF STATE IN TBB 
DEPARTMENT OF RURAL DEVELOP. 
MENT IN THE MINISTRY OF AGBJ-
CUL TURB. <SHRI RAMANAND 
YADAV) : (a) The Gen~ra) Body of the 
Council for Advanc'ement of people". 
Action and Rural Technology (CAPART) 
has not so far been constituted. 

(b) with the setting up of CAPART. 
the PADI stands dissolved; as CAPART 
has been ere a ted by merain. toaether 
P AD I and the Council for- Advance of 
&ural Technology (CART). 

In view of the answer to (a) above, 
the question does not arise.' 

Operat~oD of VesseJs in E. E. Z. 

4066. SHRI CmNTAMANI JENA: 
Will the Minister of AGRICUL TUaE be 
pleased to state: 

(a) whether it is a fact that foreian 
chartered fishing vessels are operatina in 
the Exclusive Bconomic Zone of India ; 

(b) if so, the details of vessels which 
have been seen ,operating in Exclu.tft 
Economic Zone of India during the last 
three years and the action taken aaainst 
them; 

(c) whether any complaint has been 
lodged with the countries to which lbcy 
belong; anrl 

(d) the steps takeD in this rcaard' 
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THE MINISTER OF STATE IN THE 

DBPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-' 
TRY Of' AGRICULTURE <SHRI 
YOGBNDM MAKWANA): (a) Yes, 
Sir. 

(b) Permits to charter foreign fishing 
ye~els are issued to Indian companies 
under the provisions of the Maritime 
Zones of India (Regulation of Fishing by 
Foreign vessels) Act, '981 and the Rules 
framed thereunder in 1982. Since January, 
1981 charter permits have been issued to 
28 companies/public sector undertakings 
to charter 153 vess-els. The number of 
chartered vessels operating in the Indian 
Exclusive Economic Zone vary -from time 
to time. At present, 32 ch~rtered foreign 
fishing vessels are in operation. 

(0) and (d). 'Question do not arise. 

Setting op of Centres of Central Insti-
tute of Educational Technology 

4061. SHRJ S. PALAKONDRA Y ADU: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether there is any proposa1 to 
set up centres of Central Institute of 
Educational Technology in Andhra Pradesh 
Bihar, Guj'uat. Orissa, Maharasbtra and 
Uttar Pradesh; 

(b) if so, the details of the proposal 
and the centres which would telecast. the 
programmes ; 

(c) the telecast time allotted to each 
resional language and the number of diys 
per month on which the Doordarshan 
Centres telecast the eduCjltional prog-
ramme; and 

(d). whether Hyd~r(1bad 

bas also been included in 
programme'l 

Doordarshan 
the above 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION' AND 
BllOADCASflNG (SHRI A, K. PANJA) : 
(a) and (b). This Ministry has DO such 
proposal. Centres of "Central Institute of 

Educational T~chnology" are also not 
proposed to be set up by the Department 

. of Education, Ministry of Human Resource 
Deve]oJ?rnent. However, under the scheme 
of Educational Technology of the MinistrY 
of Human Resource Development, State 
Institutes of Educational Technology are 
being set up with 100 % Central assistance 
in Andhra Pradesh, Bihar. Gujarat, Orissa, 
M::tharashtra and Ullar Pradesh, to create 
facilities for production of educational TV 
programmes for school children in these 
States. A .central Institute of Educational 
Technology has also been set up in the 
NatIOnal Council of Educational Research 
and Training which is an autonomous 
organisation, fully funded by the Ministry 
of Human Resource Development. 

(c) The duration of educational pro-
grdmmes (under INSAT Scheme) in each 
of the relevant regional languages (Telugu, 
HinJI, Gujarati, Oriya and Marathi) is 45 
minutes. These are telecast on all school 
workiBg dLtYs. The educational programmes 
in Hindi (for BJhar and Uttar Pradesh) 
are also telecast by the transmitters In the 
HlDdi-speaking States of Haryana, 
Him'lcbal Pradesh, Madhya Pradesh and 
Rajasthan. These programmes are telecast 
via satellite in a time-sharing mode. 

(d) Yes, Sir. 

Unemployment Problem in Tea Gar-
dens at Doars and Tarai (West Bengal) . 

4062. SHRI PIYUS TJRAKY: Will 
the MinIster of LABOUR be pleased to 
state: 

(a) whether it is a fact that tea gardens 
in Doars and Tarai ar:as in We~t Bengal 
are faced with unemployment problem; 

(b) if so, the steps taken by Govern-
ment to solve the problem; 

. (c) whether Government are consider-
ing to giVe incentives to the plantation 
owners to start· auxiliary industries to 
enable them to absorb the unemployed 
workers of tea gardens; and 

(d) if so, the details thereof? 
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THE MINISTER OF STATE OF THE. Cal wbether it is a fact that supply of 
MINISTR Y OF LABOUR (SHRl P. A. drinking water in Delhi is unhygienic and 
SANOMA) : (a) Government is not aware inadequate; and 
of any unemployment problems faced by 
tea gardens in Doars and Tarai areas in 
West Bengal. 

(b) to (d). Question does not ari8e. 

F AO Aid fo r Development Fisheries 

4063. DR. B. 1..;. SHAILESH: Will 
the Minister of AGRICULTURE be pleased 
to state: 

the assistance received from the United 
Nation"s FAO for the fisheries develop-
mental programmes during last three years, 
year-wise? 

THE MINISTER OF &TATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERA TJON IN THE MINIS-
TRY OF AGRICULTURE (SHRI 
YOGBNDRA MAKWANA) : Information 
is being collected. 

Projects in New Okbla Industrial 
Area • 

4064. SHRI RAM PUlAN PATEL 
Win the Minister of URBAN DEVELOP-
MENT be pleased to state : 

(a) whether any' list of important 
projects on which action is Yet to be 
taken is available in the office of Chairman, 
New Okhla Industrial Development 
Authority. if so, the details of the pro-
jects ; 

(b) whether Government propose to 
get the work started on these projects in 
the near future, is so, the apprcximate 
time by· which the work on each of the 
projects is J!kely to start and completed; 
and 

(c) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHR I DALBIR SINGH): (a) to (c). 

• The information is being collected and 
win be laid on the Table of the House. 

Water Supply in Delhi 

4065. KUMARl MAM1A BANER-
JEE: Will the Minister of URBAN 
DEVELOPMENT b~ pleased to state : 

. (b) if so, the steps taken or proposed 
to be taken to supply adequate and 
hygienic drinking water '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH) : (a) and 
(b). No, Sir, About 82 % of population of 
Delhi has been covered with potable ~ater 
supply and tbe bllance population has 
local arrangements like hand pumps etc •• 
The per capita supply of water is about 53 
ga!Jeac p~r day which is quite adequate at 
present. 

No unhygienic water is being. supplied' 
in any part of Delhi. However, complaints 
of dirty water 3re received sometimes from 
the Distribu t ion System which are investi-
gated and attended to. 

Aid Under World Food Programme 
• 4066. SHRI ANANTA PRASAD 

~ETHI: WIll the Minister of AGRICUL-
TURE be pl.!used to state: 

(a) the details of aid uuder the World 
Food Programme received by India during 
last three years for workers invoh'ed in 
forestry in Bihar, Orissa and Madbya 
Pradesh; 

(b) the anteria of selection of States 
for allocation of these funds; 

(c) whether workers of other States 
engaged in forestry h:lve also the right to 
get food aid under the World Food Pro-
gramme; and 

(d) if so, the other States proposed to 
be covered under this aid '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERAJ"ION IN THE MINIS-
TRY OF AGRICULTURE (SHRI' 
YOGENDRA MAKWANA): (a) A 
stathment is given below. 

(b) to (d). World Food Programme 
provides commodity aid only. Any State 
Government/Union Territory can send 
development project (includmg forestry 
and nutritional and feeding programmes) 
to Government of Indja for seeking com· 
modity aid from World Food programme. 
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Statement 

Food assistance provided to workers under forestry programmes in the States 
of Bihar, Madhya Pradesh and Orissa under the World Food Programme 

(WFP) 

(Quantity in Metric Tonnesl 

State Commodity 1984-85 1985-86 1986-87 

BIhar Wheat 

Vegetable oil 

Pulses 

Madhya Wheat 
Pradesh 

Rice 

Vegetable 01) 

Pulses 

Orilsa Wheat 

Rice 

Vegatable 

-Pulses 

Unautborised Construction in 
Pashcbimpori, New Delhi 

4067. SHRI BAN WAR I LAL 
'bAIllWA : WHI the Minister of URBAN 
DEVLOPMENT be pleased to state: 

(a) tbe total number of Janata fiats 
constructed in Pocket-I, II & III of 
Pashchimpuri, New Delhi; 

(b) the number of Bates in which 
additions or alterations have been made 
upto October, 1986 with or without 
permission of DDA, separately, pocket-
wise; 

(c) the number of fiats where alteration 
work is in progress, pocket-wise; and 

(upto November, 
1986)". 

1200 1000 

300 
.. 

120 .100 

600 

1'00 

200 JOO 

200 

600 

500 500 

300 

200 

(d) the number of FIRs lodged by 
DDA authoritie~ against allottees regarding 
unaulborised alterations, years-wise? 

THE MINI~TER OF STATE IN THE 
MINISTR Y OF URBAN DEVELOPMENT 
(SHRI DALBIR. SINGH): (ar The details 
are as fcr110ws : 

Pocket-l 

Pocket-2 

Pocket-3 

Total: 

8'2 

1212 

631 

2695 
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(b) The details are as follows: 

Pooket-} 

Pocket-II 

Pocket-III 

Total: 

628 

: 210 

: 21' 

:10'3 

(c) Addition and alteration were found 
in progress in 13 caSes as per details given 
below (as on 18.11.86). 

Pocket-l 

Pocket-2 

Pocket-3 

6 Nos. 

6 Nos. 

I Nos. ----------------------------
Total 13 Nos. 

(a). whether CODstru clion of the fta ts 
has been completed for allotment to the 
allottees; and 

(b) if not, the reasons for delay 'I 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
<SHRI DALBIR SINGH) : (a) Yes, Sir. 

(b) Does not arise. 

Fixation of Rent of Private Buildings 
for bire by Government 

4070. SHRIMATI USHA VERMA: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(aJ whether there is any institutional 
arrangement for fixing the rent of private 
buildings hired/rented by Government 
departments ofl\heir use, under the Director 
of E;tates of the C.P.W.D.; (d) Upto oct. 1986 FIRs' have been 

lodled in 27 cases where unauthorised 
construction was in progress. All these (g) if so, the details thereof and the 
were made in 1986. &. number of cases pending with this agency; 

Setting up of Slag Cement Plant at 
Rourkels 

4068. SHRI MAURICE KUJUR 
Will the Minister of STEEL AND MINES 
be pleased to state : 

(8) whether there is a proposal to set 
up a Slag Cement Plant at Rourkela by 
SAIL; and 

(b) if ao, whether this project has 
been included for execution in the 
Seventh Five Year Plan? 

THE MINISTER OF STEEL AND 
MINES (SHRI K.C. PANT) : (a) and (b). 
No, Sir. 

Allotment of L.I.G. Flats at Kalkaji 
Under BUnco Pattern Scheme, 1979 

4069. SHllIMATl OEETA 
MUKHERJEE Will the Minister of 
UR.BAN DBVEI~OpMBNT be p'eased to 
refer to the reply givet" to Unstarred 
Question No. 35 S on tho 21 July, 1986 
regarding allotment of L.I O. flats at 
Kalkaji under HUDCO Pattern Scheme 
1919 and state : 

and 

(c) if not. whether Government propose 
to set up an agency for the purpose ., 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) and (b).' A 
Committee with Additional Director of 
Estates as Chairman, Surveyor of Works, 
CPWD, Assistant Financial Adviser of the 
Ministry of Urban Development and 
Deputy Director of Estates has been 
considering cases of hiring of accommoda-
tion by Government departments to 
recommend -reasonable rent in Delhi. The 
Committee is proposed to be reconstituted. 

Numter of cases pending with the 
Committee is being collected and will be 
Jaid on the Table of the Sabha. 

~ 

(c) In view of reply to (a) and (b), 
question does not arise. 

GODl'ersion of Registation of Plots in 
to ~uiJt-up HOJises by D.D.A 

4071. SHRI MOHD. MAHFOOZ 
ALI KHAN: Will the Minister of URBAN 
DEVELOPMENT be pleased to state : 
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(a) the action taken by Government so 
far for allotment of residential plots tel the 
persons registered by the Delhi Develop-
ment Authority in 1981 under Rohini 
scheme; 

(b) whether Government have decided 
to con\ert these registrations into buitt-up 
houses; and 

(c) if so, the detaHs thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPME~T 
(SHRI DALBIR SINGH) : (a) Out of 
82,384 per~ons registered under the 
Scheme 25,445 plots have been allotted so 
-far on the basis of draws held in· July, 
1982, September, 1983 and Dec-ember, 
1984. 

(b) and (c). No, Sir. 

Industrial Relations in Jute Industry 

4072. SHRI INDRJIT GUPTA: 
SHRI SANT KUMAR 

MANDAL : 

Will the Minister of LABOUR be 
pleased to state : 

(a) whether he held a meeting with the 
representatives of jute mills, central trade 
unions and Central and State Government 
officials on 14 November, 1986 to dIscuss 
the problem of industrial relatiQns in jute 
industry; 

(b) if so, the details of the subjects 
discussed; and 

(c) the outcome thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA) : (a) to (c). 1 he West Bengal 
Labour Minister convened a tripartite 
meeting 00 the 14th _,November, 1986 at 
Celcutta to discuss the Schemes regarding 
the Special FURds announced tor the 
modernisation and diversd:lca.tion of the 
Jute industry. 'Ibe Union Labour Minister 
atter.~ed the Meeting at the invitation of 
the State Government. At the meeting, 
tbe participants also discussed issues 

relating, among others, to continued Jock-
outs of a large· number of jute mills, 
growing competition from syntbetic products 
and defaults in payments of PF and ESI 
contributions by the Jute Mills. 

Malayalam Programmes for National 
Programme of DoordarsbaD 

4073. SHRI P A. ANTONY: Will 
the Minister of INFORMATION AND 
BROADCASTING be pJ eased to state 

(a) the details of MaJayalam pro-
gramoles selected for telecast during tbe 
National hook-up time of Doordarshan in 
near fut urc; and 

(b) the time schedule tbere(.'f ? 

THE MINISTER OF STA TB OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA) : 
(a) and (b). The details of Malayalam 

:& programmes selected tor telecast in tt'lc 
National hook-up of Doordarsban during 
December 1~86 are given as under :-

s. No. Name of programme Date of 
telecast 

1. 

2. 

3. 

Mani Muzhakkam-
feature film 7.12.86 

Malayalam songs in 8.12.86 
ChUramala and 22.12.86 

Programme from 
Trivandrum on 
Christmas 25.12 86 

Films for Telecast on Doordarsban 

4074. SHRI K. S. RAO : Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the details of feature films selected 
by Doordarshan for telecast durinl the 
next six months; 

(b) whether Doordarshan permits the 
re-telecast of Hindi feature films on Door-
darsban notwotki and 



49 W,lttd Answe" AGRAHAYANA 10, 1-908 <SAKA) W,ltten Msw.r.r. 50 

(c) if so, the details thereof? 
, 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING <SHRI A. K PANJA) : 
(a) Presently, Doordarshan bas selected 
films for telecast upto December,. 198) 
only. The following five Hindi films have 
been approved for possible telecast during 
this period :-

(1) Tarang 

(2) Mukti 

(3) Namkeen 

(4)' Trikon Ka Choutha Kone 

(S) Kangan 

(b) Normally fe"tture films are not re-
telecast on Doordarshan. However, 
Doordarshan may re-telecast films of high 
artistic and entertainment value, after a 
period of three years bas lapsed since 
their first telecast. 

-(c) No Hindi feature film has been re-
telecast on the National Network of 
Doordarshan. 

i. 

Setting up of HPT in Yelagiri Hills 

407S. SaRI R. JEEVARATHINAM : 
Will the Minister of INFORM ATION AND 
BROADCASTING be pleased to state : 

(a) whether there is any proposal for 
setting.uP of a high power transmitter in 
Yeiagiri Hills, North Areot district in 
Tamil Nadu; and 

(b) if so, the details thereof '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRJ A. K. 'PANJA) : 
(a) No, Sir. 

Cb) Does not arise. 

Acquisition of Agrieultural Laud iu 
Delhi 

4076. SHRI S. S. BHOYE : Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a) whether Government are aware that 
Delhi Administration issued notifications in 
1963 for acquisition of a large area of 
fertile agricultural land and gardens of 
various villages Dear N arela town and after 
a lapse of 23 years, the Administration 
finally acquired in September, 1986 tbe 
land and gardens tbat existed in 'Green 
belt" as shown in the approved Maiter 
Platt, 

(b) whether a number of pucca houses 
in built-up area and poultrY farms 
comprising the a&ricultural land and gardens 
have also been acquired ; 

(c) jf so, tbe reasons therefor; and 

(d) what are the guidelincs issued by 
Union Government for acquisition of 
agricultural land, gardens poultry farm. 
and built-up area which exists in the 
i;'Greeo belt" of Master Plan Delhi ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) The lands 
situated in villages Khurani, Tikri Khurd 
and Bhorogarh were notified for acquisition 
in the years 1963 and 1979 and the 
acquisition proceedings were ('ompleted in 
the years t 978, 1979, 1981, 1983 and 
1986-87. 

(b) and (c). No, SiL The built-up 
areas adjoining abadi Delhi have been left 
out from acquisition. Only those lands 
have been acquired, which are required for 
Pla nned Development of Delhi. 

(d) Acquisition of land is governed by 
the provisions of Land Acquisition Act al 
amended from time to time. 

-
[Translation] 

Allotment of Land by D.D.A. to 
Cbaritable Hospitals 

4017. SHRIMATI SUNDBRWATI 
NA W AL PRABAHAKAR : Win tbo 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the names of institutions to which 
lands on concessional rates have been 
al10tted it) Delhi by the Delhi Development 
Authority for the construction of charitable 
hospitals; 
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(~ . wJl~ther tbc;r:e are. ItiJI . 80tp~ 
laadtutfonl in respect of which tale deed lias Dot been" eaeaated' or 'land bn n'ot been 
iepat,red . i~ ~eir name . jp.spite o~ 

. complct.ibl .,1 the formali~j.es regarding 
.tfoimeot of land and if SQ, the name. 
thereofanet tbe reasons for Dot doing so; . 
~ - ,~ "" -_ "II'; .. ~ ,... • ~ ". ~ ~ 

. (~ tile "etaile of the ~onceS8ional rates 
at which tbele lands have been allotted; 

. u> W)PJl}y .0P~ 'ir~~1.r"4es hayc 
• _ .fP*ip~t ~D4 

(e' if 80, the action taken in· tbis 
rel'8lj ? 

. 11m ~mJ3lJil OJ' ST4T~ IN THE 
MDm'fl.¥ 9r lJ8.-BAN DE~LOP~BNT 
1IH31 P~YlJR ~I~9JI) : .(~) Stateme6t-I 
it ,ivfP bfigw. 

(b) Statement-II is given· below.' 

~) ~. ',<}~9/. ~ Ra. 1 Q,009/· per 
ifn· 

. I. 

Wl ~9. ~~ 
~C?) Que~tiOD does D9f arise. 

St.temeat-I 

·.LlI' D/ Case,. III which Allotmen, of 
,..., .... bea nuuIe IDr BOlli''''' "' c. .... ,IoIlBI RtI'6 

2. lQloala Medical Institute. 

4. Iswar Eye Institute. 

~. ~houdbary Aisbi 
Charitable T1'\~st.· 

6. Indian Cancer Society. 

1. . Deepak Gupta Memorial Trust . 

8.. All India Society for health and 
. Education • 

9. Vl\tekanand Parthistban Parisbad . 

10. Rajan Dball charitable IDstltute. 

11. . Amar lyoti Charitable Trust • 

12.' Birla Institute of Medical Research' 
for Hospital. 

13. Mahasati Mohan Devi JaiD Sbitshan 
Samiti. 

14. Indian Spinal Injuries Centre. 

1 S. . Jaipur Golden Charitable Clinical 
LaboratwY Trust. 

16. Oanesb Dass Chawla Charitable 
Trust. 

11. Sunder La) Jain Charitable Hospital. 

18. Mabashay Chuni Lal Charitable 
TlIlSt. 

19. GujarmaJ _ Modi Hospital ~d 
Research Centre for Medical 
Sciences .. 

20. Escort Heart Instiiute and Research 
Centre. 

S~temeDt.ll 

LI&, '" Cborltllble Hospital, I" Respect 01 whim Letlse_ Deed yet to be Executed 
lind Re,Is'er.Ul . 

~--------------------------------------------------.------------------
•• Jlq. '. Haane of the Rodety 

I 2 

Reasons for pending 

3 

Lease deed paper UDder submission. 
for stemping \0 the ASlon. 

- Clarification of cODcesajonaJ rat. 
ft01D Oovt. of India. 
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·1 

3. 

4. 

s. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

[EIr8lbll] 

2 

Arya Vaidya Sala 

losber Bye Hospital 

Indian Cancer Society 

All India Society for Health 
and Educa tion. 

Vivekanand Parthisthan Parishad 

Rajan Dhall Charitable Ioau. ~ 

Birla Institute of Medical 
Research for Hospital. 

Mahas~ti "ohan Devi Jain 
Si ksban Samiti. 

Indian Spinal Injuries Centre 

Jaipuf Golden Charitable 
CHnical Laboratory Trust. 

Ganem Dass Chawala Charitable 
Trust. 

Mahashay Chuni Lal 
Charitable" Trust. 

Disparity Wages of Daily Wale 
Workers iD Private Sector Enterprises 

4018. SHRI GURUDAS KAMAT 
Will the Minister of LABOUIl be pleased 
to state: 

(a) whether Government are aware of 
the noo·payment of wages to· daily wage 
work~ on a uniform pattern by the 
Pri~te sector enterprises for similar nature 
of work; 

(b) whether Government are also aware 
tba t service conditions of daily wale 
workers in these undertakinls also differ; 

3 

Sita plan drawing" are under prepara-
tion/approval. 

Land use of thO plot its 1ID4. 
examination. ~ 

PenCiing relarding CMUIe of me. 
Site is under encroachment. 

-do-

under litiaatioD 

Site is not clear for handtol' Over IIMf 
possession. 

Pendinl reaardinl chJrifieatioD or 
concession rates from tire CJo\rt~ of 
India (Ministry of Urban De_loPIDeut). 

Not 'Yet ripe for execution or b!iIs'e 
deed. 

Lease Pending fea: clarilcatfott 61. 
rates from" ttie .. Govt of Inditr 
(Ministry of Urban Development) 

-dcr-

(c) if so, the reasons therefor; abet 

(d) whether Government propoatt to 
bring about any legislation to eliminate"'tbe 
discriminati~n ., 

THE MINISTER OF STATE OF THE 
MINISTR.Y OF LABOUR CSARl- P. /(. 
SANOMA): (a) to (d). The rates of 
wages are IOvemed by the Minimum Wailel 
Act, 1948 or by mutua1!conciliatoa 
settlemeotalawatds. Tli~ wales and sciVfcto 
conditions may tberefore vary from 
industrY to industry or reaioD to 1'CIiOD. 
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[Tr"nslo tion] 

Acquisition of Land by DDA in Burari 
Village, Delhi 
'" 

4019. SHru RAJ KUMAR RAI : 
Will the Minister of !lR~AN DE.VELOP-
MENT be pleased to "tate: 

(a) whether the DDA has acquired 
land in Burari village of Delhi; 

(b) whether this land falls under the 
jurisdict!on of the DDA; 

(c) whether it i,. a fact that people are 
purchasing and in tbi s village for construc-
tion of houses etc. on a large scale tbroug,b 
Power of Attorney; and 

(d) whether this land belongs to the 
DDA if so, the steps taken or proposed to 
be taken by DDA to protect this land? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) to (d). The 
information is'" being collected and will be 
laid on the Talt1:e of tbe Sabha. 

[English] 

Sale Permissiolt of Properties 

4080. DR. O.S. RAJHANS: Will 
the Minister of URBAN DEVELOPMENT 
be pieased to state 

<a) whether it' is a fact that a large 
Dumber of applications for sale permission 
of properties in Delhi are pending disposal 
in the Land and Development Office for 
leveral years; 

(b) if so, the number of such .appli-
cations pending disposal/decision for the 
last three years Bnd tbe reasons for delay; 
and 

Cc) tbe steps taken by Government to 
clear the pendins applications and 

streamline the procedure for their disposal 
in future? 

THE MINISTER OF STATB IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b). 
67 C3ses of sale permission are pending 
final disposal for periods varying from ODO 
to three .years. The reasons for delay are 
defective or incomplete application, disputes 
about the extent of misuse and/or 
unauthorised construction, assessment of 
charges for breaches, court cases, decisions 
on withdrawal of re-entry, legal infirmities, 
etc. 

(c) The procedure is streamlined_ The 
pending applications can be cleared with 
tbe cooperation of the lessees/ex-lessees 
in resolving the disputed points. 

Distribution ilf Imported Dairy 
Products to States 

4081. SHRI K. RAMAMURTHY 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) the . agencies responsible for 
distnbution of dairy products received 
from the EEC since 1983; and 

(b) the quality allocated to each agency 
and the state-wise distribution thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERA TION IN THE 
MINISTRY OF AGRICULTURE <SHItI 
YOGENDRA MAKWANA) : (a) Bnd (b). 
The Indian Dairy Corporation (IDC) is the 
agency responsible for distribution of dairy 
products received from the European 
Economic Community (EEC) under 
Operation Flood Programme. A statement 
indicating .he skimmed. Milk Powder and 
Butter Oil issued to ea"h State/Union 
Territory during the years 1983-84 to 
1985-86 by the Indian Dairy COI'POTation 
is given below. 
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Ststement 

Statement Showing Skimmed Milk Powder and Butleroillssued to 
Jlarious States/UTa from 1983-84 to 1~85-B6 

Qty. in MT) 

States/UTa 1983·84 1984-85 1985-86 
( Provisional) 

SMP DO SMP BO SMP BO 

1. Andhra Pradesh 890 1~0 1875 930 ~200 20 

2. Assam 48 14 56 17 22 13 

3. Bihar 290 42 397 87 579' 60 

4. Oujarat 2350 (-)152 1860 65 130. 11 

s. - Haryana 310 38 162 3 60 

6. Himachal Pradesh S5 5 68 69 5 

7. Jammu and Kashmir 90 5 106 29 97 8 

8. Karnataka 1780 970 100 350 

9. Kerala 335 165 183 

10. Madhya Pradesh 491 857 70 220 

11. Mabarasbtra (-) 201 48 1853 46 -(-)25 

12. Orissa 122 20 135 30 180 59 

t 3. Punjab 872 330' 444 287 70 10 

14. Rajasthan 415 50 242 30 

1 S. Sikkim 6 2 28 5 35 9 

16. Tripura 49 60 15 • 51 10 

17. Tamil Nadu 4114 318 ·5621 967 3454 62 

18. Delhi 11670 2008 18661 2080 8461 40 

19. Uttar Pra,desh 313 (-) IS 211 21 

20. West Bensal 11420 2292 13514 2540 9601 1311 

21- Goa 70 100 IS 90 10 

22. Pond icherrv 65 50 S 

23. Lakaha4weep 1 3 2 

Note : SMP -=- Skimmed Milk Powder 
DO e:a Butter Oil 
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Ad,erse Effects on Labour and Produc-
tion in Maharashtt'a due to Closure of 

Power loom Units 

4082. SHRI PRAKASH V. PATIL: 
WiI' the Minister of LABOUR be pleased 
to state: 

(a) whether Government have made 
any survey to find out the losses suffered 
by the industrial labour in Maharashtra and 
the man-hours lost by Labour - engaged in 
the powerloom industry in particular, due 
.to closure during the last three years; 

(b) whether Government propose to 
provide some -employment to such idle 
workers; and 

(c) the latest 10 ss of production as a 
resu 1t thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P A. 
SANGMA) : (a) to .(c). No survey bas been 
conducted by Government to assess the 
losses incurred by industrial labour in 
Maharashtra. Government of Mahara4ihtra 
is the appropriate authority under the 
Industrial Disputes Act in respect of 
Powerloom Industry in the State. Infor-
mation on losses of production and man-
days due to closure of units in Powerloom· 
Industry including steps taken to provide 
employment to idle labour is not 
maintained. 

[Translation] 

Commercial COIlIStructioD il\ D. C. M. 
Complex . 

4083. SHRI KALI PRASAD 
PANDEY 

DR. B. L. SHAILESH : 

Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Delhi Development 
Authority has decided to lift the bar on 
Delhi Cloth Mills for undertaking 
commercial construction in the mill 
complex in Bara Hindu Rao, Delhi'; 

(b) if 80, the' considerations which 
have wei&hed with the D.D.A. in reversing 

its earlier decision of not allowin8 the 
D. C. M. to undertake commercial 
construction; 

(c) whether the four-member high 
!lower Committee appointed to enquire 
Into the circumstance relatiDI to re-
development, land ceiling exemption and 
closure of the D. C. M. has since submitted 
its report; and 

(d) if so, jts findi.pgs and Government's 
reaction thereto ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) No Sir. 

(b) Does Lot arise. 

(c) The Committee submitted its report 
on 31.7.1986. 

(d) The main findings of the Committee 
are as follows :-

(i) The resolution passed by the 
D.D.A. on 1.2.1983 permitting 
the D.C.M. to redevelop the site 
(63 acres) at Bara Hir.du Rao 
area was not a proper one and 
should be rescinded. 

(ii) The order passed by the 
Competent Authority, Delhi under 
Urban Land (Ceiling and Regu-
lations) Act exempting the excess 
lan:! in D.C.M. premises was not 
proper one and should be reviewed 
by Delhi Admn. 

(iii) The Labour Commissioner's 
direction rejectiDI the application 
for permission to the closure of 
the Mills was upheld. 

The Report of the Comm ittee bas 
been accepted by the -oOoveroment. The 
D.D.A, revoked its resolution No. 26 
dated l. 2 • 198 3 00 1.8. 1986. 

[Engllshl 
EleetioD to Municipalities and 

CorporatiChiIi 

4084. SHRI BRAJAMOHA~l 
MOHANTY: Will the Minister of URBAN 
DEVELOPMENT be pleased to state : 
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(a) how many Municipalities and 
Corporations are running witbout .election 
for leveral years in the country; 

(b) whether any steps have been ttlken 
to expedite the process of election in due 
course; 

(c) whether some State Governments 
have not r~lponded to hold elections 
inspite of repeate requests by Union 
Government; and 

(d) if so, the details thereof '1 

THE MINISTER OF Sf ATE IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Information 
from some States/Union Territories is still 
awaited. Information which has already 
been received is given in the statement 
below. 

(b) to (d). Holding of elections to 
MunicipalitiesfCorporations is the responsi-
bility of the State Governments. A 
Resolotion passed in the recently concluded 
meeting of the Central Council for Local 
Oovecoment and Urban Development has 
been forwarded to al1 State Govts. urging 
upon them to ensure regular and timely 
elections to all local bodies. 

StatePlent 

List 0/ MuniciplJiities/Corporlltions 
RlUllJing W itho'd Elections 

Name of State Municipalitiesl 
Municipal 
Boards/Town 
councils. 

Haryana 80 

Uttar Pradesh 219 

Assam 1r 62 

Himachal Pradesh 4 

Maharashtra 5 

Tamil Nad\l 

Goa 2 

Corpora-
tions. 

8 

1 

4 

3 

Plots to Shelterless in Delhi 

4085. SHRI MURLIDHAR MANE : 
Will the Minister of URBAN DEVELOP. 
MENJ be pleased to state : 

(a) wbe\ber a scheme to distribute 
housing plots to the shelterless in Delhi 
has recently been finalised by Government; 

(b) if so, the details ther~of; 

" Cc) whether Government loans are also 
proposed to be advanced to the owners of 
these plots to facilitate construction of 
houses; and 

(d) whether tbe scheme- is likely to be 
extended to other states in general and 
Maharashtra in particular ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) and (b). 
The Government ~f India is considerinB a 
Scheme entitled "Programme for Providing 
Developed Plots to lower strata of society! 
Economically Weaker Sections including 
Squatters". Under this Scheme Slum 
Wing of DDA proposes to anot about 
47,000 developed plots with an investment 
of Rs. 52.80 crores during Seventh Plan to 
the intending beneficiaries whose family 
income from all sources does not exceed 
Rs. 8,400 per annum. 

(c) Yes, Sir. 

(d) The scheme under consjderations 
for Delhi only. 

Employees in ESI Corporation • 
4086. SHRI ANADI CRARAN 

DAS : Will the Minister of LABOUR be 
pleased to state : 

(a l the total strength of the offiCe of 
the Employees State Insurance Corporation 
as on the 31 March, 1986 and the number 
of Scheduled CastesfScheduled Tribes 
amongst tbem, category-wise; 

Cb) whether reservation rules in favour 
of SC/ST are being fonowed and separate 
rosters Ill6intained for recruitment and 
prom~tioDi 
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(c) whether any separate cell has been 
constituted for the welfare of SC/ST 
employees and a Liaison Officer -appointtd 
to look after tbe interests of the employees 
as provided under rulesfdirectives i~sued 
by Government of India; 

(d) if not, the reasons therefor; 

Ce) the number of posts dereserved 
eluring the last three years and the reasons 
for the dereservatioD; and 

(f) the number of reserved posts lying 
ncant as on the 31 March 1986 and tbe 
steps taken to fill up this backlog? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANQMA) : (a' The required information 
is given below : 

Group Total number of No. of No. of 
employees sese STs. 

A 

B 

c 
D 

6S9 

372 

10664 

3625 

48 

28 

999 

1496 

22 

11 

ss 
116 

(b) and (c). Yes, Sir. 

(d) Does not arise. 

(e) The number of posts dereserved 
during theblast three years and the reasons 
for the same are as given below : 

Year No. of 
dereaerved . 
posts. 

1983-84 19 

1984-8S 

1985· 86 

9 

5 

Reasons for dereser-
vation 

NOI}-avaUability of . 

eligible candidates 

for proOlotioo/ 
direct" recruitment. 

.-------~----~------------------

(f) 66. The BSI Corporation is takin. 
steps to fill up the promotion quota 
vacancies by convening the meeting of the 
Departmental Promotion Committee 
regularly and the direct recruitment 
vacancies by notifying the vacancies to the 
local/regional employment exchange. 

[Translation] 
Laud Ceiling on Irrigated Land 

4087. SURI MANPHOOL SINOH 
CHAUDHARY: Will the Minister of 
AGRICUL TUJtB be pleased to atate: 

(a) whether ceiling is applicable to 
8aricultural land and jf so, the area of 
irrigated land to which ceiling ia applicable 
in ,unjab, Haryana and Rajasthan under 
the ceiling laws; 

(a) whether Government propose to 
implement the ceilinllaws on urban pro-
pert yalso ; 

(c) whether plots of agricultUral land 
of very high value are lying vacant in big 
cities and income tax is levied even for 
thtse plots ; 

(d) whether Rajasthan Government 
have two sets of ceiling laws for agricul-
tural land ; and 

(e) whether farmers are entrepped in 
the net of either the old or the new 
ceiling laws by applying any of those two 
ceiling laws to their agricultural land 
holdings ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP .. 
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI RAMANAND 
YADAV): (a) The ceiling Jaws are 
applicable to the irrigated as well as un-
irrigated lands. The ceiJinglimit8 in respect 
of Punjab, Haryana and Rajasblhan are aa 
indicated below : 

• .......... 1n hectare .......... . 
Irrjgate~ land capable Iniiated land 
of yield in, Z crops.. capable of 

yieJding one 
crop. 

Punjab 
Haryana 
Rajasthan 

7.00 
7.25 
7.28 

11.00 
10.90 
10.93 
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(b) Ceiling on vacant land in Urban 
agglomerations has been imposed under 
Urban Land (Ceiling and Regulation) Act, 
1916. which came into effect from 17-2· 76 
It is in force in all tbe States and Union 
Territories excl!pt the States of Jammu and 
Kashmir, Kerala. Nagaland, Sikkim and 
Tamil Nadu. Tamil Nadu has its own 
State Law on the subject fn force from 
14.6.78. 

This Act is being implemented by the 
State Governments. 

(c) No information is available with 
the Central Government regarding plots of 
agricultural land of very high value lying 
vacant in big cities. 

Agricultural income if any from these 

the 25 August, 1986 under th~ caption 
"Jltohini Yojna : Kabja dene Ke Bavjud 
registry nahin··. 

(b) whether any action has been taken 
by Delhi Development Authority to give 
the registry documents to the all ott ees. in 
respect of the plots allotted to them as· a 
result of draw of lots he1d in 1982 and 
1983 under Rohini Scheme ; and 

(c) if so, the details thereof and if 
not, the action proposed to be taken by 
Government agzlinst the concerned officials '1 

- ~ 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBla SINGH): (a) Yes, 
Sir. 

plots is Dot liable to income-tax as such but (b) Yes, Sir. 
such agricultural income is considered for 
rate purposes under the scheme of partially (c) Da tails of action taken is as 
integrated taxation of non-agricultural under:-
income. 

(d) and (e). Chapter III. B of the 
Rajasthan Tenancy Act, 1955, flS inserted 
by Rajasthan Act No.4 of 1960, provided 
for restrictions on holdmg la;nd in excess 
of ceiling area. The Rajlsthan Imposition 
of Ceiling on Agricultural Holdings Act, 
1913, repealed the above provisions 
subject to certain conditions menti-
oned in its Section 40. The. Second 
proviso to Sub.Section (1) of Section 4 
of the 1 ~ 13 Act provides th~ t if the 
ceiling area applicable to any p;:rson 
or family in :\ccordarce with this section 
exceeds the ceiling area applicable to such 
person or family according td the provisions 
of repealed law, ill that case, the ceiling 
area applicable will be tbe same a;:, was 
under the repealed law. 

No Registry After Possession of 
Plots by Delhi De velopment 

Authority 

4088. SHRI SHANTl DH,\RIWAL: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state : 

(a) whether the attention of Govern-
ment has been- drawn to the news-item 
appearing in 'Nav Bbarat Times· dated 

(1) No. of. cases finally executed-
1429. 

(2) No. of cases in which lease-deed 
paper$ h:lve been sent to the 
allottees for stamping from the 
office of the Collector of Stamps: 
3000. 

(3) No. of cases in which letter iS8\led 
for inclusion of name of spouse as 
required under the policy: 1500. 

(4) Number of cases where site plan 
is under.preparation : 3139 

No serious lapse, requiring any dis-
ciplinary actior, has been noticed on the 
part of ony particular official. 

(English] 

Location of Fertilizer Unit at 
Shabjananpur 

4089. SHRI JITENDRA PRASADA: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether tbe promoter of the pro-
posed gas-based fertiliser unit at Shah-
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jahanpur hllve made a request to the 
State and Union Government for clearlWlce 
of a site which is near tbe Shahjahanpur 
town; 

(b) whether the land desired by the 
promotors for the gas-based fertilizer unit 
is prime agricultural land and its wind 
direction is towards the city ; 

(c) -whether the site desired by the 
promoters will be a pollution hazard to 
tbe Shahjanpur town; and 

(d) whether these fact s have been 
examined and if so, 'the action Government 
propose to take in the matter '1 

ff 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN THE 
MINISTRY OF AGRICULTURE (SHRI 
R. PRABHU) : (a) to (d). Information is 
being collocted and w ill be laid on the 
Table: of the House. 

Contract Awarded to 'Snam Progetti' 
of Italy 

4091. DR. DATTA SAMANT: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether it is a fact that the 
Italian multinational 'SNAM PROGETTr 
got the contract for total supervision of 
erection and commissioning of the plants 
of nine fertilizer unit.s which are coming 
up during the Seventh Five Year Plan; 

(d) if so, the names of these un its 
and the work assigned to"tbe company by 
each plant; and 

, (c) the total amount 'SNAM PRO-
GBTTI' will get out of these contracts in 
India ? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. PRABHU): (a) and (b) No, 
Sir; Snamprogetti bas been awarded 
contracts for total supervision of erection 
and commissioning of plants only in respect 
of obe project, namely, Jagdishpur project 
of Indo-Gulf Fertilizers & Chemicals 
Corpn. Ltd. (lGFCC). 

(c) The fees to be paid to Snampro-
gettl for supervIsion of construction and 
commissioning services for the Jagdishpur 
project is US $ 8.701 Million and Rs. 
1 .70 crores. 

IRDP Scheme for Flood Affected 
People in West Bengal 

4092. DR. PHULRENU GUHA : 
Will the Minister of . AGRICULTURE be 
pleased to state: 

(a) whether there is any proposal to 
give relief to the beneficiaries under the 
Integrated Rural Developmeot programme 
who have been affacted by the flood water 
logging in West Bengal in the months of 
September-October. 1986 ; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP. 
MENT IN THE MINISTRY OF AGRI. 
CULTURE (SHRI RAMANAND 
YADAV,: (a) The Reserve Bank of 
India has issued guideJines to the banks 
for providing relief measures in areas 
affected by natural calamities for the 
borrowers. IRDP beneficiaries are also 
covered by these guidelines. 

(b) The guidelines, inter alia, provide 
for re-schedulement/conversion of current 
loans and for providing, crop loans, term 
loans, consumption loans to those penons 
affected by the natura) calamHy. 

Central As~istance for Construction of 
Disaster Shelters in ; A.P 

4093. SHRI V. TULSIRAM: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether Andhra Pradesh Govern-
ment have approached Union Government 
for assistance for com truction of disaster 
shelters in the State; 

(b) if so, the details thereof; and 

(~) the 4ecision taken tbere()n '1 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS. 
TRY OF AGRICULTURE (SHRI 
YOOENDRA MAKWANA): (a) to (c). 
The Governnlfnt of Andhra Pradesh have 
proposed corstruction of 1000 cyclone 
shelters during the Seventh Five Year 
Plan. Several other State have also sent 
their proposals. The seheme has not be.!n 
finalised yet by Government of India. 

Cbild Labour 

4094. SHRI I. RAMA RAI: Win 
the Minister of LABOUR be ple"lsed to 
state : 

(a) the number of children being used 
as Labour in the country, industry-wise; 

(b) whe1her there IS any proposal for 
introducing directly and indirectly a 
disincentive to the cbi!d labour in the 
country; and 

(c) if so, t he details thereof.7 

THE MINISTER OF STATE OF THE 
M1NISTRY OF LABOUR (SHRI P. A. 
SANGMA) : (a) A statement showing the 
children in differeat areas of employment 
in India according to the 1971 census is 
given below. 

(b) and (c). Yes, Sir. The Bill entitled 
"The Child Labour (Prohibition & Reguhi-
tion) Bill, 19.86;' inter alia, inlends to 
enhance the penalties for violation of pro-
visions relating to tre employment of 
children. This Bill has been passed by 
Rajya Sabha. 

Statement 

Children working in different areas of empioyment in India according to 1971 ' 
Cen~us. 

S. No. 

1. 

2. 

3. 

4. 
s. 

6. 

7.· 

8. 

9. 

Nature of activity 

Cultivation 

Agricultural labjurers 

Livestock, forestrY, fishing, 
hunting, u'antations, 
orchards, ef c. 

Minhlg and quarrying 

No. of child 
workers in 
thousands 

3,870 

4,586 

885 

24 

Manufacturing, processing, serving, 
repairs, etc. 653 

(a) Household industry 338 

(b) Others 315 

Construction 59 

Transport, storage and 
communica.tion t2 

Trade and commerce 211 

O\ber Sarvices 405 

Tota) : 10,739 

Percentage 

36.05 

52.72 

8.25 

0.22 

6.08 

3.1 S 

2.93 

0.55 

0.39 

1.97 

3.77 

100.00 
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5bortfaH in l\Jining Units 

4095. SHRI SUBHASH YADAV: 
SHRI DHARAM PAL SINGH 

MALIK: 

Will the Minister of STEEL AND 
MINES be pleased to state: 

(a) Whether there has been a shortf.lll 
of nearly 10 per cen t in the targets of the 
public sect('r mming Units in the first half 
of the current financial year; 

(b) if so, the numes of underlakiI,g~ 

whose production is below the targ\: ts and 
the reasons thereof; ar..d 

I. BALCO 

Bauxite 

II. HZL 

Ore 
Production 

Ill. HCL 

Ore 
Production 

IV. BGML 

Ore 
Production 

v. MOIL 

Ore . 
Production 

VI. NMDC 

(i) Iron Ore 

(ii) Diamonds 

Target 

189,000 

897,400 

2541,000 

155,904 

217,900 

4056,000 

700 
Carats 

(c) the steps taken to improve the 
performance of the undertakings v.bose: 
production is low '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THE 
MINISTRY OF STEEL AND MINES 
(SHRi~tA1I RAM DULARI SINHA) : 
(a) to (c). The production of ore for the 
first ha If of the year 1986-87, in respect 
of Bh~rat Aluminium Co. Ltd. (BALCO), 
HIIldustan Zinc, Ltd (HZL), Hindustan 
Copper L1d. (HCL) Bh.1fat Gc Id Min~s 

Ltd ~BGML), Manganese Ore India Ltd. 
(~10IL) and NatIOnal Mineral Develop-
ment Corpn. (NMDC), public sector units 
of the MlDl~try of Steel & Mna:s 1S given 
below: 

A.pnl- September, 1986 (in tonnes) 
Actual % of target Shortage 

198,C66 

762,899 

2028,420 

138,445 

'" 2 2: ,900 

42J8,000 

718 
Carats 

105 % 

85 % 

20% 

89 % 

104 % Nil 

104 % Nil 

103 % Nil 
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The reasons for shoctfall are: 

(i) HCL - Mining of - oxide ore at 
Malanjkhand Copper project. 

(ii) HZL-Higber over burd~n removal, 
erratic power supply and continued poor 
ground Conditions in the vicinity of 
shallow dipping horiz0n~al faults, etc. 

(iii) BGML-Renovation of new Gol-
conda shaft; power interruptions and 
shortage at .¥eppamana Mine. '" 

The p.!ctormance of the mining units 
is being reviewed at appropriate level in 
Government and necessary rC!m. dial mea-
sures are being taken. 

The information regarding 
duction by captive mines of S' eel 
Steel Authority of India (SAIL) 
collected and will be laid on the 
the House. 

ore pro-
plants of 
is being 

Table of 

ExpaDSim.l of \\'ellington Island Yard 
of Sail 

4096. PROF. K. V. THOMAS: 
Will the Minister of STEEL AND MINES 
be pleased to state: 

(a) \\hether the \V"llmgton Island 
Yard of Steel Authority of IndIa does Dot 
have enough co:tock of steel items like tor 
steel to meet the demand in Kerala; 

(b) whether Wellington Island yard is so 
small that there is not enough space for 
loading and unloading operations and 
stocking; 

(c) whether there is a proposal to stock 
more quantities of all steel items; and 

(d) whether Government propose to 
shift the prescnt yard to another place with 
more space and better fdcilities ~ . 

THE MINISTER OF Sl EEL AND 
MINES (SHRI K. C. PANT) : (a) Bulk 
of the demand of steel items like tor steel 
is met by the secondary producers. SAIL's 
producti~n covers only 20 % of the dCnlJ.nJ 
in these categories. Therefor!, the 
availability in the stockyarrls of these i' ems 
can only be limited. 

(b) to (-d). This stockyard is consi-
dered to have madequate facilities. SAIL 
have, therefore, selected a sUitable alter-
native site near Tripunithura. 

U~e of Organic MaJ)ure 

4097. DR. CHINTA MOtlAN 
Will the tvlin'ster of AGRICULTURE be 
pleased to state : 

(a) whether chemical fertilizer£ are not 
proving successful with farmers, \l;ho prefer 
organic manuring specially beyond certain 
1imits, especblly b add zones; and 

(b) if so, the steps proposed to be 
taken in the matter 1 

THE f\,tINISfER OF STATE IN THE 
DEPARTMENT OF AGtUCULTURE 
AND COOf.'ERATION IN THE 
MINIS1RY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (d.) It is 
not a fact that chemicl} fertilizers are not 
proving Svccessful \V ith farmers In fact, 
fdrmers are co jvinced about the beneficial 
effects of chemical fertilizerS in increasing 
their crop yidds. This is borne by the 
steady increase in fertilizer consumption in 
the country. However, conjunctive use 
of chemical fertilizers wsth organic manures 
so improves the soil physica I properties-
b\.side~ increasing the crop yield. 

(b) In vi~w of (~) above the question 
does not arise. 

TV TransDlission Centre at Jorbat in 
Assam 

4098. SHRI P~RAG CHALIHA : 
WIJllhe Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(~) whether the installation work of 
the low power T. V. transmission centre at 
Jorhat in Assam is progressing according 
to schedule; 

(b) if so, the time by uhich it is 
likelY to be commissioned; and 

(c) if not, the r~asons fl)r delay? 
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THE MINISTER OF STATE. IN THE 
MINISTR.Y OP INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA) : 
(a) No, Sir. 

(b) and (c). T: V. Expansion Plan 
for the North-Eastarn Region (approved 
in March, 1984) includes a scheme for 
replacement of the existing low power (100 
WaUl T. V. transmitter at ShJliong by a 
high power (I Kilowatt) transmitter. The 
approved arrangement was to shift the low 
power (100 Watt) T. V. transmitter from 
Shillong to J orha t after commissioning the 
high power transmitter at Shlll?,.g. 
Inst:lllation of the high power transmItter 
at Shillong ha·s been delayed due to delay 
in the availability of a suitable site. This 
bas in turn deLlyed the installation of 
the low power traGsmitter at lorhat Action 
has, however, been initiated to commission 
the transmitter at Jorhat during 1987-88. 

InstalJation of Television Relay Trans-
mitters in Himachal Pradesh 

409~. SHRI K. D. SUL TANPURI 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) whether It is a fact that televisIon 
programmes telecast fr()m Himachal 
Prader.h Doordarshan, Shlmh do not reach 
the remote border areas of Himachal 

• Pradesh like Lahaul, Spiti and Kinnaur 
districts; 

(b) whetht.r there is any proposal to 
set up transmitters in these border areas; 
and 

(c) if so, the time by which the trans-
mitters are likely to be installed "1 

THE MINISTER OF STATE OF THE 
MINISTRY OP INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA) : 
(a) .The existing high power (10 Kilowatt) 
T. V. transmitter at Kasauli and low power 
(100 Watt) transmitters at Shimla and 
Kulu are not expected to provide service to 
Labaul~ Spiti and Kinnaur districts as these 
areas are outside the service range of these 
·tr~sDaitters. 

(b) and (c). Yes, S4r. The VII Plan 
of Doordarshan provIdes, inter aha, for 
establishment of low power (2 X 10 Watt) 
T. ~. transmitters, one each at KYeloDg 
and Kalpa. I05ta11a tion of these trans. 
mitters will depend on the annual allocation 
of Plan funds, time needed by indigenous 
manufacturers to suppJy the req uired 
equipment and overa lJ priorities. 

Construction of Building for Press in 
West Bengal 

tI 
4100. SHRI SOMNA TH CHA TIER-

JEE : Will the MrnJster of URBAN 
DEVELOPMENT be pleased to state : 

(a) the time by which the co~tructjon 
of the building for accommodating the 
press at Santragachi in West Bengal is 
expected to commence and time by which 
it is proposed to be comJ?]eted; and 

€: 

(b) the reasons for the delay,? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF URBAN DEVELOPMENT 
(SARI DALAIR SINGH) : (a) and (b). 
As the Government has. decided to close 
Govt. of India Press (Porms Unit), 
Santraghacbi; the proposal to construct its 
new building has bcen shelved. 

Setting up of Air Sta tions in Orissat 

4101. SHRI RADHAKANTA DIGAL 
Will the Minister of INFORMATION AND 
B1{OADCASTING be pleased to state: 

. 
(a) the number of 20 K. W. radio 

stations proposed to be set up in Orissa; 

(b) the places identified for their 
locati)n; 

(c) whether the establishment of some 
1 K. W. radio stations has also been 
sanctioned for Orissa; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MlNISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJAJ : 
(a) There is no proposal in AIR's 7th 
Plan, to set up new stations with 20 K. W 
M. W. transmitter in Orilla. 
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(b) Does not arise. 

(c) and (d). There is an approved 6th 
Plan scheme to establish a local radio 
station with 1 K.W. M.W. transmitter, 
multi-purtlose studios and staff quarters at 
Keonjhar in Orissa. The scheme is, 
presently,_ under implementation. 

r 

[Tran~IQtion] 

GSI Survey in Mandla District in . 
Madhya Pradesh 

4102. SHRI M. L. JHIKRAM : Will 
the Minister of STEEL AND MINES be 
pleased to state : 

(a) whether any Geological Survey. ha~ 
been conducted in Mandla district in 
Madhya Pradesh so far and, if so, when 
and the results thereof; and 

(b) if not, the reasons thereot ? 

THE MINISTER. OF_ STATE IN THE 
DEPARTMENT OF MINES IN THE 
MINISTRY OF STEEL AND MINES 
<SHRIMATI RA~1 DULARI SINHA): 
(a) Yes, Sir. Geological surveys in 
connection with investigation for baxuite 
and under the programme of systematic 
geological mapping have been conducted in 
parts of Mandla distr iet in the past as well 
as during field seasons 1985-86 and 1986-
87. The important occurrences of bauxite 
deposits occur in parts of Amarkantak 
plateau, Khamera-Khaptipani and Chara 
areas of Mandla district Minor 
oecurren-:es of manganese ore and mica 
are r~ported in Magdora and Kanba-
Gas'tora areas respectively. 

(b) Question does not arise. 

(English] 

Fisheries Development Boar~s in States 

4103. ·SHRI V. S. KRISHNh IYER : 
Will the Mioister of AGRICULTURE be 
pleased to state : 

(a' whether all the States in the country 
are having!fisheries development boards or 
corporations; 

(b} if not, the States having such 
development boardsfeorpora lions; and 

(c) the steps taken to ensure that all 
the States have their own boards/corpora-
tions ? 

THE MINISTI!R OF STATE IN THE 
DEPARTMENT OF AGRICUL TURE 
AND COOPERATION IN THE 
MINISTRY Of AGRICULTURE (SHRI 
YOGENDRA MAKWANA) (a) No, 
Sir. 

(b) Gujarat, Maharashtra, Karnataka, 
Kerala, Tamil Nadu, Andhra Pradesh, 
O~issa, West Bengal" Madhya Pradesh, 
Uttar Pradesh, Bihar and Assam are havio8 
fisheries development Corporation. 

(c) All the States are encouraged by 
the Central Government to have fisheries 
development Corporation for the purpose 
of increasing fish production, fish processing 
and marketing. These as.pecls are discu~ed 
at the Central level ~eetingsJw6(kshops. 

Decline in Shrimp Catch orf Orissa 
Coast 

4104. SHRI SOMNATH RATH 
Will the Minister of AGRICULTURE be 
pleased to state 

(a) whether Government are aware of 
the decline in Shrimp Catches off the 
Orissa coast during the ]ast two years; 

(b) whether Government have assessed 
its reasons; 

Cc) to what extent the foreign thartered 
fishing boats are responsible for this 
decline; 

(d) whether Government propose to 
postpone the entry of joint venture vessels 
into the West Coast and Bay of Banga) 
waters; 

(e) whether Government have taken 
action on the representations received from 
small boat owoer4i against opening up of 
hitherto closed waters' to joint v~nt\lr~s; 
and 
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(f) if so, the deta ils thereot ? 

THE MINISTER OF STATE IN THE 
DEPARjMENT OF AGRICULTURE 
ArolD COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWA'NA) : (a) and (b). 
Available data on the ~hrimp catch E>ff the 
Orissa coast do not indicate any decline in 
the total Shrimp catch from Orissa during 
the last two years. 

(c) As per the Maritime Zones of 
India (Regulation of FIshing by· Foreign 
Vessels) Rules, 1982, the chartered foreign 
fisliing vessels are prohlbited from under-
taking Shrimping operation for tbe 
Exploitation of coastal shrimp. 

Cd) to (0. while finalising tbe guide-
lines on the new policy of joint ventures in 
d~p sea fishing, which is yet to be 
announced, the suggestions received from 
various quarters would be considered. 

Sing)e Window System in Andhra Pradesh 

4105. SHRI M. RAGHUMA 
REDDY: Will the MInister of AGRI-
CULTURE be pleased to state : 

(a) whether Umon Government have 
agreed in principle for cooperative single 
window system in Andhra Pradesh; 

(b) when Government propose to 
operate this scheme; and 

(c) the total allocation made for the 
scheme? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MlNPSTRY OF AGRICULtURE (SHRI 
YOGENDRA MAK WANA) : ta) to (c). 
The Central Government bave decided that 
there is no objection to the proposal of 
tbe Government of Andhra PraJcsb for 
integra tion of short term and long term 
coop-erative credit structures at the dIstrict 
level and downwards to be taken up for 
implementation in a phased mannel. No 
fioul decision has been taken by the State 
Go,.,ernment on tbe date for implement$tion 

of the proposal. Government of India 
will not m.!ke any allocation of funds for 
the scheme. 

Ma) ors Conrerence 

410t). SHRI YASHWANTRAO 
GADAKH PATIL : Win the Minister of 
URBAN DEVEVJPMENT be· pJeased to 
state : 

(a) \\-hether a meeting of the Central 
Council for Local Self Governments· and 
Urban Deve)opment and the Executive 
Committee of AlJ India Council of Mayors 
was held in Delhi in October, 1986; 

(b) whether the meeting recommended 
non-abolition of octroi; and 

(e) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Yes Sir. 

(b) Yes, Sir, a resolution was passed 
to that effect. 

(c) The matter jc; under active consi. 
deration of 1he Government. 

De r'elopmeot of Mango Cultivation 

4107. SHRI N. DENNIS: Will the 
Minister of AGRICULTL RE be pleased to 
stat e -: 

(a) whether steps have been taken by 
Government for the development of mango 
cultivation in the country; and 

lb) if so, the details tbereof '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA) : (a) and (b). 
(i) Government of India is implementing 
a scheme through National Horticulture 
Board (or production and supply of quahty 
planting material in respect of mango and 
other fruits. 
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(ii)" A Central sector scheme on Elite 
progeny Orchards is in operation for 
production and supply of quality planting 
material of fruits includiDg mango. 

c. 
(iii) Varieus State Oovernments are 

implementing programmes for production" 
and distribution of quality plant~ng 
materials o-f mango. 

(iv) Research on production aspects is 
being attend to by the Indian Council of 
Agricultural Research for improving the 
productivity and quality of mango under 
different agro-climatic conditions. 

[ Translation] 

Safeguarding Interests of Workers 
a\galnst Retrenchment and Closure 

4108. DR. CHANDRA SHEKHAR 
TRIPATHI Win the Minister of 
LABOUR be pleased to state : 

(a' whether Government have decided 
to amend the existing laws in order to 
ensute that labourers get their rights; 

(b) if so, when, and if not the reasons 
therefor; and 

(c) 'whether Government hlve taken a 
decision to ensure that labourers receive 
their dues from ~he mill owners in case of 
retrenchment or when a company is 
closed '1 

THE MINISTER OF ,STATE OF THE 
MIN1STRY OF LABOUR (SHRI P. A. 
SANGMA) : (a) to (c). Tl\.e amendments, 
to the Acts to protect the interest of 
worke.rs is a continuous process. At its 
meeting held on 22nd and 23rd September, 
1986, the Standing Labour Committee 
discussed a proposal for providing deterrent 
penalties to ensure that legitimate due~ 
admissiblS to workmen are paid by the 
management at the time of closure and 
tetr~ncbment. The failure, to do so would 

entail punishment to employers with 
imprisonment for a term which may Dot 
be less than six months but which may 
extend upto two years and with fine not 
exceeding Rs. S,OOO!-. The Court may, 
however, for any adequate special reasons 
to be recoraed in the judgement, impose a 
sentence of imprisonment for a term less 
than six months. The Government; have 
not taken a decision in the matter: 

Disturbance from Foreign Broadcasts 
in North Eastern Region 

4109. SHRI B~LWANT SINGH 
RAMOOW ALIA : 

SHRI TEJA SINGH DARDI : 

Will the Minister of INFORMA nON 
AND BROADCASTING be pleased to 
state : 

(a) whethhr any of the foreign broad-
casts cause disturbance in the A. I. R. 
broadcasts in North Eastern region, if so, 
the details thereof; and 

(b) whether Go.vernment are taking 
any steps to make such foreign broadcast 
ineffective, and if so, the details thereof '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA) : 
(a) and (b). On certain frequencies 
interference from the stations in neighbour-
ing countries has been observed. However, 
such interference is not unexpected. In 
the medium wave band interference is 
observed during night time because of 

,skywave bemg received from di~tant 
stations which results in shrinkage of the 
coverage area of Medium Wave Trans-
mitters. 

In order to i~prove A.I.R. broadcasts. 
a number of schemes has been included in 
the 7th Plan of All India Radio. Detail. 
of these schemes are indicated in the 
statement given below. 
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Stat_eat 

Schemes for the North EGster" Region States lind Union Terrltorlt6 

s. No. State 

1 2 

I. THE STATES 

1. Assam 

Manipur 

3. MegbaJaya 

. During the VIIlh PIli" Period 

Location 

3 

1. Tezpur 

2. Kokrajbar 

3. lorhat 

4. Nowgong 

s. HaBong 

6. Dhubri 

1. Gauhati 

2. Dibrugarb 

1. Chura Chand pur 

1. Impbal 

1. lowi 

1., Sbillonl 

Facilities J)topoaed 
to be provided 

4 

NEW RADIO STATIONS 

2 X 10 KW MW Tt., and studial. 

2 X 10 KW MW Tr., and Stucl* 

2 X S KW FM (Local) 

2 Xl KW FM ( " ) 

2 X 3 KW FM ( " ) 

2 X 3 KW PM ( " ) 

ADDmONAL FACILITIES AT 
EXISTINO STATIONS 

(i) Modernisation and refurbish. 
ing of existinl studios. 

(ii) Replacement of 10 leW SW 
Tr. by SO KW SW Transmitter. 

Upgradation of 1 ~O KW MW 
to 300 KW MW Transmitter. 

NEW llADIO STATIONS 

2 X 3 KW FM (Local' 

ADDITIONAL PAOILITIBS AT 
EXISTING STATIONS 

(0 Provision of S6 KW SW Tr. 

NBW llADIO STATIONS 

2 X 3 KW PM Local) 

ADDITIONAL FACILmES AT 
EXISTING STATIONS 

New Intearated lei' vice rorNE 
Reaion on SO KW SW tranl-
Plitter. 
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1 3 

2. Tura 

4. Nagaland 1. Mokokcbung 

1. "Kohima 

s. Tripura 1. Kailashahar 

2. Belonia 

II. UNION TERRITORIES 

6. Mizoram 1. LUDgieh 

1. Arunachal Pradesh 1. Ziro 

1 r Passigha t 

2. Tezu 

3. Tawang 

4. Itanagar 

4 

20 KW MW Tr. with Studios. 

NEW RADIO STATIONS 

2 X 3 KW FM (Local) . 
ADDITIONAL FACILITIES AT 

. EXISTING STATIONS 

(i) Upgradation of power of 
existing 2 KW SW Tr. to 
SO Kyv SW. 

NEW RADIO STATIONS 

(Sub-division) 2 X 3 MW FM 
fl.,C'cal} 

(Sub-division) 2 X 3 KW PM 
(Local) 

NEW RADIO STATIONS 

2 X 3 KW FM Transmitter, 
Multi-purpose studios. 

NEW RADIO STATIONS 

2 )_( 3 K W FM (Local) 

ADDITIONAL FAClLI'I IES AT 
EXISTING STATIONS. 

(i) Provisi9D of permanent 
Multi-purpose studios. 

(ii) Upgradation of existin& 
low power MW Trans-
mitter by 10 KW MW. 

(i) Provision of permanent 
Multi-purpose srudios. > 

(ii) Upgradation of existing 
Jow power MW Trans-
mitter to 10 KW MW. 

(0 Upgradation of wstina 
l('w power MW Trans-
mitter to 10 KW MW. 

(i) SO KW SW Transmitter. 
(ii) Permanent set up with 1 

100 KW MW Transmitter. 
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[Engli~h] 

Unauthorised Constructions within 
LaJdora and on Green Land in 

Del4i 

4110. SHRI MOOL CHAND DAGA: 
Will the ~inister of URBAN DEVELOP-
MENT be pleased to state: 

\a) Whether it is a fact that a large 
nUl1\ber of unauthorised construction both 
within Lal Dora and on green land in Delhi 
have been mJde in recent years; 

(b) . if so, in how m3.ny cases 'he con-
struction have been so made, the area in 
which made and how many of them ha ve 
been taken note of by the local auth.)Citie~, 

(c) the number of cases in which 
there was litigation and in how many 
cases the unauthorised constructions were 
demolished during the last three year J 

and 

(d) the grounds on which civic facilities 
are provided to persons in unauthorised 
colonies by thl! auth.Jriti:es and whether it 
favours or disfavours further unauthorised 
activities in such areas? 

THE MINISTER OF SrATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) There 
have been some reports of unauthorised 
construct ions. 

(b) and (c). The number of cases 
booked and under stay orders of Courts 
along with numPer of unauthorised con· 
structions demolished by MeD from 1 .1.83 
to 31.10 86 in Najaf Garb and Narela 
Zones, in which most of the constlllctions 
ha ve been reporte d, is as tollows : 

No. of cases 
betoked 

4584 

~o. of stay 
orders recd 

90 

No. of un· 
authorised 
constructions 
demohshed 

1565 

The DDA bas booked 6369 unauthori-
led constructions in violation of the Delhi 

Development Act in its various Zones 
during tbe cuneot year upto 15th Nov., 
1986. 

There are 240 cases under Jitigatlon in 
DDA which has demolished 996 structures 
during the Jas t, three years 

.. 
<oK 

(d) The Delhi Water Supply & Sewage 
Dispos~ Undertaking is not providing 

., water and sewer facilities in unauthorised 
colonies However, in Rural Villages, in 
the exte~ded abadies, 'water cODnection is 
given on payment of development charges 
and subject to advailability of water main 
nearby. 

The electricity connections in rural 
areas of Delhi/unauthorised colonies in 
Delhi are granted by DESU, according, to 
the procedure indicated in the statement 
given below. 

Government hes issued instructions that 
unauthorised constructions should be 
dealt with severely and, even whfre on 
humanitarian considerations, any civic 
facilities are provided, it should be made 
clear thar this does not confer any title of 
regularisation or cJaim of validation of 
unauthorised construction which remains 
hable for demolition. . 

Statement 

Procedure for grant of electricity 
connections 

(a) Grant of elecricity connections in 
rural areas of Delhi. 

(i) Domestic Electricity connection (5) 
. in the old village abadi i.e. Lal 
Dora and the extended abadi i.e. 
Phlrni is sanctioned to a prospec-, 
tive consumer on lbe basis of the 
certificate issued by the Pd.ncbayat! 
Area Minicipal Councillor/Met!o-
poJitan Councillor to the effect 
that the premises in question fans 
in the La! Dora or extended abadi 
of the village. 

(ii) Power connection upto 3 HP for 
settiol up traditional/village 
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cottege industry is given in the 
extended abadi "Phirni" of the 
village to the otiginal residents on 
the basis of the certificate to that 
effect issued by the SDM!Revenue 
Assistant concerned. 

(iii) Industrial power connection not 
exceeding 20 HP for running non-
obnoxious mdustries in the Lal 
Dora of a vilJage is granted to the 
bonafide residents of the village 
on the basis of Lal Dora CeNt· 
ficate issued by the S.D.M./Reve-
nue Assistant. 

(iv) Power connections not exceeding 
20 HP within th ~ extended abadi 
of a village may be gi ven to the 
bonafide residents of the same 
village subj.:ct to the prior appro-
\a1 of the Administrator of Delhi 
in terms of the provisions of 
Section 23 of Delhi Land Reforms 
Act, 1954. 

tb) Grant of electricity connections in 
unauthorised colonies of Delhi. 

Electr ification of any colony is 
the responsibility of the concerned 
cotonising agency. Unauthorised 
colonies started coming up in 
Delhi long back and most of them 
had been electrified by DESU at" 
the request of colonising' agencies! 
residents welfare associations in 
accordance with the policy 'of 
DESU by charging requisite share 
of cos~ etc. applicable from 
time to time. 

Electric connections in the 
eiectrificd portions of unauthorised 
colonies (regularised/s)ated for 
regularisation or rejected) in the 
premises built prior to 1.1.81 
are to be given in consonance 
with the policY laid down by the 

_ Delhi Administration in February! 
March, 32 with a view to curbing 
unauthorised constructions. For 
the purpose, of establishing that 
the premises/structure concerned 
·existed prior to 1.1. 81 the appli-
cant is .-equired to furnish ade-

quate proof/evidence and where 
satisfactory evidence to that effect 
is wanting, an a ffida vit duly sworn 
in is accepted as such. However, 
in the case of post 3 1.12.80 
structures, reguests for' electric 
connections are enter tained on 
production of valid sanction/sanc-
tioned building plan issued by the 
concerned local body as per orders 
of the Delhi Administration. 

Incom~ of Skilled and Unskilled Rural 
Agricultural Labour 

4111. DR. T. KALPANA DEVI: 
Will the Minister of LABOUR be pleased 
to state: 

(a) v. hether there is a pcoposa I under 
consideration for cODversion of all ur.skilled 
small agricultural work;rs > into skilled 
workers in order to redu(.'e the gap in the 
income of the rural agricultural wOIkers; 
and 

(b) if not, the reasons therefor '1 

lHE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR· (SHR,I P. A. 
SANGMA) : (a) No, Sir. 

(b) In "iew of (a) above, does not 
arise. 

However, the Seventh Plan envisages 
an annual growth rate of 5 per cent in 
GDP. Besides the sectoral programmes. 
the -package of poverty a) levia tion pro-
grammes such as NREP, RLEGP, and 
IRDP, . aimed at giving self-em ployment 
and wage employment to the poorer sec-
tions of the community and especially 
those in the rural sector, will continue on 
a significant seal e during the Seventh plan. 
It is expected that addirional empl\.)yment 
of the order of· 40.36 million standard 
person years would be generated during the 
Seventh plan. 

Paddy Production Programme in 
States 

4112. SHRI K. PRAOHANI: Will 
the Mmister of AGRlCULTURE be 
pleased to. state; 
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(a) the number of blocks that Govern-· 

ment have taken llP to boost paddy pro-
duction in the ceuntlY : 

(i) Training in improved rice pro-
duction technololY. 

(b) tbe concession made available to 
the farmers : 

(c) the details of impact of the scheme; 

(d) whether Government propose to 
extent the scheme to more blocks in the 
country in the near future, 

(e) the total allocation made for tb.e 
scheme, State·wise and year-wise during 
the last two years and the current year; 
and 

(f) whether the allocations have been 
fully utilised in Orissa and if not, tbe 
reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENf OF AGRICULTUR.E 
AND COOPERATON IN THE MINISTRY 
OF AGRICULTURE. (SHRl YOGENDRA 
MAKWANA): (a) The CentrallY Sponso-
red Special Rice Production Programme is 
under Implementation in 430 selected 
blocks in 6 eastern states. 

(b) The mab concessions made a vai-
lable to the farmers under the sch~me 
includ e : 

Year Assam Bihar M P. 

1984-85 48.95 98.70 86.40 

1 C) 85-86 270.00 169 92 400.00 

1986·87 370.00 1180.00 400.00 

(I) Ont of Rs. 252.00 lakh sanctioned 
for J 985-86 to Orissa state an .amount of 
RI. 181.18 lakh was utili5ed. The main 
reason for non·utiliution of full funds was 
the inability of 'he state to provide fuJI 
matGhing contribution. 

Regional Oilseeds Banks 

411 3. ~HRI AMARSINH RA THA W A : 
Will the Minister of AGR1CULTURE be 
pleased to .tate : 

(ii) ...Limited supply of seed: fertilisers, 
PC8ticides, PPB, improved from 
implements" macbiLery. water 
pumps. etc on' subsidised cost. 

(iii) Paddy sced ruinikits and fertiliser 
& micronutrient minikits free of 
cost. 

(iv) A~si!.tance in the from of inputs 
for raising rice community nur-
series. 

(c) The implementation of the scheme 
has created an awareness amongst the 
farmers for the need to develop on farm 
resources and adopt improved rice pro-
duction technololY. Ricc production In 
tbese 6 states, namely Assam, Bihar. 
Madbya Pradesh, Uttar Pradesh, Orissa 
and West Bengal increased from 309.97 
lakh tonnes in 1984-85 to 359.1 S lakh 
tonnes in 1985-86, and the productivity 
increased from 1128 kg/ha to 129.5 
kg/hs. 

(d) No, Sir. 

(e) The state-wise and year-wise 
financial outlays sanctioned for the Central 
Sector pIlot Project durina 1984-85 and 

, for tbe main scheme durin. 1985-86 and 
1986-87 are as under: 

(Rs. I akhs) 
Orissa U. P. West Total 

Bengal 

66.01 100.00 100.00 SOO.O«S 
252.00 841.20 670 00 2603.1 2 
252 00 1019.80 700.00 3921.80 

(8) whether it is a fact that National 
Oilseeds aDd Ve.etabJe Oil Development 
Board has Proposed to set up a reliooal 
oilseeds bank in the country ; 

(b) if so, tbe details thereof .,Dd how 
far it will help to solvo the Problem of 
vesetable oil io the country ; and 

(c) wheu the proposed bank is likely 
to be set up and the steps beml taken aD 
tbi, direction 'I 
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THE MINISTEll OF STATE IN THE. 
DBPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TR.Y OF AORICUL TURE (SHR.I 
YOGEN9RA MAKWANA): (a) Yes, 
Sir. 

(b) and (c). The relional seeds banks 
were to act as buffer stocks for removing 
tbe shortace of seeds in respect of different 
oilseed. crops in diire1"ent regit"ns. The 
objective ia being met through the Nation~l 
oilseed! Development Project which 
provides for programmes relating 
to stocking and prepositioninB as 
well as ope1)ing of retail outlets for 
certified seeds and organisation of seed 
villages. These measures win help in 
increasing the production of oilseeds and 
vegetable oils. 

Development of Pulses 

4114. SHill K. RAMACHANDRA 
REDDY: 

SHRI AMAR ROYPRADHAN: 
SHRI LAKSHMAN MALLICK: 

Will tbe Minister of AGRICUL TURE 
be pleased to state: 

(8) wbeth~r Union Government have 
launched a National Project for develop-
ment of pulses i 

(b} the amount earmarked for the 
development of pulses ; 

(c) whether Gl.vemment propose to 
spend the amount for development of 

• pulses in non-irrila ted aread also; and 

(d) the salient features of this project 1 

THE MINISTER OF STATE n-t THE 
DEPARTMENT OF AGRICULTURE-
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTU&E <SHRI 
YOGENDIlA MAKWANA) : (a) and (b). 
Yea, Sir. The Financial outlay during 
Seventh Plan period is .. " under :-

(Ils. in lakhs) 

CeDtral ebarc State share Total 

2900.16 1704.34 4604.50 

(c) and (d): Yes, Sir. The salient featu-
res of the project are as under : 

• 

1. Distribution of seed minikitl of 
latest Ihort duration improved 
varieties of different pulses. 

2. Organising block demonstration 
to educate tbe farmers about 
the production technoJosy. 

3. Layinl out of adaptive trials of 
promising varieties on farmer'. 
fields. 

4 Biological ",contro) of the pod 
borers through release of parasites 
etc. 

5. Training of extension workers to 
educate them in organismg the 
development programme on 
pulses. 

6. Strengthening of Rhizobium culture 
La~ to enabre them to manufac-
ture large quantity of" culture for 
distribution 

7. Production of breeder/foundation 
seed with the help of I.C.A. R.. 
N.S.C. & S.P .C.I. 

8. Setting up of dal mililing units 
whtb the help of NCDC under 
cooperative Department. 

9. Providing market support through 
NAFED at SupPort price . 

10. Staff & contingencies. 

Clearance (or Joint Venture 

4115. SHRI T. BALA GOUD: Win 
the Minister of AGRICUL TURB be 
pleased to state : 

(aJ the particulars of fishing com-
panies who had obtained clearance for 
joint ventures in 1986 ; 

(b) whether it is a fact that some of 
these companies have links with companies 
charte~e<\.earlier which bad failed in their 
COlIluutmenta. and 
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(c) if so, the particulars of interlinking 
• directors, etc, and the ... reasons why 

Government encourage compani~s which 
were responsible for fa ilure of chartering 
poliCY "l 

Scheme for rehabilitation of bonded labour 
has been increased recently from Rs. 
40(;0/. to Rs. 6,25(\/-, inclu~ive of an 
amount of Rs. 500;. as subsistance grant 
to be given immediately after release. 
The State Governments ... arc advised to 

THE MINISTER OF STATE IN THE ensure timely rehabilitation FC'r this pur-
DEPARTMENT OF AGRICULTURE pose annual targets are set and tbe pro-
AND COOPERATION IN THE MINIS- gress monitored every month. States have 
TRY OF AGRICULTURE (SHRI been advised to. integrate the Centrally 
YOGENDRA MAKWANA): (a) No Sponsored Scheme with other anti-poverty 
clearance has been given for joint venture programmes to ensure cOlllPlete and 
to any fishing company in 1986 till date. ,effective rehabili tat ion. 

(b) and (c). Question do not arise. 

Bonded Labour 

4116. SHRI BASUDEB ACHARIA: 
SHRI UTTAM RATHOD: 
SHRI RAM PYARE PANIKA : 

Will the Minister of LABOUR be 
pleased to state: 

(l.) whether Government are aware 
that a large number of bonded labourers 
who were freed from bondage have retur .. 
ned to bondage due to lack of rehabili-
tation ~ and 

(b) if so, the reaction of Government 
in this regard "l 

THE MINISTER OF STA fE OF THE 
MINISTRY OF LABOUR (SHRI P A. 
SA'NGMA): (a) and tb). No specific 
comphlint in thi ~ regard has been received 
by the Government~ Identification, release 
and rehabilitation of bonded labour is the 
responsibility of the State Governments. 
The grant under the Centrally Sponsored 

Description 

1. Engineers Graduates 

Unemployed Engineering and Medical 
Graduates and Diploma Holders: 

4117. SHRI LAKSHMAN MALLICK: 
Will the Minister of LABOUR be pleased 
to state: 

(a) whether Union Government have 
information about the unemployed 
engineering and madica] graduates and 
diploma holders registered with the 
Employment Exchanges in the countrY 
during 1985-86 and j 986 87 tin date; 
and 

(b) the number of those who go t 
employment through the Employment 
Exchanges dUring the obove period, 
category-wise '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR. (SHRI P. A,. 
SA.'t'.GM A): (a) AvaIlable information 
re1ation relating to the number of registra. 
tions made by the Employment Exchanges 
during the period 11.1985 to 31.12.1985 
in respect of Engineers, Doctors and 
Diploma Holders is as under: 

. No. of Registration 
made. 

2. 
3. 

Doctors (including post.graduates) 

12700 

7536 

Diploma 
Holders 57996 

(b) Number of placements etl'ected by the employment cxchanles durin. 1985, 
catelor)'-wise,· is as under: 
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Descriptiou 

1. 'Bnlineerl Graduate. 

No. of placement. 
cft"ected. 

2035 

2. Doctors (incluoinl Post-8l'aduates). 720 

3. DiPloma 
Holders 

Soil Conservation in Inter-Valley 
River Projects 

4118. SHRIMATI JAYANTI PAT-
NAIK: 

DR. KRUPASINDHU BHOI: 

Will tbe Minister of AGRICULTURE 
be pI eased to state : 

(a) whether Government have included 
some new projects in the Inter-State River 
Valley Projects to take up soil-conservation 
measures in the catchment areas during the 
Seventh Five Year Plan; 

(1t) if 80, the details of such projects, 
State-wise; and 

(c) the Central assistance released and 
the soil conservation measures undertaken 
in the catchment areas of the three Inter-
State River Valley Projects, viz. Upper 
Kolab,Indravati and Subarnarekha'1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOOENOaA 
MAKWANA) : (a) No, Sir. 

(b) and (c). Do not Arise. 

[TrQfts 14tioll] 

Assistance to Madbya Pradesh for Fro-
zen Seman ProduetioD Technology 

4119. SHRI DILEEP SINGH BHU-
RIA: Will the Minister of AGRI CUL-
TURE be pleased to state: 

(a) whether Union Government have 
te~eived any proposal, from Madhya Pra-

5680 

desh GOVC'"IlDlcot for providing alSiatance 
for the expansion of frozcD semen reproduc-
tion facility; and 

(b) if so, the action taken by 
Government thereon '? 

THE MINISTER OF STArn IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS. 
TRY OF AGRICULTURE (SHRI 
YOGENDllA MAKWANA) : <a) Yes, Sir. 

(b) The Government of India have 
already released a sum of Rs. 1 11.83 lakhs 
as Central assistance during the years 1981-
82 'and 1984-85 for extension of fro'Zen 
semen facility in the State. • 

[Engli8hJ 

Representation from .Farmers of Katta. 
Dad in Kerala 

4120. SHRI VAKKOM PURUSO-
THAMAN : Will the Minister of AGRI-
CUL TURB be pleased to sta~e : 

.. 
(a) whether Government have received 

any representations from the farmers of 
Kuttanad in KeraJa to telieve them of their 
debts towards Kerala Land Development 
Corpora tion; and 

(b) if so, the action taken in this 
regard? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE AND 
COOPERATIQN IN THE MINISTRY OF 
AGRICULTURE (SHRl YOGENDRA 
MAKWANA) : (a) and (b). A memoran 
durn dated 16-10-8b was received by th-e 
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. Contral Govemment from the farmers of 
Kuttabad in !terala to waive their debts to. 
Kerala Land Development Corporation and 
to stop all revenue recovery measures. The 
memorandum was Jeferred to the Govern-
ment or Kerala who bave ordered tbat in 
all cases where tbe cost of land develop-
ment works exceeded Rs. 50dO/- pet hect-
are. the excess would be luUy subsidjsed by 
the State Government. 

Prke of Chillies 

4121. SHRI V. SOBHANADR~S-
'WAR" RAO : Will the Minister of AGRI-
CULTURE be pleased to state : 

(a) the averale price of chillies per 
quintal during the years 1984-85 and 
1985-86; 

(b) the realons for steep fall in price of 
chillies in the current season; , 

(c) whether Government propose to fix 
remunerative prices for chillies; and 

(d) if not, the reasons therefor? 

THB MINISTER. OF STA TB IN THE 
DEPARTMENT OF AGRICULTURE AND 

COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHIll YOOENDRA 
MAKWAN'A): (a) and (b). AVerale whGle-
sale Price Index Numbers of Chillies in 
India for the years 1982.83 to 1986-87 
(latest available) are shown in the statement 
given below. The important reasons for 
the faJ) in prices o( ChiUie. durin, tho 
current season areh: ri) An 1 J.3 % incre-
ase in tho production of dry chilJies in r 

1984-8S. marketed in 1985-86 as "Comp-
ared to previous year.' Also, All India 
Production of Chillies during 1985-86 beiD, 
marketed in the current season, is anticipa. 
ted at 708.9 thousand tonnes i e. register-
ing an increase of . about J 2.4 % as compa. 
red to previous years production of 630.S 
tbousand tonnes; and 

(ii) A fall in the export demand of 
chillies. The totol exports during '985·86 
is only 1241 tonnes as agains' 8227 tonnes 
during the previous yeal" (reported by 
Spices Export Development Coubcil). 

(c) and (d). Gove-roment is not consi-
dering any proposal to fix support prices 
for chiUies. CurrentJy, the policy of tbe 
Government is to fix procurement/minimum 
support prices in respect of major agricul-
tura1- commodities only. 
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Vacation of General Pool Accomoda-
tion by Ex-Ministers 

4122. SH~I SYED SHAHABUDDIN : 
Will the Minister of UR.BAN DEVELOP-
MENT be pleased to state: 

(a) the names of former Ministers, 
Ministers of State and Deputy Ministers' of 
Central Government who are occupyina 
accomodatiOD in the leneral pool a1loted to 
them as Ministers as on the 1 November, 
1986; 

(b) whether such occupants have been 
asked to vacate their general pool acco-
mmodation and to secure accommodation, 
if they continued to be Members of ParHa-
ment from the Parliamentary pool; 

tc) whether any of tbem has been 
granted extension of period of occupancy 
beyond the nonnallimits; 

• 

S.No. Name of occupant 

1 2 

1. &0 Birendra Singh, 

2. Veerendra Patil, 

3. Jagannath Kaushal, 

4. P. C. Sethi, 

~. Smt. Sheila Kaul, 

6. Bhagwat Jba Azad, 

7. Jagannatb Rao, 

S. c. P. ~. Singh, 

9. V. N. Patil, 
, 

Smt. M. Cbandrasekhar, 10. 

11. Vir Sen, 

12. ' N. K. P. Salva. 

13. !{alp Nath Rai. 

(d) if so, the rate of rent charled from 
tbem; and 

(e) the names of first ter~ MPs. who' 
have been a110ted bunglow accommodation 
out of genera) pool., 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Details are 
given in statement I below. 

(b) Yes. 

(c) No. 

(d) The question does not arise. 

(e) Details are given in statement-II 
below. 

Statement 

Banga)ow No. 

3 

S, Janpatb 

2, l'ugelak Road, 

1 S, Tughlak Road, 

7, Safdarjung Road, 

S. Ashoka Road, 

7, Raisina Road, 

3, Moti La) N ebru Place. 

2, Akbar Road, 

23, Ashoka Road, 

8, Asboka Road, "'" 

4, Jantar Mantat Road. 

32, Aurangzeb Road, 

36, Auranszeb Road, 
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1 2 

14. N.K.. Sharma 

1 S. Arif Mohd. Khan, 

16. Ashok Gehlot, 

17. Arun Nehru, 

18. V. N. Gadgil, 

19. B. 1\. Bbagat, 

20. Cbandu Lal Cbandrakar, 

Statement-II 

S. No. Name of M. P. S/Sbri. 
------------------ --

1. 

2. 

3. 
4. 

s. 
6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

P. -Upendra 

Smt. Vijayanti Mala Bali 

Amitabh Bacban 

C. Madha v Reddy 

Jaipal Reddy 

Surender Singh 

P. R. KumaramangaJam 

Akbar laban Begum 
• AsIa m Sher Khan 

R. C. Vikal, 

L. ~. Jha 

Shamirn Ahmed SiddiClue 

Pt. Ra vi Shankar 

News Captioned "On-Going Steel pro-
Jects Cost Escalates by Rs. 6,800 

Crores" 

4123. SHRIMATI KISHORI 5INHA : 
SHRI S~NAT KUMAR MAN-

DAL: 

3 

3, Krishna Menon Mar d 

3, Sunehari Bagh-Road 

1, Dupleix Lane, 

14, Akbar Road, 

6, Janpatb, 

1, Sunabari Bagh Road, 

22, Akbar Road. 

Will the Minister of STEEL AND 
MINES be pleased to state: 

(a) whether cost escalation in on going 
schemes in the' Steel sector has been as high 
as Rs. 6800 crores as reported in tbe 
Economic Times dated 1 November, 1986; 

(b) if so, the reasons thereof; 

(c) the steel projects which are involved; 

\.d) the impact on cost of production of 
steel; and . 

. (e) the steps taken to cut down the cost 
escalation ~ 

THE MINISTER OF STEEL AND 
MINES (SHRI K C. PANT) : (a) Yes, Sir. 

(b) The reasons for cost over-run are 
escalation in prices during the period of 
implementation of the project (not provided 
for in the sanctioned estimated, increase in 
statutory levies, interest etc. as well as 
physical reasons such a8 changes in scope, 
change in volume of work, omissions/new 
items etc. which are necessitated due tc 
technical/technological reasons durin8 
detailed engineering of the project. 

(~) The following projects are in\lolved 
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(i) Visakhapatnam Steel Plant. . . 
(ii) Dokaro Steel plant 

(iii) Bhilai Steel Plant 

(iv) Durgapur Steel Plant 

(v) Rourkela Steel Plant 

(vi) lISCO 

(vii) Alloy Steel Plant 

(viii) Kudremukh Icon Ore 
COu ltd. 

(ix) NMDC 

(d) and (e). It is correct that increase 
in capital costs of projects result in increase 
of capital related changes in the production 
cost. Government and SAIL are taking 
steps to ensure that the major reasons 
which delayed projects in the past do not 
recur in the luture. Greater emphasis 
will be placed on deta Bed and accurate 
project preparation, formulation of an 
integrated project management team with 
full delegated powers, continuity of the 
head of the project team from conception 
to commissionin" of the project, cutting 
down of time for tender appraisals, import 
clearances and release of foreign exchange. 
Stricter contracts will be entered into with 
imposition of high penalties for non-perfor-
mance. It is expected that with these pro-
posed measures, new projects to be taken 
up wnl not witness the same delays as are 
witnessed in some of the on-going projects. 

Amendment to Urban Land Ceiling Act 

4124. SHRI MOHANBHAI PATBL 
Will the Minister of URBAN DEVELOp· 
MENT be pleased to st~te : 

W,ltten Answers t 68 

4 mt. Expansion 

Captive Power Plant 

Meghahataburu Iron Ore Projects. 

4 mt. Expansion 

Captive Power Plant 

Captive Power PJant 

Coke Oven Battery No.8 

Balancing facilities at 
Chasnalla Coal Washeries. 

Stage II Expansion. 

pellet Plant. 

Bailadilla 11 C 

Bailadilla 5 

(a) whether some State Governments 
have requested _the Union Government to 
amend the Urban Land CeiJing Act, and if 
so, the details of Buggestions made by the 
State Governments; 

(b) what steps are being taken by 
Union Government in this direction; and 

(~) when the amendments to the Act 
are likely It) be introduced in Parliament '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALUIR SINGH) : (a) Yes, Sir. 
However, it will not be in the public 
interest to. disclose the details at this stage. 

(b) and (c). Certain proposals for 
amending the Act arc under the considera 
tion of Government. 

Exploita ion of Marine Resource. 

4125. SHRI DIGVIJAY SINH 
Will the Minister of AGRICULTURE be 
pleased to state : 
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(a) whether Government propose to 
deploy more research ships and i'ncrease 
aerial survey of Ocean wealth to meet the 
target of optimum harvest of marine wealth; 
if so, the details thereof; 

(b) whether the Indian fishermen have 
Httle kl'owledge of spawning areas and 
migratory routes gf commercially exploited 
fish; and 

. (c) the number in which Government 
plan to rectify this shortcoming, to ta ke 
advantage of the tremendous potential in 
the fieJd ? 

THE M1NISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERA'lION IN THE 
MINISTRY OF AGRICULTURE (SHRI-
YOGENDRA MAKWANA) : (a) Yes, Sir. 
The Fishery survey of India, Bombay have 
been undertaking systematic survey of the 
fishery resources of the Indhn Exclusive 
Economic Zone (EEZ) deploying 18 survey 
vessels. The possibility of increasing the 
fleet strength is being explored The 
Central Marine Fisheries Restarch Instt., 
Cochin also has 2 research vessels engaged 
in marine fishery research ·work. 1he 
Fishery SurveY of India Bombay, in 
colleboration with Space Application 
Centre, Ahemdabad and Centr31 Marine 
Fisheries Research Institut,e b8.ve be~n 

undertaking remote Sensil,g of fishery 
wealth from 1981. 

(b) The Indian fishermen have consi-
derable traditional knowledge on spawning 
areas. migratory paths and pattern of 
exploited fish. This is being supplemen ted 
by extension work -by research, survey and 
training institutes. 

(c) The steps taken are : 

U) . Employment of foreign technicians 
for limited periods to provide 
training to skippers and master-
fishermen required for operating 
sophisticated ~mported fishing· 
vessels: 

(it) Stepping up of extension activity 
by Research, Survey and tra ining 
Iostitutes; 

(iii) Publication of Survey findings 
through regional languages in 
simple language; 

(iv) Qua-litative improvement in 
training of primary fishermen 
and fishery operatives. 

Setting up of T. V. Relay Centres in 
Assam 

4126. SHRI BHADRESDWAR 
TANTI : Will the Minister of INFOR-
MATION AND BROADCASTING be 
plea~ed to state : 

(a) whether Government propose to 
set up a T. V. Centre near Kaziranga 
National Park and at Golaghat town in 
Assam; and 

(b) if so, the defails there(' f 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA) 
(a) No, Sir. 

(b) Does not arise. 

Setting up of T. V. Relay Centre at 
Osmanabad 

4127. SHRI ARVIND TULSHIRAM 
KAMBLE : Will the Minister of INFOR-
MA TION AND BROADCASTING be 
pleased tJ state : 

(a) the time by which work is I ikelY to 
start for the setting up of aT. V. relay 
centre at Osmanabad in Maharashtra and 

. when it will De completed; 

(b) whether there is any proposal to 
set up high power transmission towers in 
Marathwada region; and . 

(c) if so, when and where such towers 
are likely to be installed ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA) : . 
(a) The VII Plan of Doordarsbao provides, 
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inter alia, for the estabHshmeot of a large 
number of new T. V. transmitters,. including 
a low power (l00 WaUl transmitter at 
Osmanabad. These transmitters can be 
installed only in ghases, depending 00 the 
annual allocation of Plan resources, time 
required by the indigenous manufacturers · 
to supply the requisite equipment and 
overall priorities Installation of the 
proposed new transmitter at Osmanabad 
will also depend on these factors. 

(b) Yes, Sir. 

(c) Establishment of high POWfJ (10 
Kilowatt) T. V. transmitters one each at 
Aurangabad and Ambajogai, in place of 
the existing low power (100 Watt) trans-
mitters at Aurangabad, Latur and 
Parbhani, is included in the VII Plan of 
Doordarshan. The normal lead time for 
setting up a high power (10 Kilowatt) 
transmitter is about 3 years after 
commeI1cement of works on site. It is 
accordingly expected' that the proposed 
transmittcn at Aurangabad and Ambajogai 
would be commis&ioned by tbe end of the 
VII Plan period, subject to annual allo-
cation of adequate funds and timely 
availability of equipment. 

Indo-Pak .Agreements on Agriculture 

4128. SHRIMATI D-:K. BHANDARI: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether agreements were silqed 
between India and Pakistan in July and 
October, 1985 for cooperation in agri-
culture; 

(b) if so, tbe details of agreements; 

(c) the particulars of tpembers of 
Indian delegation; and 

(d) tbe benefits derived out of the 
agreements 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THB 
MINISTRY OF AGRICULTURE (SHRI 
YOQENDRA MAKWANA)".: (a) Yes. 
Sir. All Asreemcnt for Cooperati 011 in 

Agriculture between the Government of 
the Republic of India and the Government 
of the Islamic Republic of Pakistan was 
signed on the 4 th July, 1985 at Ne\t Delhi. 
No Agreement was signed in October, 
1985. 

(b) to (d). The Agreement envisages 
cooperation between the two countries 
through the executing Agencies viz." tbe 
Indian Council of Agricultural Research 
(lCAR) and the Pakistan Agricultural 
Research Council (PARe) in the fields of 
exchange of germplasm and breeding 
materials, exchange of scientific literature, 
information and methodologies, exchange 
of scientists and technologists and their 
participation in Seminars/Symposia; grant 
of fellowships to scientist's and students for 
study and ref;ea~h in the respective 
institutions of tbe two countries import and 
export of scientific equipment as available 
and required in the programme of common 
interest. 

The Agreement for cooperation in 
Agriculture was signed at New Delhi on 
4.7.1985 by the Minister of Agriculture, 
Government of India and Minister of 
Foreign Affairs of the Government of 
Islamic Republic of Paki~tan. 

As provided in the Agreement, the first 
draft Workplan whicb describes specifically 

·the activities to be carried out ~uring the 
next two years, has been developed and 
referred to the Government of Pakistan for 
their reaction and comments. The Work-
plan will be put into operation after the 
same meets with tbe full approval of both 
the Governments. 

Production of Special· Too) and Alloy 
Steel 

4129. SHRI SALEEM I. SHERVANI: 
Will the Minister of STEEL AND MINES 
be pleased to state: 

(a) the production of. special tool and 
alloy steel (high carbon bigb chromium 
steel) oil hardening non-shrinkins beat 
resistant type in the COUD try; 

(I) tbe sources of availabilitN of thii 
kind of Iteel to tho .clual \lscr8, and 
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(C·J whether the Steel Authority of India 
Ltd. is able to execute small orders in 
time, jf not, !he reasons thereof? 

THB MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT) (a) 
Although the said grades of alloy steels are 
prOduced by major aod mini steel plants 
in the country, separate data- is however 
not maintained. Total production of Alloy 
Steel including the said categories is about 
6,15,000 tonnes. 

(b) Alloy Steels Plant, Durgapur. 
Visvesvaraya Iron and Steel Limited, 
Bhadravati, Firth (India) Steel Co, Thane, 
Mahindra Ugine Steel Co. Ltd., Kbopdi 
and Bihar Alloy and Steel Ljmjt~d, patratu 
are the major suppliers of the said grades 
of steel. 

(c) Yes, Sir, by and large. 

Television Centre at Nandyala (A.P) . 
4130. SHRI M. SUBHA REDDY 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether there is a propOS'll to set 
up a T. V. centre at N.lndyala, Andhra 
Pradesh; and 

(b) if SO, details thereof? 

THE MINlSTBR OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA) 
(a) No, Sir. 

(b) Does not arise. 

Prosecution of Companies for Violation 
of Charter Agreements 

413 •. SHRI .. D. P. JADEJA Will 
the Minister of AGRICULTURE be' 
pleased to state : 

<a) whether· Government propose to 
prosecute the fishing companies who bad 
evaded and violated the spirit of the ch!lrter 
Bileements entered· into by Indian companies 
wit)l foreisn collaborators; 

(b) the measures taken to include tbe 
companies in the economic offenders list; 

(c) whether his Ministry has consulted 
the· Finance Ministry on the FERA 
violations in such cases; and 

(d) the steps taken to roHow up ,'''~b 
violations of FERA by big fishing 
companies? 

THE MINISTRY OF STATE IN THB 
DEPARTMENT OF AGRICUL'IURB 
AND COOPEAATION IN THE 
MINISTay OF AGRICULTURE (SHRJ 
YOGENDRA MAKWANA) : (a) and (b). 
The charter party agreement is entered 
into by the Indian companies with their 
lbreign collaborators. The agreement 
provides for specific responsibilities on the 
contracting parties .. The Indian companies 
are free to take legal action against the 
collaborators for any breach of the agree-
ment. • 

(c) and (d). No FE ~ A violations by 
the fishing companies who have chartered 
foreign fishing vessels, have been noticed 
by this Miftistry. Hence, there is no need 
to consult the Finance Ministry to follow-
up any violations of FERA by such 
companies. 

Delay in CODstroctio·o Work of 
Visakhapatnam Steel Plant 

4132. SllRI G. BaOOPATHY : Will 
the Minister of STEEL AND MINES be 
pleased to state : 

(a) the reasons Jar delay in the 
execution of various works connected with 
the Visakhapatnam Steel Plant; and 

(I]) whether any enquiry has been held 
to ascertain the causes for the supply of 
low grade steel for use in the construction 
of Vizag Steel Plant and the nature of 
findings of the enquirY ? 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT) : (a) Initially 
there were some delays in the execution 
of works of Visakhapatnam Steel Plant due 
to inadequate mobilisation of resources by 
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tbe construction 81encies and uncertainty 
of funds. But now the progress is by and 
large as per schedule. 

(bl No, Sir. 

Committee 00 Shifting of Offices of 
Public Sector Undertakings 

4133. SHRI AMAR ROYPRADHAN : 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state : 

(ar) whether the Committee constit\lted 
under the Chairmanship of Cabine t secretary 
to identify the offices of the public sector 
undertakings which are not rcquired to be 
located'"in Delhi has since spbmitted its 
report, and 

(b) if so, the details thereof 1 

THE MINISTRY OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) No, Sir. 

(b) Does not arise. 

Co.emoratioD of World Food Day 

4134. SURI CHIITA MAHATA 
Will tbe Minister of AGRICULTURE be 
pleased to state : 

(a) whether any luidelines had been 
iS8Ued by the Pood and Agriculture 
Orsanis.ation to commemorate 16 October 
as World Food Day; and 

• (b) if so, the details thereof ? 

THE MINISTER. OF STATE IN THE 
DEPAR.TMENT OF AGRICULTURE 
AND COOPERA nON IN THE 
MINISTRY OF AGIlICULTURE (SHRl 
YOGENDRA MAKWANA) : (a) add (b). 
The FAD of tbe United Nations in its 20tb 
Session held in Rome in November. 1979 
resolved that World Food Day be observed 
annua)))' on 16th October whi~h coincides 
with tbe anniversary of tbe fouodio8 of the 
oraanisation. The FAO World Conference 
Oft Fitberies Manaaement and Development 
in Joly. 1984 bael approved fishermen aDd 
fisbin. communities as the central them 
of World Pood Day, 198~. 

The FAO Headquarters suggested that 
promotional, information/education and 
action oriented activities be undertaken as 
commemorative activities on . World Food 
Day. 

Area Under Cotton Cultivation 

413S. SHRI KADAMBUR 
JANARTHANAN Will the Minister 
of AGRICULTURE be pleased to state : 

(a) the acrea Ie of land on which cotton 
had been sown during tbe year 1985-86 in 
each of the colton producing States like 
TamilDadu~ Maharashtra, Andhra Pradesh, 
Karnataka, Gujarat and Punjab and the 
respectiv~ yield thereof in bales; 

(b) the acreage of land on which 
cotton crop is anticipated to be sown in 
each of thes\: States in 1986-87; 

(c) the reasons for decrease/increase in 
the acreage for cotton crop; and 

(d) whether low price of 'Kapas' 
(cotton with COttOD seeds) since 1973 in 
one of the reasons for low production of 
cotton in the couo try 1 

THE MINISTER OF STATE I~ THE 
DEVELOPMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
YOGENDRA .. MAKWANA) : (a). A table 
giving area and production of ·cotton in the 
principal producing Slales during the crop 
year 1985-86 is given -in the Statement 
below. 

(b) Final estimates of area sown to the 
cotton crop in 1986-87 are not yet due 
from the States. As such, it is too early 
to indicate tbe likely acreage of land on 
"'hich the crop is anticipated to be sown 
this year. 

(c) Does not arise. 

(d) The production or cotton in the 
country reached an all-time high of 86.1 
lakh bales of 170 kRl. each durins the 
crop y~ar 1985-86, in contjnua~ion of a 
peak. production of 85.1 la~b bales iJ1 
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1984-85. Thus, it would be seen that the 
output of cotton bas been showing an 
increase. The productiyn of cotton in the 
country during '1967-68 to 1984-85 has 
increased at the compound rate of 2.25 pet 
cent per annum. 

Statement 

Area and Production of Cotton .. 198 5-86 

State Area Production 
(Lakh (Lakh bales 
hectares) of 170 Kgs 

e3ch 

Andhra Pradesh 6 0 7.2 

Gujarat 14.0 19.9 

Haryana 3 4 7.5 

Karnataka 7.S 5.0 

M'adhya Pr~desh 5.2 2.8 

Maharashtra 21·S 18.9 

Punjab 5.6 14.0 

Rajisthan 3.3 4.7 

Tamil Nadu 2.6 5.5 

All India 75.8 86.1 
---~---- ----

Indo-ltalian Integrated De,oelopment 
Project for small and Marginal 

Farmers 

4136. SHRI H. N. NANJE GOWDA: 
SHRI G S. BASAVARAJU : 

WiJl the Minister of AGRICtJL TURE 
be 'pleased to state: 

(a) whether Indo-Italian integrated 
development project has brought a 
revolution among the small and marginal 
farmers in Haryana, Madhya Pradesh and 
Orissa; 

(b) if so, the extent to which the small 
and marginal farmers have been benefited; 

Ccl whether Government propose to 
introduce this scheme in other areas; and 

(d) if not, the main rea SODS therefor 
and the time by which it is proposed to be 
done '? 

THE MINISTER OF STATE tN THE 
DEP~RTMENT OF AGRICULTURE 
AND COOPERATION IN THB 
MINISTRY OF AGRICULTURE (SHRI 
YOGENl)RA MAKWANA) : (a) and (b). 
An agricultural revolution results from the 
coordinated development of institutions 
for the supply of (i) technology, including 
extension and training, (ii) inputs and 
services including seeds, fertilisers, plant 
protection, implement~ and machinery, soil 
conservation and irrigation, credit, 
marketing and processing; and 
(iii) adequate price support mechanism. 
The scope of Indo Italian Integrated 
Agriculture Development Project is limited 
to technical assistance, fertiliser and 
agricu1tural machinery. However, the 
Project has helped all the participating 
farmers including small and marginal 
farmers for adopting technology to increase 
the production of crops in selected areas 
of Haryana, Madhya Pradesh and Orissa. 

(c) and (d). The project is lteinS 
implemented with assistance from the 
Italian Government which was for a period 
of 3 years only. There is no proposal for 
its extension in these areas or other areas. 

Earnings from Advertisements Telecast 
During Matcbes Played Between India 

and Australia 

4137. SHRI SHANTARAM NAIK 
Will the Minister of INFORMATION 
AND BROADCASTINO be pleased to 
state : 

(a) the total earnings made through 
the advertisements telecast during the three 
test matches and also one-day matches 
played between India and Australia 
recently; 

(b) the expenditure incurred in tele-
casting these matches; and 

(c) the number of advertisements 
refused, if any, from those who bad sought 
advertisement time during these matches 
and the amount involved therein 2 
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THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANIA): 
(a) Total earnings through advertisements 
telecast during cricket matches played 
between India and Australia recently was 
Rs. 2,58,23,300/-. 

(b) The operational expenditure 
incurred in telecasting the matches was 
Rs. 1,67,58,750/-. 

(c) No advertisement was refused 
within the booking limits and time avai-
lable during telecast of the matches. 

Utilisation of Micro Wave in T. V. 
Transmission in Ratnagiri District of 

Mabarasbtra 

4138. SHRI HUSSAIN DALWAI 
Will the Minister of INFORMA nON AND 
BROADCASTING be pleased to state: 

(a) whether it is a fact that in Ratnagiri 
district of Maharashlra there are as many 
as four mict"o-wa"e towers erected by 
Communic,- tion Department; 

(b) if so, the details thereof; 

(~) whether it is also a fact that in 
these towers there is one $pare channel 
which can be utilized immediately for T.V. 
transmission; and 

(d) the reasons for not making this 
facility available for T. V. transmissiC'n '? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA) : 
(a) There is only one microwave tower 
erected by the Department of Telecom-
munications at Hathkhamba in Ratangiri 
district. 

(b) The microwave tower at 
Hatbkhamba is used for Bombay-Madras 
Wide Band 1800 Cbl. Microwave link. 

(c) No, Sir. 

(d) Does Dot arise. It niay be added 
tbat a ~microwave link by itself cannot 
make T. V. service available to an area, 

without a T. V. transmitter. So far as 
Ratnagiri is concerned. installation of a 
low power (10'() Watt) T. V. transmitter 
there. included in the Seventh Plan. 
Transmitters in Maharashtra relay T. V. 
programmes from Bombay via satellite. 
Hence microwave linkage is nol necessary 
for this purpose. 

Losses Due to Drought in U. p. 

4139. SHRI KAMLA PRASAD 
SINGH: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) whether Uttar Pradesh Govern-
ment have requested for Central assistance 
to mett the damages caused to Kharif 
crop by the severe drought that hit most 
part of the State"durinl this year and If so, 
the details thereof; 

(b) the steps taken to help the Slate; 
and 

(c) whether any assessment has been 
made; of tbe crops' damaged in Uttar 
Pradesh and other States hit by drought; 
and if so, the details thereof '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION iN THE 
MINlSTRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a) to (c). 
The Government of Uttar Pradesh has 
submitted a memorandum seeking Central 
assistance to the tune of Rs. 472.82 crores 
in the wake of drought. The State Govern-
ment has reported that a cropped area of 
72 lakb ha. has been affected by drought. 
A Central Team visited the State of Uttar 
Pradesh between 27th and 30 th October, 
1986 to make an assessment and make 
recomm:ndations regarding the quatum of 
Central assistance Central Teams have 
also visited the States of Tamil Ntodu. 
Assam, Haryana and the Union Territory 
of Pondicberry (KaralkaJ). Central Teams' 
arc also being deputed to tbe (ollowing 
States shortly for assessment of the drought 
situation :-

) . Andhra Pradesh 

2. Himachal Pradesh 
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3. Madhya Pradesh (b) if so, the action taken io this 

4. Maharashtra 

S. Rajasthan 

Defective Construction of D.D.A Flats 
in Ashok Vibar 

4140. SHRI BHARAT KUMAR 
ODEDRA : Will the Minister of URBAN 
DEVELOPMENT be ple:lsed to state: 

(a) whether t}1e D. D. A. appointed 
Pinto Committee to go into the various 
defects in construction of flat in Pocket B, 
Phase·3, Ashok Vihar, Delhi; 

(b) whether the Committee has 
submitte(,j its report and if so, what are the 
recommendations made by th e Committee; 

(c) whether the defects pointed out by 
the Committee have been removed; and 

(d) whether the D.D.A. has issued 
: .. afety certificate to the residents for the 
flats alJottld to them, if not, the reJsons 
therefor? 

THE MINISTER OF &TATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALB1R SINGH) : (a) and (b). 
Shri J. L PInto, the then Chief Engineer 
<QC} was asked to enquire into some 
alleged defects in the construction of flats 
in Pocket-B, Phase III, Ashuk Vihar though 
no committee as such was appomted. Shri 
Pinto submitted a rcpJrt and point~d out 
some defects recommending rectification. 

(c) and (d). The defects pointed out 
have been rectified except in a few caSes 
where the allot tees' had not cooperated. 
No safety certificate is to be issued in 
terms 0f the alJotment conditions. 

Pond for Rural Development 

4141. SHRI C. SAMBU : W ill the 
Minister of AGRICUL TURE be pleased to 
state : 

(a) whether Union Government 
announced to provide Rs. 10,000 crores 
for the rural developnlcnt in the country; 
and 

regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURA.L DEVELOP. 
MENT IN THE MINISTRY OF 
AGRICULTURE (SHRI RAMANAND 
YADA V) : (a) According to the Seventh 
Five Ye3r Plan document an amount of 
Rs. 12648.37 crores (Rs. 6174.90 crores 
in Central Sector and Rs 6473.47 crores 
in the State/U.T. se~tor) has been provided 
for rural development schemes in the 
Sevenfb Plan. 

(b) Funds are provided 00 Year to 
year bas!s. 

Agreement with Foreign Countries for 
Labour Employment Abroad 

4142. SHRI SRIBALLAV PANI-
GRAHl : Will the Minister of LABOUR 
be pleased to state : 

(a) whether there are agreements with 
some foreign countries regarding recruit .. 
ment of Indian workers in those countries 
to prevent illegal migratkn; 

(b) if so, the main features of the 
agreemen t~; and 

(c) the names of the countries with 
whom the agreements have come in force 
and are workmg satisfactorilY ~ 

THE MINISTER OF ST~TE OF THE 
MINISTRY OF LABJUR (SHRI P. A. 
~ANGMA) (a) to (c) Yes Sir. An 
agreement with the state of Qatar has come 
into force for regulating the entry and 
safeguarding {he interests of Indian . 
workers. 

Optimum use of Land 

4143. SHRI SRIBALLAV PANI .. 
GRAHl Will the Minister or 
AGRICULTURE be pleased to state : 

(a) whether any time bound programme 
h.1S been formulated by Planning 
Commission for optimum use of land \0 
support the growing popula tion ; 
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(b) if SOt the details tbereof; and MINISTRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA) (a) The 

(c) the land -made available for annual consumption of fertilisers in Orissa 
op timum use? during the Sixth Five Year Plan has been 

as follows 
THE MINISTER OF STATE IN THE 

DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA) : (a) to (c). 
Tb~ National Land Use and Wastelands 
Deve)opment Council in its first meeting 
held on 6th February, 1986 agreed to the 
adoption in to of 'National Land Use 
Policy; Draft Outline9 and decided on a 
19 point action plan for land use. The 
action plan is not time bound. HQwever, 
one of the objectives of ,he Natianal Land 
Use Policy is to meet the consumption 
needs of growing population by increasing 
productivity of the integrated land resource 
in the country. The major components of 
the 19 point action plan on' optimum fand 
use are revitalisation of State Land Use 
Boardi, reviowing the cropping pattern 
especially in drought prone/desert areas, 
completion of land and soil surveys and 
preparation of inventory of land resources 
propegating and adopting technoJogi.!s 
relating to dry farming, land shaping and 
water harves.ing, restructuring of urban 
policy, etc. 

Of the tot~l geographical area of about 
329 million hectares in the countrY, land 
use statistics is available for about 304 
million hectares. Out of this, net area 
sown is abgut 143 million hectares 

Consomption of Fertilisers in Orissa 

4144. SHRI SRIBALLAV PANI-
GRAHl: Will the Minister ()f AORI-
CUL TU~E be pleased to state : 

(a) the annual consumption of ferti-
lisers in Orissa during the Sixth Five Year 
Plan, year-wise; and 

(b) the likeJy aQJlual consumption 
during the Seventh Five Year Plan "? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 

Year 

1980·81 

1981-82 

1982-8'3 

1983-84 

1984-85 

Consumption 
('000 tonnes N+P+K) 

76 

82 

8S 

103 

114 

(b) The consumption of fertilisers in 
0, issa during the first two years of the 
Seventh Plan is as follows: 

Year Consumption 
{"OOO tonnes N + P t- K) 

J 985-86 14 I 

1986-87 (Estimated) 164 

The targetS for consumption of 
fert ilisers for the rema inins Years of the 
SevelJth Plan are yet to be finalised. 
However the actual. consumption will 
largely depend upon the HIgh Yielding 
Variety programme of the State and 
weather conditions 

Support Price for Cotton 

4145. SHRI C. SAMBU : Wi1l the 
Minisier of AGRICULTURE be pJeased to 
state : 

(a) whether Government have 
announced the minimum support price for 
cotton for the year. 1986-87; 

(b) if so. whether there is any proposal 
to increase tho! minimum support price at 
least by Rs. 50/· per quintal keeping in 
view the pest menace last year; and 



1 25 Written Answers AGRAHAYANA 10, 1908 (SAKA) Written Answers 126 

(c) if so, the deta ils thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA) : (a) Yes, 
Sir. The minimum support price of raw 
cotton (Kapas) for the 1986-87 season 
has been announced by Go\'~~ment. For 
the Basic varieties, the minimum support 
pric(.s for the fair average quality of raw 
cotton of F-4 J 4/H-777 variety bas been 
fixed at Rs. 430 per quintal and for the 
H-4 variety at Rs. 540 per quintal. 

(b) and (c). Government is not 
considering any proposal to revise the 
minimum support prices already announced 
as all relevant factors bad been taken 
inte consideration prior to their announce-
ment. 

World Bank o\id for Towns 

4146. SHRI C. SAMBU : Will the 
Minister of URBAN DEVELOPMENT be 
pJeased to state 

(a) wheUler there is any World Bank 
aid for the development of district head-
quarters and towns and municipalities 
mainly in regard to water (protected) 
schemes, underground drainages and for 
improvement of slums in various towns; 

(b) whether any 'Proposal has been 
received by Union Govern~ent from State 
of Andbra Pr adesh for the provision of 
such funds and implementation of the 
scheme; and 

(c) if so, the details thereof '1 

TH MINISTER OF STATF IN THE 
MINISTRY OF URBAN. DEVELOi>MENT 
(SHRI OALBIR SINGH) : (a) A list of 
world Bank aided projects in the Urban 
Development and Urban Water Supply 
sectors which covers various states is 
given in the statement below. 

(b~ and (c). The Government of Andbra 
Pradesh forwarded a Maojaira Water 
Supply Scheme-phase-3 for augmentati~n 
of Water SUPPly by 60 MOD to tbe tw.n 

cities of Hyderabad and Secunderabad for 
\Vorld Bank assistance. The State Govern-
mert has been requested to furnish 
additional information and a revised project 
report. Till such time as the project is 
finally c,leared, it will not be possible -to 
furnish the details of the project. 

Statement 

Lilt of World Bank Aided U,ban 
Develapment and Urban Water Supply 

projects Currently in Operation. 

1. Bombay Water Supply project II. 

2. Rajasthan Water ~upply and 
Sewerage Project. 

3. Gujarat Water Supply and 
Sewerage Project. 

4. Tanli1nadu Water Supply and 
Sewerage Project • • 

s. Kerala Water SuPply and Sanitation 
Project. 

6. Bombay Water Supply and 
Sewerage Project III. 

7. Calcutta Urban Development 
Project Ill. 

8. Madras Urban De~e lopment 
Proj~ct II. 

9. Madhya Pradesh Urban Develop-
ment Project. 

10. Kanpur Urban Development 
Project. 

11. Gujarat 
Project. 

Urban DeveJop~ment 

12. Bombay Urban Development 
Project. 

TV Relay Centre at KondapalJi 

4147. SHRI C. SAMBU: Will the 
Minister of I~FORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the 
KondapaU) T. V • relay 
oelayed ; 

commissioning of 
centre bas been 
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(b) if so, the reasons thetefor ; 

(c) whether Government of Andhra 
Pradesh has requested for separate TV. 
channel for education purpose; and 

(d) if so, action taken in this regard? 

THE MINISTER OF STA TE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTIl'G (SHRI A. K. PANJA) : 
(a) and Cb). The high power transmitter 
Vijayawada, which had been functioning on 
reduced power of 1 Kilowatt since March, 
1984 has been energised on its full rated 
powe: of 10 kilowatts (at KondapaHi 
hills) with effcct from 2 2nd November, 
1986. T"here was some delay in installa-
tion and commissioning of the transmitter 
at Kondapalli hills due to delay in a vaila-
bilit'Y of the site owing to dereservation 
from forest area and construction of 
approach road. 

(c) No, Sir. No specific lequest to this 
effect bas been received. 

(d) "Does not arise. 

Productivity from Disease Affected 
Coconut Growing Areas 

414&. SHRI H. B. PATIL: Wilt the 
Minister of AGRICULTURE be pleased fo 
state: 

(a) whether the emphasis on improved 
technique for achieving better producti~ity 
from dlsease-affected coconut growlOg 
areas has yielded any results; and 

(d) if so, the details thereof '1 

THE MINISTER OF SlATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY Of AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a) and (b). 
No detailed survey has been conducfed to 
asses the impact of adoption of improved 
techniques in disease affected coconut 
growing areas· However. accordmg to 
studies condLlded by Indlan Council 
of Agricu\tural Research in dlseased 
~oconot gardens (Rainfed) there was 

an average increase of S 4 % in yield in 
two years by the adoption of improved 
management prdctices. 

[Translation] 

Unauthorised \.,:onstrucuon 8y D.D.A. 
In Village Adakpur, Delhi 

4149. ~ARI NARAYAN CHOUBEY : 
Will the Minister of UR BAN DEVELOPI 
MEN r be pleased to state: 

(a) whether 8.69 acre of land in 
vilJage Adakpur, Bf!gb Mochi, New Dellhi 
is in 'Lal Dora,; 

(b) whether this Jand has been un-
8uthorisedly occupied by the people of 
vi llage as well as by the DDA ; 

(c) if so, \\'betber unauthorised occupa-
tion will be got vacated and village land 
restored; 

(d) whether area of land under 'laJ 
dor.1' has been specified in each village 
of Delhi and the people of the viHage have 
a right to settle there; and 

(e) jf so, the reasons for which area 
of 'lal dora ~ Jand of village Adakpur, 
8agb Mochi h~s been reduced? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) to (e). 
Entire land of village Arakpur Bagh 
Mochi, including abadi comprising field 
NO. 224 measuring 9 acres was acquired 
in the year 1 911 for exten sion of Delhi as 
Capital and the owners 'of the land have 
been pa id compensation thereof. Accor-
d'ogly no lal dora was left in this village 
although, it bas been specified and is 
existing in other villages where the abadi 
areas have Dot been acquired. In the year 
1 \)35, people belonging to weaker sections 
were allowed to reside on'a part of this 
Jand enclosed by an old boundary wall 00 
payment of Cbulah Tax. The remaining 
area was also encroached upon by resi-
dents of the area and some other people 
It bas been decided to regularise the 
possession of oriSinal Cbullab Tax payer .. 
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[English] 

Advisory Committee for Doordarshan 
Kendra, Jalandhar 

41 SO: FROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
INFORMATION AND BROADCASTING 
be' pI~'ased to refer to the reply given to 
Unstarred Question No. 5315 on the 6th 
may, 198-5 regarding Advisory Commi-
ttee for Doordarshan Kendra, Jalundhar 
and state: 

(a) whether the programme Advisory 
Committee for Doordarshan Kendra, 
J'llandhar has since been consituted ; 

(b) if so, the CODlposition of the 
Committee alongwith the date of its Con-
stitution and its tenure ; 

(c) if not, the likely date by which the 
Committee would be constituted; 

(d) the datc when the previous Com-
-mittec completed its tenure and the reasons 
for delay in the constitution of the new 
Committee, and 

(e) whether care would be taken to 
see that all States covered by the lalandhar 
Doordarshan Kendra get equal represen-
tation in the Committee? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA) : 
(a) No, Sir. 

(b) Does not arise. 

(c) No decision has been taken in tbis 
regard. 

Allotment G! Land to S. D. EdueatioD 
Society, Karol 88gb 

.. 4151. PROF. NARAIN CHAND 
P ARASHAR : Will tbe Minister . of 
URBAN DEVELOPMENT be pleased to 
re fer . to the reply given to Unstarred 
QuestIOn No. J 0255 OD tbe 7th <May 
1984 regarding allotment of land to S D' 
Education Society, Karol Bagb ~ 
state: 

(a) whether the squatters on the land 
allotted to Sana tan Dharam Education 
~ociety, Karol Bagb, New Delhi have'" 
sInce been removed after the. eviction of 
the stay orders granted by the court; 

tbl if so, the date on which they have 
be~n removed ; and 

(c) if not, the likely date by which 
they wiJJ be remc)\~ed and tbe reasons for 
delay? 

THE MINISTER OF _STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) :(a) to (c). It has 
been reported by the DeJhi Development 
Authority that the squatters from the Jand 
could no~ be removed so far as the encroa-
chers are persisting for making alJotment 
of alternative site in the same area. No 
alternative plots are available with DDA 
in the same area and therefore, it is not 
possible to indicate the likely date of 
removal of the sq~atters from the area. 

Appointment of Part Time Radio 
Correspondents 

4152. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
INFORMATION' AND BROADCASTING 
be pleased to state : 

(a) the guidelines and Procedure for 
the appointment of part.time radio eorr~ 
pondents in the districts and their tenure 
of office; . 

(d~ The previous pr Jgrmme Advisory 
Committee atta~hed to Doordarshan 
Kendra Jalandhar was constituted on 
2.2.82 and its term expired on 2.2.84. 
The question of reconstituting the Pro-
gramme Advisory Committe'" at the 
Kendra has not been finalised so far due to 
administra tive rea "ons. 

(e) The area covered by Doordarshan 
Kendra Jalandbar is kept in view while 
fiQalisinS the list of non-official members. 

(b) whether it is proposed to have at 
Jeast one full time correspondent at each 

. district headquarters; 

(c) if so, the names of the parUimel 
full time correspondent attached to AIR. , 
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Shimla in each district 
Pradesb-in each category; 

of Himachal 

(d) the likely date by which full time 
Cbrrespondents wourd by provided in the 
districts which have only part-time 
correspondents at Pre sent ; and 

(e) the reasons for hot appointing full 
time correspondents in these districts so· 
f'lr 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA) : 
(a) The guidelines and procedure for the 
appointment of part·time radio corres-
pondents in the distri~ts and their tenure 
of office is given in Statement-l below. 

(b) and (e). No, Sir. At present~ AIR 
has full time correspondent6 at 70 places 
in the country other' than Delhi. There are 
more than 420 districts in tbe country and 
all may not be having adequate news fall to 
warrant the appointment of fun time 
correspondents. In more important district~ 
parttime correspondents are funcr joning. 

Statement-I 

The procedure laid down by the 
Government for appointment of Part ,Time 
Correspondent is as follows: 

Vacancies of Part-Time Corresgondents 
are to be advertised in the form of announ-
cements over the Radio or published in the 
Employment ·~ews/Newspap(rs. Such appli. 
cations are to be addressed to tbe Station 
Director. of the main regional Station. 
Station Director, 'News Editor/Assistant 
News Editor, Sr COl'respondert/Corres-
pondent and an outside assessor from 
Journalistic, academic field will make first 
selection test after screening tbe applic:i. 
tions by the Station Director, News 
Editorl Assistant News Editor, Sr. Corres-
pondent/Correspondent. The panel of 3., 
names for each district will be sent to 
News Services Division, out of which the 
final sclection will be made by the Director 
of News. The- pana) should contain 
remarks about their qualification, experien-
ce and other points about their suita-
bility. 

The work of Part. Time Correspondents 
selected would be watched for three 

(c) The names of the regular a[ld months during which period they will be 
part-time correspondents attached to AIR, continued on monthly contracts and if 
Shimla are given in Statement II below. their performance is found to be satis-

factory during this period, they will be 
(d) The appointmeRt of full time offered renewable annual contract subject 

cOrrespondents would deper.d upon to verification of their character and 
adequate news flow from the districts. antecedents and medical examination. 

Statement·Il 
List of Regular and Part·Time CorreJpondents Attached to Air Simla 

FU1 .. L-TIME REGUl AR CORRESPONDENTS <OFFICERS OF CIS 
1. Sbri G. S Randhawa Simla 
2. Sbri G. C. Pathania Dharamsala 

PART.TIME CORRESPONDENTS 
1. Shri Sha bir Qcresbi Bilaspur . 
2. Sbri Sant Ram Sharma Solan 
3. Sbri Balkrishna Prashar Cbamba 
4. Shr i Ramesb Nanda Hamirpur 
s. Sbti Harish C. Pant Sirmaur 
6. Sbri Lalit Sharma '- Vma 
7, Shri B. C. Sharma Kulu 
8. Sbri Kishanlal Mandi 
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. -eases Decided Under Employees Provi-
dent FundAct, 1952 . 

4153. SHRI SANAT KUMAR 
MANDAI:. Will the Minister of 
LABOUR be,pleased to state the number 
of cases decided against Government under 
section 7-A of the Employees Provident 
Fund and Miscellaneous Provisions Act, 
1952 by the Regional Provident Fund 

'. Commissioner, State wise, during 1985 
and 1986 till 30 September, 1"986 'l 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SA~GMA): The inquiries under section 
7 A are held to determine the quantum 
of contributions and other charges due 
from employers of establishmcn ts CQ\'ered 
U/lder the' provj~jons of the Employees' 
Provid ~nt Fund and Miscel1aneous Provi-
sions Act, 19S:!. The GO\'(, .. rnmcnt is not 
a party to these inqulrICs. The question 

"of th: Regional Provident Fund Commi-
ssioners deciding any case against the 
Government does not, therefore, ari~e. 

Setting up of ore Process Plant at 
. Chandralapadu 

4154. SHRI S. PALAKONDRA-
YUDU: Will the Minister of STEEL 
AND l\tINES be pleased to state: 

(a) whether Mineral Exploration Cor-, 
poration has set up an ore process plant at 
Chandralap'ldu, Krishna district,. Andhra 
Prade sh; and. 

tb). if so, the details and the expendi. 
ture incurred thereon '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THE 
MINISTRY OF STEEL AND MINES 
(SHRIMATI RA\f DULARI SINHA): 
(a) No, Sir. 

(b) Does not a,i~e. 

Effect or increase in price of Naphtba 

41 SS. SHRI ATISH CH<\~DRA 
SINHA: Will the Minister of AGRI. 
CULTURE be pleased to sta \e • 

(a) whether it is a fact tbat d,ue to 
increase in price of Naphtha by about 60 
per cent, the fertiHser industry as a whole. 
has to suffer most while tbe prices of the 
fertilisers are not attracting buyers; 

(b) whether the country·s agriculture 
is likely to suffer very badly as a result 
thereof; 

(C) if 'iO, the detaiis thereof; and 

(d) what further action is being 
contemplated to keep down the cost of 
basic m:.l.: erials for fertiliser industry 1 

THE MINISTER OP STATE IN THE 
DEPART>MENT OF FERTILIZERS IN 
THE rvnNISTR. Y OF AGRICULTURE 
(SHRI R. PRABHU) : (a) There has been 
no increasc in the selling price of naphtha 
used in the fertilizer industry in ahe recent 
past and, therefore, tl:lere ilf no adverse 
impact on, this account. 

(b) to (d}. Do not arise. . 

U.K. Ass;stance for Modernisation of 
Durgapur Steel Plant 

4156. SHRI ATISH CHANDRA 
SINHA: Will the Minister of STEEL 
A ND MINES be ple(ised to state; 

(a) whether U.K. Government have 
agreed to provide financial aS5istance for 
modernisation of Durgapur Steel Plant; 
and 

(b) if so, the fac~s and details thereof '1 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C PANT): (a) and (b). 
In preliminary Jiscussions with the Govern-
ment of U.K., they have shown their 
willingness to offer financial assistance for 
th~ modernisation of the Durgapur Steel 
Plant. 

Study by NKK Japan 1 eam on Workiag 
of Sail Plant 

4157. DR. B. L. SHAILE8}l: Will 
the Minhter of STEEL AND MINES be 
pleased to state: 
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(a) whether the Intensive Investigation 
Team of NKK, Japan, which bad recently 
completed its studies in SAIL's integrated 
ateel plants at Rourkela, Burnpur and 
Durgapur in the areas of iron making 
and maintenance, steel making, energy, 
computerisation, rolling mills and environ-
ment has since prepared its report and 
submitted to Government; and 

(b) if so, its broad recommendations! 
suggestions to improve Hie working of 
these steel plants? 

THS MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT) : (a) and (b). 
The Intensive Investigation Team of NKK, 
Jal'an has completed its studies only in the 
areas of iron making and maintenance. 
Their final Ieport for these areas is expec-
ted to be available to SAIL in February, 
1987. N.K.K. have still to undertake 
studies in other areas. 

Ownership 

1. MIs. N&tional Fertilizers Ltd. 

2. MIs. Indian Farmers Fertilizer 
Cooperative Ltd. 

3. MIs. Indo-Gulf Fertilizers & 
Chemicals Corporation Ltd. 

4. MIs. Aravali Fertilizers Ltd. 

s. MIs Tata Fertilizers Ltd. 

6. MIs. ApeejaY Fertilisers Ltd. 

The projects located at Vijaipur. Aonla 
1Itld Jagdisbpur are expected to be comple-
ted according to schedule The promoters 
of the remaining three projects have, how-
ever, not taken adequate steps for speedy 
implementation of their respective projects. 
The progress of implementation of all the 
p ... base~ projects is reviewed regularly and _ 
.the promoters have been advised to expedite 
the execution of these projects. 

Delay In settiol up of units 00 H.B.J. 
pipeline Route 

41 S 8. DR. B. L. SHAILBSH: 
Will the Minister of AGkICULTURE be 
pleased to sta te : 

(a' the Fertiliser finns which arc 
setting up units on the Hazir8-Bijaipur-
Jagdishpur Pipeline route and whose 
projects are behind the schedule; and 'II 

(b) the steps b_eing taken to ensur~ 
that these firms adhere to the time-schedule 
and go into production in time? 

THE MINISTER OF STATE IN THE 
DEPARTMFNT OF FERTILIZERS IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. PRABHU): (a) and (b). The 
following feflilizer plants are being set up 
on the H-B-J GaCi PipeliDe route: 

Location 

Vijaipur, Guna District, M P. 

AonIa, BareiJly Distt. U.P. 

Jagdishpur, Sultanpur Distnct, U.P. 

Bil10pa Village, Sawal Madbopur 
Distt., Rajasthan . 

.. 
Babra1a, B3daun DisH., U.P. 

Sbahjabanpur,. U.P. 

Working of Centrally Sponsored Anti-
Poverty Programmes 

4159. DR B. L. SHAIlESH: Will 
the MlDister of AGRICULTURE be pleased 
to stale: 

<a> whether a team of officials kas 
been set up to go'" into the detat!s of the 
working of the current Centrally sponsored 
ant i.poverty proara mmes; 
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(b) if so, the composition and terms 
of reference of the team; 

(c) the major schemes Iike1y to be 
scrutinised; and 

(d) the criteria and the procedure for 
introduction of Centrally sponsored 

.. schemes 7 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI RAMAN.AND 
Y ADA V): (a) The planning Commission 
had set up an Expert Committee to eX3mine 
the role of Centrally Sponsored Schemes 
in the Seventh Plan. However, no team 
of officials has been set up to go into 
the details of the workIng of current 
Centrally Sponsored anti-poverty pro-
grammes. 

(b) and (c). Question does not arise. 

(d) The criteria approved by the 
National Development Council for the 
introductiod of Centrally Sponsored 
Schemes are as foHow : 

They should reJate to demonstrations, 
pilot projects, surveYs and research or 
they should have a regional or int~r·state 
character, or they should be such as to 
require lump sum provi8ion to be broken 
down territoriallY at a later dute or they 
shou1d have an overall significance from the 
all India angle. 

Centrally Sponsored schemes are drawn 
up by the Central Ministries on the basis of 
national norms in consultation with- State 
Government and executed by the State 
Governments tmougb their own agencies. 

Uoalltborised Construction in Vikaspuri 
(BodeIJa) 

4160. SHRI RAM PUJAN PATEL: 
WIll the Minister of URBAN DEVELFP. ' 
MENT be pleased to state: 

(a) whether Gov\:roment are aware of 
unauthorised construction by lh~ aJlottes in 
Vlkaspuri (Bodella), New Delhi; 

(b) if so, 1he ~easons for allowing ~uch 
unauthorised constructions; and 

(c) the steps being taken/proposed to 
remove the encro:lcbmer: ts '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRIDALBIR SINGH): (a) to 1.C;. The 
information is being collected and will be 
laid on the table of the House. 

Forced Conversion of Christian Kera-
lite Girls as Nuns Abroad 

4161. SHRI MULLAPPALLY RAMA-
CHANDRAN : WIll the Mmister of 
LABOUR be pleased to state: 

(:1) whelher Government are aware that 
several Chrjstian KeraJi,e Girls are being 
duped and taken al?road under the guise of 
giving them jobs bu ~ ultimately coercing 
them to become nuns; 

(b) if so, the details thereof; 

(c) whether Government have taken any 
steps to unearth the agencies persons' 
responsible for the same; and 

(d) whether lny arrests hJ.ve b,.::en made 
in tbis reg-ard '/ 

THE MINISTER OF STATE OF THE 
MINISTR Y OF LABOUR (SHRI P. A. 
SANGMA) : (a) Yes, Sir. 

(b) As per aV:lilable information. 20" 
Girls were despatched io Italy from Kerala. 

(c) Yes, Sir. 

(d) No, Sir. 

[Transi.llion] 

Allotment of Shops (Tharas) to Widows 
in Delhi 

416'Z. SHRI B.&\.N\VARI LAL 
BAIRWA Will the Minister of URBAN 
DEVELOPMEN r be pleased to state: 

(a) the details of sch..!mes of nDA for 
allotment of snlall shops, stalls pla~fonns 
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(Tbaras) etc. to ,the residents of Delhi, 
specially to the widows and helpless women, 
so tbat they m~y earn their livelihood; 

(b) whether preference is given to 
persons }>elonging to scheduled castes in 
such schemes but the cost of these shops, 
stans .platforms etc. is so high that the 
needy persons. are unable to enjoy tbe 
benefit~ of these schemes; and 

(c) whether Gov.crnmeot propose to 
take such measures as to ensure that only 
needy persons are benefited thereby? 

THE l\IINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
<SHRI DALBIR SINGH) : (a) A state-
ment is given below. 

(b) and (c). Yes Sir. However, it is 
not corre;t to say that the ne.;dy persC"ns 
are unable to enjoy tee benefit of the 
Scheme. Shops and ThJras are constructed 
and allotted at-no profit-no Joss basis. 
Besides th'e allottees are required to make 
payment in 60 equated instalments spread 
over 15 years. 

Statements 

Detail$ of Schemes of D.D.A. for 
allotment of small ~hops, Stalls, 

Platforms (TharQj) etc. in Delhi 

A registra tion scheme for allotment of 
low cost commercilil stalls/Tharas was 
farmulated by the Slum Wing of the 
D.D.A •. with the appro~al of the Delhi 
Administration for the economically weaker 
sections including Scheduled Castes. The 
registration under the scheme was opened 
from 23rd D.!cember, 85 to lOrh Jan, 86. 
The scheme was meant fot those residents 
of Delhi (Food Card Holder/voter), \\hose 
monthly income did not exceed Rs. 600 
and have attained the age of majority 
The applicant should also be a regu !ar 
resident of. the Municipal Constituency! 
ward wherein commercia) stalls/tharas have 
been construct-ed and were oft"t:red for 
allotn.ent purposes. The applicant must 
not alreadY own any :ommercial stall! 
thara in (ull or in part O~ lease ho}d or 
free-hold basis in the Union Territory either 
in hislher name or in tl:.e name of his/her 

wife/husband or any minor or dependent 
children or dependent parents, or dependent 
brothers or sisters. 

2. The stalls under the scheme were 
constructed in 27 localities. A total of 
25,88 I person~ got themselves registered 
under the Scheme including 7877 SCsfSTs 
796 widows and 26 war widows. I~ aU 
draw of Jots have been held in respect of 
1853 stalls and allotment Jett,rs are under 
is~ue in Jots. 

3. According to this scheme, Rs 7S0 
is required to be deposited as registration 
fee by the applicants belonging to SC/ST 
category, \\hile an urnount of Rs. 1000/-
is to be deposited by non-SC applicants 
along with the application form. An equal 
amount is required to be paid at the time 
of h:lnding over possession of the stall/ 
thra. Tbe balance amount is to be paid 
over a period of 1 5 years in 60 tqU3tld 
in'\taJments. 

Procurement of Milk 

4163. SHRI MANPHOOL SINGH 
CHAUDHARY : Will the Minister of 
AGRICULTURE bl! pleased to state: 

(a) whether Delhi Milk Scheme and 
Mother Dairy procure milk from Bikaner 
Milk Dairy; and 

(b) the per litre price paid by Delhi 
Milk Scheme for milk procured froll) 
Bikaoer and price paid by Bikaner Milk 
Dairy to the milk producers '1 

THE MINISTER OF STAn:. IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINIST~Y OF AGRICULTURE <SHRI 
YOGENDRA MAKWANA): (a) Delhi 
Milk Scheme and Mother Dairy proctlre 
milk from the State Cooperative Dairy 
Federations including Rajasthan Coope-
rativ~ Dairy Federation which supplies 
milk from its several unitr including 
Bikaner D .... iry. 

(b) The price paid by Delhi Mi1k 
Scheme for the cow milk 'Supplied frem 
the Bikaner Dairy is as under :-
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R.s. 3.62 
<November, 
February). 

per kg. in flush season 
December, January and 

Rs. 3.72 per Kg. in transitory and 
lean seasons tMarch, August.. September, 
October, April, May, June and July). 

Necessary information regarding price 
paid by the Bikaner Milk Dairy to the 
milk producers is awaited from Rajasthan 
Co.operative Dairy Federation. 

[English] 

Selection of Technical Staff for 
Trainiag Abroad 

4164. SHRIMA i1 BASAVARAJES-
WARI: Will the Minister of INFOR-
MATION AND BROADCASTING b~ 
pleased to state: 

(a) the steps proposed to improve the 
standard and quality of T. V. programmes, 
particularly in the field of Serials and 
Sports; 

(b) whether Government impart special 
training to the DooTdarshan rechnicians by 
sending them dbroad; and 

(c) if so, the norms adopted in the 
selection of technical persons for training 
abroad? 

THE MINISTER OF STATE OF TpE 
MINISTRY OF INFORMATION AND 
BROADCASTING <SHRI A. K. PANJA) : 
(a) It is· the constant endeavour of Door-
darshan to review the quality of its 
programmes. As a part of this exercise, 
the programmes telecast are constantly 
reviewed on the basis of continuous 
professional assessment as well as feed b:lck 
ftom viewers. Changes in the contents, 
format of the programmes are made, 
whenever considered necessarY, so as to 
sustain viewers interest. 

(b) Keeping in view the tra ining 
requirements, staff is some time sen t 
abroad besides arranging in-c~untry courses 
by inviting fareian Experts. 

(c) Persons., for traini~g abroad, are 
selected keeping in - view their relative 
seniority, relevance of the training, course 
to the candidates with reference to tbe 
work done by t hem, their age with 
reference to the eligibility mentic ned for 
the particular course, their earlier exposure 
to trainings abroad etc. 

Supreme Court Inquiries from Bibar 
Government on Bonded Child Labour in 

1\1 irzapor (U: P.) 

4165. SHRI RAMASHRA Y PRASAD 
SINGH : W111 the Minister of LABOUR 
be pleased to state 

.(a) whether it is a fact tbat despite 
repeated inquires by the Supreme Court, 
Bihar Government h2.S net accounted fOI· 
mqre than half the number of bonded 
children released from the carpet weaving 
industry in Mirapur district in Uttar 
Pradesh; 

(b) if so; the details lhereof and the 
action taken by Union Government in the 
m~tter; 

(c) whether Union Government have 
written to Bihar Goven::ment in this regard; 
and 

(d) if so, the reacticD cf B1har Govern-
ment thereto? 

THE MINISTER OF STATE Of THE 
MIN1STRY OF LABOUR (SHRI P. A. 
SANGMA) : (a) to (d). The Bandhua 
Mukti Morcha bas filed a writ petition in 
the Supreme Court regarding some chi161ren 
from District Palamau, Bihar, who were 
allegedly kidnapped and taken to Village 
Bbilwaria in District Mirzapur (U.P.) and 
made to work in the ea rpet industry. The 
Supreme Court appointed a Commissioner 
with authority to visit the carpet factories 
operating in Mirzapur district for the 
purpose of finding out whether there are 
any children below the age of ~ 4 years 
who are working in these carpet factories 
and after interviewing them to ascertain' 
whether any of then) are being forced to 
work or are being ill-treated and whether 
proper wages 'ue being paid to them. 

The Commissioner bas submilttd his 
report to the Supreme Court in which, 
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inter-alia, he has stated that some children 
are reported to be nllssmg. Labour 
Ministry is not aware of any directions 
given by' the Supreme Court to the Bihar 
Government ab0ut accounting for the 
children. 

Committee on ,Future Mode of Higb 
Speed Transport in Major Cities 

4166. SHRI SRIBALLAV PAN I .. 
GRAHl: 

SHRI LAKSHMAN MALLCK: 

WiH the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether a high-Powered Committee 
has been set up b) Government to go into 
the question of future mode of high speed 
public transport in major cities of the 
country; and 

(b) if so ~ the details of the composition 
of the Committee together with guideJines 
issued by Union Government in this 
regard "1 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) (a) A 
com~ittee under the Chairmanship of Shri 
K. C. Sivaramakrishnan was set up by the 
Planning Commission on 4.8.84 to go into 
the question of transport need of existing 
metropolitan cities and other cities which 
will attain the status of metropoJiian cities 
by 1990. 

(b) The composition of the COIT)mittee 
and its terms of reference are given in the 
statements I and II below. 

Statement-I 

Composition 01 the CDmmittee 

Chairman : Shri K. C. S1\,aramakrishnan, 
Secretary, DepU. of Environ-
ment Governm-:nt of West 
Bengal Writers 'Suilding, 

. Calcutta-I. 

Member 

Secretary Dr .. A. C. Sarna, Head, Traffic 
and Transporta tion Division, 
Central Road Research Insti-
tute, N. Delhi-TO. 

\ 

Members: 

1. Shri R.K. Jain, OSD, Metropolitan 
Transport Project, Mlo Railway. 
Rail Bhavan~ New Delhi. 

2. Shri E F. N. Ribeiro, Chief Plan-
n.ers Town and Country Planning 
Organisation, Mlo Urban Develop-
ment, I. P. Estate E Block, Vikas 
Bhavan, N. Delhi.2. 

3. Shri R. C. Shaema, Director 
(Transport Research) Mlo Shipping 
and Transport, IDJ( Building, 
Jamnagar House Shahjahan Road, 
N. Delhi-II. 

4. Prof. N. Ranganathan~ Prof. of 
Transport School of Planning and 
Architecture, I. P. Estate, New 
Delbi-2. 

s. Shri Fa1guni Raj Kumar, lAS, Jt. 
Secretary to Govt., Cooperation 
Deptt. Katn~taka Government 
Sectt., Multi-storeYed Building, 
III Stage, III floor, Bangalore-
560001. 

6. Dr. P. G. Patankar, Director, 
Central Institute of Road Trans-
port (Research and Training) 
Pune-Nasik Road, Pune 411026. 

7. A representative from Mlo works 
and Housing. 

8. A representative of Planning 
Commission, GOVl. of India. 

Statement-II 

The terms of reference of the Expert 
Committee are as under :-

1. To.. assess the Transport needs of 
Metropolitan cities having a 
population of one miJlion and 
above at present and of those 
cities which would reach tbis 
level by 1990. 

2. To draw up programme for 
optiolisa tion of existing transport 
facilities and their augmentation 
for tbe short.term (VI! and VIII 
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Plan&t and in the context of 10ng-
term perspective upto 2001 AD 
and beyond, in these cities. 

3. To identify the role of land-use 
planning in improving the urban 
transport system, the progress 
achieved so far and the potential 
for development of satellite towns 
or counter-magnets to relieve 
pressure of traffic demand in 
metropolitan cities. 

4. To suggest least-cost urban 
transport system for these cities 
keeping inview the energy and 
environmental considerations. 

s. To recommend suitable pattern of 
funding the capital I operating cost 
and the role of pricing policy/sub-
sidy for the urban transp.)rt system. 

6. To suggest suitable institutional 
arrangements for planning, 
implementing "and operating the 
urban transport system covering 
different of transport traffic 
management, terminal and parking 
facilities etc. 

7. Consider any other iqsue relevant 
to the subject. 

Subsequently it was decided by the 
Planning Commission that the committee 
would submit its report keeping inview the 
immediate pr<:'grammes that would require 
to be initiated in the Seventh Plan. 

Allocation for Development of Roads in 
Tribal areas 

4167. SHR( H. A. DORA: 
SHRI M. RAGHUMA 

REDDY: 

Will the Minister of AGRICUL TURB 
be pleased to state: 

(a) \he total allocation made for 
development of roads in tribal areas of the 
country; 

(b) the amount allocated to Andhra 
Pradesh during the Seventh Five Year Plan 
of development of roads in tribal areas; 
and 

(c) the details of the roads which are 
being included in this programme in Andhra 
Pradesh? 

THE MINISTER OF SlATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN. THE MINISTRY OF 
AGRICULTURE (SHRI RAMANAND 
Y ADAV) : (a) Rural roads fall within the 
State sector and funds for development of 
roads in tribal areas are made available by 
the State Governments. In the State Plans, 
funds are earmnrked for rural roads in 
tribal areas und~r the sub-plan scheme. 
To supplement the efforts of the State 
Government, the Central Government is 
providing funds to the State Governments 
for construction of roads in tribal areas. 
The outlay under this scheme is Rs. 14 
crores for the Seventh Five Year 'Plan. 

(b) An amount of Rs. 94 22 lakhs has 
been alloc~ted to Andhra Pradesh during 
the Seventh Five Year Plan under the 
scheme. 

(c) So far, 12 roads costing Rs. 73.70 
lakhs have been sanctioned in Andbra 
Pradesh and against this an amount of 
Rs. 18.50 lakhs has been released as first 
instalment. A statement showing the 
sanctioned works and their approved cost 
is given below. 

Statement 

Road Development Programme in Tribal Areas of Andhra Pradesh 

Name of road 

t 

Srikakulam district 

I. Forming and metalling the road 
from Padali to Gottipalli PS Kott\)ru. 

Lenth 
(in kms.) 

2 

8.60 

Estimated cost 
(Rs. in la kbs) 

3 

13.00 
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-------------------------------------------
Vizianagaram district 

1. Formatio"l and metalling the road 
from Megada Road to Rajalli. 

2. Forming and metalling the road 
from B. R. Road to Kosingabhadra. 

Vishakhapatnam district 

1. Metalling the road from W. P. 
road to Sanyasammapalam (via) 
1humpeda PS Padru. 

2. Formation and metalling the road 
from Rand B Road to ~jribala PS Chintapal~ 

3. Improvement to road from Devarapalli to 
Pade Kota, PS Anamthagin. 

4. Metalling the road from Livltpur to 
Laiganda, PS Araku. 

Khammam district 

1. Formation of road from Gerle to 
Pocharam, PS Sudimalla. 

2. Formation of road from Bachala 
Koyagudam to Gundlarevu PS Yellandu. 

3. Formation of metal road from Chintoor 
to Nimmelagudem. 

4. Formation of lin k road from Chintoor 
to Gerraguden Via Arlagudem PS Venkatpuram. 

S. Formation of road from Kalyanagara m 
to Laxmipuram PS Burgampadu. 

TOTAL 

5.00 

3.00 

6.00 

7.00 

5.00 

s.oo 

3.00 

3 00 

1.00 

3.00 

3.00 

Written Answer 148 

3 

,so 

5.00 

7.00 

1.00 

5.00 

5.00 

1.70 

6.00 

1.50 

73.70 

[Translation] 
Telecast of Language Programmes 

from Luckoow and Mussoorie 
Television Centres 

(b) whether the said Kendras propose 
to increase the time for telecasting the 
programmes in Pabarj languages; and 

4168. SHRI HARISH RAWAT: Will 
tbe Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Doordanhan Kendras of 
Lucknow and Mussoorie have been 
teJecasting programmes in Kumaoni and 
Oal bwaJi Pabari languages also; 

(c) if so, by wha t time and if not the 
reasons therefor ? 

THE MINISTER OF STATE OF THE 
MINISTER OF INFORMA110N AND 
BROADCASTING (SHRI A. K. PANJA) : 
(~) to (~). Door~aJsban Kendra, Lucknow 
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has been telecasting folk music and dance 
programmes of Pahari, Kumaoni and 
Garbwali dialects. At Mussoorie, there is 
only a relay transmitter which relays 
programmes put out by Doordarshan 
Kendra, Delhi. However Doordarshan 
Kendra, Delhi also telecasts Kumaoni and 
Garhwali programmes of music etc. which 
is available to the viewers in the service 
area of Mussoorie relay transmitter. There 
is no fixed frequency for such programmes 

Amount Allocated to UUar Pradesh for 
Rural Development Programmes 

4169. SHRI BARISH RAWAT 
WilJ the l\1inister of AGR1CUL TURE be 
pleased to state : 

(a) the ~lmount sanctioned and actually 
released for rural development scheme in 
UUar Pradesh during the last three years; 

(b) whether it is a fact that this State 
was given less amount as compared to other 
Sta1es for rural development programmes 
during these years; and 

(c) if so, the reason~ therefor 7 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CUL1URE (SHRI RAMANAND 
Y ADA V ) (a) A statement is gi\'cn 
below. 

(b) Central allocations to the States 
under all the major programmes are made 
strictly in accordance with a pre-determined 
criteria. Under Integrated Rural Develop-
ment Programme for the first two years of 
the Seventh Five Year Plan, 50 % of the 
allocations are based on uniformity related 
to number of blocks as in the Sixth Five 
Year Plan and 50 % on the basis of 
incidence of poverty. Under National 
Rural Employment Programme and Rural 
Landless Employment Guarantee PrO-
gramme the allocation of resources was 
made, upto 1985-86, on thQ basis of a 
criteria under whic.h 7 S % weightage was 
given to the number of agricultural 
labourers and marginal farmers and 25 % 
weigbtage to incidence of poverty. Fronl 
1986.87 the allocation are being made be 

giving 50 % weightag~ to the Dumber of 
agricultural labourers, marginal workers 
and marginal farmers in the State and 50% 
weightage to the incidence of poverty. 
Under DPAP the funds have been allocated 
and released to differer.t States on a 
uniform basis. The actual rele~se of 
allocated fnnds is, however, made to the 
States taking into account the utilisation 
of earlier released funds, submission of 
various reports and return~ and provision 
of matching contribution where necessary 
etc. The allocations and releases were 
made on this basis., It is, therefore, 
incorrect to sa} that Uttar Pradesh was 
given less amount as compared to other 
Slates for rural development programmes 
during the ]~t three years. 

(c) Question does not arise. 

Statement 

Statement showing Central a/location 
and Central release of funds to 
Uttar Prade.·h under the major rural 
development programmej of the 
Department during the last th"ee 

years 

(Rs. in lakhs) 

Programme Year Central Central 
alJocation releases. 

IRDP 1983·84 3515.32 3390.32 

1984-85 3515.32 3408.685 

1986·86 3413.62 3440.S1 

NREP 1983-84 3440.00 3440.00 

1984-85 ' 3922.00 3922.00 

1985-86 3~22.00 376S.27* 

RLEGP 1983·84 1705.00 1705.00 

1984-85 6820.00 6957.56 

1985-86 8523 .. 00 8723.00 

DPAP 1983-84 412.50 411.18 

1984.85 472.50 270.00 
. 

1985-86 522.00 516.00 
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• excludes the value of 1,35,750 M. 
Ts. of additional foodgrains. Balance 
amount of Rs. 156.73 lakhs has been 
deducted an' account of sales tax c~arged 
by the State Govt. on food.grains supplied 
under food for work progrmme (Rs. 63.45 
lakhs) and unadjusted amount of advanced 
subsidy of foodgrains given during 1984-85 
(Rs. 93.28 lakhs). 

Cultivation of Ragi in Hill Areas in 
Uttar Pradesh 

4170. SHRI HARISH RAWAT: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether there is a large scale culti-
vation of Ragi (finger millet) crop in hill 
areas of Uttar Pradesh; 

(b) whether this crop is unremunera live 
to farmers; and 

(c) if so, the step~ taken by Government 
. to educate the farmers to shift the cultiva-

tion to rcmunerative crops like :;oyabean '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a) Yes, Sir. 

(b) Although- Ragi (finger mWet) culti-
vation is not remunerative as soyab~en 
cultivation. yet local condltions are condu-
cive for its production in rainfed areas 
during kbarif season. 

(c) The steps being taken to encourage 
the cultivation of soya bean under \'arious 
schemes include the following: 

1. Ge"eral Scheme 

(i) Free distribution of minikit of 
improved soyabean seeds. 
Perference if-given to small and 
marginal farmers. 

(ii) Pland Protection equipmcnts 
are nlade available to the far-
mers on so per eent cost, sub-
ject to a maximum of Rs. 300/-
per item. 

11. Himalayan Watershed Management 
Scheme: 

0) Free supply of inputs to the 
farmers at the foHowing rate 
per field trial: 

(a) Soyabean seed 

(b) Urea 

(c) D.A.P. 

(d) Potash 

4 kg. 

2 kg. 

S kg. 

2.5 kg. 

(ii) In the areas of selected water-
shed, training is imparted to 
the farmers in the 'cultivation of 
soyabean ant! field trials/minikit 
demonstrations guidance of 
Agricultural Assistants. 

Ill. Centrally Sponsored Scheme of Natio-
nal Oilsee4 Development Project: 

Financia 1 assistance is provided 
for various inputs like seeds, plant 
protection equipment~ farm i "llple-
men's, rhizobium culture and also 
for demonstration of improved cul-
tural practices. 

Advertisements on T. V. 

4171. SHRI HARISH RAWAT: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

ta) whether his attention has been 
drawn to such advertisements on T. V. as 
saying that this product consists of every-
thing imported except its D":lme; 

(b) if so, whether such advertisements 
are not against the national pride; and 

(c) if so, the steps being taken to stop 
such advertisements '1 

rHE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA): 
(a) No, Sir. 

(b) and (c). Do not arise. 
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[English] 

Amendment to Bonded Labour Systems 
(Abolition) Act, 1976 

4172. SHRI H. A. DORA: 
SARI M. RAGHUMA REDDY: 

Will the Minister of LABOUR be 
pleased to state: 

(a) whether Government have any pro-
posal to bring forward a legislation to 
amend the Bonded Labour System (Aboli-
tion) Act, 1976; and 

(b) if so, whether any new criteria are 
proposed to be 1a id down for determining 
bonded labour? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA) : (a) No, Sir. 

(b) Does not arise. 

Improvement in Services Provided by 
Urban Local Bodies 

4174. SHRI RAMASHRA Y PRASAD 
SINGH: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether Union Government are 
aware that the ~ervices being provided by 
the urban local bodies all over the country 
have deteriorated over the years; 

(b) if so, the steps Governmcn t propose 
to take in this regud? 

(c) whether Union Government have 
issued any instructions to State Govern-
ment for betterment of services; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) to (d). The 
Government is aware that on account of 
hrge scale rural-urban migration and inade-
quate resources. the services provided by 
the urban local bodies have deteriorated 
over the years. It is essentially for tbe 

State Goven ~ .ents to initiate measures to 
improve the financial POsition of munici-
palities to enable them to provide better 
services. The Central Government arc 
assisting the State Governments under the 
scheme of Integrated Development of small 
and Medium Towns and by procuring funds 
through World Bank and other international 
agencies The Seventh Five Year Plan 
provides for setting up National Urban 
infrastructure Development Finance Corpo-
ration to provide better financ~s to the 
local bodies to help them maintain and 
improue livability in the urban areas. 

Group Accident Insurance Scheme for 
Fishermen in Kerala 

4174. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) when Kerala 
scheme for Group 
for fishermen; 

State adopted the 
Accident IQ6urance 

(bJ the number of fishermen covered 
under the scheme; • 

(c) the number of Fish Farmers 
Development Agencies set up in the State 
during last three year~; 

(d) the number of Fish Ha tcheries in 
the State; and 

(e) whether Union Government propose 
to ext end any financial assistance for 
construct ion of fishing crafts; if so, the 
detail s thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND CO-OPERAT ION IN THE MINIS-
TR Y OF AGRICULTURE. (SHRI 
Y OGENDRA f\.1AK WANA) : (a) Kerala 
Government have informed that the Group 
Accident Insurance Scheme for fishermen 
been adopted with effect from 10-9-1986. 

(b) As per the information furnished 
by Kerala Goverment, under this scheme 
1 ,61,267 active fishermen have been 
covered. 

(c) During the last three years, one 
Fish Farmers Development Agency was set 
up in Cannanore district. 
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(d) Two fish seed hatcheries have been 
set up under the National Filth Seed Pro-
gramme with 10 % Central loan assis· 
tance - one each at Polachira in Pathanam-
thitta district and Mulampuzha in Palghat 
district. 

(e) Under the Centrally Sponsored 
Scheme of Improved Beach Landing craft, 
'Kerala has been sanct ioned 5 Bea~b 
Landing crafts, during the year 1985-86, 
at a cost of Rs. 6.10 lakhs, which the 
Centre's constribution will be Rs. 3.05 
lakbs. 

Setting up of HPT in Jabalpur 

417S. SHRI AJAY MUSHRAN 
Will the Minister of INFORMATION AND 
BROADCAS rING be pleased to state: 

(a) whether Government have announ-
ced their decision about the intailation of 
10 KW television High Power Trar smitter 
centre in Jabalpur in place of 1 KW trans-
nlitter during the Seventh Five Year Plan 
period; 

(b) if so, whether Government propose 
to instal it in the first phase of the Seventh 
Five Year Plan; and 

(c) if Dot, the reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA) : 
(a) A scheme for replacement of the 
existing Low Power (100 Watt) TV trans-
mitter at Jabalpur by a High Power (10 
Kilowatt) transmitter is included in the VII 
Plan of Doordarshan. 

(b) and (c) The site fOl the proposed 
Higb Power Transmitter has been taken 
over and order for the transmitter placed. 
keeping in view the normal lead time for 
establishment of a High Power Transmitter 
and subject to timely supply of equipment 
by the manufacturers. the new transmitter 
at Jabalpur is expected to be commissioned 
towards the end of the VII Plan period. 

Transmission of Informa tion of Agri-
cultural Research to Rural Areas 

4176. SHRI AJAY MUSHRAN 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Government are aware 
that benefits of agriculturaJ research and 
results thereof are not promptly and 
correctly reaching th~ farmers due to 
delayed communication and transmission; 

(b) the steps taken to promote rural 
journalism to ensure better transmission of 
~uch information; and 

(c) whether Government propose to 
e.stabJ ish a training· centre for rural journa-
hsm under the auspices of Jawaharlal 
Nehru Krishi Vishwa Vidyalaya, JabaJpur ? 

THE MINISTER OF Sf ATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE M1NIS. 
TR Y OF AGRICULTURE (SHRI 
YOGENDRA MAKWANt\): (a) The 
benefits of agricultural research are accura-
tely and expeditiously tran8mitted to the 
farmers through the extension services 
1 hese services include field visits by 
ex!ensioo staff, organisation of exhibitions. 
fa Irs and demon strations, radio and teJe-
visicn broadcasts and training of farmers in 
rural centr~s. 

(b) The State Agricultural Universities 
and selected institutes uDder the Iudian 
Council of Agricultural Research organise 
training programmes and worlishops for 
rural journalists to acquamt them with the 
latest in agricultural research and extension. 
Further, the Central Directorate of Exten-
sion releases regularly farm features 
incorporating information on latest research 
findings and agricultural technologies 
which are used by a large number of smali 
papers and journals. Also the journals 
(Intensive Agriculture, Home Science 
Unnat. Krishi and Gharni) brought out b; 
the Dlfectorate of Extension are in large 
cIrculation among extension workers and 
agricultural journalists. 

(c) No, Sir. However, a communi-
cation centre is in existence as a part of 
this Un'ver~ity. 

Setting U!~ of EPF Office at Idukki 
District, KeraJa 

4177. PROF. P. J. KURIEN: Will 
the Minister of LABOUR. be pleased to 
state: 
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(a) whether a demand has been made 
by the organisations of plantation workers 
in tbe Jdukki district of Kerala for setting 
up of an office of the Provident Fund 
Commissioner in the district; and 

(b) if so, the reaction of Government -thereto '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR {SHRI 
P. ~. SANGMA) : (a) Yes, Sir. 

(b) The proposal has to be first con-
sidered by the Central Board of Trustees, 
Employees' Provident Fund. The Board 
has, however. recently ~et up a Sub-Com-
mittee to lay down revised guidelines for 
setting up new Sub-Regional Office. There-
fore new proposals for setting up Sub-
Regional office will be considered after the 
revised guidelines are formula ted and 
the same are approved by the Board. 

Central Assistance to Keralll Housing 
Project 

4178. PROf. P. J. KURIEN 
SHRI K. MOHANDAS : 

Will the Minister of URBAN OEVE· 
LOPMENT be pleased to state: 

(a) whether State Government of 

struction agencies in Kerala with a PToject 
cost of Rs. 215.90 crores and a loan 
commitment of Rs. 141.21 crores including 
a loan of Rs. 10.10 crores during the 
current year upto 31 10.86. 

TV Relay Centre at Jawadhu HilJs 

4179. SHRI A. JAYAMOHAN: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

• whether Government bave any proposal 
to establish aT. V. Relay Centre at 
lawadhu hills under the Tribals Develop.. 
ment Scheme '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASfING (SHRI A. K. PANJA) : 
No, Sir. 

Documentary Film on V. K. Krishna 
Menon . 

41 81. SHRI T. BASHEER: Will the 
Minister of INFORMA nON AND 
BROADCA t;TING be pleased to state: 

(a) whether Government have taken 
decision on the proposal to make a 
documentary .film on V. K. Krishna Menon; 
and 

Kerala has requested the Union Govern-
ment for financial assistance for implement. .' 
ing their major housing projects; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA) : 
(a) Yes, Sir. (b) if so, the response of Un ion 

Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Yes, Sir. 

(b) Housing is a State subject and the 
State Govts/U. T. Admns. Implement 
Social Housing Schemes as per their needs 
and plan priorities. Central assistance is 
given in the shape of' block loans' and 
'block grants' without being tied to anY 
particular scheme or head of development 
)n addition, since its inception the Housing 
& Urban Development Corporation has 
sanctioned 217 schemes to various' con .. 

tb) The film is in the research/scripting 
stage. 

Second Channel in Bangalo re 
Doordarsban 

4182. SARIMATI BASAVA-
RAJESWARI: Will the Minister of 
INFORMATION AND BROADCASTING 
be pleased to state: 

(a) whether K9rnataka Government 
have request"ed the Union Government to 
introduce a secoLd T. V. cba~Lel in 
Bangalore i and 
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(b) if so, the action taken in this 
regard '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA) : 
(a) While no request has be~n receh'ed 
from Government of Karnataka for intro. 
duction of second channel service as such 
from Doordarshan Kendra, Beogalore, the 
State Government has made a general plea 
for establishment of second channel for 
Radio and tV for mounting programmes 

·of education in close liaison with local 
agencies in the local languages. 

(b) All India Radio Stations and 
Doordarshan KenJras broadcast pro· 
grammes in regional langu3ges and local 
dialects. These include programmes of 
information and educa tion addressed to 
general and special audiences inc1uding 
farmers, workers, women, children, youth 
and others. The media l<"eep close liaison 
with the State Governments, District 
Officers, Local Agencies and. on the basis 
of such consultations' exchanges, mount 
programmes of information, entertainment 
and education to meet the communication 
needs in different areas of the listeners' 
viewers. In view of this situation, a 
separate channel under the State Govern· 
ment is not considered necessary. It may 
be added that within the resources 
allocated for the VII Plan of Doordarshan, 
provision has been made for regular second 
channel TV service of Doordarshan only 
at the four metropolitan citiec;, namely, 
Delhi, Bombay, Calc~ta and Madras. 

Mixed Cropping in States 

4183. SHRI HARIHAR SOREN 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether it is a fact that mixed 
cropping has been widely popularised in 
the country ; and 

(b) if so, the total hectares of land 
brought under mixed cropping during the 
last three yeats, State-wise '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICUL1URE 
A~D COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA) : (a) and (bl. 

Mixed cropping is gaining importance in 
the country in order to utilise the available 
land resources optimally. Altbough, 
under the present system of recording 
agricultural statistics, there is provision 
for record ing area under mixed crops at 
the village level, area under crops is 
reported- separately for each crop after 
due apportionment of the area under 
mixed crops. 

[Trans/ation) 
Cattle Development Programme 

4184. SHRI RAM PUJAN PATEL: 
WiJI the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Union Government are 
considering a broad-based scheme for 
cattle development as welJ as meaningful 
round the year employment to farmers 
\\-bile they are engaged in airiculture, so 
as to arrest migration to urban area ; 

(b) if so, the details thereof, and 

(c) when the schems is likely to be 
launched? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TR'" OF AGRICULTURE (SHRI 
YOGENDRA MAK WANA) : (a) to (c). 
There are already a number of schemes on 
cattle development like cro~s-bred calf-
rearing scheme under speci.!l livestock pro-
duction Programme; 'Operation Flood' pro-
ject, Intensive 'Cattle Development project, 
Extension of Frozen Semen Technology 
etc. to increase Livestock productivi'y and 
generate additional employment in rural 
areas. This directly and indirectly acts as 
an incentive to arrest migration to urban 
areas. 

r Engli~h] 
Sub-Titling or TV Programme 

4185. PROF. K V. THOMAS: Will 
the Minister of INFORMA nON AND 
BROADCAS11NG be pleased to atate : 

(a) whether Government are aware of 
the commplaints in non-Hindi spoakiol 
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areas t~at the people there cannot follow 
Hindi programmes on TV; 

(b) if so, whether Eng1ish~ titles are 
proposet\ to be given to Hindi programmes; 
and 

'(c) whether Hindi titles will be given 
to regional programmes? 

THE MINISTER OF STATE OF THE 
MIN1STRY OF INFORMATION AND 
BROADCASTING (SHRI A. K PANJA) : 
(a) Yc;s, Sir. There bave been some 
complaints. • 

(b) 1'19, Sir. 

Cc) No, ~lr. 

Safety of Workers in Asbestos 
Factories 

4186. OR. CHINTA \ MOHAN: Wlll 
the Minister of LABOUR be pleased to 
state : 

(a) whether asbestos industry continues 
to operate without due care of worker's 
health; 

(b) whether despite the declaration of 
asbestos as a dangerous process under 
Section 87 of the Factories Act, 1948, 
several State.Governments have not so far 
adopted necessary safe-guards in this regard; 

(c) if so, the names of such States; and 

(d) whether the report of the Commi-
ttee on Health Hazards in asbestos indus-
triel is proposed to be laid before Parlia-
ment and if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA) : (a) to (c). Asb.-:stos factories 
are covered under the Factories Act, 1948 
and the Rules framed thereunder by the 
State Government and Union Territory 
Administrations. Implementation of the 
Act and the Rules is the responsi-
bility of the State Govts./Union 
Territory Administrations. Central Govern-

ment had prepared and sent to the State 
Governments a specific Schedule on safe 
hand 1 ing and processing of asbestos for 
adOPtion in the State Factories Ru1es. '{he 
detaIls of States which have not yet adopted 
the above Schedule are being ascertained. 

(d) Directorate General of Technical 
Development, who are concerned with the 
Committee to study health hazards in 
Asbesto Industry, have stated that it is not 
the usual practice to lay reports of such 
Committees on the Table of the House. 

[Translation] 

Aid by NCDC to Rajasthan 

4187. SHRI BANWARI LAL 
BA1RWA: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) whether there has been disparity in 
the allocation of funds made by Nalional 
Cooperative Development Corporation to 
various States during the 1ast three years 
and if so, the reasons ther~or; 

(b) whether the allocation to the agri-
culturally developed State~ bas 'been much 
more as compared to the less developed 
States. 'particularly Rajasthan. If so, the 
rea sons thereof, 

( c) whether Government propose to 
prOVide mOre funds to the less developtd 
States; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRrCULTURE (SHRI 
YOGENDRA MAKWANA): (a) No~ Sir. 
A statement showing financial assistance 
release by National Cooperative Develop. 
ment Corporation to various States for 
cooperative development durin. tne last 
three years is given below. 

(bJ The uneven Bow of funds among 
developed and less developed States is 
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mainly due to the overall level of agricul-
tural development, cropping patterns, pro-
duction of commcTcial crops, settina up of 
bigb-cost aaro-processing units and infra-
strue"tura} facilities, as also the ability of 
the cooperatives to take advantage of· the 
assistance avaihl.ble under different schemes 
of National Cooperative Development 
Corporation: During the period~ 1982-83 
to 1985-86, total assistance disbursed to 
developed States amounted to R s. 360.90 
crore and ouLof Rs. 111.95 Clore released 
to under-deveJoped/less developed States, 
Rajasthan accounted for Rs. 26 34 Clore 
representing 23.5 per cC?nt. 

(c) and (d). For cooperative develop-• 

ment in the less developed States, special 
nleaslires have been taken since the ipcep· 
tion o( Nationol Cooperative Development 
Corporation in 1963 The mea.ures include 
impJementation of the scheme for. develop-
ment of cooperative marketing, Pro~ssin8, 
storage9 -programmes for cooperaUvely 
underdeveloped States/Union Territories- and 
liberal pattern of assistance which includes 
higher quantum of assistance, concessional 
rate of interest, subsidy, lower equity parti-
cipation by cooperatives and launching of 
internationally aided' pro&rammes. The 
support needed for accelerating the pace of 

.QI)operative development in these areas is 
reviewed from time to time and suitable 
measures evolved • 
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Expansion of I.D.C. Activitie,'iQ 
Rajasthan 

4188. SHRI BANWARI LAL 
BAlR WA : Will the Minister of AGRI-
CULTURE be plea sed to state : 

(a) whether Government propose to ex-
pandthe activities of Indian DairY Corpora-
ti"n in Rajasthan for development of dairy 
industry in the state as well as providing 
employment to the people; 

(b) whether I.D.C. has he1ped States to 
become self-sufficient in milk production; 
and 

(c) if so, the number of States which 
have become self-sufficient after the advent 
of the Indian Dairy Corporation in the 
States "1 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGR.ICULTURE (SHRI 
YOGBNDRA MAKWANA): (a) Opera-
tion Flood phase In would endeavour to 

. build further on the foundation laid under 
Operation Flood Phase II in tbe country 
including Rajasthan dut ing the Seventh 
five 'Year Plan. 

(b) and (c). Operation Flood is one of 
many schemes/programmes being implemen-
ted for promoting cattle/bufaloes develop-
ment with a view to improve their hC2aJtb 
and productivity so as to increase milk 
production. 

[EngUsh] 
Amount lucarred on Printing Forms 

and Publications 

4189. SHRISOMNATH CHATTER-
JEE : WiH the Minister of URBAN DEVE-
LOPMENT be pleased to state : 

(a) tbe total amount speot year.wis: 
since 1 980 by Government on account of 
printing of forms and other publications of 
Government; 

{b) the quantum of printing of such 
publications in the different Central Govern-
ment press, itcludioS Porms Presses; 

(c) whether any work \\'as entrusted to 
private pres~s and if so. the reasons there-
for; and 

(d) whether the Govnoment Presses 
were allocated jobs as per their installed 
capacity and if not, the reasons therefor? 

THE MINISTER OF STATB IN THE 
MINISTRY OF URBAN DBVELOPMEr-..T 
(SHRI DALBIR SINGH) : (a) and (b). 
The information on these points is contained 
in the statement 1 and II given below. 

(c) Yes, ~ome work is entrusted to pro-
vide presses on account of compelhng 
reasons such as : 

(0 Urgency of completing critically 
time bound jobs; 

(ii) specialised nature of work which 
cannot be done in the Govt. Pre-
sseS due to lack of special equip-
mentlinputs required for soch jobs, 
etc. 

(d) Yes. 
Statement-I 

B"eak-up 01 year wise expenditure 
incurred by tire Go~t. of India Pre-

sses from 1980-81 onwards. 

(Rs. In thousand,) 
Year Amount 

1980-81 14,24,22 
1981 .. 82 16,28,81 
1982-B3 19,43,40 
1983-84 20,95,{JO 
1984-85 30,65,14 
1985-86 ' 25,14,61 

StatemeDt-II 

Number 0/ Impressions printed, by 
the Govt of India Presses 

Year 

1980-81 
1981-82 
1982-83 
1983·84 
1984.85 
1985-86 

-----
(1n "ores) 

Impressions 

75.65 
93.~S 

100.62 
84.22 
75.13 

143.74 
~------ _ .. -_._-- -- - -- - -
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S~ttiDg up of National Drilling Institutes 

.. 
4t90. SHRI V. S. KRI&HNA IYER : 

Will the Minister of SXEEL AND MINES 
be plea~ed to state : . 

(a) whether there is dearth of trained 
~rillerB involved in explosion, mining, 
ground water develoPment etc; 

• (b) wl1~ther Government propose to set 
uP a National Drilling Institute in the 
country to train drillers;. and 

(c) if so, the time by which it will be 
establilheJ and the location tbereof'l 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THE 
MINISTRY OF STEEL AND MINES 
(SHRIMATI RAM DULARI SINHA): 
(a) to (c). There is some shortage of pro-
perly trained drillers. A proposal to set 
up an institute at tbe national level has 
been formulated and its setting up would be 
considered in the light of availability of 
resources, site etc. 

Alternative Policy 00 Relief for 
Natoral Calamities 

4191. SHRI BRAJAMOHAN 
MOHANTY Will tbe Minister of AG'RI-
CULTURE be pleased to state: 

(a) whether Union Government have 
made an exercise relating to the present 
policy of meeting the rehabilitation 
expenses in case of natural calamities; 

(b) whether the recommendations of 
the Eighth Finance Commission in this 
regard are found inadequate and straio·ing 
the excbequers of State and Union 
Territories and if so, the corrective steps 
taken; 

(c' whether Government propose to 
have an alternative policy which will be 
more equitable; and 

(d) if not. the reasons therefor? 

THB MINISTER. OF STATE IN THE 
PBPARTMENT OF AGRICULTURE 

AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA) : (a) No, Sir. 
The present policy is based on the 
recommendations of the Eighth Finance 

, Commission as accepted by the Government 
of India. 

(b). No, Sir. 

(c) and (d). Does not arise. 

DhersioD of Funds Meant for Relief 
work 

4192. SHRJ BRAJAMOHAN 
MOHANTY : Will the Minister of AGRI. 
CULTURE be pleased to state 

(a) whether several States and Union 
TerritOries have diverted funds meant f-or 
rehabilitation of distressed people affected 
by natural calamities during the period 
from 1983 to 1086; 

(b) if so, the details thereof; 

(c) whether the accounts of States and 
Unio~ Territories have been auditej and 
diversification of funds located; and 

(d) whether these have been reported ~ 
to Union Government and if so, the details 
thereof, State an~ Union Territory-wibe ? 

THE MINISTER OF 5TATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA) : (a) to td). 
Audited figures of expenditure incurred by 
the State GovernmentslU.T. Administrations 
on relief and r:habilitation of distressed 
people affected by natural caJamities during 
the period 1983 to 1986 arc not Yet 
avaIlable.· Ceilings of expenditure for 
relief and rehabilitation required due to a 
natural clamity are approved itemwise and 
release of assistance is linked to tbe 
act ual expendi ture incurred agamst these 
ceilings supported by required documents. 
Diversion of funds from the approved 
ceilings against each item is DQt peron 
sible. -
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Supply of l\tilk to Weaker Sections of 
Society 

4193. SHRI ANANTA PRASAD 
SETHI: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) 'whether Union Government have 
received any schemes from State Govern-
ments for supply of milk to weaker 
sections of tbe society; 

(b) whether the schemes have been 
approved; and 

(c) wbether Union Government propo~e 
to give any subsidY for the purpose and If 
so, the quantum .of subsidy eal marked "l 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICU}TURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE. (SHRI 
YOGENDRA MAKWANA) : (a) A sche~e 
for financial assistance for supply of mIlk 
to weaker sections of the society was 
received from the State Government of 
Maharashtra in May, 1985. 

(b) No, Sir. 

(cJ Does not drise. 

SimpJication of Labour Laws 

4194. SHRI MURLIDHAR MANE: 
Will the Minister of LABOUR be pleased 
to state : 

(a) whether the Standing Labour 
Committee has recommended setting up of 
a tripartit<: committee to examine labour 
laws; 

(b) if so, whether the Committee bas 
been set up: 

(c) whether Government are contem-
plating simplification and reLionalisation of 
labour laws for small establishments; and 

(d) if so, the details.in this regard '1 

THE MINISTER OF STATE OF THE 
MINISTBY OF LABOUR (SHR( P. A. 
SANGMA): (a) to (d). The Standing 
J..11 Pour COPlDlittee recoJDPlcDde~ tbiLt tb~ 

subject of exemption relaxlltion of labour 
la\\ s for small esta bJishments should be 
cocsidcred by a Committee which should 
have on it representatjves from both 
workers and employers wbo are from the 
small establishments proposed to be covered 
in the proposed exemption/relaxation cf 
labour ta\\8 for small establishments. The 
Tripartite Committee constituted in 
pursuance of this recommendation met on 
the 24th October, 1986 and reached the 
conclusipn that the need for simPlification 
on forms is recogni&ed with the proviso 
that there is no attenuation or reduction of 
benefits under the relevan l&bour laws for 
workers in the sma]] establishments an any 
gen(ral or specific suggestions for .changes 
in the proposed forms should be sent with-
in two weeks to enable finalisation of forms 
and processing of necessary amendments in 
the laws. 

[Translation] 
Allotment of Land by Ghaziabad 

Development Author!ty 

4195. DR. CHANDRA SHEKHAR 
TRIPATHI : Will tbe MiDlster of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether it is a fact tha t the Central 
Government have requested Ghaziabad 
Development Authority to allot land; 

(b) if so, the area of land and purpose 
for which this request has been made; 

(c) whether Ghaziabad 
Authority has accepted the 

.. allotment of land; and 

Development 
demand for 

(d) if so, the terms and conditions 
.thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF UB'BA~ DEVELOPMENT 
(SHR I DALBIR SINGH) : (a) Yes. 

(b) About 1640 acres of land is 
proposed tp be taken from Gbaziabad 
Development Authority for meeting the 
requirement of 'general pool' accommoda-
tion and accommodatma the requirements 
of various otber Institutions. 

(c) Yes. 

(d) Ohaziabad Development Authority 
is yet to communicate their terma and 
~()ndjtion." 
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Crisis in Mini Steel Plants 

4196. SHRI BALWANT SINGH 
RAMOQWALIA. ~ Will the Minis~er of 
STEEL AND MINES be pleased to state: 

(a) whether Government are aware that 
a large number of mini steel plants have 
been facing crisis for the last three yean~; 

(b) whether Government have made 
any efforts to help these plants to 0\ ercome 
the prevailing crisis; 

(c) if so, the details of the steps taken; 

(d) whether Government propose to set 
up more mini steel plants; and 

(e) if so, the detail s thereof? 

• 
THE MINISTER OF STEEL AND 

MINES (SHRI K. C. PAN f): (a) Tbe 
mini steel plants have represented that they 
are facing financial problems due to high 
price of scrap, inadequate availability of 
power and low prices of bIllets produ~ed 
by them and had requested for grantmg 
concessions like reduction in import duty 
on scrap and excise duty on billets 
produced by them. 

(b) and (c). Government are examining 
various measures to enable the industry. to 
undertake modernisation and technologlcal 
upgradation and improve its viability. 
State Governments have also been 
requested to supply adequate power to 
this industry. 

(d) Government do not propose to set 
up any mini steel plants. 

(c) Does not arise. 

Completion of House Building Pr?jects-
by Delhi Development Authority 

4197. SHRI BALWANT SINGH 
RAMOOWALIA 

SHRI TEJA SINGH DARDl : 

Win tbe Minisler of URBAN 
DEVELOPMENT be pleased to state ~ 

(a) whether it is a fact that a number 
of house building projects have beeD 
undertaken by De)hi Development Autbo-
rity in Delhi; 

(b) if so, whether these projects are 
expected to be completed within the 
stipu]a ted period; 

(e) the total' number of the project 
completed by Delhi Development Authority 
during the las t two years. 

(d) the number of tbe projects, out of 
them which could not be completed within 
the stipulated period; and 

(e) the reasons thl!refor '1 

THE MINISTER OF STATE IN THE 
MINISTR Y OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH) : (a) Yes. 
Sir. 

(b) to (e). Projects are, no doubt, 
expected to be completed WIthin the 
stipulated time, but almost all of them 
(102 out 103) got delayed due to scarcity 
of materials, like cement, steel, and non-
avallability of sites due to stay orders from 
courts and sometimes shortage of funds 
and abandoning of the works by tbe 
cCDtractors. 

Non-Utilisation of Budget by Public 
works Department of Delhi Adminis-

tration 

4J98. SHRI BALWANT SINGH 
RAMOOWALIA: 

Sl-iRI TARLOCHAN SINGH 
TUR 

Will the Minister of URBAN 
DEVELOPMENT be pleased to state ~ 

(a) whether the Public woPlts Depart-
ment of Delhi Administration has not fully 
utilized the funds allocated to them in the 
Budget for 1986-87; . 

(b) if so, the amount surrendered; and 

(c) the main reasons for surrenderina 
the allocated amount? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (c). 
Position regarding utilization of funds and 
the amount to be surrendered will be 
know at the end of financial year. 

[English] 

Te)ecast!Broad~ast of News Reg8~ding 
Attempt on Life of p.r.t. 

4199. SHRI K. RAMACHANDR~ 
REDDY: 

SHRI MOHD. MAHFOOZ 
ALI KHAN 

.T 

Will the Mmister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) the time at which the All India 
Radio and Doordarshan announced the 
news of the attempt on t)le life of tbe 
President and the Prime Minister at Rajghat 
on 2 October 1986; 

(b) whether any inquiry 'have been 
made regarding the causes of delay in 
announcmg this important news by All 
India Radio and Doordarsban» 

(c) if so, tbe details thereof, and 

(d) whelher British Broadcasting 
Corporation was abJe to telecast a film 
giving an account of the incident the same 
day at 1.00 p m. and if so, the r~aSODS 
why Doordarshan could not telecast a 
similar' film '1 

THE MINtSTER OF STATE OP THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA) : 
(a) to (d). AIR broadcast the news about 
the incident at Rajghat on 2nd October, 
1986 In !be Hindi news bulletin' at J 1.00 
hrs. and also in the English news butletin 
at 11.0S hours. Allhough Doordarshan 
teJecasts Dews bulletins only in tbe ev~ning, 
a special news bulletin WaS ~ telecaft in 
Hindi at 12. S 8 brs. and in English at 
13.00 hrs. The telecast also contaiDcd an 
inlelview with the Prime Minbter as he 
,,"'as boarding bis aircraft on the commence ... 
Plent of his tour to Nagpur and Wardha. 

The question of boldlna any inquiry 
does not arise, as there has been no delay 
in the broadcastltelec&st of the news. 

According to the local office of the ' 
British Broadcasting Corporation, a visual 
was sh~wn by lhe B. B. (".. TV in the news 
at 9.00 P. M. (their Joe-at time) on the 
next day i e. 3.10.1986. The visual 
shClwn was only Doordarsban's coverage 
and this was ~lso acknowledged in the . 
B. B. C. telecast. 

Setting up of Study Groups for Rice 
Productivity 

4200. SHRI V. TULSIRAM: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether Government have appoin-
t,d a study group to w'-'rk out the potential 
for rice productivity in eastern region of 
the coun try ; 

(b) If so, whether there are some pro-
posals un~er consideration of Government 
to appoint a similar study group in res-
pect of southern region ; and 

(c) if so, the detalls thereof, and if 
not, the reasons therefor '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TR Y OF AGRICULTURE (SHRI 
VOGENDRA MAKWANA): (a) Yes, 
Sir. A study group on agricultural 
strategies for easto;rn region of India, was 
appointed by the Planning Commissioo, 
Government of India. 

(b) No, Sir. 

(c) The eastern regIon comprising 
Assam, Bihar, east Madhya Pradesh, 
Oris~a, eastern Uttar Pradesh and West 
Bengal have been lagging behind tbe rest 
of the country in respect of agricultural 
performance. The ga p between the actual 
output and the potential that can be 
achieved witb the known teebnology IS 
very high in tbis regIOn. 1be [e~ion also 
accounts for a var)' large part of tbe 
popura tion below tbe poverty line in the 
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country. The agricultural development of 
this region apart from contributing to 
self·reliance on sust~ ined b'3.si~ would also 
raise employment and income for the 
poorest of the poor in the country. The 
complementarity between growth and 
equity is no where as pronounced as In 
this region. It is with this concern that the 
}.lIanning Commission constituted an exp-::rl 
study· group to review p~rformance in 
respect of major food crop~ in the eastern 
region, identify constraints and possibilities 
for growth and sugg~st and outline of 
strategy for achleving rapid g: owth. 

1 he Special consideratlohs for appoint-
ing the study group on agricultural strate-
gies for eastern region of India as stated 
above, do nut h.:>ld good for the Southern 
region. 

New Formula for Allocation of Funds 
for Drinking Water Supply 

4201. SHRI V. TULSIRAM : 
SHRI PIYUS TIRAKY 

Will the MlOlster of AGRICUL TURE 
be pleased to state : 

(a) whether Gov~rnment have drawn 
a new formula to provide funds under the 
Accelerated Rural Water S,?pply pro-
gramme; 

(b) if so, whelher funds allotted to the 
State of Andhra Pradesh are not subs-
tant.ial ; and 

(c) if so, whether Government pr _)pose 
to amend the scheme and to· provide extra 
funds to Andhla Pradesh for the remaining. 
period of the Seventh FIve Year Plan '? 

THE MINISTER OF STATE IN THE 
DEPARTMENI OF RURAL DEVELO.?-
MENT IN THE MINISTRY OF AGRI-
CUL~URE (SHRI RAMANAND 
YADAV\ : (a) Y~s Sir. 

(b) and (c). The rural drinking water 
is primarily the responsibility of th~ Si.ate 
Governments, It forms a part of the 
minimum Needs Programme (MNP) of the 
State. The Central Government only 

supplements the effort of the State by 
providing financial assistance under Cen-
trally Spon~ored Accelerated Rural Water 
Supply Programme (AR WSP). Taking into 
account the Seventh PJan objective or 
covering the entire rural p0pulation "With 
-supply of drinking water, the following 
formula has been devised for distribution 
of funds under the AR WSP to tbe States 
from the second year of the 5eventh 
plan :' 

(a) 50 % weightage being given to 
th! rural population in a' State 
(1981 census) 

(1;» 20 % weightage being given to 
the area of the State; 

(c) 20 % weigbtage being given to 
the incidence of poverty in the 
State (data taken from NSS 38th 
round) ; ~nd 

(d) 10% weightage being given to the 
problem viJlages which are spill 
over of the Sixth Plan Oist of 
1.4.80). This is further subject 
to the State Governments making 
an equivalent provision for drink-
ing water under MNP. 

In tbe current year the prOVISion of 
MNP of Andhra Pradesh Government is 
Rs. 1760 lakhs. The Central Government 
h:lS assured the aHocation of Rs. 1760 
1akhs under AR WSP also and has already 
released Rs. 880 lakhs to the State Govern-
ment as the first instalment. The question 
of amending the formula does not arise. 

• DJcumeotary Oil Life of Lok Nayak 
Jayaprakasb Narain 

4202. PROF. MADHU DANDA· 
VATE: Will the Minister of INFOR. 
MATION AND BROADCASTING De 
plea~ed to state: 

(a) whether no documentary film has 
been produced so far on ~the life of Lok 
N,lYc.lk Jayaprakash Naraiu ; and 

(b) if SOj whether such a doc,)mentarY 
wiil be made particularly for the infor-
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maHon of the new generation and telecast 
on Doordarshan '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING tSHRI A K. PANJA) : 
(:1) Yes Sir, a documentary film entitled 
~cJ. p. n was p,roduced by Films Division. 

(b) Does not arise Howev.r, Door-
darshan also produced and telecast two 
programmes on Late Shri Jayaprakasb 
Narain. 

Rural Development Programmes 

4203. SHRI JITENDRA PRASADA: 
Win the Minister of AGRICULTUR.E be 
pleased to state: 

(a) the targets fixed lor Seventh Five 
Year Plan under each of the Centrally 

sponsored rural development programmes 
like' IRDP~ NREP and "RLEGP; 

(b) the achievements so far programme-
wise and State-wise; and 

(c) the steps proposed to be taken to 
cover-up the short-fans, if any, in achieving 
the targets? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL BEVELOP .. 
ME NT IN THE MINISTRY OF AGRI .. 
CULTURE.· (SHRI RAMANAND 
YADAV) ! (a) and (b). Statements I to IV 
are given below. 

(c) Based on the mODlhly progress 
reports receIved from the States, follow 
up action is taken and the States which are 
found lagging behind are reminded to 
improve their performance. 

Statement·) 

1. 

2. 

Targets fixed for Seve1lth Five Year Plan under Centrally spon_ored rural 
de"'eiopment programmes of IR DP NREP and RLEGP, 

Programme 

Integrated Rural Development 
Programme ORDP). 

National Rural Employment 
Programme (NREP). 

Turgets 

20 million f1milies including old 
families assisted in the Sixth Plan 
(or supplementary does of assistance. 

Creation of J 445 million mandays 
of employment. 

3. Rural Landless Employment 
Guarantee Programme (RLEGP) 

Creation of 101 3 millioD mandays 
of employment. 

Statement-II 

Achievement under IRDP duri~ 1985-86 and 1986-87 (upto Sept., 
(1986). 

Families In Nos. 
81. 'N~. S~att/UT 1985-86 1986·81 

Target. Achievement Target Achievement 
(upto Sept. 86) 

1 2 ~ 4 5". 6 

1. Andbra Pradese 144000 180115 228500 108489 

2. Assam 61000 S1843 78500 22289 
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1 2 3 4 S 6 

3. Bihar 310000 421135 425000 142789 

4. Oujarat" 94000 101275 122500 58707 

s. Haryana 28000 48496 46000 20915 

6. Himachal Pradesh 31000 33574 31100 11298 

7. Jemmu & Kashmir 33000 41329 38500 439S**' 

8. Karnataka J05000 148794 1300500 49182 

9. Kerala 86000 71376 85500 63657 

to. Madbya Pradesh 222000 279591 310000 104396 

11. Maharashtra 150000 190174 210000 63353 

12. Manipur 6000 7487 8800 7590 

13. Megbalaya 8000 7129 8800 1585 

14~ Nagaland 5500 7525 ... 13500 2000 

1 S. ~Orissa 114400 173427 182000 38261 

16. Punjab 39000 64612 55500 28285 

17. Rajasthan 83000 140503 148500 23615 

18. Sikkim 847 :Z185 3700 1442 

19. Tamil Nadu 186000 209696 230500 104647 

20. Tripura 10000 14148 9530 3679 

21. Uttar Pradesb 543000 580802 602000 21856(l 

22. West Bengal 190000 ~87052 189500 51198* 

23. A&N Islands 731 742 1800 1102 

24. Arunachal Pradesh 7500 11358 16600 - ·955* 

25. Ch8Ddigarb 100 116 2500 63* 

26. D&N Haveli 600 677 .. 1000 18'* 

27. Delhi 1293 2146 "100 2328 

28. G. D. & Diu 4000 7052 9300 . 3384 

29. Laksbadweep 600 554 1300 41* 
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1 

30. 

31. 

2· 3 

Mizoram 3900 

Pond icherry 2202 

"\ 

ALL INDIA: 2470679 

*Upto August, 1 ~86. 
**Upto JUDe, 1986. 

4 

2623 

3142 

3060678 

Statement-III 

Written Answers t 88 

s 6 

8000 5631 

4000 1478 

3200000 1151586 

Achievement under NREP during 1985-86 and 1986-87 (uptiJ Sept., 1986), 

S1. No. 

1 

l. 

2. 

3. 

4. 

S. 

6. 

7. 

8. 

9. 

10. 

11 . 

12. 

13. 

14. 

1 S. 

16. 

17. 

States/UT 

2 

Andhra Prad~h 

Assam 

Blhar 

Gujarat 

HarYana 

Himachal Pradesh , . 

Jammu & Kashmir 

Karnataka 

Kera1a 

Madhya Pradesh 

Maharasbtra 

Manjpur 

Megbalaya 

Nasaland 

Orissa 

Punjab 

Rajasthan 

1985·8'6 
Target Achievement 

3 

183.00 

40.00 

316.00 

51.00 

11.00 

13.00 

16.00 

157.00 

67.00 

176.00 

211.00 

2.30 

2.60 

1.50 

130.00 

19.00 

45.00 

4 

214.48 

25.77 

416.27 

69.71 

14.77 

J5.00 

19.11 

201.45 

81.13 

212.82 

250.03 

2.65 

3.89 

2.50 

147.83 

27.34 

497.86 

(Lakh Mandays~ 
1986-87 

Target Achievement· 

5 

25S. '10 

35.00 

290.00 

60.00 

1.s.00 

13.50 

22.'0 

120.00 

74.00 

264.00 

229.00 

3.10 

3.50 

1.00 

150.00 

12.00 

3'2.00 

6 

119.17 -

20.46 

179.06 

53.93 

8.03 

8.0S 

12.91 

71.77 

39.40 

J 46.08 

72.0S 

2.08 

0.95 

96.82 

7.46 

816.26 
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1 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

1.1. 

28. 

29. 

30. 

31. 

2 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

A&N Islands 

Aruoacba) Pradesh 

Cbandigarh 

D&N Ha'leli 

Delhi 

o. D. & Diu 

Laksbadweep 

MiL-or am 

Pondicberry 

• ALL INDIA: 
------

3 4 5 6 

'------------~----------------. 
1.90 

245.00 

~ 7.00 

427.00 

141.00 

1.65 

1.60 

0.3S 

1.00 

0.60 

0.35 

0.50 

1. 7S 

2280.00 

Statement-IV 

2.36 

298.07 

1.12 

50 1.90 

130.95 

2.82 

2.1 7 

0.3S 

1.94 

0.28 

3.79 

1.66 

. 1.58 

2.40 

2.00 

263.00 

8.00 

382.('0 

180.00 

2 SO 

1.60 

0.35 

1.70 

0.28 

1.60 

1.20 

1.50 

1-80 

3161.0"4 2750.83 

1.49 

185.58 

2.98 

20678 

120 30 

1.31 

1.23 

0.16 

C.16 

0.24 

1.58 

0.90 

.0.70 

1.87 

2185.52 

Achievement under RLEGP during 1985-86 and 1986.87 (upto Sept., 1986). 

81 No. 8t~tes/UTs 

1 2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

5. Haryana 

1985-86 
(Lakb Mandays) 

1986·87 
Target Achievement Tarret Achievement 

.3 

1 £3.00 

35 68 ... 
281.00 

SO.OO 

8.60 

4 

224.99 

22.32 

232.73 

70.62 

1 S.18 

s 

251. 88 

~8.00 

261 00 

60.00 

14.00 

6 

._-------
159.61 

13.81 

131.37 

23.54 

7.9S 
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1 2 3 4 S 6 . 

6. Himachal Pradesh 11 83 IS.8S 15.00 S.80 

7. Jammu & Kashmir 14.57 8.59 1 '.50 '.07 

8. Kamataka 142.00 188.29 J20.00 57.81 

9. Kerala 61.00 16.89 63.00 19.95 

10. Madhya Pradesh 156.91 194.24 234.00 98.19 

11. Mahara shtra 189.33 230.27 230.00 59.21 
12. Manipuf 2.08 0.47 3.00 0.80 

13. MeghaJaya 2.64 2.01 2.50 ~0.74 

14. Nagaland 1.38 2.56 1.00 1.50 . 

15. Orissa 146.23 121.29 138 00 59.65 

16. Punjab 17.54 20.69 15.0Ot 7.29 

17. Rajasthan 43.00 64.27 91.00 61 .. 56 

18. Sikkim 1.74 1.67 1.89 0.8S 

19. Tamil Nadu 200.00 288.45 242 00 \29.05 

20. Tripura 6.S3 12.09 8.00 1.70 

21. Uttar Pradesh 385.00 407.26 .. 390.00 214.0~ 

, 
2i. West Bengal 127.29 110.64 160.00 106.82 

23. A&N Islands 1.48 0.29 0.75 0.105 

24. Arunachal Pradesh 1.42 1.12 1.50 0.46 

25. Chandigarh 0.28 0.24 0.09 

26. D&N Haveli 0.87 0.81 1.00 029 

21. Delhi 0.58 0.32 0.24 0.1~ 

28. o. D. & Diu 2.07 1.99 1.10 0.9S 

2~. Laksbadweep 0.39 0.84 1.20 0.41 

30. Mizoram 1.31 1.06 1.40 1.52 

31. Pondicherry 1.52 0.75 1.00 1.38 

ALL INDIA 2057.12 2318.80 2364.47 1191.76 

. *lnformation is upto September, 1986 durinl 1986-67 except for Kerala 
(upto Aupst, 1686 and Cbandiprb (upto June, 86). 
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A1rictlltllral Pr-odilcUDO and Employ-
meat Generation Throu~b Irrigation 

Schemes 

4204. SHRI JITENDRA PRASADA: 
Will the Minister of AGRICULTURE be 
pleased to state the targets fixed for agri-
cultural production anrl' -employment 
g~t1eration thrO\lgb the irrigation schemes 
of hill and plain areas, separately, for 
the current year? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA) : As envisaged 
in the Seventh Five Year Plan Document, 
of the total foodgrain production target of 
about" 1 80 million tonnes by the terminal 
year" of the Seventh Plan, the target for 
foodgrain production from irrigated area 
has been fixed at 108 million tonnes; the 
balance of about 72 minion tonnes is 
expected fo come from unirrigated areas. 
In drawing up year-wise operational 
targets in respect of identified areas, th~ 

States pre generally guided by the local 
conditions. Although year-wise targets for 
schemes or identified areas are not fixed, 
according to the projections of the planning 
Commisson, agriculture sector a~ a whole 
includlOg development of irrigated farming 
and optimum utilisation of the irrigation 
potential is expected to generate 17.984 
million standard person year by the end of 
the Seventh Plan. 

Artificial Breeding of Fish 

4205. SHRIM<\TI JAYANTI 
PA TNAIK : Will the Mmister of AGRI-
CULTURE be pleased to state: 

(a) whether a new method of artificial 
fish breeding has been desired ; 

(b) if so, the details thereof and the 
cat~gories of fisb tbat can be breeded ; 
and 

(c) the places where this new method 
is proposed to be experimented ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 

AND COOPERATON IN THE MINISTRY 
OF AGRICULTURE. (SARI YOGENDRA 
MAKWANA): (a) to (c). Recently, 
Govind Ballabh Pant University of Agri-
culture and Technology at Pantnagar, 
Ut(ar Pradesh, conducted a successful 
experiment to arlificial1y breed some. of the 
commercially important Indian major 
carps viz. Catla, Rohu and Mrigal. The 
breedmg of these fish was achieved in a 
small cemented tank wherein riverine con-
ditions were simulated with a controlled 
flow of w.ater through a series of showers. 
Under the experiment, the conventional 
hYPophysation was not necessary. SUCh a 
breeding tank was further used for rearing 
fish fry and fingerlings. 

Fishing Harbour at Paradeep Port 

4206. SHRIMATI JAYANTI PAT. 
NAIK : Win the Minister of AGRICUL-
TURE be pleased to sta te ; 

(a) whether the proposal for establish-
ment of a fishing harbour at Paradeep 
Port in Ori9sa is pending with Union 
Government for the last couple of years; 

(b) whether any estimate has been pr~ 
pared; if so, the details thereof; and 

(c) th e time by which th: project would 
be sanctioned and the execution started? 

THE MINISTER OF STATE IN THE 
DEPA.RTMENT OF AGR1CULTURE AND' 
COOPERATION IN THE MINISTRY OF 
AGRICUL1URE (SHRI ¥OGENDRA 
MAKWANA) : (a) There iti a proPQsal for 
development of a fisbing harbour at Para-
deep for both deep sea and mechanised 
fishing vessels. However, a final project 
report suitable from technical and economic 
angles has not beftP received by the Oov~m
ment so far. 

(b) Model studies for detennining the 
1 ayout of fishing harbour are in progress at 
Central Water aad Power Research Station. 
Pune. Sunultaneously, Paradeep Port 
Trust are taking steps to prepare a fin a 1 
project report and estimate. -
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(oJ The tilJl~ requKed fo.r saf\Ctioaed 
.ad start ... of the execution cab be assess-
ed only afler the receipt of the final project 
report by tbe Government of India. 

laapol'ted of HR Coils and Steel Product. 

4207. DR. V. VENKATESH : Will 
tbe Minister of STEEL AND MINES be 
pJeaaed to stat, : 

fa) the quantity ot HR coils and other 
steel ptodllcts hkely to be import-ed; 

(b) whether such ma teriaJs imported 
from time to time arc attractina premium 
rates in tbe open market; 

(c) if so, the facts thereof; and 

Cd) tbe action proposed to DC taken to 
redtJe-' imports ., 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT) : (a) The 
Import PIa' for 1986-81 provides for 
Import of One minion tonnes of finu.hed 
steel and 0 S4 million tonnes of semis in 
carbon steel grade. The finished steel 
includes HR Coils/SkelpfSh~e\/Stnps for 
which there is a provision of 0.1 S million 
tonncs.-

(b) and (c). No information on open 
Mal kef prices of imported steel as such is 
available. There is DO provision for import 
of steel for open market sale. 

(d) Reductki'D 10 import of steel is 
souabt to be achieved by Improving indi-
Icnoua production. 

DlaratioQ of Programmes Telecast by 
Doordarshan 

4208. DR_ ". VENKA TESH : Will 
the Minbter of INFORMATION AND 
BR.OADCASTING be pleased to state : 

(a) the duration of tbe proarammes 
telecast from various centres; 

(b) the time out ~ it liven to pro-
lP'amDles~ in EDgI~ Hindi and 'otber 
Janaua8u; 

(c) the time aiven to ·cinema pro-
grammes and to music; aDd 

(d) the lime given to educative pro-
grammes'l 

THE MINISTER OF STA1'E OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA): 
(a) All major Doordanhan Kendras_, 
where full-fledged productioon facilities 
exist, originate programmes mainly in their 
resp~ctive regional Janguages for 21 to 3 
brs. daily except Surdays when tbe regional 
telecast is limited to 25 mts. to one bour. 
All Doordatsh'iD Kendras also relay 
National Programme from 8.40 PM to 
11.1 S PM daily except Doordarshan Kendra, 
Madras wbicn joins National Programme 
at 9 PM. There are t~o hours of UOC 
traosm ission daily except on Sundays. 

(b) Regional Kendras other than in 
Hindi region telecast 80 per cent of their 
programmes in tlieir respective regional 
langu_es; 10 per cent in English and 10 
per cent in other languages inclu:1ing Hindl. 

Kendras in Hindi .region telecast 70 
per cent of their programmes in Hindi. 
10 per cent in English and 20 per cent in 
other languaaes. 

The programmes put out by 00:.>1'-
darsban Kendra, Delhi and relayed by all 
.h~ satelhte-hoked TV transmitters in the 
country canstjtute 70 per cent in Hindi, 20 
per cent in English and 10 per cent in 
other languages. 

In the National Proaramme of Door-
darshan, tbe language content of Hindi is 
40 p4!r cent, English 45 per cent and other 
languages) 5 pef cent. 

(c) Twenty five per cent of the total 
traDsmission time includiDI National Pr~ 
gl'j\mmes of Dooraanhan,is liven to 
programmes on cinema, music ,and dance. 

(d' The time 8.i~en to Bducational 
TV ptoll'ammes telecast over DoordarabaD 
is liven as Wl4cr :-
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(n Delbi-4 hrs 

(in Bombay-3 brs. 40 mts. 

(iii) • Srinagar-2 brs. 20 mts. 

(iv) Madras-2 hrs. 40 mts. 
\. 

(v) All transmitters in Madhya Pradesh, 
Uttar Pradesh, Bihar, Oriss'l, 
Andhca Pradesh. Maharashtra and 
Gujarat-2 hrs 25 rnts. 

. 
Alternative Plots for Acquired Land fa 
Village Mobammadpur and Munirka 

4~09. DR V. VENKATESH : 
SHRI B. DEVARAJAN : 

Will th~ Ministet' of URBAN DEVE-
LOPMENT be pleased to state: 

(a) whether Government had acquired 
the land belonging to Sunlight Insurance 
Company Limited in Village Mohamm..:dpur, 
Munirka, Delhi, in 1957; 

(b) whether all the plot holders have 
since been giv~n alternative plots; 

(c) whether there are any plot holders 
in the are;l whose plots have not been 
acquired; 

(d) if so, whether Government propose 
to perm't such plot holders to construct 
on their plots as per the constructions made 
in the area by the other plots owners; 

(e) whether any of these plot holders 
have filed coostruction plans with the Delhi 
Development Authority and if so, whet-her 
the said pbns have been cleared; and 

(f) if not, tbe reasons for delay and 
by ",ben these are likely to be cleared '1 

'II 

1HE MINISTER OF STATE IN THE 
M1NISTR Y OF llRBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) to (n. 
Tbe infofJllation is being collected and will 
be laid 01) the Tc.\b\e of tbelSabha. 

Per CaPita Availability of .food 

4210. SHRJ V. S VI}AYA. 
RAGHAVAN: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the per capita 'lvai1ability of food 
grains in the country at present; 

(b) how does it compare with other 
developing countries; 

(c) tbe anticipated per capita availa • 
bility of foodgra ir.s by the end of the 
century; and 

(d) the special efforts being made to 
raise per capita availa bility of foodgrains '1 

THE MIl\ISTER OF STATE IN THE" 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS. 
TRY OF AGRICULTURE (SHRI 
YOGENDRA. MAKWANA): (a) The 
p\"!r capita net availability of foodtrains 
in 19"85 \\ as provisionally estimated at 
454.0 ~~s. per day. 

(b) The figures of per capita food 
cons-umption (ce·reals :md pulses) it" selected 
developing countries as calculated by the 
Food & Agriculture Organisation for 
1979 - 81 are given below. 

Countries 

Bangladesh 

China 
In(lonesia 

Pakistan 

Sritanka 

India 

Consumpti on of 
foodgrains (gms/day) 

638 

642 

602 

476 

518 

536 

.. 
(c) It it difficult at this stage to live 

the precise estimates of pet' c3pita net 
avaHabllity of f<'odgrains by the end of 
century in view of 'he no.,·availability ot 
relevent date such as~ domestic stocks. 
imports & exports etc. However, based on 
the projections of foodgrains production 
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and population made in the Seventh Five 
Year Plan document, the per capita produc-
tl~ is estimated in the range of 653-667 
ams per day. 

(d) _ 'Ihe strategy for increasing produc-
tion of foodgrains envis9:ged in the Seventh 
Five Year Plan includes as under :-

(i) Increasing utilisation of- irrigation 
potential. 

(ii) Propagation of rainfed farmini. 
technology both for crops and 
regions which have perfonned 
poorly and have -not shown liigh 
growth ratc. 

(iii) Break through in rice production 
in the eastern States through the 
implementation of rice produc-
tion programme in selected blocks. 

(iv) Increasiqg production and pr6duc-
tivity of pulses and coarse grains. 

[TrQIJs la 'ion] 

Closing of D.C.M. 

4211. SHRI SHANTI DHARIWAL: 
Will tbe Minister of URBAN DEVELOP. 
MENT be pleased to state: 

(a) whether Government have received 
the report of the Committees app.ointed 
to enquire into the closure of Bara Hindu 
Rao unit of the Delhi Cloth Mills; 

(b) jf so, tbe decision taken by 
Government on this report; and ........ 

(c) if not, t~ reasons therefore ? 

THE MINISTER OF STATE IN- THE 
MINISTRY OF URBAN DEVELOPMENT 

-(SHRI DALBIR SINGH): hi) to (~). 
Yes 1iir 'Ibe report submitted by the 
Committee on 31.7.86 ruui been accepted 
by tbe _Government. The Resolution 
No. 26 dated 1.2.83 permittinl the 
D.C M m'tnagement to redevelop" the site 
at Bar~ Hindu Rao, Delhi bas been revoked 
by the D.D.A. on 1.8~86. 

- Sheep BreeditJg Project of M.P. 

4212. SHRI DILBEP SINGH 
BHUR1A: Will the Minister of AGRI. 
~UL TURE be pleased to state: 

(a) whether G_9vemment of Madhya 
Pradesh have sent a proposal costing 
Rs. 80 lakhs regatding sheep breedmg 
project farm in Padora in district Sbivpuri 
fot approva I of Union Government; 

- (b) jf so, whether it has been appro .. 
ved; and 

(c) if not, the reasons thErefor '1 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE 
AN-n COOPERATION IN THE MINIS. 
TRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a) Union 
Government ha s prepared a sc.heme to 
strengthcf! the large scale sheep breeding 
farms in the country including the sheep 
breeding farm Padora, Shivpuri (M.P.) 

(b) The scheme has been approved 
by the Planning Commission for 7th Plan. 

(c) _Que~tion does Dot arise. 

[ Eng lioS h] 

Import of Nemacur 

4213. SHRI V. SOBHANADREE. 
• SWARA RAO: Will the Minister of 

AGR.ICULTURE be pleased to state: . . 
(a)- whether it bas come to the notice 

of Government that Nemacur gave excellent 
results in the management of root-knot 
nematodes of tobacco, 

(b) if so, whether Government p'_'. 
pose to take immediate step f-or' manufac-
ture!import of Nemacur; and 

(c) . if not, the reasons therefore? 

THE MINISfER OF STATE IN THE 
DEPARTMEN_T OF 'AGRICULTU~E 
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AND COOPERATION IN THE MINIS .. 
TRY OF AGRICULTURE (SHRI 
YOGENDRA. MAK WAN -\) : ta) Yes 
Sir. The Government is aware of the 
effectiveness of Nemacure (Phenami{)hos) 
for the control of Root-knot nematodes of 
Tobacco crop. 

(b) and (c) The ffi:lnufacture!import 
of Nem3cur cou'd· he und~rt.aken only 
after this product is included in the 
Schedule to the Insecticides Act, 1968 and 
registered in the countrY. The Central 
lnsect;ctdes Board bas recommended th~ 

inclusion of tbis' product in the Schedule 
to the above Act. After the inclusion, 
entrepreneurs would be able to apply for 
registration of the products and also ta ke 
subsequent steps for its manufacture or 

. import: 

Culti~'a tion of Onion 

4214 SHRIMATI KISHORI SINHA: 
Will the Mjnister of AGRICULTURE be 
pleased to state : 

(a) whether Government propose to 
encourage the farmers to cuitivate onion in 
view of tbe good market for it abroad; and 

(b) if so the steps taken in this 
regard '1 

THE MINISTER OF STATE IN THE 
DEPARTMENf OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICUL TU~E (SHRI 
YOGENDRA MAKWANA): (a) and (b). 
Government of india through· National 
Horticulture Board is implementing a pilot 
project for intensification of vcgeta?le 
cultivation through distribution of mimklts, 
where onion is also covered. State 
Governments are ptodpcing seed/seedling ~ 
at their farms and distributjng to fdTmers. 
~ssocjated Agricultural Devc]opment 
rroundation unctr NAFBD is dls~ributing 
onion ~ed at subsidised rate for promoting 
onion cultivation .. 

Promotion of Shrimp Farming 

4215. SHRIMATI KISHORI SfNHA: 
Will .the Minister of A.GRICULTURE ~c 
plealied to state: 

(a) whetoef shrimp farming would be 
promoted to take advantage of export 
opportunities for shrimps; and 

(b) if so, the sites seJected fot this 
purpose '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGR.ICVLTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE. (SHRI YOGENDRA· 
MAKWANA) : (a), Yes, Sit'. 

(b) Br:lckishwater Fish Farm Projects 
have been sanctioned at the following 
sites :-

ANDHRA PRADESH 

Po!ekurru (I Sta'gel 

Polekurru (II Stage) 

GUJARAT 

Balachadi 

KERALA 

Poyya 

Ayiramthengu 

Njarakk::ll Malippuram 

Palaikari 

MAHARASHTRA 

Asangaon 

Bada,pokharan 

Ansure 

ORISSA 

Mudirath (Phase I) 

Mudiratb (Phase 1I) 

Binchinapa IIi 

Panaspada 

Sartba 

Agreepnl1i 

TAf\.llL NADU 

Thonoiakka_du 
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WEST BENGAL 

Chaadanpiri 

Kadirabad 

PONDICHERR Y 

- Kar~kala~herry 

Yanam 

GOA 

Chorao 

H.~RYANA 

Sultaupur 

Safety of Workers in Chemicals 
Industry t 

4216. SHRI BANWARI LAL 
PUROHIT: Will the Minister of LABOUR 
be pleased to state : 

(a) the guidelines issued by Govern-
ment lor ensuring sa rety In chemical 
industries; 

(b) ~the extent to which these guidelines 
have ·been followed by various chemic<ll 
units; and 

tc) the action taken by Government 
against units which have violated these 
guidelines 7 

1HE MINISTER OF STA IE OF THE 
MINISTRY OF LABOUR (SHRI P A. 
SANGMA): (a) to tel. ImmediatelY 
after the Bhopal Accident, a Conference 
of labour Secretaries of State Government! 
Union Territory Administrations was beld. 
This was followed up by two more Con-
ferences. On the basis of the recommenda-
tions of these Conferences, guidelines have 
been issued to all the State Go\'et'nments/ 
Administrations to constitu$e task forces! 
expert committees to· identify hazardous 
industries, to find out fbe safet, standards 
in those units, to recommend appropriate 
measures for m3king those industrial 
establishments safe and to $trcamline the 
procedures, up.date the State Factory 
Rules in the liabt of tbe Model Rules 

"framed under Factories Act, ] 948 and also 
to ensure that every factory which is 
carrying on hazardous proceSies is inspec-
ted regularly. 

2. The requirements in the Factories· 
Act regarding the appointment of safety 
officers have t~ be enr-orced strictly in 911 
fdctories. 

3. Government has also laid down 
some guidelines/action plan for making 
emergency plans and circulated the same ... 
to the State AdminiSlrattons for taking. 
further action for formulation of off-site 
emergency plans .. in respect of all hazardous 
industries . • 

4. Apart from the above, Government 
also formulated a nat ional prC'tgramme for 
co-ordinated action .plan for control of 
hazards and protection of occup:ltional 
health and sofety of the workers in denge. 
rous manufacturirg pr..>cesses This has 
bein circulated to all State Governrnents, 
Central Workers' and Employers' Organi-
sations. 

S. An the Slate Governments! Adminis-
trations have taken note of the advice of 
the Cent.a) Government and many of them 
have constituted Task Forces/Expert 
GrQups to identify hazardous units and to 
ensure tbat safety standards are mait'tained 
in tbose units. 

Cultivation of Palen 

4217. SHRI MOHI\NBH-\I PATEL: 
Will tbe Mmister of AORICUL TURE be 
pleased to state: 

(a) whether any survey hJS been 
carried ou t to explore the potentiality and· 
possibility of cultivation of palm trees in 
the coun11Y; 

(b) if so, the ~reas where such pro-
jects are proposed to b: taken up; 

(c) the quantity of palm -oil being pro-
dUced indigenous1Yi 

• (d) the quantity of palm oil required 
to meet the demand in the country; aDd 
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(c) thc steps taken to develop the 
cultivation of palm trees on a lar&e s~le 
in tbe country ? 

THB MINISTER OF SfATB IN THE 
DEPARTMBNT OF AGRICULTURE 

,AND COOPERATION IN THE 
MINlSfRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a) .No, 
Sir. 

(b) Does not arise. 

(c) Approximately 1,095 Metric 
Tonnes of crude palm oil has been pro-
duced during 1985·86. 

(d) As palm oii is only onc of the 
edible oils consumed in tbe country, it is 
not possible to indicate tbe quantity 
required. 

(e) Pilot projeCts on oil palm cultiva .. 
tiOD have been taken up in Kerala by Oil 
Palm India Limited and tbe Forest and' 
Plantation Development Corporation Limi-
ted, in Andaman & Nicobar Islands. 

Export of Marine Products 

4218 SHRI DIGVIJAY SINH: Wilt 
the Minister of AGRICULTURE be 
pleased to state :,~. . 

(a) whether India is the leading expor-
tet' of prawns, shrimps and lobsters in the 
world; 

(b) whether India lags behind in the 
mariculture and in raising hatcheries as 
compared to sCveral otber countries; and 

(c) the targets fixed to replace natural 
resources with the sea-ranching of our 
marine crustaceans to prevent over-exploi-
tation of the natural reS()urces of crusta-
ceans'l • 

THE MINISTER. OF STATE IN THE 
DEPARTMBNT OF AGRICULTURE 

AND COOPE {ATION IN THE 
MINISTRY OF AGRICULTURE ,(SHRI 
YOGeNDRA MAKWANA) : (a) Yes,' 
Sir, India is the Jeading exporter of 
prawns and shrimps but not of . 
lobsters. 

(b) and (c,. Indigenous technologies 
have been developed by the re§carcb insti-
tutions of the Indian Council of AgrIcul-
tural Research for mariculture of prawns. 
edible oysters, pearl oysters, mussels, fin 
fish and sea weeds. However, these tech-
nologies are yet to be commercialised. As 
such, no targets have so far been set for 
sea ranching of marine crustaceans. 

Disposal of Maharashtra Government 
MiJk Powder 

4220. SHRI ARVIND TULSHIRAM 
KAMBLE : Will tb'e Minister of AGRI. 
CULTURE be pleased'to state : 

(a) whether National Dairy Develop. 
ment Board has refused to buy milk powder 
from Maharasbtra Governmedt . and , . 

(b) if so, (be reasons thereof? 

THE MINISTER OF STATE IN THE 
DEPARTM£NT OF AGRICULTURE 
AND COOPERATION IN THE 
MINIS1RY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANAl : (a) and.(b). 
Since the N~tional Dairy DeveJopment 
Board is not buying. milk powder, 'h~ 
question does not arise. 

Fall in Shrimp Cateb 

4221. SHRI SOMNATH RATH: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Government a(e awaro of 
the decline in shrimp catch during the 
current year; 

(b) if so, the reasons thereof; -end 
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(c) the steps taken in fhis regard? 

THE MlNISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA) : (a) There 
is no report (rom the State Governments 
indicating decline in shrimp catch during 
the Curren! year Available inform.ition 
shows that there is ~n increase in shrimp 
production, sa far, in the current year. 

(b) and (c). Do ndt arise. 
J • 

Reserves of Steel Grade Limestone in 
Jaiselmer, RaJastbaD 

4222. SHRI JUJHAR. SINGH: Will 
the Minister of STEEL" AND MINES be 
p leased to state : 

(b) whether reserves of steel grade 
limestone have been explored at Sanu and 
Habur Blocks in laiselmer Dis'rict of 
Rajasth~n; and 

(b) if so, tbe q'lantity thereof and how 
it is to be utilised CZ 

THE MINlSTER. OF STATE IN THE 
DEPARTMENT OF MINES IN THe. 
MINIS, fRY OF STEEL AND MINES 

N101e of the 
• Project 

i. Development and 
Demonstration of 
Bio-fertilisers. 

Date of 
signing 

30.6 86 

h Advanced Centres .. 29 7.86 
on Polt-graduate 
Agricultural 
Education and 
Research. 

iii. Strengthening 18.8.86 
Post·graduato 
Education in 
Food,and 
Nutrition and 
Child Development 
at Agricultural 
Universit ies .. 

(Sl-IRIMATI RAM DULARI SINHA) 
(a) and (b) Yes, Sir. At Sanu and 
Habur Blocks in Jaisalmer District of 
Rajasthan, the reserves of Steel Grade 
Limestone are estimated to the order of 
12.5 million toones and 108.62 lDlllion 
tpones respectively. 

The utilisation of these reserves win be 
decided after systematic geological 
invest'gation in the ureas is carrid out. 

UNDP Assisted Project 

4223. SllklMATI D. K. BHA~DARI: 
Wlll the Minister of AGRICUL TURB be 
pl eased to sta te : 

(a) whether an agreement was .signed" 
between IDdia and UN-DP for implementa-
tion of UNDP assisted project; and 

(b) Jf so, when if WaS signed and tbe 
total jnput~ tnvoled in the project? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICUL'fURE 
AND COOPERATION IN THE MINtS-
TRY OF AGRICULTURE. <SHRI 
YOGENDRA MAKWANA) : {a) and (b)-
Durinllt 1986 the following projects in the. 
agricultural field have been Signed between 
Illdia aDd UNDP': 

Total inputs involved 

UNDP (in $) (GOI in Rupees in kind 
772,006 24,80,000 

12,OOO,O()O 4,58,69.200 

1,199,6S0 85,48,000 
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Ford Foundation Loan to P. A. u. 

422". SHRIMA TI D. K. BHANDARI: 
WiU the Minister of AGRICUL TURB be 
pleased to state: 

(a) whether the offer of Ford Founda'-
ti6n to extend the terms of Joan to the 
Punjab Agricultural University and Govind 
Ballabh Pant University of Agriculture and 
Technology has been accepted; and 

(b) if so, the details thereof and bow 
the country would be benefited? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTLRE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI • 
YOGENDRA MAKWANA): (a~ Yes, 
Sir The Ford Foundation offered two 
grants (not loans) to Punjab Agricultural 
University, Ludhiana and to G. B. Pqnt 
University of Agriculture and Technology, 
Pantnagar. These grants were approved 
by the Government of India. 

(b) (i) A grant of S 5,300 was made 
to Punjab Agricultural Univer-
sity for support of a workshop 
on Management of Group-water 
Resources in Irrigated Areas 
which was to focus on the 
problems that are location. 
specific in the States of Pu1}jab 
and Hatyana. 

(ii) A grant of S 4,300 was made 
to G. B. Pelnt University of 
Agriculture and Tecbnoloi)' for 
a Seminar on Water Manage. 
ment Technology Transfer 
which was to develop a sys-
tematic methodology for 
prioritization and implementa-
tion of programmes involving 
farmers and different Govern-
ment agencies. 

(iiI) The recommendations of 1he 
workshopiaeminal ate yet to be 
received by the leAR. 

leAR '8 Research Complex for Nebr 

4225. SHRIM4.TI D. K. BHANDARI: 
WtlJ the Minister of AGRICULTURE be. 
pleased to state: 

(a) whether Indian Council of Agri-
c.llturaJ Research bas set up a researcb 
complex for the North-Eastern .Hins 
region; 

(b) if so, when the complex was 
established, the objectives assigned.to it 
and the results achieved so far; and 

(c) the action proposed to be taken to 
make these results more progressive for 
development of North-Eastern Hills 
region? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a) Yes, 
Sir, 

(b) The complex W3~' estsolished in 
1975 with the following major objectives: 

1. To provide adequate base for 
research in the region. 

2. To provide an altkmative fannial 
system to replace Jhuming and to • 
improve its productivitY. 

3. To develop each area ,ccprdin. 
to its potentiality through research 
in food crops, fruit~ other eco-
nomic crops and livestock includ-
ing po~ltry. 

4. To raise the leve1 of local COQl-
petence in scientific man. power. 

5. Collection of indilenOua cultivated 
and wild germplaslll in crops aocl 
livestock-tbeJr utilization for 
improvement and preservatioll. 

The ~alient achievement are : 

1. A 3 tier system jn~olvill& tt~8. 
.aaro-hort i pastoral system Ila. 
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1tccn found to be most effective 
land use system as an altel'Otltive 
to sbiftina cultivation in tbe hill 
slopes of the relion. 

2. Bilb yielding and impr oved 
varieties of rice, mai*, soyabeen, 
wheat, mustard. fibre crops have 
been identified Ideveloped and 
recommended for cultivation in 
varying ranges of altitudes. 

3. Cold tolerant rice \oarieties fC'r 
high altitudes have been develo-
ped. 

4. The survey of feeds and fodder 
resoUTces in the region.their analy-
Set for nutritional quality have 
led to development of suitable 
feedina rations fot both ruminant 
and DOD-ruminant livestock. 

_ S. Indigenous fish of the region 
have been collected and studied 
for their potentiality and techno-
logy; paddy-cum-fism culture has 
been staodardis~d and popularised. 

(c) R search result and improved 
tecbnology are being transferred to the 
development agencies and farmers through 
various ways viz. field demonstrations, 
Operational Reaearch Projects, Lab to 
Land programme and joint discussions etc. 

Skill trainings are imparted to farmers 
and women through Krisbi VilYan Kendra 
in the region. 

leAR Projects for Tribal Areas 

4226. SHRIMA't1 D. K. DHANDARI : 
WiU the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Indian Council of Agri-
cultural Research operates tbe Tribal Area 
Operational Research Project tbroulb its 
tweDt7-sia centres covering nine State,,; 

(b l if 10, wben the project walla unched 
itl aim. States covered and tbe results • .chie ve(\ 10 far; 

(c) whether such centres are proposed 
to be set up in tht tribal areas of Oujarat, 
Ponjab. Jammu .!Ind Kashm.ir and Jikkim; 

(d) jf not, the reasons thereof; 

(e) whether manufacture of Amber 
ChaTkha, rope-making and soap making in 
Gujarat and Rajasthan have proved to 
be profitable enterprises f~r tribals; and 

(f) if so, the reasons why these ventures 
have not beetl tried in other'tribal areas of 
the ::ountry si tuated on international border 
viz. Sikkim etc '1 

THE MINISTER OF STAlE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRl 

.. YOGENDRA MAKWANAl (a) Yea .. 
Sir. The Indian Council of Agricultural Re-
search (lCAR) is operating 26 Tribal Area 
Operational Research .Project Centres in 10 
States. 

(b) This project has been in operation 
since 1980-81. The project aims to belp 
Tribal Communities to increase their in-
come through adoption of modern aari. 
culturfll and allied technologies. 

The States covered are Andhra Pradesh, 
Bihar, Gujarat, Himachal Prad~h, Kerala, 
Maharashtra, Madhya Pradesh, Orissa, 
Rajasthan anJ Tamil Nadu. 

A large Dumber of tribal families have 
been included in the programme and they 
bave adopted new technologies of crop 
production, vegetable and fruit production, 
animll husbandrY, dairying and severa\ 
home-stead vocations. About twenty five 
thousand tribal families have so far derived 
benefit under this PI oject. 

(c) and (dJ. There are already five 
Tribal Area Operational Relearch Centtes 
functioning in Qujarat State where tribal 
farmers are takina .dvants.e of th~ im-
proved farm tcchooloaitl. However, tbe 
CounciJ hal not received any proposals for 
the establishment of such Tribal Arca 
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~ Operational Research Projects in Punjab, 
J & K and Sikkim. 

(e) Yes, Sir The tribal beneficier;es 
io Gujarat and Rajasthan have been bene-
fitted through the adop.ion of 'Amber 
Charkha', rop"_aking and soap ll1aking. 

(f) As already stated i.(c) and (d) 

Fertilizer Retention Price of Urea 

4227. SHRI H. B. PATIL : 
SHRI ANANTA PRASAD 

SETHI: 

Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether Fertilizer Industry Coordi-
nation Committee has rejected the proposal 
made by the bigb level ministerial Committee 
on fertilisers retention price of urea that the 
existina prIce be fixed on grouping of units 
based on the feedstocks; and 

tb) if so, the details regarding the ot~er 
recommenda tions made in this reg~rd " 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN 
THB MlNISTRY OF AGRICULTURE 
(SHRI R. PRABHU}: (a) No decisions 
have been taken on the recommendations 
of the inter-Mtnisterial Committee set up 
by tbe Government to review the scheme of 
fertihzer retention price and subsidy. 

(b) Does not arise. 

ESI Hospitals/Disp~nsaries in Gujarat 

4218. DR. DATTA SAMANT: 
Win the Minic;ter of LABOUR be pleased 
to state: 

(a) the number of companies/factories 
which ar~ covered under tbe Employees 
State Insurance Scheme in Gujarat State; 

(b) whether there is not even a single 
E.S.I. hospital in Umbarguon to Vapi area 
in Valsad district; and 

(c) tbe number of 1:.8.1. dispensaries 
and doctors in tha t area "l. 

1HE MINISTER OF STATE OF THE 
MINISTR Y OF LABOUR (SHRI P. A. 
SANOMA) : (a) 4786. 

l b) Y es, Sir. The ESl Corporation bas, 
however, agreed, in principle to construct a 
lOO-bedded ESI hospital at Vapi and the 
land for hospital has been acquired; 

(c) Two dispensaries with 6 Medical 
Officers and one dispensary wjth 6 Medical 
Officers are functioning at Vapi and Nava-
sari respectively. In addition. one more 
dispensary has been sanctioned for Vapi. 

Interest on EPF Paid by MIs. CrOWD 
Aluminium Company, Bombay 

4229. DR.. DATTA SAMANf: Will 
the Minister of LABOUR be pleased t(} 
state : 

(a) whether it i& a fact that tbe manage-
ment of MIs. Crown Aluminium Compan)" 
Bombay has paid only 4. S per cent Interest 
on the Employees Provident Fund amount 
to their worlcm an; 

(b) whether the exempted trustees of 
the Employees Provident Fund of the 
company have to pay the same interest as 
is being paid by the Employees Provident 
Fund Commissioner; and 

(c) if so, the action taken by the Em-
ployees Provident Fund CommissiQner 
against the trustees of MIs. Crown A1u-
minium Company for giving less interest on 
the provident fund amount to their wot'k-
men'l 

THE MINISTER OF STATE OF THB 
MINISTRY OF LABOUR <SHRI P. A. 
SANGMA) : (a) A~ording to available 
information, Provic1cnt Fund Trult of tho 
Company bad paid interest a t the rate of 
S .2 S % on the closing balance for the year 
1984-8~. The information for tbe year 
1985.86 is not readily available, 

Cb) Yes, Sir. According to the revised 
terms and conditions of exemption, the 
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exempted establishments are required to 
pay the interest" at the same rate as 
declared by the Government for unexempted 
establishments. 

(c) The company is exempted since 
1.11.19 S 2. The re.vised conditions of 
exemption have not been made applicable 
to thettl as yet. Nevertheless, the EPF 
authorities are reported to have taken up 
the matter with the Company. • 

Production of Zinc, Lead, Copper and 
Nickel 

4230. SHRI SAl.EEM I. SHERVANI : 
Will the Minister of Sl EEL AND MINES 
be pleased to state: 

(a) the details of the new sources 
explored and tapped for mining zinc, lead, 
copper and nickel; and 

(b) the production of these metals in 
the . country based of Indian ore concent-
ratcs during the last S years? 

THE MINISTER OF STA TE IN THE 
DEPARTMBNT OF MINES IN THE 
"MINISTRY OF STEEL AND MINES 
lSHRIMATI RAM DULARI SINHA) : 
ta) and (b). Information is bemg coll..!c.ted 
aod wilLbe laid on tbe table ot tbe House. 

Installed Capacity of Non-Ferrous 
A lIoys Semis 

4231. SHRI SALEEM I. SHERVANI : 
Will the Minister of STEEL AND MINES 
be pleased to. ata te : 

~ 

(a) the total unit-wise installed capacity 
of Don-ferrous alloys Semis (brass sheets, 

strips and coils) in the country and the 
location thereof; 

(b) the number of letters of intent 
issued for this commodity during the last S 
years with capacity; 

(c) the nu_ber of Jetter of intent that 
have materialised and the Dumber of those 
which lapsed with th~ir capadty during the 
last 5. years; 

(d) the steps proposed to meet the 
increasing demand; and 

(e) whether there is any scope of .. 
creation of further capacity to meet the gap 
between availablity and demand? 

THE MINIS fER O~ STATE IN THE 
DEPARfMENT OF MINES IN THE 
MINISTRY OF STEEL AND MINES 
(SHRIl\IATI RAM DULARI SINHA) : (a) 
A statement is given below. 

• (0) and (c). During the last 5 yeals, 
19 letters of intc.nt for·a total capacity of 
41,000 tonnes per annum (cpa) have been 
issued for copper and copper alloy sheets, 
strips at'd foils. Out of these, 6 letters of 
intent which account for a total capacity of 
8,500 tpa have been (:onverted into indus-

~ trial lieence; 12 letters of intent accounting 
. for a total cap~city of 35, SOO tpa have 
lapsed. The remammg one letter of 
intent' for a capacity of 3000 tpa is still 
valid. 

(d) and (e). The existing installt;d 
capacity is expected to cover the require-
ments of tbe country. 

Statement~ .. 

II. No. Name of the unit 

1 2 

1. Mis. Agarwal-Metal Works Ltd. 

Location 

3 

Rewari 

InstalJed 
Capacity 

(Tonnel per aD.) 

1800 
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1 2 3 

2. MIs. Dralco Metal1ndustrieS (P) Ltd. Bombay 

3. MIs. Hindustan Copper Ltd Gbat&11a 

4. MIs Hoo-;eini Metal Rolling 
Mills (P) Ltd. Born"ay 

S. MIs. Indian Smelting and Refining 
Co. Ltd. Bombay 

6. MIs. J B. Metal Industries lP) Ltd. Bombay 

7. M/s. K M A. Ltd. Bombay 

8. M/;;. Metal Rolling Works Ltd. ~ Bombay 

9. MIs. Metrowood and Engmeering 
Works (P) Ltd. Ahmedabad 

10. M's Naranlala Metal Works Ltd Navsari 

II. MIs. N M. Metal Indu~tnes Ltd. Bombay 

12. M/s. Popular Metal Works and 
Rolling MIlls Ltd. Bombay 

13. MIs P.T.C. Sanghvi and Co., Poona Poona 

14. MIs. Rashtriya Metal Industries.Ltd. Bombay 

1 s. MIs. Sbri Mahesh Metal Works Ltd. Kishangarb 
Raj'lsthan 

16. MIs. Swastika Metal Works Ltd. Jagadhri 

17. MIs. Coventry Metals Pvt Ltd. Jalpur 

18. M/s. Pratap Rajasthan Copper 
Foil and Laminates Ltd. Jaipur 

19. MIs. Surendra Enterpns;s Rewari 

20. MIs. Metal Extruders (p) Ltd. Bombay 
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4 

4550 

9600 

220 

3900 

IS00 

6400 

30 

150 

880 

744 

762 

71.0 

4000 

210 

1800 

415 

600 

232 

lOQO 

39513 or 
say 39S00 

Note: Brass is an alloy of copper and brass items are included in this installed 
cap'1city. Besides; 268 units in the sma)1 scale sector are also producins 
brass plates, fheets, strips and cJfcles. 
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Research by Rudrur Agricultural 

Research StatloD, A.P. 

4232. SHRI G BHOOPATHY: Wjl1 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the nature of research undertaken 
at Rudrur Agricultural Research Station in 
Nizamabad District of Andhra Pradesh; 

. 
(b) the Dumber of research personncl 

working in the station; 

(c) the reason~ for not upgrading 
the Status of the station; and 

(d) the steps taken to improve tbe 
workin& of the station? 

THB MINISTER OF STAtE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERAfION IN THE 
MINISTRY OF t'GRICULTURE (SHRI 
YOGENDRI\ MAKWANA): (a) Based 
on a compresbensive research review, the 
Sta te of Andbra Pradesh was clasified into 
7 dlfferent agro-climatic zones. The Rudrur 
Agricultural Research Station falls in the 
Northern Tl! l ang'lna Zone. The Andhra 
Pradesh Agricultural University had sub-
mitted to the Indlan Council of Agricultural 
Research a proposal for Slrenglhening of 
Regional Itesearch Station, Jag{ial and Sub-
stations at Adilabad, Madbira 31ld Rudrur 
This project was approved by tbe Project 
Funding Committee of the Indian Council 
of Agricultural Research at an es-timated 
cost of Rs. 99 lakhs for a p~tiod.of 5 
years. The Agricultural Research Station 
at Rudrur was strengthened under tbe 
National Agricultural Research Station 
(NARP) in 1980 to undertake the folloWing 
research programmes : 

(1) Breeding and evaluation of sugar" 
cane and rice varieties suitable for 
local conditions of the Nortbern 
Telengana zone. 

(2) Development of suitable rice and 
sugarcane based cropping systems 
for increased agricultural pro-
duction. 

(3) Development of doublc cropping 
system under rainfed condition in 
uplands 

(b) Prior to tbe strengtbening under 
tbe NARP there were one post of Associate 
Professor and 24 posts of Assistant Pro-
fessors in existence. Two posts of 
Associate Professors and one post of 
Assistant Professor were provided as incre! 
mental scientific staff under NARP • 

(c) and (d). The Agricultural Research 
Station, Rudrur is under-the administrative 
control of Andhra Pradesh Agricultural 
University (APAU) and hence tbe question 
of upgradation of tbe status of tbe station 
and improvement in the working, pr~marily 
rests with APA U. 

Development Scbemes of COCODut 

4233 SHRJ H. N. NANJE GOWDA: 
SHRI G. S BASAVRAJU: 

Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether Union Goven ment have 
taken up a number of schemes for the 
development of coconu ts in the country; 

lb) if so, the details thereof; and 

(c) how far these schemes will boost 
the coconut output in the country 1 

THB MINI3TER OF STATE IN THB 
DEPARTMENT OF AGRICULTUR.E 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
YOdENDRA MAKWANA): (a) and (b). 
The following schemes have been sanctioned 
for implementation by the Coconut Develop-
ment Board: 

1. Project for expansion of area under 
coconut. 

2. Production of Quality Coconut 
Seedlings. 

3. Establishment of Hybrid Seed 
Farms and Hybrid PlIot Testing 
Centres in Tamil Nadu. 
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4. Project for providina financial 
assistance for irrigation facilities 
to coconut growers. 

(c) the proposals for expansion and 
extension of the weifare schemes to barbers 
dhobies, tailors, carpenfers. blacksmitb~ 
etc., aod the detaiJs thereof ? 

5. Project for coconut plantations on 
cana I embankments in Orissa 
S·ate. 

6. Cocanut plantations on Khas lands 
in Tripura. 

7. Project for promoting primarY pro· 
cessing and marketing activities. 

8. Establishment of Coconut Techno-
logy Development Centre. 

9. Production and distribution of 
T X D hybrid seedlings. 

10. Establishment of hybrid seed 
gardens for production of D X T 
hybrids. 

11. Package programme for coconut. 

12. Establishment of Demonstration-
cum-Seed Production Farm for 
coconut. 

(c) With the implementation of various 
schemes, the 'rea under coconut cultivation 
has increast!tl from 108' ,6 thousand 
hectares in 1980-8 t to 116.5.6 thousand 
hectares. in 1984-85 while the production 
bas gone up from 5677.4 million nuts in 
1980-81 to 6887.2 million nuts in 
1984-85. By implementation of schem~s 
proposed in the Seventh Plan, the coconut 
production is expected to reach 8,000 
million nuts by 1989-90. 

WeJfare Scheme for Rural Artisans 

4234_ SHRIMATI 
CHOUDHARY Will the 
LABOUR be pleased to state 

USHA 
Minister of 

(a) the details of welfare schemes 
including insurance and retirement schemes 
for handicraft workers and agriculturlll 
labourers in the countrY; 

(b) tbe Dumber of WOlkers benefited 
from theao schem_; and 

THE MINISTER. OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA) : (a) The Ministryof Labour 
does not have any such schemes. However. 
almost all the States/Union Territories 
have "Old-age Pension Schemes" through 
which Pension ranging from Rs 30 j- to 
Rs. 60/. per month is paid to every 
eligible person, including agricultural 
workers. As per information available 
with us, the Governments of Kerala and 
Andhra Pradesh have Agricultural Workers 
Pension Scheme. The Govt. of Tamil 
Nadu~ has an Insurance-cum-Retirement 
Benefit SpeciaL.scbeme for the workers in 
the unorganistd sector, which covers 
agricultural \\Iorkers, sman and marginal 
farmers, village artisans, Joading and 
unloading workmen, cart pullers, washer-
men and barbers. 

(b) This information is Dot maintained 
by the Ministry of Labour. 

(c) Does not arise in view of answer 
to (a) above. 

Centrally Sponsored Project on 
Poultry. Sheep and Piggery in • 

Gujarat 

423S. SHRI SHARAr KUMAR 
ODEDRA : Will the Minister of AGRI· 
CUL TURE be pleased to state : 

(a) the number of districts in Oujarat 
where CentraIJy sponsored projects on 
pouJtry, sbeep and piggery development 
were undertaken; 

(b) the amount sanctioned during the 
last two yean; and 

(c) tbe future plan ",f Union Govern-
ment regarding these projects "l 

THE' MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OP AGRiCULTURE (SHRI· 
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VeGENDRA MAKWANA): (a) Centrally 
Sponsored Special Livestock' Production 
Programme for Poultry, Sheep and Piggery 
were undertaken in 8 distrTcts of Gujarat 
State. 

(b) An amount of Rs 58.1)5 lakh 
was released during the last·two financial 
Years i. e. 1984·85 and 1985-86 for the 
Centrally Sponsored Special Livestock 
Production Programme, which includes 
cross-bred calf rearin& scheme also m 
addition to the Poultry, piggery and Sheep 
Production programme as mentioned above 
as a who'e', 

(c) All the above mentioned eight 
projects are proposed to be contiaued 
during the 7th Five Year Plan for providing 
assistance to nOD-lRD beneficiaries. 

Complaints Regarding Second Channel, 
of Delhi Doordarsb8_p. . 

4236. 
ODEDRA 
MATION 

SHRI BHARAT KUMAR 
Will the Minister of INFOR-
AND BROADCASTING be 

pleased to state : . 

(a) whether Government have received 
complaints about the second channel of 
Delhi Doordarshan; 

• 
(b) if so, the deta ils thel'eof; and 

(c) the action taken in this regard ? 

THE MINISTER OF STATE OF THE 
·td.lNISTRY OF INFORMATION AND 
BROA.DCASTING (SHRI A. K. PANJAJ : 
(a) and (b). Yes, Sir: Some of the viewers 
have complained about the quality of 
procrammes telecast from the second 
chaRnel of Doordarshan Kendra, Delhi. 

(c) It is the constent endeavour of 
Doordarsban to review the quality of its 
programmes. As a part of this eXercise, 
tbe programmes telecast on the second 
channel are constantly reviewed on the 
basis of continuous professional assessment 
as wen a& feed-back fr(\m viewers. Changes 
in the contents: formal of the programmes 
are made, whenever considered necessarY, 
10 as to sustain viewef$~ iPterest, 

Provision of KitdJen in Type J 
Quarters of PaRcbkuian Road, New 

.. Delhi . 

4237. SHRI RAM PUJAN PATEL: 
Will tbe Minister of URBAN DE\'ELOP. 
MENT be pleased to state : 

(~) whether Government had decided 
to provide a kitchen in type I quarters 
Panchkuian Road, New Delhi with tb~ 
approva 1 of Chi ef Archi teet; 

(b) whether Government have received 
any representation in this Tegard; and· 

(c) if so, the action taken in the 
matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) No. 

~b) Yes. Representation have been 
~ecelved for provision of a Separate kitchen 
In type-I quarters in Panchkuian Road. 

(c) The proposal was cODsidered but 
was not agreed to due to financial 
constraints. 

Wage Committee (-or Employees or 
Employees Providen. Fund 

Organisation 

4238. SHRI HARIHAR SOREN : 
Will the Minister of LABOUR be pleased 
to state : 

(a) whether a Wage Committee has 
been'set up to examine and decide the pay 
scales of the employees of th~ Employees 
ProvIdent Fund Orgainsation; 

(b) if so; whether the Employees' 
Federations have been invited to represent 
and offer their suggestions before the 
Committee; 

Cc) whether Government would issue 
instructions to the authorities concerned in 
this regard; and 

td) if sb, the details thereof and if not, 
tbe reasons therefor? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA) : (a) A P~ y Committee has 
been set up to examine and recommend 
revised by scales for Group cB', 'c' and 'D~ 
employees of the Employees' Provident 
Fund Organisation in the light of the 
(jovernmeQt~8 decisions on the recommenda-
tiODS of tbe Fourth Pay Commission in 
respect of the corresponding categories of 
Government servants; 

(b) The recognised Peder3.tion of the 
staff and the recognised Association of the 
officers of the Employees' Provident Fu~d 
Organisation have been invited to place_ 
their cases before the Pay Committee; 

(c) and (d). In view of the (a) and (b) 
above, the question of giving further 
instructions etc. does not arise. 

Cost of Fertilizer Units 

4239. SHRI SATYAGOPAL MISRA: 
Will the Minister of AGRICULTURE be 
pleased to state'" : 

(a) the details of proposals and the 
estimated project cost of the dift'erent 
fertilizer units, old and new, which are 
being taken op in the country during the 
Seventh Plal\ period; 

(b) the region-wise fund allocation for 
fertilizer productioD in the country during 
the Seventh Plan period; and 

(c\ the details thereof '/ 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERnLIZERS IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. PRABHU): (a) Requisite 
details in regard to the neW projectsj 
expansions of existing UDlts, to be 
completed, or taken up for imp1ementation 
during Seventh Plan period, ~re rurnished 
below: 

A. PUBLIC/COOPERATIVE SECTOR PROJECTS 

Name of Project 

1. Name-III (Assam) 

2. Udyo,amandal, Caprola((tamf Ammonium 
Sulphate project (K~rala) 

3. Vijaipur Distt. Guna (Madhya Pradesh). 

4. Aonla, Distt. Bareilly (Uttar Pradesh) 

S. Paradeep (Orissa) 

B. JOINT/PRIVATE SECTOR PROJECTS 

Estimated Cost' 
(Rs. in crores) L • 

283.2B 

260.22 

S8 7.1-0--

696.0"()" 

449.00 

N arne of Project Estimated Cost 

2 . .. 
, ) '- -

~1". . SaY(~i Madbop~r (Rajasthan) 

Z.l JUsdiSpur, 'Distt.' Sultanpuf (Uttar Prad~sb) 

(Rs. in crore,) 

3 

764.00 

720.00 
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3. Babrala, Distt. Badaun (Uttar Pradesh) 150.00 

4. Shabjahanpur (UUar Pradesh) 728.00 ,. Kakinada (Nitrogenous Fertiluer Project) 
(Andhra Pradesh) 626.00 

6. Kllkinada (Phosphatic Fertilizer (Projec\) 
(Andhra Pradesh) 108.00 

7. Bharuch Diversification Project (Gujarat) 175.00 

8. Sitka Project (Gujarat) 105.00 

9. Mangalore Expansion (Karnataka) 26.00 

10. Tuticorin D.A.P. Retrofitting Project 
(Tamil Nadu) 

(b) and (c). Allocations for the ferti-
lizer sector have Dot been made State-wise, 
but for specific progTammes!schcmes of 
fertil~ units in the Public and Cooperative 
Se!tors. However, based on the funds 
aU('cated durind the Seventh Plan for 
fertilizer units in the public and cooperative 
Bectors, tbe State-wise ammounts work out 
al follows 

State Amount (Rs in 
crores) 

Assam 8896 . 
Andhra Pradesh 30.00 

Bihar 195.03 

Oujarat 132.71 

Haryana 59.87 
Kerala 22S.00 
Madhya Pradesh 563.84 

Mabarashtra 213.00 

Oril .. 31'.62 

Punjab 112.13 

Rajasthan 0.9' 

Tamil Nadu 2$.00 

Uttar Pradesh 

West Bengal 

Miscellaneous 
allocations 

Total 

4.53 

536.5J 

31.89 

.. 
68.20 

2660.75 

Fishery Development in Andbra 
Pradesh 

4240. SHRIMATI N. P. IHANSI 
LAKSHMI: WiJJ tbe Minister of AGRI. 
CULTURE be pleased to state : 

(al wbether Union Government propo~e 
to accord lanction to Andhra· Pl8dem 
Government's proposal to develop 
seventeen fisbery reservoirs 88 a Centrally 
spons('red scheme; 

(b) if 80, the details thereof; and 

(c) if not, the reasons therefor ? 

"THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURB 
AND CooPBRATION IN THE 
MINISTRY OF AGRICULTURE <SHRI 
YOOENPM .MAKWANA); (a). NOt 
Sir. 
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(b) The question does not arise. 

(c) Since the World Bank is Dot coming 
forward to fund the Centrally sponsored 
scheme of Development of Reservoir 
Fisheries as originalJy proposed, the project 
proposed by Andhra Pradesh and other 
States could not be processed further. 

Export of Iron Orc Pellets 

4241. SHRI MULLAPALLY RAMA-
CHANDRAN: WUt the Minister of 
STEEL AND MINES be pleased to 
state : 

(a) the quantilY of iron ore pellett 
exported during the current Year, as on 
30 SepteOlber, 1986; 

(b) the main ports through which 
exported and the main buy.ers; 

(c) the names of countries to which 
export ed; and 

Cd) the percentage of pellets sold 10 

the domestic market 7 

THE MINISTER OF Sl EEL AND 
MINES tSHRI K. C. PANT) : (a) The 
quantity of pellets exported duriog the 
first half of this year (i c. upto 30.9.1986) 
was 49,886 tonnes. 

(b) and (c). Exports were all made 
'througb tbe port of Mangalore (New 
Mangalore Port). Exports were made to 
Cbina and Hungary. 

(d) No pellets were sold in the 
domestic martet. 

[Translation] 

Discontinuance ,of Registration for 
L.I.G. and Mig Plats OD Hire Purchase 

Basis 

4242. SHR.I RAMASHRAY PRASAD 
SINGH: Will the Minister of URBAN 
DE~LOPMENT be pleased to state: 

(a) whether it is a fact th:1t the Delhi 
Development Authority bas discontinued 

registration of fiats for Lower Income 
Group and Middle Income- Group on Heir 
purchase basis; 

(b) if so, the realons therefor; 

(c) the scheme formulated by DD~ 
for weaker sections of the society; and 

(d) the time by which registration will 
be opened. 

THE MINISTRY OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) (a) No 
registration scheme is open and 3S such 
the question of discontinuing registration 
of LIG and MIG does not arise. 

(b) Does not arise. 

(c) and (d). DDA has submitted 
scheme entitled Programme for providing 
Developed Plots to lower strata of society' 
Economically weaker sections including 
Squatters'. Under tbis scheme Slum WinS 
of DDA proproses to allot about 47,000 
developed plots with an inveltment of 
Rs. 5280 ccores during Seventh Plan to 
the intending beneficiaries whose family 
income fro"D all sources does not exceed 
Rs. 8,4001- per annum. 

Constroction of Buildings on Plots iD 
Vasant Vibar, New Delbi 

4243. SHRI CHINTAMANI lENA: 
Will tbe Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether flny time-limit has been laid 
down by the DDA for construction of 
buildings on plots allotted to the memben 
of Government Servant Co.Operative H~c 
Building Society Ltd • ., Vasant Vibar N" 
Delhi in its twin colonies viz, Vasant VJIiar 
and Shantiniketan; if so, the detaUs t1leNof; 

~b) whether a large number of plots are 
still laying vacant al though their reliatra-
don was done years back or on wbich partie 
ally constructed buildings Jie abandoned,. if 
so, the number thereof; 
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(0) wbetber these abandoned half-built 
plots are being irhabited by un~uthorised 
penons; and 

(d) if so, what penal action is being 
taken against the default,rs for not fulfill-
iog tbe terms of the lease deed '1 

THB MINISTER OF STATE IN THE 
MINISTR y OP URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Yes Sir. As 
per terms and conditions of sub-1easee deed, 
the -sub-Jessee is required to con8truct build· 
iog "n the plot after getting the plan approv-
~ ..from the competent authority within a 
period of 2 years. A further period of one 
year is allowed as grace period. 

(b) 13 plots in Vasant Vihar and 2 
plots in Shanti Niketan developed by the 
society are lying vacant or are at half-built 
stage. 

(c) D.D .A. has no knowledge about it. 
.u is for the sub-lessee to er sure 1bat the 
hal f .. built plots are not lOhabited by 
unauthorised persons. 

(d) In respect of 2 plots in Shand 
Niketan which are at balf-built stage, the 
malter i~ sub-judi-ce. Of the 1 3 plots of 
Vasant Vlhar., the title is disputed ilJ respect 
of 7 plots on account of deatb of the sub-
lessee and 4 plots vest with the D.D A. for 
allotment to the members on the waiting 
)Ist. In th~ remaining 2 plots the sub-
lessees are being dIrected by the D D..A. 
to complete the construction at the earliest. 

~atic Le,itatioD System in Delhi 

4244. SHRIM~TI GEETA MUKHER-
JEE : Will the Minister of URBAN DEVE-
LOPMENT be pleased' to state: 

(a) whether -it is 'a fact that tbe BHEL 
bas written of his MinistrY in connection 
with adoption of the magneice levitation 
system of transit known as Magneto Babn, 
in Delhi; and 

(b) if so, the details thereof and Union 
• qqverrmcnCs reaction thereto '1 

THE MINISTER OF ~TATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) and (b) This 
Ministry has received a copy of the letter 

written by BHEL addressed to Study Group 
on Urban T. ansportalion set up by the Minis-

_ try of Railways making certain suggeftions 
regarding intrOduction of M-Bahp r.ystem in 
Delhi. The report of the ~tudy Group bas 
not been received by this Ministry. 

Comprehensive LaVJour Law 

4245. SHRIMULLAPPALLY RAMA-
CHANDRAN : Win the Minister of 
LABOUR be pleasd to slate: 

(a) whether trade unions in the countrY 
were consulted before formulating tbe 
comprehensive labour laws; and 

(b) whether any representation has been 
received requestmg the Union Government 
to initiate a national debate on tbe propo-
sed labour Jaws 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA \ ; (a) Importa.nt proposals for 
amendments to the Industrial Disputes Act, 
1941 Trade UnIOns A cr, 1 926 Factories 
Act, 1948 Plantations Act, 1951 Contracts 
Labour (Regulation and Abolition) Act. 
1970 etc. t h::lVe been di~cussed in the 
consultative tripartite forums including 
representatives of works and employerS" 
organisations. 

(b) No specific representat.ion hai been 
received in !he Ministry of Labour. 

[Tr41ls/ation] 

Acquisition of Land in Delbi by DDA 

4246. SHRI RAJ KUMAR RAI! 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state : 

(a) the names of village around Delhi 
aod New Delhi where land bas been acqui-
red by the DDA; 

(b) whether the DDA has acquired or 
propose to acquire land in aJI these villages 
and if so, the names of villages where land 
has. been acq'lited or proposed to be acqui-
dre, separately; and 
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(c) the steps taken or proposed to be 
taken in respect of the land on which hou-
iel have been built by the people? 

THE MINISTER OF SrATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) The D.aples 
of tQe villages around ~lhi and New rf'elhi 
where land has been acquired for DDA is 
given in statement·I below. 

(b) The names of the villages where 
land is proposed to be acquired for DDA 
for the Planned Development of Delhi is. 
g jven at statement-ll belcw. 

(c) In accordanc: with the guidelines 
issued by the Lt. Gov\!rnor of Delhi, the 
ateas which arc built-up to the extent of 
90% to 100% or the areas which are 
partially built up but where there is no 
vacant pocket bigger tban 1 bee available, 
have been excluded from the recent acqui-
~iton of land. 

Statement-I 

The names of Villages al'ound Delhi and 
New Delhi where Land has been Acquired 
Recently in the Month of September, 

1986. 

-------- ~----------
1 2 

1. Palam 

2. Shah bad Mohd Pur 

3. Kakrola 

4. NangalDewat 

S. Bhurthal 

6. Daka 

7. Ghonda Chauhan Bangar 

8. Ladba Sarai 

9. Mabipal Pur 

10. Mahrauli 

11. Masood Pur 

12. Kasum Pur 

1 2 

1 3. Hemaya Pur .. 
14. Tagan Pur 

15. Amber Heri 

16. Baghraola 

17. Pochanpur 

18. Tuglakabad 

19. Kbizrabad 

20. Tajpur 

21. Okhla 

22. Gharoli 

23 OaHu Pura 

24. Kbichr pur 

25. Saboli 

26. Badarpur 

27. Gali Gum'lD Misaar neJhi Gate. 

28. Malik Pur Chhawni 

29. Diwan Hall Rd. Delhi. 

30. Babai- pur. 

31. Ghazipur 

32. Civil Station 

33. Mandwali Fazalpur 

34. GhOOlUi 

35. MandoIi 

36. Jhilmil Taharpul 

37. Sadbora Kalan 

.38. Chandrali alias Shahdara 

39 Basai Darapur 

40. Karkar Dooma 

41- Khajuri Khas 
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42. Olden Pur 11. Pul Pahlad 

43. Zianddin Pur 72. Khanpur 
II. 

44. Sbakurpur 73. "'Ladossarai 

45. Bharola 14. Kilokri 

46. Sh~ikh Sarai 7 S. Tehkband 

47. Babapur 76. Zamrudpur 

48. Nabarpur 77. WazirabJd 

49. Nabarpur 78. Narela 

SO. Dbirpur 19. Pooth Kalan 

51. Said-ul. Azaib 806 Sakdarpur 

S2. Haider Pur 81. Tatarpur 

S 3. Chirag Delhi 82. Tikri Khurd 

54. Sbahpur Garbi 83. Azad Pur 

5 S. Nasir Pur 84. Saidlabad 

56. Tlbar 85. lazola 

57. Nawada . 86. Madanpur Kbadar 

58. Sagar Pur 87. Yakut Pur 

S9. Lobar Heri 88. Mohd. Pur Muoirka 

60. Mirzapur Statement-II 

61. Binda Pur 
The names 0/ Villages where the 

62. Matiala Land is Purposed to be Acquired for 
DDA 

63. Dabri 

64. Pritampura 1 Z 
---~-- -----

6S. Mamur pur 
1. Same Pur 

66 Kureni 
2. Tihar 

67. Sanjer Pur 

68. Bhorsarh 3. Sahoor Pur 

69. Kotla Mabiaran 4 Neb Sarai 

10. Ali 5. Said .. ul.Ajaib 
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1 2 

6. Satbari 

7. Hauz Rani 

8. 'Tuglaqabad 

9. Ti8l'i 

10. Khan Pur 

11. Devli . 
12. Khriki 

13. Chattllrpur 

14. Rajpur Kburd 

1 S. Maidan Garhi 

16. Gbaror da N eemka Bangar. 

{English] 

Pending cases for Approval of Add\iions 
an. Alterations in Properties 

4247. SHRI BANWARI LAL PURO-
HIT: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether Government are aware 
that a large Dumber of cases for approvat 
of addition/alteration. in properties 10 
Delei are pending for years with the Engi. 
neering Wing of tbe Land '\nd Development 
Office; 

Mining Industry 

1 

Pre-revised rates of 
minimum wages. 

2 

(b) if so, the total number of sucb 
pending cases, their period of pendency 
and the 'feason. therefore; and 

(c) the action taken by Govemmept 
in this regard? 

THE MINISTER OF ~TATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) to (c). 
The information is being compiled and will 
be laid on the t~ble of the House. 

Increase in Dally Wages of Construction 
and Mining Workers 

4248. SHRI BANWARI LAL PURO. 
HIT: Will the Minister of LABOUR be 
pleased to state : 

(a) whether Union Government have 
increased the minimum rates of daily wages 
by 10 per cent for unskilled workers enga. 
ged in mining and construction industry; 

(b) if so, the details in this regard and 
the number of workers likelY to be bene-
fited therefrom; and 

(c) tbe basis of calculating the mini-
mum daily wages of these workers '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA) : (a) and (b). The details 
are as under : 

Revised rates of minimum 
wages as on 19.10.1916 

3 

(i) Unskilled Rs. 11.00 (for work abOve 
ground 

Rs. 12.ZS (for work above 
ground 
Rs. 14.75 for work below 
ground) 

(ii) Semi-skilled 

Ils. 13.25 (for work below 
ground) 

Rs. 1 3.7 S (for work above 
gtound) 
Rs. 16.50 (for work below 
Found) 

Rs. 15.25 (for work above 
ground) 
Rs. 18.25 (for work below 
Braund) . 
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(ii i) Skill ed Rs. 17.00 (for work above 
ground). 

Rs. t 9.00 (for work above . 
BtPund 

Ri. 20.2S (for work below· 
around) 

Rs. 2~.,O (for work below 
ground) 

(iv) Clerical Rs 17.00 

CONSTRUCTION INDUSTRY 

(i) Unskilled 

Pre-revised rates of 
minimum wages. 

Rs: 8.S0 to Rs. 12.'5 
(according to areas) 

Rs. 19.00 

Revised rates of minimum 
wales as on 29.1()'86 

Rs. 9.50 to Rs. 14.2 S 
(according to areas) 

(ii) Semi-skilled Rs. JO.75 to Rs. 15.7' Rs. 12.00 to Rs. 17.50 
(according to areas) (according to areas) 

(jji) ~ki])ed Rs. 13.50 to Rs. 20.00 Rs. 15.00 to Rs. 22.2$ 
(according to areas) (according to areas) 

(iv) Highly ski!led Rs. 17.25 to Rs. 25.00 Rs. 19.25 to Rs. 27.15 
(according to areas) (according to areas) 

(v) Clerical Rs. 13.50 to Rs. 20.00 Rs. 15.00 to Rs. 22.25 
(according to areas) (according to areas) 

It is estimated that about 1,90,000 
workers in the scheduled mining and con-
struction employments (where the Central 
Government is the appropriate Government) 
arc likely to benefited. 

. (c) The minimum wages of the workers 
in respect of employments for which the 
Central Government is the appropriate 
Government are revised on a rise of SO 
points in the Consumer Price Index Num: 
bets or once jn two yealS whichevrr i. 
earlier. The reVISIon of the minimum 
wages is done on the basis of the recommen-
dations of the MiQimum Wages Advisory 
amount by which minimum wages is railed 
Boartl. The is in proportion to the increase 
Iller Pri~e loOc~ Nu~ ... 

Pilot. Projects under National Child 
Labour Programme ~ 

4249. SHRI K. RAMAMURTHY: 
Will the Minister of LABOlJR be pleased . 
to state: 

(a) tbe pilot projeots being run curren. 
tly under the National Child Labour PrC'-. 
gramme; 

(b) the dates of'commencemont of the 
piJot projects and the related emPJO)m~t8. 
to which each one i:. intended to serve/ 
serving; and 

(c) the particulars and location of 
main functionary/authority of ~acll of tlJe 
pilot projc~ 1 . 
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THE MINISTER OF STAlE OF THE 
MINISTRY OF LABOUR (SHRI P. &\. 
SANGMA): (a) and (b). Under the 
National Child Labour programme the 
Government have startt"d on 20th April 
1986 one pilot project to protect 
and look after the welfare of children 
working in the match industry in and 
around Sivakasi, Tamil Nadu. 

(c) The +~.rea of operation of the 
Sivakasi project is principally the Kamara-
jar District of Tamil Nadu. The main 
functionary is the Project Di!cctor. 

Projects for Welfare of Cbild Labour 
jn Match and Fireworks Industry in 

TamiJ Nadu 

4250. SHRI K. RAMAMURTHY: 
Win the Minister of LABOUR be pleased 
to state: 

(a) the details of the projects started 
. Tamil Nadu ror the benefit of the child 10 • 
labour in the match and fireworks Indus-
trY; 

(b) the locations of the projects 
offices and the main functions thereof; 
and 

(c) the tOJal budget alJocation for the 
projects durlng the current year and the 
preceding three years ? 

TH MINISTER. OF Sl'ATF OF THE 
,MINISTRY OP LABOUR .lSHltl P. A. 
SANGMA) : taJ A pi]ot project for the 
benefit of child labour in th~ mat~ and 
fireworks industry in Tan.'lll Nadu bas 
started functioning since AprIl, 1986 under 
the fiinancial support of tho! Central 
Government. The objectives of the pro-
ject is as follows : 

(i) raise the income levels of the 
families of the chilO wor~ers by 
coverins tben under Income 
generating schemes by the State 
Government or the Central 
Government in the arec ; 

(ii) · 'Provide non-formal education too 
'he child' workers and to theU" 

parents .. , 

, 

(iii) provde botter hea1tb care to the 
child workers; 

(iv) imdrove the conditions of work 
and terms of employment of the 
children working in the match 
industry; 

(v) improve the nutritional levels of 
the child workers by providinl 
one meal a day; and 

(vi) raise the general awareness and 
social consciousness on tbe people 
of the area. 

(b) The project is located in Kamarajar 
district, in and around Sivakasi, Tamil 
Nadu The main functionary of the pro-
ject is the Project Officer as envisaged in 
tbe project report. He functions under the 
overall supervision of the collector. 

(c) "The tota I budget provision for the 
Sivakasi- child labour project as well as 
other projects ,is Rs. 1,5 lakhs in the 
current year. As the project for child 
workers in the match and fireworks indus-
try in Tamil Nadu has been started only 
during the current year, no financial assis-
tance was given in the preceding three 
years except for Rs. 32.400/ to the Central 
Board for Workers Education in 1985-86 
for this project 

Production of Films in Different 
Languages/Dialects, 

4251. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state: 

(a) whether Government have any sche-
mes for production of feature/documentary 
films in various languages and dialects in 
which the programmes of AIR/Doordarshan 
are broadcast and t~lecast ; 

(b) if so, the s~eps taken/proposed to 
be taken 'r.> promote the produ ction of 
fiJms in languages and dialects no t included, 
in the Eighth Schedule of the Co OS tstution 
but spoken by millioos of people in various 
parts of the country; a it d 
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Cc) the names of the lanluales in 
which the production of such films woUld 
be eocoura'ged by Government/National 
lkaDc.vclopmtnt Corporation '1 

THB MINISTER OF STATB, OF THE 
MINISTRY OF INFOllMATION AND 

• BROADCASTING (SHRI A. K, PANJA) : 
fa) to k). 4 The National Film Development 
Corpor&tiOil extends financial help in, 
suitable cases for production Qf feature 
films in languages and dialects irrespective 
JM the ra~t whether or not Iucb lallguages 
~ included in the VIlI Schedule to the 
Constitution Similarly, the Films Division 
bas a scheme (or production of \ 6mm 
feature tt es in several languages and 
dialects irrespective of such lan$uages 
being included in the VIII Schedule to the 
Constitution. However, the documentaries 
~r the Films Division ,whi~h are produced 
either in Hindi or in English ar! dubbed 
obly in the languages, except Sanskrit, 
included in the said Schedule. 

(Tronslation] 

Facilities to Farmers 

42S2. SHRI RAJ KUMAR RAI : Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the facilities/benefits being provided 
to farmers by Government and" whether It 
has been· ascertained that these facilities 
reach the farmers ; 

(b) the amount of money given to 
each State for the development of aari-
culture during 1986·87 and -the share of 
Uttar Prad~h' out it ; and 

(c) whether the eQtire amount is being 
properly utilised '1 

THE MINlSThtl OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS· 
TRY OF AGRICULTURE (SARI 
YOGENDIlA MAKWANA): (a) Tbe 
facilitieslbenefits ate provided to the 
farmers in the form of supply of quality 
seeds, fertilisers, pe&ticidek, aaricultUf'al 
implements. c:he&\) ~gricuJtural credit etc .. 
The faJ11lCR are seneraUy aware of the 

various f~cilities/benefits offered by the 
State Governments and these are availed 
('f by them. 

(b) . Total quantum of Central assistance 
given to the States unde" various Cent1'al 
and Centr\ll1y Sponsored Schemes during 
the year 1986-87 is not precisely known 
as claims for Central share under many of 
the schemes' are yet to be received from 
the States. 

(c) By and larle, the entire allocation 
is properly utilised. 

[English] 

Discrimination in kcquisitiQO of Land 
in Delhi 

42S3. DR. CHANDRA SHEKHAR 
VERMA: Will the Mini~t!r of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether a large ~rea of agricultural 
land and built up area adjoining 'Lal dora 
Abadi' of villages Bhorgarh and Kureni 
near NareJa was notified for acquisition in 
1963 and after a ).apse of 23 years Delhi 
Administration have suddently final1y 
acquired the said land in September 1986; 

(b) whether the acquired land has a 
number of small houses/plots in the built 
up area belonging to Harijans and Jow-
income groups and none of persons in 
higer brackets; 

(ot whether qujdelines have been issued 
recently for releasing small hauses of 
Harijans and other low classes people 
which existed in the built up area; if so, 
the deta:ils thereof; and 

ld) whether these guidelines have been 
followed and if so, the details houses 
released ~ 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 

(SHRI DALHIR SINGH) : Yes, ~ir. 

(b) to (d). The Lt. Governor of Delhi 
bas issued followins' sulcfeJiD08 resardio, 
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acqui&ition and retease from acquisition of 
land recently ; 

{i), Only the Jand lying vacan t and 
or having some minor structures 
be acquired. 

(ii) enly the land,. lying vacant and 
or having some minor structures 
be acquired. 

(iii) Vacant land of a hectare or above 
in the built up area be also 
acquired. 

(jv) The Land for DDA's own special 
project measuring 800 acres be 
acquired excludang land fall mg 
within the Lal Dora and the land 
allotted under 20-Pomt Pro-
gramme. 

(v) 1 he areas which are bUilt· up to 
the extent of 90 to 106 % or the 
areas which are partially built-up 
but th:re is ~o vacant pocket 
blgger than one hectare avaIlable 
be not acquired as they could not 
be put to any effective use. 

The above priorities were subject to 
the stipulation that the area falling within 
the Lal Dora bUll t-up areas in the extended 
Lal Dora and areas allotted under 20·point 
progr3mme should not be acqoired a\ 
all. 

The Delhi Adaltnistration has int.imated 
that all the built up area4S1 adjolOing Abadi 
Deh have been left out from acquIsition as 
per guidelines given by Lt. Governor of 
Delhi. 

Shortfall in Production of NALCO 
• 

4254. SHKI NJ1'.)'ANANDA MISRA: 
Wall the Minister of"§TEEL AND MINES 
be pleased to state: 

(a) whether production schedull: in 
NALCO is behind the schedule: 

(b) whether for the trial production 
Government propose to undertake in early 

1987; the raw material for alumina and 
aluminium will be available flom NALCO 
itself ; 

(c) whether negotiations are now on 
to get such material from a private sector 
aluminium plalJt and keep the schedule of 
the trial run; 

(d) if so, the quaI}tity being negotiated. 
for; and 

(e) the reasons why NALCO could not 
produce these matenals and the shortfall 
10 production schedule and steps proposed 
to step it up ? 

THE MINISTER OF STATE IN THE 
DEPARTM.ENT OF MINES IN THE 
MINISTRY O? STEEL AND MINES 
('SHRIMATI RA!\.1 DULARI SINHA): 
(a) NALCO Project is still under con-
struction and is by and large on s(..hedule. 

(b) to (e) NALCO proposes to go in 
for trial production in early 1987. The 
basic raw material for alumina is bduxite 
which will be available from NALCO 
mines. 

On account of heavy and ·unprecedented 
raIDS, there was dlsruption in rail traffic 
between koraput and Machhiguda due to 
WhlCh supply of c3ustic ~oda in wagons 
could not continue during August and 
September. 1986, to Damanjodi. 'Ibis 
bas delayed the progress of liquor pre-
para tion, and In turn the trial production 
of alumina at Damanjodl, which would 
have gone as feed stock to the Aluminium 
Smelter ~t Angul As interim meAure, 
3000 tonnes of alumina is being procured 
from Mf s. Indian Aluminium Company 
to start th~ trial run of the AlummiuQ.1 
Smelter. 

Higb Consultancy Fees 

4255. -DR. SUDHIR ROY: Will the 
Minister of STEEL AND MINES be 
pleased to state: 

(a) whether Indian Bureau of MInes 
and the Mineral Exploration Cor-POJ'ation 
demand high consultancy charges lO assist 
in exploration of minerals; 
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(b) whether slJ)all mine owners fight 
sby of these organisations because of the 
exor-bitant consultancy fees charged by 
them; 

(c) whether d~c to' lack of sophisti-
cated machines _lnd infrat;tructure and 
b:cause of such high consultancy fees, 
the production of minerals is not picking 
up; and 

(d) if so, the steps c~ntemplated by 
Government to raise the production of 
minerals? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THE 
MINISTRY OF STEEL AND MlNES 
SHRIMATI RAM DULARI SINHA); 
(a) No, Sir. 

(b) Does not arise b{cause Mineral 
Exploration Corporation snbmits offers for 
con tractua! work aQd final agreement is 
made in consultation with the elients. In 
the case of Indlan Bureau of Mines 
charges levied to small mines are con-
cessional. 

(c) and (d). Maneral production in the 
couotry has not been adversely affeoted by 
the prevailing c~nsultancy fees aDd or 

Ji 

otber constraints as there has been a 
steady ris: in the mineral production in 
the country over the past decade. However 
at the time of preparation of FJve- Year 
Plans suitable measures are taken to 
increase production where necessary. 

[T,.."slation] 

JlidaoeiaJ Assistance for CODstraction 
of Roads in Vilaspur and Shabdol 

District of, M. P. 

42 SG. SHRI DILEEP SINGH 
BHURIA: Will tbe MinIster of AGRI. 
CULTURE be pleased to stale : 

(a) whether Central G.Jvernm~nt had 
received proposals from Madhya Pradesh 
Government during the years J () 84 and 

~ 1985 ior financial approval for the con· 
struction of three roads in Bilaspur dis riet 
and one road in sbahdol district as part 
of tbe programme for consfruct ion of 
roads in tribal areas under the Centrally 
sponsored scheme ; 

(b) whether financial approva] has since 
been accorded for the con struction of the.e 
roads; and 

(c) if not, tbe reaftons thereof and the 
time by which necessary approval will be 
accorded? 

THE MINISTER OF ST A fE OF' THB 
DEPARTMENT OF RURAL DEVELOP-
~ENT IN THE MINISTRY OF AGRI-
CULTURE (SARI RAMANAND 
Y ADAV) : (a) to (c). As per the records 
t~ceived from" the Deptt. of Surface 
Transport, 9n transfer of work to this 
Deptt. this year, only three detailed 
proposals for construction of two roads 
in Bilaspur distt. and one in Sb'lbdol 
d istt. of Madhya Pradesh were received 
from tbe Govl. of Madhya pradesh 
dunng the years 1984-85 .and 198!§·86 
Records ifidicate lh'it the proposal relating 
to one road in Bilaspur district was referred 
by the then ministry .of Sh ipping and 
Transport to the planning Commission for 
approval bul the saQle was not approved 
due to constraints of resources. The 
position of resJurces remaining the 
same the other two proposab were 
also not sanctioned. The Govt. of Madhya 
Pradesh has been informed that fresh pro-
posals will be considered only on com-
pletion of the on-going road works sao-
ctioned during 19 h 3-84. 

[English] 

Projeet to Prevent Podu Culttvation in 
Pbulbani District 

4257. SHRI RADHAKANTA 
DJGAL: Will the Mmister of ~GRICUL
TURE be pleased to state : 

(a) whether Union .Government have 
constituted a Micro-project to prevent podu 
cultivation in pbulbani District of Orrissa ; 

.b) if so, the amount proposed to be 
sp~nt on the pr...,ject; 

(c) whether this project has started . 
functioning ; and 

, 
(d) if so~ the area covered under the 

projeet so r.it '1 

THE MINISTRY OF STATE IN THE 
DEPAR.TMENT OF AGRICULTURE . 
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AND COOPBRATION IN THE 
- MINISTRY Of' AGRICULTUBE (SHRJ 

YOGENDRA MAKWANA): (a) No, 
Sir. 

(b) to (d). Does not aries. 

Subsidy to Fertilizer Companies 
42S8. SHHI MOOL CHAND DAGA : 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whetber the fertilizer companies 
are being paid subsidies to boost produc-
tion even tboulh these companies are 
makina have ... profits; 

(b) the present rate of subsidy and the 
exteat of increase effected recently·; 

(c) whether the conditions which 
necessitated the introduction of sabsidy 
scheme to the fertilizer c )mpanies have 
also since changed : 

(d) if so, whether Government propose 
to review the scheme ; and 

(e) if not, the reasons for continuing 
wlth the scheme ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN 
THE ttilNISTRY OF AGRICULTURE 
(SHRI R . .,RABHU) : (a) Subsidy is paid 
fertilizer units under the re\(ntion price 
scheme. It represents the amoun t by 
which the net realisation of a unit from 
the sale of fertilizers to fannca at Govt. 
controlled rat~s falls sbort of \he fair 
retention price of the unit, also fixed by 
the Government. The subsidY is, therefore, 
not related to the financial performance of 
rertUizer units. . 

{b) On Urea, which is th e major 
fertilizer produced in the country, the 
\'fci&hted average rate t)f subsidy was Rs. 
11 SS per M. T. in 1985-86 and Rs. 1115 
per M. T. during the first seven menths 
(April.October, - 1986) of the current 
financial ycar. 

(c) to (e). Selling prices of fertiliz:rs 
are statutorily controlled by the Govern-
ment. It ha$, therefore, been considered 
necessary to have a mechanism to enable 

the fertilizer manufacturers operating at 
efficiency levels stipulated by the Govern-
ment to earn a reawonab'e return or invest-
ment. The retention price schems is, essen-
tially, meant to ensure supply. of fertilizers 
to the farmers throughout the country,. at 
uniform, stable and.reasonable prices and 
to ens ble growth add development of 
fertilizer industrY. The retention price 
scheme has, lherefore, to continue. 
However the scheme of retention price has 
been revi ewed by an Inter Ministerial 
Committee, const'ltut cd - by the Govern-
ment. 

Output of Fact in Kerala 

4259. DR. K. G. ADIYODI 
the Minister of AGRICULTURE 
p!eased to state: 

WiH 
be 

(a) the total output of both the Units 
of Fertilizers and Chemicals Travancure 
Limited in Kerala ; 

(b) the percentage of utilisation of 
FACT products; 

(c) whether there is any proposal, 
either to extend FACT or to go in for 
another fertilizer project in Kerala coinci-
ding with the demand for more fertilizer in 
the country ; and 

(d) if so, the details thereof and the 
stage at which the matter stands. at 
present 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTI{...IZERS IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. PRABHU): (a) and (b). During 
1985-86, total production of all the 
units of MIs Fertilizers and Chemicals 
Travancore Ltd. (FACT)' was 1.8 lakh 
MTs of nitrogenou5 fertilizers and 1.02 
lakh MTs of phosphatic fertilizers 
representing utilisation of about 68% 
and 67 % respectively of the ins_talled 
capacity. 

(e) No proposal for "expansion of 
FACT or far setting up a new fertilizer 
PJ'ojeet in Kerala is under consideration of 
the Government. 

(d) Does n(lt arise. 
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Capacity Utilisation of Coal-Based 
Fertiliz~ 'Plant of Ramagu~ldam 

4260. SHRI BASU·'EB ACHARIA 
Will the Minister of AGR ICUL TURF.. be 
pleased to state : 

(a) the capJcity utilisasion of coal-
based fertilizer plant at Ramagundam for 
tho last three years aBd its profits and 
Joss with year-wise, break-up. 

(b) whe$her the cool-based ptant has 
stabilised its technology and so could be 
established in coal producing area with 
indigeneus know-how; and 

(c) whether coal-based fertilizer plant 
can be established a\ Durgapur and Sindri. 
which are in th.! coal-field area during 
Seventh Five year plan, if so, the detaJIs 
thereof ar.d If not the reasons th .... reror '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R PRABHU): (a) The capacity 
utilisation and financial performance of 
Ramagundam fertilizer plant during the 
last 3 years is given below: 

Year 

1983-84 

1984-8S 

1985-86 

Capacity 
l,JtilIsatlon 

(% age) 

35.4 

41.0 

24.3 

Profit (+-) 
Loss (-) 

(R s. crores) 

{ -) 7.4 

(-) 0.28 

(-) 23.89 

(b) and (c). Though the coal.ga~ifica-

. tion technology for production of feltilizers 
has been proved, the Ramagundam plant 
has not been able to achieve the rated 
capaclty due to"'equipment problems and 

~ design deficiencies. Government have no 
proposal to set up fertiliser plants based 
on coal as feedstock at Durgapur or 
anywhere a!so 'until the operations at the 
existing coal-based fertilizer plants 
stabilise. 

Cap Between Demand and Dome,tic 
Availability of Steel 

4261. SHRI BHATTAM SRIR'\'MA 
MUR TV: WIll the Minister of STEEL 
AND MINIS be pJeased to state: 

(a) whether the estimated gap between 
the demend and domestic availability of 
steel by the turn of the century has been 
estim'ltcd to be 6 metric tonnes by the 
planning Commission and 5.3 metric tonnes 
b)' the Department of steel; 

(b) if so, the reasons for the dlscrepan. 
cies ; and 

(c) the steps 1aken to im~rove COD-
sumption/availabllily of Steel in rural 
areas! 

THE M1NISTER OF STEEL AND 
MINES lSHRI K. C. PANT): (a) No, 
SIr Working Group on iron and steel set 
up by the pJanning Commission has also 
Identified a glp of about S.3 mIllion tonnes 
between the hkeJy demand and availabiity 
of finished mild steel in the country by the 
turn of the century. 

(b) Does not ar~e. 

(c) Consumption in the rura] areas is 
limited due to the compara tively Jow 
demand and the pattern of consumption 
of goods in that sector which in turn are 
dependent on the levels of income. 

Regional N~ws From Ranchi TV Centre 

4262 ,SHRI SALAHUODIN: Will 
the Minister of INFORMATION AND 
BROADCASTING b: pleased to state; 

(a) whether Ranchi Television hIghlights 
its programme from 5 P.M. to 6 P.~. 
daily; 

Cb) wheth.!r president of All India 
Urdu Press Correspondent Association, 
Dina~ur, Patna has submitted a merQ?ran-
dum on 30 March, 1986 and 7 Octobet, 
1986 damanding to start regional neWS' 
from Ranchi T V. Centr~ for 10 minutes 
during from 5 P.M. to.6 P.M.; and 

(c) if so, the action taken in thi6 
regard '1 
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THE MINISTER OF STATE OF THE· 
MINISTRY OF INPORMATION AND 
BROADCASTING (SHRI A. K. PANJA) : 
(a) Doordarshan Kendra, Ranchi telecasts 
Area Specific program.me, uplinked from 
Delh i via INSAT- I B, from S PM to 5.40 
YM daily, excert Sundays. 

(b) No, Sir 

(c) Does not ari1le. 

Selection of Cooperators for Coopera-
thoe Societies 

4263. SHRI KAMAL CHAUDHRY: 
WiB tbe Minister of URBAN DEVELOP-
MENT be pleafed to state: 

(a) the basis of select ion of best 
cooperators of Delhi awarded shields in 
November, 1985 ; 

(b) the particulars of 8uch best co-
operator(s) 

(c) whether Government had received 
complaints against these cooperators about 
violation of the provisions of the Coopera-
tive Societies Act and the Rules thereunder; 
and 

(d) if so, the reasons for making their 
selection '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DA.LBIR SINGH) : (a) The selec-
tion of the best cooperators· was made 
by the Committee on Cooperative Educa-
'ion Fund; Delhi in its 17th meeting held 
on 15.11.85. on the basis on an overview! 
p~st percormance of each condidate i e., 
his/her devotion/contribution in th~ field 

~ of CQoperat,ve Movement. 

(b) The foHowing 17 Cooprators of 
Delhi were selected by the~ Committee on 
Cooperative Education Fund, Delhi, for 
being honoured on ·the occasiop - of 32nd 
All India COOPerative 'Week-1985: 

1. Chaudhry Brahm Prakash S/Sb. . . 
~. Mir Muahtaq Ahmed 

3. V. P. Singh 
.. 

4. Dalip Singh 
.I'" 

S. D. D. Chaudhry 

6. G. S. Bansal 

7. J.K. Bansal 

8. I. D. Kapoor 

9. p. N. Ehaskar 

10. Vic Sain Jain 

1"1- Daya Ram 

12. B. M. Som 

13. Pushpa Devi Gupta 

14. Vijay Singh Lochav 

.15. Kawar Pal 

16. Ram Narain Gupta 

11. Budh Sain Kashyap. 

(c) and (d). Registrar, Cooperative 
Societies, Delhi Admn, received two 
complaints against two of tbese corpora-
tors. One of the complaints which was 
reCeived on 28.2.86 i. e., after the date 
of prize distribution function was over~ had 
no substance in it and the other did not 
call for r..ny int~rvention except ensuring 
fresh elections for the Society for whicb. 
directions had been issued. 

Proposal to take Village as 'Unit' in 
Crop Insurance Scbeme 

4264. SHRI S. PALAKONDRAYUDU: 
Will the Minister of AGRICULTURE be 
pleased to stale: 

(a) whether there is any proposal to 
take vi11ase as 'Unie in Crop Insurance 
Programme· which is being implemen .. ed i~ . 
Andhra Pradesh since 1985; 

(b) whether Andbra Pradesh Govern-
ment has paid premium for Crop Insuran:e; 
and 
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(c) the total hectares of crop land 
insured under this Programme in 1985-86 
and the number oT farmers benefited by this 
Programme? 

, . 
THE MINISTER. OF STATE IN THE 

DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (3) In Ardbra Pradesh, 
under tbe Comprehensive Crop Insurance 
Scheme, village bas not been taken as an 
unit. 

(b) Under tbe Comprehensive Crop 
Insurance Scheme the State Government is 
not required to pay any premium. Farmers 
pay the premium. However, in case .of 
small and marginal farmers, :50 per cent of 
the premium is paid as subsidy to be 
shared equally by the Central and State 
Government. The Ar.dhra Pradesh 
Government is paying its share of subsidy. 

(c) Area covered with number of 
farmers during J 985-86 in Andhra Pradesh 
is give'n below :-

Season Area covered No. of farmers 
(in hectares) covered," 

Kharif 8S 12,28,891 5,43,287 

Rabi 85-86 1,35,666 89,109 

[Translotion] 

Priority for AllotmeDt of Flats under 
HUDCO Pattern Scheme, 1979 

4265. SHRI ZAINUL B",SHER 
Will the Minister of URBAN DEVELOP-
MENr be pleased to state : 

(a) the category-wise number of 
persons on waiting lilt (or allotment of 
Bate under HUDCO Scheme, 1979 Qf 
Delhi Development Authority; 

(b) wbether the priority list for the 
remaining person, ba. been p.epared; 

, (c;) if so, the number of persons in tbe 
priority list and of those who have b4!eo . 
allotted fiats and the time-by which thi. 
priority list is likely to be exhausted; aDd 

Cd) whether there is any proposal for 
a.Jlotment of flats to the remaininl Persons 
in the near future and if 50, by what 
time? . 

THE MINISTER OF STATE OF THB 
MINISTRY OF URBAN DBVELOPMENT 
(SHRI DALBIR SINGH) (a) The 
details are given below 

JANTA 
LIG 
MIG 

Total 

36778 
52496 
35625 

124899 

(b) and (c). The information is being 
collected and will be laid on the Table of 
the House. 

C d) While no exact da te for the 
clearance of the backlog can be given at 
present, DDA hopes to clear the same 
within th~ next 3 to 4 years. 

[Engli&h] 
Places of Worship Illegally Constructed 

on Public Land in Delbi 

,4266. SHRI SYED SHAHABUDDIN : 
Will the Minister Qf URBAN DEVELOP. 
MENT be pleased to sta te : 

(a) number of places of worship in 
Delhi illegany constructed on public land; 

(b) break-up of such jllegal construc-
tions by tbe year of constuctioo; 

(c) wbether a cut-off year bas been 
prescribed for regularisation of .such illeaal 
constluctions; and 

(d) the steps taken for vacation of 
illegal occupation of those constructions 
which relxte to the period after tbe 

cut-off year ? 

THE MINISTBR OF STATE OF THE 
MINISTRY OF UllBAN DEVELOPMBNT 
(SHRI DALBIR. SINGH) : (a \ and (b) No 
comprebensiYe surve, bas been carried out 
in this reaard. 

. (cJ and (d). No cqt-off year for 
""tu1aris.lion of UQaUtbQrise4Jy conl\ructed 
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places of wor ship has been prescribed as 
such. However, instructions were issued 
in March, 1979 that in view of the 
religious sentiments involved, oJd and 
established cases be dealt with by 
persuasion. Instructions have also been 
issued that any fresh attempts to unautho-
risedly occupy public land, Including such 
attempts in the name of religious 
institutions, sbC'uld be dealt with firmly 
and 'checked/prevented in the very 
beginning. 

Financial State of National Building 
Construction Corporation 

4267. SHRI CHINTAMANI lENA 
Win the Minister of URBAN DEVELOP-
MENT be pleased to slate: 

(a) the .equity capital of the National 
Building Construction Corporation, and 
the amount taken from Government and 
the amount of overdr'lft sanctioned to the 
NBCC; 

(b) whether any loan repayment bas 
received from the NBCC if not, the reasons 
therefor; 

(c) whether it is a fact that it has not 
been possible for NBCC even to pay 
interest on loans taken from Government 
if so, how much amount of interest is 
out ... tanding against NBCC' and the reasons 
for non-payment of interest; and' 

(d) tbe steps being taken by Govern-
ment to coJJect intere~t as weJI as loan 
money from the NBCC ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
<SHRI DALBIR SINGH) (a) The 
position as on date is as under 

Equity Capita1 

(i) authorised Rs. 21).0() crores 

(ii) Paid up Rs, 14.00 crores 

~overnment Joan Rs. 13.50 crores 

Overdraft 
sanctioned Rs. 8.00 crares 

\ b) The GoveJ"nment loans. taken by 
the Corporation prior to 1977-78 have 
been repaid. 

(c' The Corporation has been paying 
interest on the Joans taken from the 
Government. The amouat of interest 
outstanding as on 31 st October 1986 is 
1\8. 1. S Crl.'res (Approx.) which the 
Corporation expects to pay before 3 tst 
March 1987. 

(d) NBCC has not been able to clear 
government dues Plimarily due to blockage 
of their dues in Libya. Efforts both at 
Corporation and Government levels are 
being m:lde to effect realisations from 
Libya as early as possibie. 

Financial ",pproval for CODnecting 
growth Centres or Adivasi areas of 
Madhya Pradesh with MetaUed Roads 

4268. SHRI DILEEP SINGH 
BHURIA : Will the Minister of AGRI-
CULTURE be plensed to state : 

(a) whether estimates for connecting 
growth centres of Adivasi areas of Madbya 
Pradesh wjth mettal1ed reads were sent to 
the Govt. for technical and financial 
approval by the State Govt during 1983; 

(b) if so, ~hether financial approval 
was accorded by the Govt. to the estimates; 
and 

(c) if not, the reasons therefore and 
the time by which the nfcessary sanction 
win be accorded? 

lHE M1NIS'IER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI ·R·AMANAND 
YADAVj: t a) As per the available 
records the State Govt. had ~ent three 
proposals fon •. developm~nt . of roads in 
tribal areas during 1983-84. All the three 
pfoposals were approved during that year. 

Exploitation of Farmers 

4269. SHRI MOOL CHAND DAGA : 
Will the Minister of AGRiCUL ,.UF E be 
pleased to state : 
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(a) whether it is a fact tha.t in several 
S'rates one-fourth. one-third and half the 
portion of the total yield of crop is taken 
away 'from the farmers; and 

. (b) if so. whether Gove~nment propose 
to enact any model bye-laws prescribing 
the limit of the yield to be taken from the 
farmers with a view to implement the 
national policy regarding promotion of 
agriculture and to save the farmers from 
exploitation ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI 
CULTURE (SHRI RAMANAND YADAV): 
(a) and (b) The National Policy is that 
tbe rent payable by the tenant including 
the sharecropper may be fixed between 20 
and 2S percent of the gross produce. Rents 
payable by the tenants including share-
croppers have been fixed as not exceeding 
25% of,the gross produce in all States 
except in Andhra Pradesh (Andhra Area), 
Haryana and Punjab. The conse~EUS of 
the Revenue Ministers Conferenc: held in 
May. 1985 was that these States may bring 
it down to the recommended level. 

The question of making model bye-
laws for this purpose does not arise. 

Peuding Claims of Crop Insurance in 
, Audbra Pradesb 

4270. SHRI V. TULSIRAM : Will 
the Minister of AGRICULTURE be 
pleased to state : 

(a) the total number of claims uuder 
the Crop Insurance SchelDe pending in 
each State, partIcularly in Andhra Pradesh; 

(b) the total amount of the claims, 
pending State-wise; 

(c) whether the number of suehl claims 
and the amounts therefor is the highest in 
Andhra Pradesh; and 

(d) if so, the steps taken by Union 
Government to provide necessary funds to 
the State of Andhra Pradesh to enable it 
to make necessary payments to the 
farmers '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA) (a) and 
(b). No claims under Crop Insurance 
Scheme are per ding in any State for Kbarif 
1985 and Rabi 1985-~ 6 except in Bihar 
in respect of which the yield data for Rabi 
claims hove not yet been received. For 
business done during t 986 season no yield 
data have' Yet been received from the 
States and as such no claims have become 
payable. Claims so far paid in various 
States are given in Statement below. 

(c) No, Sir~ 

(d) Does not arise. 

Statement 

SI. 
No. 

1 

1. 

Pending Claims of Crop Insurance Sche11'l;e in Andhra Pradesh 

Name of Stase/V. T ... 

2 • 

~ndbra Pradesh. 

Claims paid 
during Kharif 
] 985 season 

3 

310.83 

Claims paid 
during Rabi 
1985-86 

4 

68.67 

(Rs. in lakhs) 

Claim~ paid 
- during Kbarif 

86 

S 

No claims 
ba ve yet beeD 
paid as yield 
data from 
States have 
pot so fa .. 
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1 2 3 

.. 2. Bihar '1,21 

·3. 

4. 
Gujarat 

Karnataka. 

5355.27 

287.5'1 

5 KeraJa 37.90 

6. 

7. 

8. 

Madhya Pradesh 

Maharashtra 

OrisS';l 

21.59 

1978.14 

8.05 

9. 
1 \). 

11. 

12. 

1 3. 

14. 

Rajasthan 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

Pondicherry --_. 

56.40 

9.95 

23.31 

2.94 

TOTAL 8093.\2 

Setting up of Steel Plants 

427]. SHRI ATISH CHANDRA 
SINHA : Will the ~inister of STEEL 
AND MINES be pleased to sta~_e ; 

(a) whether any policY decision has 
been recently taken in regard to setting up 
of further integrated steel pJants ill the 
eountry; and 

(a-) whether the Paradip Phosphate 
Em¢oyees Union (lNIUC) had sabmitted 
a memorandum to the Prime Minister on 
2 5 September, 1986 allesing certain 
corrupt practices in the Paradip Phosphate 
Ltd., Orissa; and 

(b) if so, what action has been taken 
thereon 1 

(b) if so, th~ details thereof? THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN 

. THE MINISTER OF STEEL AND . THE MINISTRY OF AGRICULTURE 
MINES (SHRI K. C. PANT) : (a) and (b). (SHRI R. PRABHU) : (a) Yes, sir. 
Due to the overall constr~ints on resources, 
Government do not propose 10 set up any 
new integrated steel plant in the country in 
the forseeable f~ture. ' 

Memorandum Against Alleged Corrupt 
Practices in Paradip Phosphates Ltd., 

.. Orissa 

4272. PROF. MADHU DANDAVATE: 
Will the Minister of AGRICUl:. TURE be 
pleased to state : 

(b) Comments of the Managemen~ of 
Paradeep ·Phosphate Limited were caUed 
for, which have been received and are 
under examin ation. 

Space f()r Bank in 4-Storeyed Commer-
cial Complex at Sheikh Sarai Phase-II, 

New Delhi 

4273. SHRI S. S. BHOYE: Will 
the Minister, of URBAN DEVELOPMJ?NT 
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be pleased to refer to the replies 
to Un starred Question Nos. 3863 
on the 22 April, t 985 and 4046 on the' 
16 December 1985 regarding space for 
Bank in 4-storeyed Commercial Complex 
at Sheikh Sarai Phase-1I; New Delhi, and 
state: 

(a) whether any advertisenlents have 
been issued in the newspapers in this 
retlard; and 

(h) the present position about allotment 
of tho space to any Bank for opening of a 
Branch '1 

In Kharif 1985 season the average yield of 
various crops in the three Mandals of 
Chirala, Parchur and Chinnaganjam was ... 
more than the threshold yield and as Such 
farmers were oot entitled to any indemnity 
under crop insurance. 

THE MINISTER OF STATE IN THE 
MINISTay OF URBAN DEVELOPM-LNT 
(SHRI DALBIR SINGH): (a) No, Sir •. :;:, 

During 1985.86 Rabi season, trop 
insurance buslness was received only from 
Chirala mandaI where the groundnut yield 
was affected due to drought. The final 
average yield of groundout fell short of 
the threshold yield. The final yield data 
have, however, been received recently by 
the G.I.C. from the State Government and 
indemnity claims for Rs. 6,18,3 g 4/.. are 
payable. G.I.C. is taking action to settle 
these claims. 

(b) The space in question. along with 
the accommodation 00 1 Sf, 2nd and 3rd 
floor was offered to Punjab National Banle 
for setting up the.r branch office. Now 
they have intImated that they are not 
interested in allotment of space in this 
complex. Action to make allotment by 
issue of advertisdment is in hand and the 
space would be disposed of by Jan f 81. 

Pa)ment of Insurance Money to 
affec ted Farmers 

4214. SHR[ C. SAMBU : Will the 
Minister of AGRICULTURE be pJeased to 
Btate : 

(a) \1l hether the crops insured in 
Cbirala, ParcQur, Chinnaganjam taluks of 
Prakasam district of Andhra Pradesh has 
been badly damaged due to flood and 
drought conditions of last year; 

(b) if so, the action taken by National 
Insurance and other insurance agencies for 
payment of insurance money to the affected 
farmers of the area; and 

(c) it not, th:! reasons therefcr 1 

THE MINISTER QF SlATE IN THE 
DEPA.RTMENT OF AGRICULTURE 
AND COOPERATION I"l THE MINIS-
TRY OF AGRICULTURE (SHRI 
YOGBN"DRA MAKWANA) : (a) to (c). 

For Kharif f986 se3son the G.I.CI has 
not so far received yield data for these 
three Mandals. 

Latest Scientific Know-How to Fanl'ers 

42 75. SH~I JITEND~A PRASADA 
DR. KRUPASINDHU B110I : 

Will the Mmister of AGRICULTURE 
be pleased to state: 

(a) whether anY' efi't.rts ha\e been made 
by the Government to deliver the benefits 
of science and technology to the farmers 
for lDcreasing agricultural production and 
raising their standard of living; 

(b) if so, whether the Government 
contemplates to lmport foreign technology 
as a part of its stral egy to make available 
Jatest scientific know-how to farmers so 
that rainfed billy and desert areas could be 
transformt.d into fertilic;e and productive 
areas like Israel; asd 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA) : (al Yes, Sir. 
Since 1952 Community Develor.ment Pro-
gramme and Nationa~ Extension Service 
hilve been launched fer disseminating im-
-proved technologies and modern maoaae 
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ment practices for increasing agricultural 
production and thereby increasing income 
and . standard of living of the farming 
commumty. Almost 300 per cent increa~e 
in foodgrains produclion since 195\-52 is a 
teslimoney to this effort. 

Lately the Ministry - of Agriculture, 
Go.vt. of India have also. introduced Train-
ing and Visit system of Extension for 
accelerating further the process of agri-
cultural production The First-line extension 
system of the Indian Council of Agricultural 
Research where scientists -demonstrate the 
production potential of the high yielding 
varieties and improved pack;-;ge cf practices 
on the farmers' fields has also been 
strengthrned to idluence the main exttnsion 
system of the Ministry of Agdculturc!State 
Depdrtments of Agriculture ;is well a~ the 
farmers. The first-line projects, such as 
National Demonstrations. (. perational 
Research P·ojects. Kris'li Vigyan Kendras, 
Lab to-land progr<l mme etc. have been 
working in different parts of the C0untry 
for playing the ca talytic rolc 

(b) and «("). The location specific ~grj-
cultural technologies are necessary for 
increasing agricultural production in rainfcd 
condltions, hilly and desert areas. The 
Indian Scientists are sei~ed of this problem 
and considerable efforts are being made to 
productive technC'logies Th:: Indian 
Council of Agricultural Research/~linistry 
of Agricultural, Govt. of India have colla-
borations with many developed and deve-
loping countries fur mutual exchange or 
relevant information and technologies. 

Central Loans for Buifding Fishing 
Boa (s in Andbra Pradesh 

4276. SHRI N. VENKATA 
RATNAM: Will the Minister of AGRI-
CULl URE~ be pleased to state: 

(a) the nUlllber and the amou r.t of 
central loans granted through Government 
of Andhra Pradesh for building fishing 
boats; 

(b)' the loans repaid by borre wers till 
now and balance to be collected; and 

(Cl the steps taken to recover the 
balance from the loanees 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN TUE MINISl R \:' OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) Dep.utment of Agri-
culture and Cooperation have no scheme to 
provide loan through Government of 
Andhra Pr3de~h for building fishing boats. 
How(;ver, National Cooperative Develop. 
ment Corporation has sanctioned 58 
machanised boats/countrY boats till 31st 
March, 1986 under the Corporation Spon. 
~ored Scheme involving Rs. 13.7186 ]akhs 
as loan of which Rs. 9.74 lakhs has been 
released. Besides, under Central Sector 
scheme for introduction of Improved Beach 
Landing Cra ft National Cooperative 
Development Corp-oratIOn has sanctioned 
40 craft' to Andhra Pradesh involving Rs. 
21.958 lakhs .as Joan of which Rs. 6.588 
lakhs has been released. 

(b) The Natio.nal Cooperative Develop-
ment Corporation's ]oan is provided only 
to State Government and it is not aware of 
the progress of repayment of loan by the 
bo~rowing soCie1ie!!. . 

(c) The National Cooperative Develop-
ment Corporation is Dot aware of the 
steps taken by the State Government to 
recover the balance frem loanees. 

Loans at Concessional Rate to Farmers 
for .l\1inor Irrigation Schen:.es 

4277. SHRI DHARA!vl PAL SINGH 
MALIK: 

SHRI M. RAGHUMA 
REDDY: 

SHRI SUBHASH YADAV : 

Will the Minis~er of AGRICULTURE 
be pleased to state: 

(a) whether loans.at concessional rate 
of interest are propos(d to b~ made avai-
lable to farmers for purposes of expansion 
minor irrigation schemes; ar.,l 

(b) if so, the details thereof? 

THE MIN1STER OF STAlE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
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AGRICULTURE (SHRI YOGENDRA 
MA KW ANA): (a) and (b). The rate of 
interest charged to farmers by institutional 
credit agencies for implementing minor 
irrigation schemes is alreadY law at 10% 
per annum There is no proposal to reduce 
it further. 

Matching Loans Imder lRDP by Danks 

4278. SHRI ANADI CHARAN DAS : 
Will the Minister of AGRICULTURE be 
pleased to state : 

('1) whether it IS a fact that in the 
absence of banking facilities 10 remote rural 
areas only the subsidy portion bas been, 
paid by the State Governments to po.,r 
SCI.sT under IRDP and no matchJ.llg loans 
have been advanced to them by the banks; 

(b) the names of the S~ates wh.ch have 
paid only the subsidY portion under lROP 
without any matching portion of loan from 
the banks; and 

(c) tbe number of persons who h.lve 
received only the subsidy portion under 
IRDP'1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RUR.c\L DEVELOP. 
MENT IN THE MINISTRY OF 
AGRICULTURE (SHRI RAMANAND 
YADA V) (a) (In some of the states in 
North-Eastern region, credit I inkage under 
IRDP could not be achieved 10 vIew of 
the billy terrain, inadequate network of 
banks and poor communication facihties. In 
such areas lRDP bendiciaries were assisted 
wi th subsidy only. 

tb) and (c). During the Sixth Plan, the 
States ('f Meghalaya and Nagaland did not 
disburse .an,. term credit under IRDP while 
tbey as~isted 23~8"5 and 47,893 families 
respectively under the programme. 

Industrial Relations Commission 

4279. SHRI SHANTARAM NAIK : 
Will the Minister of LA80UR be pleased 
to state : 

arising out of 
Killings In Punjab 

(a) whether Government propose to 
establish and Industrial Relations Commis-
sions: 

(b) if so, the nature and scope ltf the 
Commission; and 

(c) the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF LABOUR (SHRI P. A. 
SANGMA): ,a) to (c). Some proposals 
including the proposal for the setting up of 
Industrial Relations CommissioDs/Hllb 
Powered TI ibuna ~s comprising judicial and 
non-judicia) members. both at the Centre 
and in the S tates, were considered by the 
Slanding Labour Committee at its meeting 
heJd on the 22nd and 23rd September, 
1986. The functions of these Commi~sions/ 
Tribunals include adjudication of industrial 
disputes, and ht aring of appeals against tbe 
final orders of the Labour Courts. 

There was wide ranging exchange of 
views from the members of the Committee 
representing work ers, emplcyers and tbe 
Government. It was recogmsed that the 
existmg disputes settlement mechanisms and 
structures need substantIal cbange and tbe 
Government may keep in mind the vanouS 
view-points expressed in the CommIttee 
while formulating Its final proposals in this 
regard. Government bas not taken a deci-
sion in the matter. 

The House reassembled DI Twelve of 
the Clock. 

[MR. SPEAKER in the Chair ] 

RB ~ SJTUATION ARISING OUT 
OF KILLINGS IN rUNJAB 

[English] 

MR. SPEAKER: The Prime Minister. 

SHRI M. RAGHUMA REDDY 
tNalgonda): We want action ..• 

(Interruptions) 
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SOME HON MEMBERS: We was 
action. 

arisi"g out of 
Killing in Punjab 

SHRI S. JAIPAL REDDY: We have 
bern democrats for too long. 

[T'tln~latiolJ] [Translation] 

MR. SPEAKER: He is is on his legs; MR. SPEAKER: Just listen to me. 
you are not allowing him to fopeak. Look You do not listen !it all. 
here, if in Parliament .. 

[English] 

What is this '1 

{Translation] 

1 have told you, we are doing the same 

[English] 

. -You cannot force me. 

SHRI S. JAIPAL REDDY (Mahbub-
n~gar) : No, Sir. 

MR. SPEAKER: If you want to 
listen ..• 

SHRI S. JAIPAL REDDY: No, Sir. 
No, no. 

(Interruptions) 

MR. SPEAKER: This is not the way. 

SHRI S. JAIPAL REDDY: No, Sir. 
We have heard him many times. No, no 

[Tran,slatioll] 

MR. SPEAKER: 1 have called the' 
Prime Minister. 

[EngIiJh] 

SHRI S. JAIPAL REDDY: We want 
action. He bas roached many Accords. 
What is the solution? (Interruptions) 

[ TrlJIISlatioll) 

_ MR: SPEAKER: It is not going to 
serve· any purpose. 

[English] 

Let us Dot be directors; let us be demo-
. "at .. 

[Englsih] 

THE PRIME MINISTER (SHRI 
RAJIV GANDHI): Mr. Speaker, Sir, 
before I fomment on wha t has occured in 
Punjab yest~rday, 1 wou1d like to say that 
I do not agree with the bon Member, and 
we have not been democrats for too long. 
Thhre is no limit to being democrats. 

First, let me say on behalf of the whole 
House that we are very sorry about"the 
inciderts that have taken place yesterday 
and our deep condolences ard sympath!es 
go up to the families of those people who 
have been affected. Two or three things 
have happened yesterday, mostly on the 
neg~tive side, anp we have been looking at 

. it from yesterday afternoon. We have 
decided on a number of courses of action 
to take. I have asked the Chief Minister 
to come here, and by this evening we will 
be able t9 ten you a H what we have decided 
to do. Let me put the things in serne sort 
of a perspective. One is the killings that 
took place; the massacre. I am told- this 
is a preliminary report-that the force 
which should have been available at tbat 
point and which '\\3S deputed to be there 
was not .available at that place because 
there was a demonstration ... 

(Interruptions) 
• 

SHRI RAJIV GANDHI: Please listen 
because if you listen, you might under-
stand ... 

SHRI S. JAIPAL REDDY: We bave 
been trying to understand you for too long, 
we have been listeni::g to you too long. 

[Translation] 

MR. SPEAKER: Please sit down. 
You may leave it. Solution will be'4lchi('\ cd 
throu!b Dfgota1iC'n only. Witbcut r(~c. 
tiafion there can be taO wlution • 



211 ke: SitlUltio. 
arisi"K out of 
Killings in Punjab 

DECEMBER 1. 1986 Re : SltllQtlOll 272 

[English] 

There "canrot be a solution witbont 
talk. 

SHRI RAJIV GANDHI: Mr. Speaker, 
Sir, if they do not listen to me ... (lnferrup-
tiol'lS) 

MR. SPEAKER : Ple~se s;t down. That 
is what he is telling you, if you listen. 

[Tr(1ftsla t ion] 

Sit down. 

[English) 

( Interruptions) 

SHRI RAJiV GANGHI:,. The force 
had to be sent sorncv.here else b~cause 
certain religious bodies '\\ here holding 
demonstration and functions.· These were 
not Sikh religious bodies, they were different 
religious b~ie~ If I may beg to stat c, the 
biggest danger is in the situation really 
btcoming communal, which bas not become 
at the grass·root level yet. We mu st be 
very careful about thiS. So, we must hold 
tempers down specially in Punjab. 

The second thing that happened. was 
the election in the SGCP which takes us 
back to Square-) in certain ways. I think 
this is a very dangerous portent which has 
been further accentuated by perhaps the 
first actio'" that the new body took which 
was to .withdraw the security forces, .. 
(Interruptions) . .• 1 forget-l migbt be wrong 
in tbe terminology of securi ty or some other 
force . ... (/nterruptions). No, no. Not para-
military. The special task force ",hich 
was set up inside the temple by the 'SGCP 
.,authorities to see t~at the temp1es were 
kep't c1ear, the Gurudwaras were kept clear 
of terrorists elements. One of the first 
actions was that this was disbanded and 
tbrown out. I tOink this is equally dange .. 
rous, perhaps even more dangerous So, 
give us a little time, let us werk out how 
these vatious things .have to be handled and 
let us not be in too much of a rusb. We 
win have a discussion by this evening. Let 
uS ha'\e a discussion. in whatever from you 
would like to have it in the Hous~. 
(Interruption, ) 

artsi". out of. 
Killings in Punjab 

SHRI S. JAIPAL REDDY: We lave 
you two yeats. 

SHRI M. RAGHUMA REDDY: How 
many more lives you want to be lost ? 

SHRI RAJIV GANDHI ~ Sir. let me 
just -say that the jur~sdiction of the Home 
Minister runs to the limit of wh.at the State 
Government does. What the flo me Minister 
can r~commt'nd is the dismissal of the State 
Government. The Home Minister cannot ..• 
(Interruptions) 

SHRI S. JAIPAL REDDY 
Minister has been .J party to it. 

Home 

MR. SPEAKER: Let him make the 
full statement, Jet him 'finish first. 

~HRI DINESH GOSWAMI: The 
Home, Minister must be made responsible 
for what has happened. 

MR. SPEAKER: Look here, Jet us 
bear what the Prime ¥inister h4S. to say. 
(Interruptions) ... 

rTrQn~/ofion] 

MR. SPEAKER : Ple.lse Jet him 
comple)e his speech first. 

(lnferruptionl) 

MR. SPEAKER 
bis speach, 

[English] 

Let him complete 

We are going to work according to the 
ru les laid down by us, not by anybody else. 
So, l:t us go according to that. 

PYOF. MAOHU DANDAVATE: i 
want to bring to tbe notice of the Prime 
Minister that there are also para-military 
troops sent by tbe Centre there. 

MR. SPEAKER 
them. 

They are under 

PROF. MADHU DANDAVATE : So. 
remember that it is the responsibility of that 
a s we)) as the Home Ministry, also. 

(/nterru/'.ti,,,,) 
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SHRI RAJIV GANDHI: Let me 
clarify. 

(Interruptiuns) 

lTraftsl(, lion] 

I, MR. SPEAKER: Please sit down; do 
not be over- smart. Sit down. 

(Interruptions) 

[English] 

SHRI S. JAIPAL REDDY: Therefore 
the Home Minister of Indh must be held 
responsible. 

[ Translation] 

arisinr Ollt of 
Killings in Punjab 

[ Translation] 

MR. SPEAKER: It is not so. 

(Interruptions) 

[Engli.sh} 

SHRI RAlIV GANDHI: Let us Dot 
compare Andhra or ~ny other State with 
Punjab. The situation is totally different. 
Let us not rna ke parallel because it wi]) 
Dot work. 

(Interruptions) 

SHRI BASUDEB ACHARIA: Please 
discharge your responsibility. 

MR. SPEAKER 
listen now. 

Why do not you MR. SPEAKER: Will you please 

(Interruptitms) 

MR. SPEAKER: Mr. Dinesh, you 
know that ",hen the Prime Minister is 
s-peaking, he should also be listened to. 
Please sit down. 

(Interruptions) 

MR. SPEAKER:- You are talking too 
much, please take your seat. 

(Interruptions) 

[English] 

SaRI RAJIV GANDHI: That is not 
what I said. What 1 said was, perhaps it 
needs a little correction, it is not the Home 
Minister who can ask for the dissolution or 
President's rule, it must come from the 
Oovernor .. Under the system as it runs to-
day, the precedents that have been' set plus 
the Cousititution that we have. there is very 
little direct intervention that the Centre can 
do other than President's rule. Even with 
centra~forces, CRP and BSF, in the State 
-because under the system as it is today, 
the CRP and BSF come under the control 
of the local OO'llcmment. They don't come 
under our direct control. 

(/nt.rruplions) 

take your seat '1 Please sit down. Order. 
Order. 

[Translation] 

Mr. Choubey, please sit down. Things 
wi]] be taken up after due consideration and 
not in this manDer 

[English] 

SHRI RAJIV GANDHI: We were 
given certain powers by the Rajya Sabba 
under Article 249, I think. No, there is 
some problem with that. The probtem is 
th~t we have agatn looked at it. The Home 
Ministry has studied it. 

PROF. M~DHU DANDAVATE : You 
read 249 but you did not read 258 (1). 

That is why you came into trouble. 

(Interruptions) 

. MR. SPEAKER: It is all right. 

SHRI RAJIV GANDHI: We have 
Doted what you have said. We win also 
read 258 (1 ). The problem again is the 
same. The problem is that jf we do take 
(wer certain aspects of administration in a 
district or in a . certain area now here again 
we were constrained by our commitments to 
.the opposi tion beca use first We said we 
would not do anything without tbeir foll 
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cO\lsultation-the Opposition - ~n4 rightly 
so because they were worried about the 
O'ew areas we were gettiag into. They 
said we must consult them and be very 
careful. Now we have been working that 
out. We are having problems how to 
divide and where _ will that line come 
between what the State ",ill do and what 
the Centre wilJ do. Who will be the 
Centre's nominee? W11l there be duplication 
of authority? How will the system work '1 
It has somehow not fallen into place and in 
a workable manner. That is why that has 
beed delayed. It bas not been as simple 
as it seemed at that time. 

, 
SHRI H. A. DORA: Whot is its 

relevanc'Y ? 

SHRI ltAJIV GANDHI : It is relevant 
because you said the Home Minister should 
act. I was saying that the Home Minister ..• 

SHRI DINESH GOSW AMI: The Home 
Minister bas lost tbe democratic right to 
act .and he should go. 

(InterrUpfions) 

,MR. SPEAKER: Why are you inter-
rupting him ? 

SHRI RAllV GANDHI: Please try 
and understand what I am saYlOg. The 
question was raised as to who the Centre 
bas not intervened in some way in Punj ... b '? 
I was saying that there are problems. 

(Interruptions) 

MR. SPE.<\KER: Please sit down. 

SHRI RAlIV GANDHI: t am coming 
to that. I am coming to what ~charia ji 
said. 

PROP. MADHU DANDAVATE: I 
only want to know from the hone Prime 
Minister whether the Parliamentary Affairs 
Minister bri~fed bim about what hapi'ened 
on both sides in the House before be came 

... because be is,- raising some e~tran~ous 

\HUes. 

arising out of 
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SHRI RAJIV GAN DHI" t do not 
think it is an pxtraneous issue because I 
am raising what you jus.t now said on the 
Floor of the House. I mean not you perso-
Dally but from the Opposition. 

SHRI AMAR ROYPRADHAN: The 
whole House. 

SHRI RAJIV GANDHI: All right tbe 
whole House. Okay, the wh()le House. 
The question is, can the Central Govern-
ment 10 the system as it is running today 
intervene directly in the law and order or 
wha tever comes under the direct jurisdiction 
of the State Oo.vernment? We feel it 
cannot. There is a view that under tile 
Constitution it can. 

AN HON. MEMBER: No. 

SHRI RAJIV GANDHI: Do not say 
:no·. There is a view that under the Constj.. 
tution it can but the precedents are such 
that we have not been doing it. Whe'her 
this question sbould be opened up at this 
stage in regard to Punjab is something we 
can debate but it is not something which 
should be taken lightly. It is serious 
thing which should be debated out aod we 
are wdling to debate it and discuss it in the 
House, with the OpPosItion leaders. We 
can work th~t system out. But pending 
that major shift, if we want that major 
shift, the option in front of us is one, that 
we get a recommendation from Punjab 
Governor on 'What he feels the situation is 
hke and whatever option that be feels 
Shduld be taken .. . (Interruptions) 

AN HON. MEMBER: You take action 
under the Anti·Terrorbt Act. 

SHRI RAlIV GANDHI: When we 
were passing the Anti-Terrorist Act, we 
wanted certain power~ with the Central 
Government, but unfortdnateJy du~ing the 
discussion with the leaders, tllia was 
diluted. 

SHRI BASUDEB ACHARIA: You 
have enough powers even now, but you 
pave oot \ltiliJoed them. 
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SHRI RAJIV GANDHI We do not' SHRI RAJJV G~NDHI : I did not give 
have Please understand. the floor to them. (Interruptions)., 

SHRl DINESH GOSWAMI:, You ha\e 
talcen powers under Article 249 without 

, examining the implications. 

SHRI BASUDEB (\CHARIA: You 
ha ve the Anti· Terrorist, Act, and so many 
other po"wers, but you are not using them, 
..• ( !nterruptions) 

MR. SPEA.KER,: You are b.uking up 
.the wrong tree. 

SHRI RAJIV GANDHI: I would now 
gi ve the floor to Achariaji and would 
request him to please list out the Acts 
under which we can act directly in the law 
and order situation in a Sta teo 

SHRI BASUDEB ACHARIA: The 
Anti-Terrorist Act ... (Interruptions) 

MR. SPEAKER 
going to elaborate 'l 

PROF. MADHU 

Is tbat all yeu are 

DANDAVATE: 
Before the Prime Minister came to the 
House . • (Interruptions) 

MR. SPE~KER: Fir~t, let the Prime 
Minister make a statement and if thefe is 

, anything else, we can also have a discussion 
later on whenever you like as I said in the 
morning ... 

AN HaN. MEMBER 
'Cussion. 

No more dis-

MR. SPEAKER: Is tbere any wayout 
without a discussion '1 Even tbe action bas 
to be discussed, reactions have to be, dis· 
cussed. Everyt.hing has to be discussed. 
There is a action and there is a chain-
reaction. There is nothing beyond discussion. 
Even in a war 'you have a dialogu.!. We are 
gOiag to have somethiIfg and I thiok that is 
tangible. The Prime Minister is very 
serious 'about this and he will let you know. 
Let him reply. 

SHRI DINESH GOSW AMI The 
Prime Minister gave us the floor. • •. (Inter-
ruptions) 

MR. SPEAKER: Mind you, Goswami, 
it is I who giv~· the floor; It is the Speaker 
But I have not give you the floor, and I am 
not going to give you the floor a t the 
moment. I will give you time if there is ' 
any urgency, but now I hav\! given the floor 
to tbe Prime Mmister. It is the Speaker 
who decides and I wiH keep to my judge-
ment. 

SHRI RAJiV GANDHI: While I was 
speaking a few minu'es ago Achariaji raised 
the point that there are certain Acts or 
certain laws under which the Centre can 
take action. I would like to yield the floor 
to Achariaji and not to the whole opposi- -
tion to stand up, because if everyorre stands 
up, I find it difficult. If Achariaji can just 
clarify that point,. I 'will be wining to 
answer it. 

SHRI BASUDEB ~CHARIA: There 
is tbe Anti-Terrorist Act; there is a (.on-
current provision under which the Central 
Government can act. Not in concurrence, 
but in consultation with tbe State Govern-
ment, the Central Government can act. 

(Interruptions) 

SHRI DINESH GOSWAMI UptiU 
now we were told in this House that the 
State Government while ruling Punjab and· 
in applying the Act and in taking adminis-
tra tive measures were doing it in full 
consultation and conCUrrence of lbe Central 
Government. H~s that position been 
changed "1 

SHRL BASUDEB ACHARIA: Only 
consultation is required, not concurreIJce •.• < 

(Interruptions) 

MR. SPEAKER This is all irrelevant. 

SHRI DINESH GOSWAMI: The 
Prime' Minister bas no defence. 

H is defenc~ is untenable. 

[Translation] 
MR. SPEAKER: 

irrelevant. 
Your point is 
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(Interruptions) 

MR. SPBAKER : You do not listen at 
aU. Neither you do anything yourself nor 
allow others to do. 

(lnterr"p lions) 

[ElI61i.sh] 

SHRI ~AJIV GANDHI: Let me 
answer. If you sit down, I win answer. 

Sir, am 1 to understand firstly that only 
one Ac~ bas been mentioned under which 
we should have been able to act ard that 
is the Terrorism Act which we pass~d last 
year" I am now speaking from memory 
because 1 am not a lawyer and I have not 
gone into it in depth. If I I"emember rightly, 
what has been mentioned ·now, was that we 
wanted to do. But by the time the Act 
was passed, it was diluted by adding one 
cia use that the Centre would have jurisdic-
tion if there were an emergency in force in 
the State at that time. If I remember 
correctly .•.. The Home Minister can check . \ 
it up. 

SHRI C. MADHA V REDDY ; Only the 
word ' consultation' was there. 

(Interrupt ions) 

MR. SPEAKER: What I would 
suggest .ia.. •• 

(Interruptions) 

~ PROP. MADHU DANDAVATE: Will 
you permit us to inform 1he Prime Minister 
that befor be came to. the House" two 
issues came up? Without a ny division 00 
both the sides, unanimouslY people were 
disturbed not merely over the legal 
provisions but over something that has 
happened in Punjab. 25 persons ha\c 
been killed. In the Centre and in the 
Stllte; who is prepared to take the respon-
sibiljty'l 

(Interruptions) 

MR.. SPEAKER: That is what I was 
loina to say. Let us DOW limit ourselves 

arising out of 
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to the statemenl., to the baTe facts as 10 
what· is going to be done. We can have 
the rest of the debate later OD. 

.. 
PROF. MADHU DANDAVATE: That 

is what the members have said on both the 
sides. 

(Interruptions) 
-

MR. SPEAKER : Order please. Now 
sit down. 

(Interruptions) 

SHRI NARAYA'"N CHOUBEY: ~he 

statement of the Prime Minister is to divert 
the attention of the House: They all 
demanded that the Home Minister should 
resign. The C'Dtire House demanded this 
thing. Now they are si1ent. 

(Interruptions) 

'SHRI V. SOBHANADREESW ARA 
RAO: The Home Minister has failed in 
his duties ... (Interruptions) 

[ Trandat,anJ 

MR. SPEAKER: Why are you creating 
disturbance ngw ? 

SHRI HARISH RAWAT (Almora)': 
He has no right tc speak on your behalf. 
In the first instance, the Hon. Prime 
Minister may make his st.atement after 
which a discussion can be held. 

MR. SPEAKER: Why are you inter-
rupting now? (/nterruption.d What else 
am I doing 1 (Interruptions) The 'ntire' 
chaos is because of you only: 

[English] 

SHRI S. JAIPAL REDDY: Mr. 
Speaker, Sirt evtrybody knows that Shra 
Barnala is able to rule in Punjab only with .... . 
the support of tbe COFlgress Party ..• 

(lnterr uptlons) 

[ Translation] 

MR. SPEAKER: ThJS matter is not 
that easy as yOU state. 
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SHRI NARAYAN CHOUBBY: It is 
not so easy that is' why we are extending 
our full support, our whole-hearted support 
to the Government ....•. (Interruptions). But 
wba t\ is its outcome? They were saying 
sometbing else short while ago now, they 
have got panicky (Interruptions) 

SHRI HARISH RA WAT: Let the Hon. 
Prime Minister's statement come first after 
which a discussion can be held. 

[English] 

SaRI H. A. DORA: He has no moral 
rigbt tb continue. 

[Translati .. m] 

SHRI NARAYAN CHOUBEY: I am 
asking them that what they had been,statipg 
earlier., .... 

MR. SPEAKER: No please sit down 

SHRI HARI~H RAWAT: Let the 
Hon. Prime Minister's statement come 
first.... A discussion on it can be held 
therea ft er. 

[Engli.,h) 

SHRI RAJIY GANDHI: Sir, I thought 
that we had the power with the CentrJ.l 
Government to act if there is an dlsturbed 
area or \f there is an emergency. But I 
am told that even there, executive power 
rests with the State Govern"ment and not 
with the Central Government. Even there 
we do not have the authority tC' act The 
only difference that happen~d is that if 
there is a disturbed are:.-, in a n emergency 
then the case could be taken outside the 
State in consultation and concurrence with 
tbe Central Government, State Government 
and the Chief Justice. So even there, the 
Centre does not get dlrect powers to act 
for " law and order situation in the Slate, 
no matter bow we look at it. The only 
time' tbe Centre lets authority. is where. 
there is a President·s r\lle. So, we may 
like to debate this issue up But the situa-
tion as it stands today is fairlY clear. There 
is no way the Centre can directly intervene. 
We can .send forces. We can help. But 
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we come under the authority of the local 
~xecutive which is the Stale Government. 
So, I thought thie was one of the question ..• 

SHRI 
(KatwQ.) : 
question. 

( Interruptions) 

SAIFUDDIN CHOWDHARY 
It h, not only tbe law and order 
He is moving only on that line. 

[Translation] 

MR. SPEAKER: Why do you talk 
irrelevant things "1 ,. 

[English] 

SHR I R AJI V GANDHI: I believe 
what the hone Member has said-what 
Achariaji has just said, can we ..• 

(Interruprion: ) 

SHRI SAIFUDDIN CHOWDHARY: 
It is joint rl!sponsibiJiLy. 

fTran)/ation] 

MR. SPEAKER: No, it cannot be a 
joint responsibility. Please take your seat. 

(Interruptions) 

MR. SPEAKER: I have already said 
that it cannot be a joint responsibility. 

- Please sit down, 

(Interruptions) 

MR. SPEAKER: Please be seated. 

[Engli~hJ 

~HRI RAJIV GANDHI: What 
Acharyaji was saying is that there is a 
mechanism for us, for the Centre to act in 
consultation with the States. That means 
as I understand it. 

(Inte"uption~ ) . 
SHRI RAJIV GANDHI : Let us have 

one person answering. As I understand it, 
what it meaDS is, tha t we consult the Sfate 
and then the Centre can act directly as an 
executive. 
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(Interruptions) 

SHRI RAlIV GANDHI 
. two aspects. 

So -there are 

(Interruptions) 

[TrQ,,~/!1tio,,] 

MR. SPEAKER Mr. Chaubey, 
you are an elderly person .•• 

(Interruptions) 

[English) 
Mr. Thomas, you are letting out of 

hand. Please take your seat. 

(Intel ruptions) 

SHRI RAlIV GANDHI: I think ther;e 
is some ... 

(Interruptions) 

SHRI DINESH GOSWAMI (Guwahati): 
We were t~ld that tbe Home Ministry and 
the Chief Minister are acting in coordi-
nation and in consonance with one another. 

( InterruptiDlu) 

[Translation] 

MR. SPEAKER: It is quite right. 

(111 terrup tions) 

MR. SPEAKER: Now you may take 
your seat and listen ..• 

(Inlerruptio"is) 

[English) 

SHRI V. SOBHANAOREBSWARA 
RAO (Vijayawada): Please act. 

SHRI RAJIV GANDHI: We will act •• 
I am just telling you bow we can act and I 
am just putting a limit on bow we cal' act~ 
We can do this, and we cannot do that. 
We have to do certain thingll .. 

·*Not recorded. 
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( Interruptions) 

MR. SPEAKER: Let him complete 
the statem<..nt first • 

(Interruptions) 

MR. SPE"-KER: Mr. lbomas, wiH 
you sit down? Mr. Dinesb, you have not 
got the floor. I am not allowing. 

SHRI DINESH GOSWAMI : All along, 
\\e were saying that tbe Centre and tbe 
State are acting in coordination and in 
consonance wil h each other ..• 

(Interruptions) 

MR. SPEAKER: Nothing goes OD 
record. 

(Interruptions)·· 

SHRI SAtFUDDIN CHOWDHAR Y : 
Please listen to us. 

MR. SPEAKER: When you did not 
listen to me, why should I listen to you? 

(Interruptions) 

SHRI RAllV GANDHI: Sir, there 
are two very clear aspects .to this. Let us 
not drag this teo long. If you want a 
discussion, let us have a discussion. Let 
me just sum up .. 

(I) Let U4i DOt- look at it simply as a 
.. law and order problem which I 

ba ve been' saying right threugh; 

(Interruptions) 

(2) Sir, let us not under-estimate 
v.hat has happened in the election 
yesterday and the actions tbat tbe 
new Committee bas taken. 

Number three: J do not think the 
election yesterday is a side issued at aU •. 

(Interruptions) 
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PROF. MADHU DANDAVATE : Just 
now we are a&ituted not on this issue. We 
do not want a discussion on the legal 
issues. We want action ... in this House, 
as to wbo is sharing the re'ponsibility. 

~lnterruptions) 

SHRI RAlIV GANDHl This is 
pcecisely what I am trying to say ... 
(I,.terruptJons) Yes that 24-2S people have 
lost their lives, is very very important and 
relevant and significant. But the root 
perhaps is somewhere else also. Let us 
not miss that point. (Interruptions) 

SHRI SAIFUDDIN CHOWDHARY 
That is right. 

'" 
SHRI RAJIV GANDHI : I am trying 

to bring both the points in. I am not 
trying to avoid one point. Let us Dot 
miss that. Let us not miss the third point, 
that we do have a Constitution; there are 
certain legal obligations which we cannot 
transgre~s ... (lnte "uplions) 

PROF. MADHU DANDAVATE We 
have always been. :.(Interruptions) 

SHRI RAJ} V GANDHI: blo, Sir, 
because some of the points which were 
raised, I believe, were tither misconstrued 
or misunderstood; and we will clarify them 
from our side. 1 am not trying to a~cuse 
or blame. I am just saying that we should 
discuss these out, and find out where the 

" exact thing is. I am under the impression 
that. even under the Anti-Terrorists Act, 
the Centre cannot, and does not get any 
executive authority. It is always with the 
Stale Government. We will have. tbat 
checked out. Even if that is in consulta-
tion, the Ct"ntre can consult that the 
executive action is with the State Govern-
ment; it is not with the Centre. So, let us 
be clear about the h:gal niceties. 

SHRI S. lAIPAL REDDY : Who is 
interested in legal niceties ..• (Interruptions) 

SHRI RAJIV GANDHI: The counlry 
r\Ws on Jeaal niceties. We cannot avoid 
tbe' ICfalides and tbe constitutioni ..• 
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(Interruptions) LastlY, let me . .. «(lnterrup-
.ions) I am bringing in the legal niceties 
because there are certain routes which are 
open to us ~ Every route i~ not open. The 
Constitution gives us certain paths under 
which, and certain ways in which we can 
act, and lastly, under the ways that are 
available to us in the Constitution keeping 
in mind the politic&), religious and the law 
and order factors that are there in the 
situation as it is tooay in the Punjab, it is 
the responsibi1ity of the Centre to see that 
the unity, integri ty and the law and order 
condition in lhe country is maintained; 
and we will not shirk that responsibility. 

(Interruptions) 

SHRI DINESH GOSWAMI : You have 
not answered my question, Mr. Prime 
Minister. 

PROF. MADHU DANDAVATE : Mr. 
Speaker, Sir, you were a witness to the 
agitation in the House. Fortunately, 
nobody had rais(d the leg.~l issues. NobodY 
had suggested it ••. The question raised in 
the House was: \\ ho is ta king up the 
responsibility and trying to pay tbe price 
for what h2.S harpened. That ",os the 
question raised in the House. (Interruptions) 

MR. SPEAKER: He has already 
replied to that. 

PROF. MADHU DANDAVAIE No-
body is coming forward to say that. 

MR. SPEAKER : He bas replied ••• 

PROF. MADHlJ DANDAVATE It 
is not a lega1 issue at all. 

MR. SPEAI:'.ER : No question of a 
legal issue ... But he has amplified it; he has 

., clarified it. . 

SHRI RAJIV GA NOH1 This is what 
1 wanted to say ..• 

MR. SPEAKER He has clarified. 
Now Shri DhiIJon : Papers to be Laid. 

(/Ilterruptions) 
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SHRI C. MADHA V REDDI : There is 
no mentioD about the decision to ba'Ve a 
discussion. It was agreed to have a 
discus-sion. 

MR.. SPEAKER 
like. 

At any time you 

SHRI C. MADHAV REDDI At 
4 o·tlock ..• 

MR. SPEAKER : Do you want it at 
4 o·tlock ? 

, 
SHRI M. RAGHUMA REDDY : TiJi 

such time~ you should adjourn the House, 
Sir. (Intetruptions) 

MR. SPEAKER : Under what rule? 
How can you say that '1 You can say that; 
but there is nothing like tholt. 

SHRI C. MADHAV REDDI Let us 
Iix it for 4 o·clock today. 

SHRI RAJIV GANDHI : ~e have just 
looked at the Anti. Terrorist Act. Let me 
just say one more thing: I did not drag in 
legal niceties to try and evade, or try to 
draw the att~Dtion away from anything. I 
only brought it in, because (he questIon 
was raised, as to what the Centre is doing. 
So, I was saying tb:lt there are only these 
tbings the Centre can do. Now. under 
certain parameters, under certain 
)imitations, now. We just looked at the 
Act. Tbere is nothing that the Centre can 
do directly ~ in the Act. If the - hon. 
Membqs agree, we will bring in an amend-
ment in this Session, which will give tho! 
Centre powers under this Act, to act. 

(Interruptions) 

SHRI S. JAIPAL REDDY No. 

(Interruptions) 

MR. SPEAKER : Now Shri Dhillon. 
(Illtert'llption,) At 4 o'clock 'I •• • (Interruption,) 

[TlilnsiatiDn] 

Tpat is- for 10\1 10 ~ide, 

arls"" out a/ 
, KiD"" I" PU1IJab 

(InterrllptioIJ') 

[E,.gli~h] 

MR. SPEAKER: At fout o'cl->ck we 
shaH have the discussion on tbis. 

(Interruption$) 

MR. SPEAKER : W~ shaJl have to 
bypass' the discussion on the economic 
situation. It will be done day after 
tomorrow. 

SHRI INDRAJIT GUPTA : He 
promised tbat a statenlent will be made. 
By what time the statement will be made 'I 

MR. SPEAKER : At four O'clock be 
will make the statement. 

(Interruptions) 

MR. SPEAKER ~ At four O'clock 
just after the statement you can take it 
up. I 

(Interruptions) 

SHRI BASUDEB ACHARIA 
is the statement coming "l 

When 

MR. SPEAKER : At four O'clock. 

(Interruptions) 

SRRI S. JAIPAL REDDY: Let the 
House be adjourned upto four O'clock. 

MR. SPEAKER : For what reasone'l 

(Interruptions) 

SHRI RAlIV GANDHI: Am 1 to 
understand that the bon. members are 
agreeable that we do bring in ~n amend. 
ment to give the Centre power for acting 
against tenorism "l 

llnterrupllom) 

SHRI S. JAIPAL REDDY : No. 

PROF. M~DHU DANDAVATE : No. 

(lllt,""ptiolJs) 
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MR~ SPEAKER : You don't want it '? (jnterruptions) 

(Interruptions) MR. SPEAKER : What is there '? 

AN HON. MEMBER There is a 
~a~~. (!ntrr~uptions) 

(Interruptions) 

MR. SPEAKER : You asked him to 
SHRI RAJIV GANDHI There is no speak. You Q,sked for his statement. 

game. 

( Interruptions) 
(Interruptions) 

~HRI RAJIV GANDHI 
misusing the Power. 

MR. SPEAKER 
I am not Absence of Members. 

Committe on 

( In tert lip tions) 

MR. SPEAKER : There is nothing 
wrong about it: 

(Interruptions) 

[Tran~l"tion] 

MR. SPEAKER: You can very well 
refuse it. Tbese is nothing to quarrel. 

[Engli~hf 

SHRI RAJ IV GANDHI : Let us then 
be very clear that the members are saying 
that the Centre should not have power to 
act and then they say that the Centre must 
act. 

(Interruptions} 

SHRI RAJ 1 V GANDHI Let this 
House give us power. We will act. 

(Interruptions) 

MR. SPEAKER: Paper's laid-Shri 
K. C. Pant. 

(Interruptions) 

MR. SpeAKER: What is that '? 

SHRI ANANDA G"JAPATHI RAJU : 
I am o~ a poipt of order. W ~ age ee to 
the amending law and for the responsibility 
to. be taken by the Centre in case they act 
.'so. (Intel ruptioRS) 

MR-. SPEAKER Agreed. 

**Not l'ec~rded. 

{Interruptions) 

MR. SPEAKER : There is no debate. 
If you have got any point of order, 1 will 
allow. 

(Interruptions) 

MR. SPEAKER: Sbri Vairale; Shri 
Ayyapu Reddy. 

(Interruptions) 

SHRI ANIL BASU : He invi ted our 
opinions. How can we allow all these 
things '? 

( Interruption~) 

MR. SPEAKER: When 
c~mes, we will do it. 

tIn t e rrup t ion s) 

the time 

MR. SPEAKER : Look here, if there 
is debate, if that point comes, we will take 
it up; otherwilJe, no question; nothing. 

(Interruptions) 

MR. SPEAKER : Dr. Chinta Mohan. 

(Interruptions) 

MR. SPEAKER : Ur. Chinta Mohan 
has got the floor. Nothing will go on 
record whatever tb-ey say. .. 

(Interruptions)"· 
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PAPERS LAID ON THE TABLE 

[ElWILsh] 

ADDU) Report aDd AnDual Accounts of 
tbe National Institute or Rural 
Development, Hyderabad for tbe year 

1985-86 

THE MINISTER OF AORICUL TURB 
DR. G. &. DHILLON) : I beg to lay on 
the Table: 

(t) A copy of the Annual Report 
(Hindi and English versions) of 
the National Institute of Rura) 
Development, Hyderabad, for the 
year 1985-86. 

(2) A copy of the Annual Accounts 
(Hindi and English versions) of 
the National Institute of Run\) 
Development, Hyderabad, for the 
year 1985-86 together with Aduit 
Report thereon •. 

[Placed in Library See No. LT-33S3/86) 

AnDoal Report· aDd Review on tbe 
Working of the Visakbapatnam Steel 
Project Rasbtriya lspat Nigam Limited 

for the year 1985-fi6 

-THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT) : I beg to 
lay on the Table a copy each of the 
following papeIS <Hindi and Englbh 
versions) under sub-section (1) of section 
619A of the Companies Act, 1956 :- ""+ 

(1) Review by the Government on the 
working of the Visakha.patnam 
Steel Project Rasbtriya Ispat 
Nigam Limited for the year 1985-
86. 

(2) Annual Report of the Visakha-
patnam Steel Project Rashtriya 

- Ispat Nigam Limited, for the 
year 1985-86 along with Audited 
Accounts and the comments of 
the Komptroller and Auditor 
General tbereon. 

[Plaeed In Llbracy. See No. LT .. 3384/861 

AnnpaY' Reports and Re,iews on the 
Working or the MineraI Exploration 
C_:orporat!9D Limited and Hindustan 

Copper Limited etc. etc. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THE 
MINISTRY OF STEEL- AND MINES 
<SHRIMATI RAM DULARJ ·SINHA) ; I 
beg to Jay on the Table a copy of the 
following papers {Hindi and Englisb 
versions' under sub-section (I) of section 
619A of the Companies Act, 1956 :_ 

(1) (i) Review by the Government 
on the working of the Mineral 
Exploration Cotppration Limited, 
Nagpur, for the Year 1985-86. 

Hi) Annual Report of the Mineral 
Exploration Corporation Limited, 
Nagpur, for the year 1985-86 
along with Audited Accounts and 
the comments of the Comptroiler 
and AudJtor General thereon. 

[Placed in Lib.rary. See No. LT-338S/86.] 

(2) (i) Review by the Government 
on the working of the Hi.ndustan 
Copper Limited, Calcutta J for the 
year 1985.86. 

Hi) Annual Report of the 
Hindustan Copper Limited. 
Calcutta for the year 1985-86 
along with Audited Accounts and 
the comments of the Comptroller 
and Auditor Genetal thereon. 

, 
lPlaced iD Library. See No. L'l;-3386j86.[ 

(3) (i) Review by the Government on 
the working of the Bharat Gold 
Mines Limited, for .the year 
1985-86. 

... 
(ii) Annual Report of - the Bharat 
Gold Mines Limited for the year 
1985-86 aloog with Audited 
Accounts and tbe comments of 
the Comptroller and "uditor 
General thereon. 

lPlaecdla Library See No. LT-3J81j86.] 



(4) (0 Review by the Government 
on the working of the Bharat 

, , Aluminium Company Lim it ed, for 
the year • 98S-86. 

(il) Annual Report of the Bharat 
Aluminium Company Limited, 
for the year t 985·.86 alol g with 
Audited Accounts' uQd the 
comme'nts or the Comptroller and 
A uditor General thereon. 

(Placee in Library See No. L T·3388/86.] 

Annual Reports and Review on tbe 
Working of the Rasiliriya Chemicals 
and Fertilizers Limited 'and Pyrites, -
Pbaspbates and Chemicals Limited etc. 

etc. 

THE MINISTER OF STATE IN THE 
DEPAR1MENT OF FERTILIZERS IN 
THE MINISTRY OF AGRICULURE 
(SHRI R. PRABHU) : I beg to lay on the 
Table a COpy each of the following papers 
(Hindi and Engl ish versions) under sub-
section (1) of section 619A of the 
Companies Act, 1956;-

(1) .(i) Review by the' Government on 
the working of the Rasbtriya 
Chemicals and FertiJizers .. 

Hi: Annual Report of the 
~ ashtriya Chemicals and Ferti· 
lisers Limited, for t-he year 1985. 
86 along with Audited Accounts 
and the comments of the 
Comptroller and Auditor General 
thereon. 

[Placed in Library. See No. LT·3389j86.] 

(2) (i) Review by the Government on 
the working of the Pyrites, 
Phosphates and Chemicals Limited 
for the year 1985·86. 

(ii) Annual Report of the 
Pyrites, Phosphates and Chemicals 
Limited, for the year 1985·86 
along with Audited Accounts and 
the Comments of the Comptroller 
and Auditor General tbereon'. 

[Placed in Library. See No." LT-3390/86.] 

(3) (i) Review by the Government on 
the wcrkiol of Uie Hindustan 

Fertilizer Corporation Limited 
New Delhi for the year 1985.86. t 

. Gi) Annual Report of the 
Hindustan Fertilizers Corporation 
Limited. New Delhi for the year 
1985·86 along with Audited 
Accounts aod the comments of 
the Comptroller and Auditor 

. (Jeneral thereon. 

[PlAced in l.ibrary. See No. L:r-3391/86.] 

(4) (i) Re~iew by the Government on 
tbe working of the Madras Fertili 
zers Limited, Madras for the year 
1985-86. 

(it) Annual Report of the. Madras 
Fertilizers Limited,· Madras, for 
the year 1985-86 along with 
Audited Accounts aod tbe 
comments of the Comptroller and 
Auditor General thereon. 

[Placed in Library. Se~ No. LT-3392i86] 

(S) (B Review by the Government on 
the w.Jrking of tbe Nationa] 
Fertilizers 1 imited, for tbe Yeaz 
1985-86 

(ii) Annua1 Report of the Natio.nal 
Fertilizers Limited, for the year 
1985-86 along witb Audited 
Accounts and the comments of 
the Comptroller f:lnd Auditor 

~ General thereon. 

[Placed in Library. See No. LT·3393/86] 

(6) (i) Review by the Government on 
the working of the Fertilizer 
Corporation of India Limited, for 
the year, 1985.86. 

[Plaeed~ in Libr~ry. See No. LT-3394/861 

(ii) Annual Report of tbe Fertilizer 
Corpora tion of India Limited for 
the year 1985-86 along with 
Audited Accounts and the 
comments of the comp.troller and 
Auditor General thereoD. 
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(7) (i) Review by the Government on 
the work.ing of the F ertil izcrs an~ 

• Chemicals fravancore Limited 
for the year 1985-86. 

(ii) Annual Report of the 
Ferti1i2.ers and Cbem.cals 
Travancote Limited for the year 
1985-86 along with Audited 
A~count~ and the comments .of 
the Comptroller and· Auditor 
General thereon. 

[Placed in Library. See No. LT-339S/86] 

Anoaal Report of the National Horti-
f!Ulture Board, Gurgaon and Annual 
Report and Rel'rew co the "orking of 
tbe Coconut De,elopm£nt Beard, 

Cocbin. 

THE MINISTER OF ST A TE IN THE. 
DEPAR.TMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY-OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA) : 1 beg to lay 
on the Table :-

(1) A copy of the Annual Report 
(Hindi and English ,versions) of 
the National Horticulture Board, 
Gurgaon, for the year 1985 .. 86 
along with Audited Accounts ,. 

[? laced in Library. See No. LT-3396/86] 

1. Sbri K. V. Shandara Gowda 

2. Shri Bipinpal Das 

3. Prof. Narain Chand Parasbar 

4. Shri Cbaran Singh 

s. Sbri Srikantha Datta 
Narasimhraja Wadiyaf 

6. Smt. Indumati Bbattacbaryya 

7. Shri Chittubha i Gamit 

8. Chudhary Ram Parkash 

(2) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Coconut Development Board, 
Cochin; fOf year 1985-86. 

(ij) A copy of the Annual 
Accounts (Hindi and Enslish 
versions) of the Coconut Develop-
ment Board.. Cochin for the year 
1985-86 together with Audi~ 
Report thereon. 

(iii) A COpy of the Review (Hindi 
and English versions) by the 
Government cn the working of 
the Coconut Development Board, 
Cochin, for the year 1985-86. 

[Placed in Library. See ,No. LT-3397/861 

12.38 hrs. 

LEA VE OF ABSENCE FROM 
THE SITTING OF THE HOUSE 

[English] 

MR. SPEAKER : The ·Commit tee on 
Absence of Members from the sittings of 
the House in their SIxth Report presented 
to the House on 28th November, 1986, 
have recommended t~at leave of absence 
be granted to the following Members for 
the period mentioned against each ~-

17.7.86 to 14.8.86=29 days and 
4.11.86 to 25.11.86 = 22 days 

c:= S9 days 

4,;11.86 to 5.12.86=32 days 

4.11.86 to S .12.86::::a 32 days 

4.11. 86 to 5.12.86 c:= 32 days 

4 .. 1 L8€) to 21.11.86 =: 18 days 

4.11.86 to 5.12.86:.32 days 

6.11.86 to 28.1186=-23 days 

10.11.86 to 5.12.86==26 days 
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Is it the pleasure of the House that 
leave as recomJllended by the Committee 
be sranted ? . 

SEVERAL HON. MEMBERS : Yes. 

MR. SP~AKBR : The Jeave is granted. 
The Mebers will be informed accordingly. 

COMMITTEE ON ABSP,NCE OP 
MEMBERS 

Minutes 

r English] 

SHRI MAOHUSVDAN VAIRALE 
(Akola) : I beg to 1ay on the Table 
Minutes (Hindi and English versions) of 
the sitting of the Committee on Absence cf 
Members from the sittings of the House 
held on the 27~h November, 1986. 

12.39 hrs. 
PUBLIC ACCOUNfS COM~HTTEE 

[E~glishl 
Sixty-Firs and Sixty-Third Reports 

SHRI E. AYYAPU REDDY (Kurooo}): 
I beg to present English and Hindi versioi1s 
of the following Reports: 

(i) Sixty-first Report of the Public 
Accounts Committee (Eighth Lok 
Sabha) on- Paragraph 20 of the 
Report of the Comptroller and 
Auditor Genera] of India for the 
year 1983·84. Union Government 
(P&T) relating to Blocking up of 
Capital due to non-commissioning 
of Air-condItioning plant. 

(ii) Sixty.third Report of. tl'e ~ublic 
Accounts Commi~tee (Eighth Lok 
Sabha) on Paragraph 21 of the 
Report of the Comptrollor and 
Auditor General of India for the 
year 1983-84 Union Governm~nt 
(P&T) relating to Costl)' Equl.p-
ment lying· idJe in RTTC. 
Hyderabad. -

_---
"N.ot recorded. 

(Interruptions) * 

MR. SPEAKER: Nothing goe~ on 
record. 

Dr Chinta ~tohan has got the fioor. 

(lnterruptions)* 

SHRI RAJIV GANDHI: A lot has 
been £3 id and it has gone on record. 

(Interl uptionj)* 

MR. SPE \ KER: Nothing goes on 
record. 

(Jflte~ruptions )" 

MR., SPEAKER: He is tbe leader of 
the House. 

There is no discussion. .When the 
time comes for discussion, I will allow it. 

(interruptions) 

MR. SPEAKER : There is nothing for 
disscusion no~. There is no moti(}n before 
the House. There is no law being discussed 
on lhe Boor of the House This was just 
an ordinary statement which can be taken 
up when the time comes for it, and I will 
aUo\'.' you full discussion. 

(Interruptions) 

SHRI S JAIPAL REDDY: The Prime 
Minister puts a question which go-es on 
record. The reply to that should also go 
on record. 

\ Interruptions) 

MR. SPEAKER: Dr. Chinta Mohan. 
You carry OD, Sir. It is your Calling 
Attention. 
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CALLING ATTENTION TO MATTER OF 
URGENf PU3LIC IMPORTANCE 

.(Englilh] 

Increasing atrocities on Women 

DR. CHI~ TA MOHAN (Tjrupati): 1 
call the attention of the Minister of Home 
Aifdirs to the fol lowing rna tter of urgen t 
public importance and req\lest that lle may 
make a statement thereon: 

"The increasing atrocities OD women 
and the step, taken by the Government 
in that regard." . 

THE MINISTER OF HOME AFFAIRS 
(S DUTA SINGH) : Sir, Government view 
with grc:1t concern the incidents of atro-
cities on women, frequent incidel11s of bride 
burning and of dowry deaths. Two state-
ments showing available Statewise figures 
on crimes against women during the year", 
1983 to 1986 are laid on the table of the 
House. 

[Placed in Librar~l. See No .. LT-3396-A/86,] 

Action has heen taken to. plug the 
loopboles in the existing legislation dealing 
with -dowry cases in order to make them 
mor~ effective and \tringent. The Indian 
Penal Code, the Criminal Procedure Code, 
1973 and 'the Indian Evidence Act, 1872 
have been amended by the- criminal law 
(Second Amendment) Ac", 1983 to deal 
effectively not only with dowry dea th cases 
but also with cases of cruel ty to married 
women.. A new section 498-A IPC has 
been add-.:d which provides for punishment 
to the husband or relations of the husband 
who cruelly treat the woman with imprison-
ment upto three years besides fine. The 
same has been made co~nizabte. Section 
304B, which h3S also been added recently, 
provides a .ninimum of 7 years of punisb-
ment in dowry death cases. 

The Dowry Prohibition Act, 1961 bas 
been amended by the. Dowry Prohibition 
(Amendment) Act.. 19-84 to make the pro-
visions more stringeiit and effective. By 
this Act offences in original Dowry Prohibi-
tion Act have been made cognizable, 

bailable and Doo·cotnPOundable. Ptovision 
has also been made for enhanced punish-
ment I,lr giving or takinl dowry. The 
Dowry Prohibition (Amendment) Act. 1984 
was .further amended to make the provisions 
more stringent and -effective. Minimum 
pUD.isbment for taking or abetting the 
takIng of dowry has been raised to S years 
and a fine of Rs 1 S ,000. Offences 'under 
the amended Act have been made non-ba il-
able. As a result of this amendment, the 
burden of proving that there was no 
demand for dowry will be on the person 
who takes or abets the taking of the dowry. 
It has also been decided to appoint Dowry 
Prohibition Officers by the State Govts 
which .will greatly help in effective imple: 
mentatIon of the Act These officers will 
be assisted by the Advisory Boards eonsist-
iog of not more than five Social Welfare 
Officers out of whom two shall be women. 

12 4S brs. 

[MR. DEPUTY-SPEAKER 
Chair.] 

in the 

As a part of the drive to combat offences 
~gainst W0men, detailed instructions were . 
Issued "by the Min istry of Home Affairs to 
all State Govts. and Union Territory Ad-
ministrations about tbe st~ps to be taken in 
all cases of unnatural deaths! of manied 
women. Accordmg to these Dstructions. 
the State Govts, and Union TerritolY Ad-
ministrations are required to take serious 
notIce of :111 cases of attempted suicides or 
deat~ in suspicious circumltances of young 
marned women during tbe first 10 years of 
their marriage. All such cases are required 
to be investigated by, the officers not below 
the rank of Dy. Supvintendent of Police. 
Where Post-mortem is done, it is required 
to, be done by a team of two doctors. 
Disposal of dead body without post mortem 
is not _to be permitted except with 'No" 
Objection Cutificate' by the Police. The 
Polite are Dot to give 'No Objection Certi-
ficate' unless the dead body had been seen 
by the parents or guardians or close 
~elatives from the bride·s side of the family. 

~s far as other crim1nal offence against 
women such as rap!!, ille&al sale of girls for 
flesh trade are concerned an Act was 
enacted in 1956 which is known as 
'Suppression of' Immoral Traffic in women 
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and Girla Act'. It was amended in 1978 
to make 1Iood some inadequacies in the 
implementation of the Act in the light of 
the experience g lined. L>~pite amendments 
to tbe Act. it was felt th:\t its enforcement 
had not been eff.:clive enough to deal with 
tfle problem of Im~oral Traffic in at! its 
dimensions. Suggestlon$ were recelved 
from various voluntary organisations work-
ing for women for enlarging the scope of 
tbe Act. aod making minimum penal 
standards for correc'ional treatment and 
reb~ tilitation of the victims. Keeping tbese 
sUalgestions in view, the scope of the Act 
bas been widened to cover aU persons who 
are exploited sexually for commerci 11 pur-
poses. The am~ndments made .from time 
to time ·have made the Act slrJngent and 
effective by enillincing the period of 
iJl1prisonment where offences ~re committed 
against minors and .children. I~ has a~so 
been decided to aPPolot Traffickmg Pollce 
Offiters, who will hlve the powers to 
investigate etfences which inv.:>lve more than 
one State. This would facilitate early 
prevention/detection of offences against 
women. Court case~ concerning offences 
under Suppression of Immoral Traffic in 
women and Girls Act in certain cases 
involve more tban one State and therefore, 
judicial enquiry and prosecution took a 
101'8 time bt:fore such cases could be 
decided. It has, therefore, been decided 
to set-up Special Courts for trying offences 
which h;l.ve iater-state ramifications. The 
amended Act is now kn.ow as Immoral 
Traffic (Pr.eventionl Act, 1986. 

Qn tbe suggestion of the National 
Police Commission -.be Eighth Finance 
Commission had recommended ~unds for 
the creation of additional, posts of women 
constables. The Government have accepted 
this and provided Rs. 4.31 crores as grant 
payable to the State Governments for the 
recruitment of 2 1 S 3 women constables. 

-I'be Government is 'extending grant~in
aid to voluntary organisations for establlsh-
iog and running of Short Stay Ho~es. The 
ceGtral idea behind the scheme IS to p~o
teet and rehabilitate those women and guls 
who aTe facing social and moral da.oger d~e 
to family problems, me_!lta 1 stralO, soc.-al 
ostracism exploytion ?r a~y ca~se which 
may leave a woman 10 a sItuatIon where 
tbe is exposed to any kind of danser. Under 

the scneme the following service~/facilities 
are provided; Medical care, Psychiatric 
treatment, Case-work service, Occupational 
thereby, Social facilitjes and adjustment and 
education, voca tiona 1 and reacreational 
activities. During the Year, ~he scheme of 
Short Stay Home for Woman ~nd Girls was 
revised, and five new Short Stay Homes 
were set up, tbus raising the total number 
of Homes to 26. 

In additioc, Voluntary Action Bu~eau 
was set up b} the Central Social Wolfare 
Board in May 1982 to meet the challenge 
of crimes against women anq children and 
te crel.te awakening and social consciOUS-
ness among citizens. The -case taken up 
under this service relate to family discord, 
matadju3tment and exploitation of women 
and children. Besides, counselling services, 
the victims are provided short stay faci-
lities, medical and legal aid, and police 
assistance, wherever needed .. The main 
objective of this services is to prevent 
families from breaking up by bringing about 
reconciliation. Voluntary Action Bureaux 
have been set up at headquarters of all 
StatesrUnion Territories except in Goa, 
D3.man and Diu and Andamln and Nicobar 
Islands, Besid~s, 18 Family Counselling 
Centres 'have been sanctioned to well 
esta bUshed institutio:- s in 11 States. There 
has been a steady increase in the numb~r of 
cases registered at these Bureaux, and it is 
heartening to observe that the majority of 
these cases are amicably reconsiled and 
settled. The Bureau also keeps a follow-
up wa· ch on the settJed cases for some 
period to ensure that discold does not 
recur. 

DR. CHINTA MOHAN (Tirupati): 
The statement given by the Minister i~ :ery 
evasive and it is elaborate. In the egalita-
rian society the atrocities are continuing-'" 
inspite of 39 years of indePendence. Atro-. 
cities are continuing on the vulnerable 
section of society. Some time ago in 
8haghpa,t Town one Mrs. Tyagi was 
harassed, - humiliat,ed and her breast 'was 
out. The was gang raped amongst .hundr~ds 
of y QunK men. 

A young girl from Kerala was taken to 
Soudi Arabia. She was png raped by the 
Spudj Arbians. 
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[Dr .. Chinta Mohan] 

In Puri Shankracharia Muth a young 
girl was raped. Government must be 
knowing. Such is the condition of the poor 
women in the society. 

Women in 'Our country are being treated 
as second class citizens and lhere are 
atrocities on women in th.e from of fa pe, 
dowry deaths, etc. 

Rapes and dowry deaths have become 
an international phenomena. It is not 

. only in OUt country but it is continuing in 
other parts of the world. 

Statistics show that in the United States 
there are 26 cases per lakh of population. 
In Japan it is 3 cases per lakh of popula-
tion, C:>ming to the United Kingdom it is 
2 cases per lakh of population. But, 
unfortuna.tel}', in our country, p:uticularly 
in Manipur there are {9 cases per lakb of 
population-rapes and other dowry deaths. 
(n Jammu and Kashmir there are 1 S cases 

, per Jakh of population. In Tamilnadu there 
are 13 cases and in Madliya Pradesh 9 cases 
of truch incidents are there. 

Rec~nt)y 1 happened to me.et an accused 
person in court. I asked him "'hat made 
him to coulmit the rape on a young girl 1 
He told me before the incident he went to 
a Hindi movie. , There he saw a 6} ft. 
tall good looking hero raping som e 
bercoine. That made him to do so. That 
inspired him That inculcated hitn to rape 
the girl. Before release, the films are ' 
censored. Weare censoring so many things 
but Government is allowing rapes in movies 
Without one rape scene we cannot complete 
a movie and the Government is allowing 
it. It goes to show that the Government is 
encouraging rapes and this in particular is 
not a good example. That shouls! not be 
allowed. 

Coming to the incidents or rape in age 
Iroups·less tben 16 yegrs age ,roup the 
incident in about 24 %, between' 6-30 
years 62 % and more than 30 years it js 
14%. 

Cr miDI to the dowry death, though 
\h\.~J PJadefll i~ toppine the list, w~ \lave, 

in 1984, 182 cases, in 19~5 we have 332 
cases and in 1986 it is 110 cases. Coming 
to Andhra Pradesh, the dowry daths have 
come down In J 984 'they came down to 6, 
in 1985 they.came down to 3 and in 1986 
they 'have come down to 2. Particularly 
when we look at the Opposition States, the 
incidents of rape dowry deaths have come 
down; particularly in West Bengal, Tripura, 
Andbra Pradesh and Assam. I 
congtatu)ate the Chief Ministers of those 
States for taking such correct steps to 
reduce the irfcidence of rape and doWry 
deaths. 

Coming to the Suppression of Immoral 
Traffic Act, though Tamil Nadu is toping 
the list, in other parts of the country it is 
stilll continuing. 

Coming to the personal Jaw, we ha\e a 
uniform law for a thief, we have a uniform 
law for a pick·pocket...f>ut we do not have a 
common uniform law for women.. 
We hlve so many personal Jaws. 
Recently also we have amended one 
personal. law. About the Hindu personal 
law, some time back the problem began 
when a young doctor married a Hindu girl 
and went abroad and came back to India~ 
After coming back to India he developed 
some sort of mlslmderstanding with his wife 
and divorced' her. Some time after the 
divorce, be came to an understanding with 
her again and wanted to marry the same 
girl. But the Hindu personal law did not .. 
permit him to marry her. I want to know 
what steps the Government is going to take 
to help such people. 

Also we have recently amended tbe 
Delhi (Amendment) Bill on Eve-Teasing. 
Previously the punishment ptovided was 
three months rigoroUS imprisonment and 
after the Amendment you have reduced the 
punishment to seven days with fine. "'Does 
it mean that the Government is encout:agina 
eve-teasing by reducing the punishment. 
Now we ha\c Dowry Prohibition Act, but 
it is only a 'barking', but no biting because 
it does not have any t«th at all'. The 
dowry death are still continuing and the 
Govemm'ent is not able to take any action. 
I want to know, after the Dowry Prohibition 
A.ct how many cases yt,u ,have registered 
ap~ how tnan~ p~lo you pave 8ave4. 
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Long time back Sati was challenged'~ 
Raja Ram Mohan Roy and untouchabiHty 
was challenged by Mahatma Gandhi If 
Mr., Buta Singh comes forward and 
challenges th~ atrocities on women, I win 
be very glad. 'But unfortunatelY nobody is 
able to take up this task and women in the 
society need some' sort of a specia I social 
stattis. But they are trc.!ated as second-class 
citizens. We need a catalyst for social change 
and we need a catalyst for social transfor-
mation, but unfortunately nothing is 
happening in this country since Indepen-
dence. Women in society need economic 
independence. We can give them economic 
independence. by giving them reservations in 
jobs, seats in Assemblies and Parliament 
etc. 'But unfortunately, nobody is looking 
after this work and I request the Govern-
ment to come forward saying that there 
should be equal right for women in the 
property of the family. I want that the 
Government should think about it, parti-. 
cularlY when you are giving house sHes and 
land to the weaker sections of society after 
the Land Ceiling Act was passed. I want 
pa Has should be given in the name of both 
wife and husband so that when they get 
some misunderstanding~ both will be able to 
continue together at least on account of the 
bnd being in the n"ame of both wife and 
husband. At the tim~ of sale of the pro-
perty both tqe wife and husb:lnd should sign 
the sale deed. 1 request th,\t the Govern-
ment should come furward with legislation 
stating thl.t any t)rop~rty should be in th~ 
name of both wife and .husband. Some time 
back we formed a J oint Select Commttt ee 
in which Shrimati Geeta Mukherjee was 
there and also Shrimati Pramlla Dandavate 
V'fas there. They made so many amendments 
and recommendations I wJ.nt .to know 
from the Goverom:!nt what are their re-
commendations whlch the Government have 
~ccepted and how m:lny rt'commendations 
were implemente j. The Law Commission 
also made so many recommi!ndations and 
I want to know what recommend.\tions you 
have accepted. 

I request the Government to come 
forward with some legislation or amendment 
in- the Co'ostitution giving special status to 
women. 

With these words, I conclude. 

13.00 hrs. 

SHRIINDRAJlT ·GUPTA (Ba.;irbat) : 
Slf, the figures which have been supplied by 
the HOJUI! Minister in the statement reveal 
that in spite 0, all these legal provisions 
which have been narrated by him, in the 
statement-amendments which have been 
hrought here to sterngthen the law and so 
on - th~ figur es given by him in the state-
ment. showin~ the number of cases reported 
as crime agamst women from the year 1983 
to 1985 can only, in that case, prove that 
these Jaws are only o;} paper. The Govern-
ment is incapable both at the Centre and 
~he State Governments also, in implement-
Ing these laws, because the figures show so. 
I cannot go into details now. But in every 
case, whether it is rape-they are classified 
like this in the G:Jvernment figures-rape 
molestation, chain snatching, kidnappin~ 
of women and girls, eve-teasing and dowry 
d~aths. Under these different heads.. for 
J 983, 1984 and 19.85, in every single case, 
tbe total figures-in some State, of course 
as my friend just now remarked, the situa: 
tion seems to have improved a little bit-
but if you take the total figures for the 
\\-hole of India, in everyone of these cases. 
the lDcidence has gone up. In the case of 
rape, from 5147 cases reported in 1983 
it has gone up to 6189 in 1985. In th~ 
case of moiestation. it ha~ gone up from 
11639 to 14984. Chain snatching, I 
leave that-cha~n snatching is something 
connected with a different kind of crime. 
Kidnapping of women and chHdren have 
gone up from 5~ 31 cases to 7652. ·Eve-
teasing h.ls gone up fr(lm 2502 tn 3471· 
and dowry deaths have gone up, accordin~ 
to the Government figures, froof 343 in 
1 I} 8 3 to 802 in 1985. These figures may 
not be giving a complete picture of the 
situ::ltion but they arc enough to reveal that 
women are increasingly being made the 
victims, in this country of all these different 
types of crimes and atrocities. There are 
so many cases being reported every day in 
the Press. In fact, it was on the basis of 
thQse reports, the recent reports, that many 
Member, I think, were actuated to give 
notice for this call-attention. 

I just refer briefly to some of them. 
I would like the Minister to say what the 
Government does in these caSes. There is 
a report which has appeared just DOW. a 
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few days ago, about the sale of girls-some 
of them 10 years old, 12 years old girls 
in Delhi who are being brought here from 

I other parts of the cauntrl and then they 
are being sold for som~ large sums of 
money •. And they are being taken. accord-
ing to the press report, via Punjab and 
R.ajasthan to Pakistan. I do not know 
whether it is true or not. But it gives here 
the location of where tbese unfortunate 
girls are being kept here, while they are 
in Delhi. 1 bey have mentioned Trans 
Jamuna colony of New seemapuri, 
Nizamuddin Jhuggisll Mangolcpuri, Jamuna 
Bridge Jbuggis and all that. Specific 
mention is given of these localities where 
these smuggled girls are being brought and 
kept before they are disposed of for tbe 
fiech trade. So, I would like to know, 
in such cases where these things are 
brought to the notice of the Government 
unmentionable things bave been happening 
bere in Delhi BseIf--what the administration 
and what the police have been doing. 

There was also a report a few. days 
ago-I baven't got a rerernce with me 
just Dow-About some girls who tJre 
recovered from some kind of a hostel or 
something adjoioing tb~ Sisganj Gurdwara. 
It was mentioned there. It fact, these 
girls were fouod and some people were 
arrested. They bave been brought and 
kept there. Probably tbey were brought 
from Bengal or from Bangladesh, young 
minor girJs and, tbey were kept adjacent to 
the Sisganj Gurdwara; before they are taken 
and traqsported to the ultimate or whatever 
destination it may be. The police is oot 
only totally incompetent and incapable 
but obviously they have no will to take any 
ruthless action. 

AN HON. tdEMBBR: Collusion. 

SHRIINDRAJIT GUPTA: Co)1usion 
i. there evetYwbere. Why should it Dot be 
here' CollusioD in the Punjab, we know 
what has it led to. Collusion may be here 
aJlo because in a number of cases of 
atrocities, it is the policemen who are 
directly coD"rocd. 

You must have leen recently there has 
\leeD lot of publi~ity on wbat took place 

in a village called Thankamani in Id ikti , 
district of Kerala. I do Dot 10 into details. 
Enough f'ublicity has been liven . where 
this village was raided by a large force of 
tbe sta te pOlice They broke into' the 
houses of the viltagers. 

'SHRI MULLAPALl,.Y RAMA. 
CHANDRAN: It ia misreading infor-
mation. He is misleadinl the House It is 
not correct. 

MR. DEPUTY-SPEAKER :. The hone 
Minisrer will reply. He will take care of 
it. 

SHRI SURESH KURUP : It is admi-
tted in the A4isembly. Enquiry bas been 
ordered. 

MR. DEPUTY-SPEAKER: 1 will not 
an ow anyone except Sbri Indrajit Gupta. 
Nothing will go on record. 

SHRI INDRAJIT GUPTA 
referring to various press repo~ts. 

I am 

SHRI MULLAPALLY RAMA-
CHANDRAN: Do nOl go by preis reports 
alone. Yo u must check with your source. 

" MR. DEPUTY-SPEAKJiR: Hon. 
Minister will reply. Don't wotry. He will 
take care of it. 

SHRI INDRAJIT GUPTA: There is 
a reference to the wife ot a Congress-I 
District Committee Member-l do not know 
it is Plentioned here Mrs. Rajamma Thomas, 
wife of a Congress-I Distrjct Committee 
Member said, when she pleaded with the 
police, not to harm her children. She was 
puned out of the hO\lse by the hair. One 
policeman held her ftom behind and 
an~ther pusbed her with a lathi. 
Then the men were all beaten up in their 
houses and a large number ofwbomen have 
complained. I do Dot know, ~ cannot prove 
that tbey were molested and raped. 

Another point has been established and 
tha t is th'\t in tbe Kerala A.,emb1y. tbe 
Government is trying to cover up the 
actions of these poJic:e offtcers by saying 
lbat tberc is DO need for an en'luiry and 
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tbere is no "rima facie case against them. 
Are we to talce., it that all these vil1age-folk 
in this Tb~nkamani village are veIling, lies 
that they have been mole~ted or raped or 
somethmg '1 At last" it is the .. job of tbe 
Government to find, it .. , It is i serjo~s 
matter. 

SaRI MULLAPALLY RAMA-
CHANDRAN: Enquiry is going on. 

SHRI SURBSH KURUP : Enquiry is 
demanded by the people and' -Members ·of 
the Assembly and it is conceded by the 
Government. 

(Interruptions) 

SHRl INDRAJIT GUPTA During 
last October and November, it is reported 
in the press, th~re is a case of one girl,., 
22 year old l'ady, called Br ahmavati, she is 
a marri~d woman, she is no~ rape,d. ~be 
has been' tortured by policemen in t!e 
lock up as a result of which sh.! died. A 
case .is reported here ·extensively. please 
let me refer to one or two of these 
thi~gs. 

MR. DEPUTY·SPEAKER : You have 
taken 10 minutes. 

SHRI INDRAJIT GUf fA : Otherwise, 
what wilt women in the country think '1 

MR. DEPUTY-SPEAKBR : It is ,pnly 
C~lIing Attention'. You have taken 10 
mlllutes. If at all there is another discus-
sion. let 'up decide abJut it. Let us see. 

SHRI INDRAIIT GUPTA: In 
Oujarat, Baruch district, a lady Gunta 
B.=hn alleged that .. she WtlS raped by many' 
policeman. 

.. Nearer home, Tajindar Kaur was 
r~ped. Sbe was married to a handicapped 
person. She was raped at the prim4rY 
Health Centre in M~dina in Rohtak. After 
tbat, she has been consistentiY hara~sed 
by police. She is quoted as saying: "Some" 
times, I want to become phoolan Devi. I 
want to kill a few persons and then die 

, mYself". This is the kind of anguish that 

these wretched women are feeling 
doday. 

I will finally refer, since you are ringing 
the belJ, to one incident. A very interesting 

. paper has been just presented at the 20th 
AU-India police Science 'Congress which 
was held in Calcutta. The a_uthor of this 
paper is Mr. K. B. Vohra; DIG of the Cri-
minal Investigation Department. He has said 
that it is a matter of i,reat. regret. In quite 
a few cases policemen have been- involved 
in sU,cb atrocities. Such incidents not 
merely tarnish the image of the police but 
also seriously erode the public confidence 
in them. He has said that such cases of 
rape in which police are al1eged or suspe~ 
ted to have been involved, should be 
investigated by only officers who 'Ire not 
below a certain rank. That is one of his 
c'oncrete suggestions apart from all the 
proposals made by somany women organi-
sations and public organisations ,that a 
special cell must be set up at each level .. 
whose job is only. to investigat~ these 
complaints to see that action 'is taken, 
punitive action, penal action is taken 
against the offenders. All I am saying "is 
tbat the hone Home Minister has given 
statistics her~-three or four pages-which 
proved that instead of going down, these 
cases of atrocities are going up from year 
to year which shows that either the law is 
innocuous, it has no effect whatsoever and .. 
the admini:;tration, police and ot~er people 
are completely hand-in-glove with the 
people who are committing these -crimes 
or they are thoroughly incompetent and 
inc";lpable. They are al~o prone to corrup- .. 
tion, as we know. Therefor, we would like 
~o know from him the position. We cannot 
discuss at length on this occasion. But the 
Minister should tel,l us ~helher .apart from 
this long recital of various legal measures 
.that have be.en taken and which remain-
only on paper." all the laws .. and what -they 
are doing to strengthen the ~dministration; 
to see that the police really act in these 
caseS and to punish particularly the police-
men and police officers who are found to 
be involved in these cases. who 'are 
supposed to be the custodians of the law, 
who are themselves' bebaving worse than 
the criminals. We want t~ know as to what 
the Governinent is doing. 

MR. DEPUTY-SPEAKER: Shri Ajay 
Biswas. 
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SHRI AJOY BISWAS (Tripura West) : 
Mr. Deputy Speaket, Sir, we have gone 
through the statement oC the hon. Home 
Minister. Actua lly, the Home MlOister 
has stated as to what }Jws hdve been 
enacted or what are the steps the Central 
Government and the State Government are 
taking. All these are on the paper. 
ActuallY, the law which has been enacted 
or amended, has nol been implemented 
properly. That is the main crux of the 
problem. In the statement J do nqt find 
anything about the future- course of 
action of the Government about th e econo-
mic measures which the Central Govern-
ment r., going to take in order to uplift 
the conditions of the women We come 
across reports everyday that women are 
being raped, molested and tortured not 
only in the residential premises but eVt:!l 
in police static-os, Jails, hospitals and even 
in Nari Niketans In my opmlOn, the 
maintain which IS respansible is the 
social background of our coun cy. The 
social background is feudal-biased and 
the capitalist system of economy IS b.!lDg 
kept Into the socidl environment, We 
think that thls should b~ dealt with in two 
ways. One way is that the laws are to be 
implemented stricHy and the second thing 
is that m~re stringent laws are to be 
brought in ; social reform~ and the econo-
mic reform3 are necessary. We find that 
most of Jhe atrocities on the women are 
committed in tbe rural area3 b~clu3e of the 
land problems and l.lnd d~llOeation_: I am 
quoting one eX3mpte. In 1984, th! toLd 
number of incidents of murders., d.lCOI ies 
and all these thing5 were 20159 and out 
of that 15,936 were committed in the 
rurai areas And tbe atrocities committed 
on tribals and Schedu led Castes 'and 
Scheduled .... Tribe women are m Jre. 
What are the reason!J? Becau:.e the, 
landlords in the villages hav<e a close link 
with tlb! political circles, thej bdve influc-
encc over administration and they can 
eaSIly tackle the situation with lhe help of 
administration and with the help of polIti .. 
cal forces. Even in D~Jh\, the total nu mber 
of women raped, dowry deaths, 
molest'\tions, kidoappi.~g, eve-teasing, etc., 
was 1,474 in 1984 and 1,466 in 1. ')85. 
It reveals that even in the natio:1al CnpltaJ 
aU types of tortures are being committed 
on woman. I want to briol this to t~ 
notice of the Central Government. Women 

should be gi\'en econmic freedom. Without 
eco!lomic freedom, witbout sfi)cial develop-
ment, this evil canpot be tackled; cannot 
be removed. In the industries we find 
that many women emploYees have been 
retrenched. The number of women emplo-
Yed in industries has come down. There is 
no plan, no economic policy of the Central 
Government, to uplift the condition of the 
women. If economic freedom for women 
is not there~ if the pOElition in the field of 
cultuul affairs is not changed, then it is 
not possible" to tClckle the situation. I 
shall put some questlons and I want the 
hone Home Mini~ter to give his replies. 
There are laws in the country. In 1984 
and 1 ~85, how m::lny people were arrested 
and punished for atrocities committed on 
women '1 You have not given that infor-
mation. What are the guidelines of the 
Central Gov~rnment to the States to tackle 
the situation? What is it that .the Central 
Governm~nt is going to do for the future, 
for safeguarding the in: erest of women in 
the fiet d of industry, in thc field of agri-
culture, in the field of cultural affairs? 
What schemes do th'"e Central Government 
have to the uplift the economic condition 
of the women tn fut.ure 'l 

DR. ~UDHIR ROY (Burdwan) : Mr. 
Deputy-Speaker!, SIr, it is with a deep 
sense of anguish that 1 am participating in 
the deb.ltc; it is net with a 'holier than 
thou' (,l ttitud0 th~t I am taJt.ng part in the 
dl~cussion. It 1S a gri n reality tbat 
atr'oelties on women are increasing every 
day._ Instead of passing stringent and 
more stnngent laws, wh:lt is necessary is 
change of the social system We are not 
here to indict the - Home Minister 
pe'rs:>nally; we have to indict the whole 
sysl.em in which we hve. In pre-
independent India, abolition of the 
z::lmindari was the battJecry, but 
conveniently the ruling Party shelved that 
slogan after. independence. Consequently t 
barring a few States like West Bengal, 
Ken'(a and Tripura, tandlordism is still 
there, and because there is landlordism, 
because there is feudal exploitation in (he 
rur.ll areas,. the landlords and their goons 
and thus rule. 1 tis these people who 
commIt atrocities on poor people, on the 
women belonging to the Scheduled Castes 
and the Scheduled Tribes. The police are -
at their beck and call. Ooly a few cases 
have been J egistered against thcz,c land- ' 
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lords; Thererore, unless we abolish 
landlordism, I apprehend that these 
atrocities will go on increasing. 

Secondly a few years ago Justice A. N. 
Mullahrigbtly pointed out' that police are 
the most organised criminals in the country. 
Fram the statistics given he.r:e we find 
that the police peClple are often responsible 
for increasing violence on women. S~r, 

our friend already has referred to the 
Thankamani in Idukki ,district and we find 
everywhere that women arc being torI ured 
and they are abused in police lock-up 
We find that under public pressure police 
officials are suspended, they are transfern.d 
but with;n a short time they are re-instated 
with full pay So, I want to know from 
the Hon. Minister as to how many po!ic.! 
people have been accused and how many 
were really punlshed We w?~nt the number. 
How molny police peop!c were accused of 
atr.)cities on women and how many of 
them are actua:ly punisb.ed '1 

Thirdly. as our fnend Dr. Chinta 
MC'han has already obs~rvcd, in our media, 
in big commercial films and i:l ~hc TV 
also women are portrayed as sex d01ls. 
Why 7 Women ar'! our mothers, sisters and 
daughters. They also toil and mOll. Why 
don't they portray women as (farning their 
bread by ~h¢ swea.t of their brow? Why 
don·t they prutray wum.:n as equal 
partqers of men "/ But DO. TheY are always 
portraYed as sex do~ls and ev.>teasess are 
always the heroes. Why don't you take 
action against those film makers '1 These 
heroes always influence our young men. 
Therefore, my question to the Hon 
Minister is, what happened to the Ce'l sor "/ 
Is it rea)!y ~xisting? All sorts of violence 
and crimes against women are shown to' the 
young people day in and day out. 

With these words, I conclude Sir. 

[TranslQtiotl] 

SHRI NARAYAN CHOUBEY (~idna
pore) : Mr. Deputy Speaker, Sir, our 
leader Shfi- Indrajit Gupta has sgid that 
the figures are increa~ing ,in spite of all 
the efforts. Presently the figures concerning 
rape, molestation of women, chain 
snatcbinl, kidnapping of women, eve 

teasing and dowry death, etc, are on the 
increase. You may enact as many laws as 
you want, this will go on increasing. You 
have to-ld in para 6 of your reply: 

[E;nglish] 

On the suggestion of the National 
Police Commission, the 8th Finance 
Commisc;ion had recommended funds 
for creation of additional posts of 
women constables. The Governme,t 
have' accept cd this and provided 
R~. 4.31 CrOflO!S as grant payable to 
the State Governmen t for recruitment 
of 2 153 women (..oosta b!es." 

[ Translation] 

In the newspaper of 29th, there is a 
heading-'Womun to~ tUI cd to death by 
cops' . It h3S been reported therein 
that the peop e who killed the women 
included two lady constables also. Those 
lady constables pulled the hair of the 
woman and pushed - her in a well. This 
inciden t took pla~e near Gurgaon. The 
post-m Jrtcq) of the dead body of the 
women was done in AIIMS. I want to 
ask lw) or three questions in this regard. 

You may be aware that recently, in 
Calcutta twentieth Congfess of All India 
Police Science was held. Mr. Vora, DIG 
(CID) concr.!ded there that rape and 
molestation cases are IOcreasing. But he 
said that our pJsition is better than 
America because in America in every 
13 thousand cases, 480 rape aI"d 
m.Jlestation cases occur and in Japan also, 
112 such cases, occur but in India the 
number of such cases in every 10 thousand 
cases is 20. EarHer. such cases used to 
be 5 which have now increased to 20. 

. What is th~ reason of this increase? •.••• 
( Interruptions) 

IJe has suggested formation of a three .. 
tier cell-one cell should be for the 
protect.ion of women, second cell should 
be ~\t district levd and the third cell should 
feed the Home Department about the; 
information received in this connection. I 
would like to know whether you are going 
to adopt this or not '1 

He also told that in rape cases, 
kidnapping cases and in cases of assault on 
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women, ..investigation should comulsorily be 
done "by - CID-not throug.h any other 
police officer. Are you going to a'ccept it 
or not? .. 

There is one more question. Recently, 
perhaps in Mldbya P('ad~sh, in the 
presence of 15 thousand people a woman 
performed 'Sati9. Tbe people witnessing 
applauded this act. Today when our 
Government is talking of entering into the 
21 st century, barbaric murders in the name 
of 'Sati' are being co,nmitted in the 
fjfountry. 

I would, therefore t like to kn.>w when 
the police reached the .. scene of incident? 
It has come to our knowledge that the 
police sfation is quite near to that place 
but police reached there much late which 
was a premedidl.ted step. In such cases 
no one com'!s forw;lrd to give eVidence 

. with the result tbat no action is laken 
again-;t the culprit. I wpuld like to know 
as to what you are going to do in this 
connection? Also, I would like to know 
bow many cases of 'Satl' have occurred 
during Shri Rajiv Oovernment"s term, that 
is. during 1985 and 1986 bow many persons 
have been apprehended and what punishment 
bas been given to them ? 

My colleagues have stated that out of 
the ~ases of ':lssault on women in villages, 
90 percent. cases occur with the conspiracY 
of tbe zemindars. When, an Adivasi, 
Scheduled Caste poor man wantS- tbe laGd 
reform law to be implemented he is 
pressurised from all sides and is looted 
and the b:ggest punishement to bim is 
that his women folk are mofesied and 
humiliated. Wbl.t are you going to do 
fOr that ~ You will not tam\: the landlord3, 
I know. A little before the death of 
Shrimati Indira Gandhi and now also, the 
landlords have been taking more liberty and 
advantage To protect tbem from the 
clutches of the landlords, what action arc 
you gOing to tak e ? 

Alongwilh it, kindlY tell us ope thing 
more. In 1985 and 1986, how ma,ny 
police officer. have been cbarged with 
raping women in police custody as well as 
outsjd~ police custodY, how manY of them 

wtre arrested, suspended and how many 
of them have been punished ? Kindly gi~e 
figures about it. Please tell us as. to how 
many police personnel, whose duty is to 
protect. the people. bav been charged with 
such an C'fTence duting 1985-86 . 

One thing more. We ha ve given 
women the status of goddess. But as 
Shri Sudhir Roy has stated .. (lnte'rllptio,~s) 
... they are made Ministers also, Sbrimati 
Sheila ·has been made a MiniSter I saJute 
her But the truth is that rull pictures of 
women are beiDg displayed every where.· 
Why is it not banned ? You have such 
will powers,; why do you not stop it then ~ 
Can you not appoint earnest and honest 
persons in the Censor Board whicb p;;lsses 
film~? You cannot see with your' mother 
and sisters the films being produced 
presently. What will you do to check 
it ? . . (In!erruptions) 
• 

I want t(\ say that the Government has 
powers under sect. 249, 251 and 2S2. 
About the incident that has recently 
occurred, objection is raised by our 
colleagues on the other as to why we are 
referring to it ? What are the sources 
with us? You have several sources. You 
have CBI and other Forces. Government 
in Kerala is yours, it will giVe you a 
factual report. What ar: you going to do 
about Kerala viJlages about whom 

.. Congress-I women members have also said. 
Shri Huta Singh, kindly give us the details 
of the incident. 

THE MINISTER OF HOME AFFAIRS 
(s. DUrA SINGH) : Mr. Deputy Speaker, 
Sir. 1 am grateful to Dr. Chinta Mohan 
for tOday's Calhng Attention Motion. He 
has drawn the attention of the House and 
through this House. of the entire country 
towards a very important and basic 
question. Several hon Members have 
gooe deep and bave tried,to know the 
basi;: cause of the atrocities and crimes 
being committed against women and the 
approach of tbe SOCiety as well as 
of the Ol)vernment in this rea'ud. 
This problem is inherent in Our social 
structure !and uniess this social 
structure is ch~n&ed, whatever be the 
nu'mber of laws; howscever strict the 
pnnishment may..be. this evil cannot be lot 
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rid,; of. 13lere are two verY strong causes 
which· have brought this evil in our society .. 
One h the status of women in our society 
an" other is .oUT social structure, which 
has a scope for exploitation A man. with 
property, be it wealth or -land, g~ts r'tspect 
in the society and:l pelSon without land 
bas no respect in today·s society. . 
~ 

Ours is a rural oriented country. The 
importance of our country lies in the fact 
tbat we are an agricultural country. In 
th is rural country, a man who ha s 
land commands respect and a man 
.sans land is a man without respect. 
1 remember that lin 1970-71 when 
Shrimati Indira Gandhi tried lhat women 

. i.e. daughters sbould get a share in lbeir 
fa ther 's property, a Jot of furore was 
created in Punjab and the people with 
vested interest oppos~d this move tooth 
and nail-. So much so that cases were 
reported where even in good families, 
brothers had kt'l1cd their sisters because 
otherwise they would have • taken share 
in the land. Such surcharged feelings 
arose at tbat time. I have given you a 
small example. 

Government of India cannot do it alone. 
Law is already ttiere and yoU and Shri 
Indrajit Gupta have told about it. Nothing 
win happen unless awakening dawns upon 
our organisations.whether they are political 
organisations or social or~anisations_ 
Actual1y they should f<'fce our society to 
do these things. Unless land reforms are 

'carried out,t we shall not be able to improve 
things. 

SHRI NARAYAN CHOUBEY 
(Midnapore) f'tle Congress Party is 
against it fis such it i'l: not taking place . 

S. BUTA SINGH : As I have said I 
am making an effort through the Congress 
Party itself and ali Dr. Chinta Mohan has 
sa id that the country needs people like 
RlIja Ram Mohan Roy, Bapu ji, Rabindra-
nath Tagore and Jawahar Lal Nehru who 
may carryon their c(usade with 
revolutionary zeal. Un'ess we change this 
whole system, nothing will happen. This 
is th e same ..society in which a couplet 
was written which wa& derogatory against 
a certain section of the society: 

Dhor, gartwaar, ~hudr:a aru naari 
Ye sub taran ke !ldhikari} 

Tney have been brought to this state 
that it has been ordained in the re1igion 
that they deserve beating. How theD can 
things improve in the coon try 1 Unless we 
give respect to Shudras or women and 
unless we give economic facilities to them, 
so that they may feel self-respect, thi s 
thlDg can.not be removed. This is a basic 
thing v,bich I have said. 

Provision hlS been made \It the new 
'Twenty Point Prolramme introduced by 
the Government of India that land reform 
wi)) be carried out vigorously qnd tbe 
rights of the women labour. and women 
will be safeguarded. You have seen and 
I do not want to repeat it that we have 
brought amendmerts to a number of 

India is a vast country" We should 
know it ful1y well that the honour. and 
respect one gets in the society is due to 
tbe property one p~sesses To a large 
extent, that property is in the form of 
land. 1 be freedom of man is related to 
the land. In whichever State you may 
see-whether it is Bihar, M~\dhya Pradesh, 
Rajasthan, Gujarat or West Bengal-you 
\\ill find that' it is the root cause. lhe 
implementation of the land reforms has 
b~en very tardy. I rememeber that when 
first conference on land reforms was 
convened a lot of hue and cry was raised. 
I was looking after this issue in the 
Ministry of A griculture and I read out to 
them the guidelinell accepted by the 
National Development Council. Tbt 
result was that a lot of protests and hue 
and Cry were raised 'The press published 
articles on it and' said many things about 
it. A feeling was created as if I am going 
to start a new thinL and it will put the 
countrY on fire, The fact is that unless we 
carry out land reforms vigorously and give 
our women theit sbare, they are not going • to be respected. The whole country should 
Illake a.p etrort in this dire(:tion. Tbe 

"legislations. It is through the personal 
interest of Sbr.i Rajiv Gandhi that cases of 
dowry death have been made a culpablo 
crime. Till today cases of dow1 y > deaths 
were regarded as suicide cases and not 
murders. He has taken a very ro, .. olutio-
para step. '" :rile ()JlUS of Ploof ... has been 
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shifted to the person charged wi th the 
charge of Crumiking murder. He will have 
to prove that it is Dot a dowry death and the 

. period has also been increased to tcn years. 
If within ten years of marriage such an 
incident of Unnafural death take place. it 
will be first 'regarded as dealh and not 
suicide unless it is proved otherwise. It is 
a very revo!utionary step. I do agree 
thst it should be implemented. But, as I 
bad said earlier I it is me attitude of tbe 
people that tbey do not come forward to 
lodge report. You have rcad out here an 
example of DIG of Ocissa. I welcome" it 
and I would try that his suggestions arc 
implemented by Including them in the 
national programme so tbat we may b.! 
able to provide protection to women in 
tbe country. Though I do Dot want to go 
into figures but the figures I have given, 
show thJ.t the situation is very critic';ll and 
we sbalf have to take som~ action in tbis 
respect. Leaders like &.ajiv Oandhi are 
preparing the country to enter tbe 2t st 
century and if we do not do anything and 
such scou~e is there in th~ society, we 
cannot make progress. I would, there .. 
fore, request the whole House and aJl tbe 
pol it icaJ parties-because they have the 
resources and tbeit aPPeal bas influence on" 
tbe people-to rise above "party considera-
tions and adopt humanitarian attitudc, so 
that-wc may be able to provide protection 
to our mothers aDd sisters i.e. aU women 
folk. It will be a great seriice to tbe 
natio[\. and l take it with this sense. You 
have raised other issues also and hav~ 
referred to some c~ses. We must praisc 
thOle Sta tel where good work ba s been 
done. 

I WOUJQ !lJ[": 10 say on behalf of the 
Home MinistrY in particular such things 
which cannot be left only 10 ,tbe law and 
order mactinelY. In many cases it bas 
bem found tbat when the calel are 
reported, tbe 'lames of tbose very persons 
of law enforcin,a aaencies are mentioned 
who are, responsible ror enrorcing law and 
order'. Whenever they are· involved, tbey 
1JlU1' be punished. I have no filurea witb 
me ltU'aratcly to sbow how many police-
men, are involved in it. 1 would set tile 
information from the State.. But I would 
6.1' that where.~t tbe ~yolvelQoQt of 

. 
poJicemen is fouiid, it bas a ba4' effect on 
the society. If som~ perlOn commits 
crime- th'lt is a different thing but if a 
person commits crime who is responsible 
for maintaining l;,\w an~ order it will be a 
serious thing on his part. It has a bad 
effect on the society aQd the people are 
demoralised. Such tbinge; should be taken 
srriously. I would even z,ay that he should 
b~ s'\cked (rom the service forthwith. Not 
only this, most stringent action should be 
taken against him. It will have lood 
effect on the society. 

Shri Choubey has, just now expressed 
his views. I bave mc the figures of 
criminal cases. Tbe figures of cases of 
dowry deaths reported In 1986 pertaining 
to Delhi and India are with me. I have 
given all thii to you. I can tell you tbe 
number of '\Owry deaths, rape cases and 
eve-teasing cases. Tee~e have been given 
in separate columns. I have got tbe 
details to show how many c~ses have been 
reported, how mary persons have been 
convicted and how many have been arrested. 

Shri Mohan and Shri Ind.rajit have 
mentioned 3 to 4 cases which happened 
in 10m! districts and villages. I have 
come to know th:lt they are sub judice. I 
do not agree with tYle hone Members that 
we should say here som::thing on them. 

[ English] 

SHRI SlJRESH KURUP: Sir, action 
shClUld taken against the police .•• 

MR. DEPUTY-SPEAKER Mr. 
Kurup, you cannot iutervene ~n tb; middle. 
Let him finish his speech. 

s. BUT A SINGH : Definitely kU[llpjt, 
i will convey the feelings and observations 
of tbe hon. members to the Sta te Govern-
ment and I will also see that proper action 
is taken in tbat case. &lmilarly, reaardiDI 
Shrimati Prabmavati, 1 nave been informed 
1hat tbis· is El case relatinl to tbe State 
Government of Haryana. It haa taken 
place tbere. 

SHRI bURESH KURUP : 1 want to 
let a f;lariieatioD. 



321 Calling Attention AGRARAYANA 10, 1908 (SAKA) Ca Ill"; Attention 322 

MR DEPUTY-SPEAKER : If You go 
on ask ang questions" and if the Minister 
loes on answerioa them, how can it go 
on ? 

s. BUT A SINGH: I would like to 
submit that we cannot go beyond the 
information that has been supplied to me 
by tbe State Governments. Wherever we 
feel that the State Government is not 
taking stern action, we can definitely get 
in touch with the Sfate .Government and 
we, can always tell them to take sternest 
action. 

There is also a suggestion from Sbri 
Narayan .Choubey for having a three-tier 
fystem of .bavlng a state level cell, district 
level ceJJ and coordination monitoring cell. 
I have already promised that we are goirg 
to have it. This is what we reqtiire We 
al ways try to put up a set-up and after 
that we to' to forget a)) about it. There 
must be vigorous monitoring and action 
must be taken against those who are found 
guilty and tho~e who are found wanting. 
They must be dealt with sternly. Then 
only, there can be proper functioning. 

These are various aspect~ which the 
bon. members have brol1ght to h iihl igh t 
during tbe discussion. ~ 

saRI NARAYAN CHOUBEY You" 
have Dot said anything about '8atf'. 

s. BUT A SINGH : 1 am SOlI)' that ( 
do not have the figures availabl: with me 
readily about" 'S8tit. This is a caSe 
pertaining to Madhya Pradesh. I have 
myself noticed it in the papers. We will get 
tbe information from the State Oovernmcnt 
Apin, tnis 'Sati' is a tbina which has to be 
tackled at tbe level of the socic-ty itself. 

[TrolJ,"allon] . 
,. Sucb institutions aave been. tlourishtnl 

in' our countrY. 

Por _s they have been there. The 
CeetPl aDCl 's,to Oovcnnnentt are Vel')' 

very viJant about g'uch cases, but where 
thousands and thousands of people get 
together and such a thing happens, I am 
sorry no explanation can be given for such 
a thing. The State Government must act; 
and there should Dot be any laxity in such 
cases, and stern action must be taken 
against those who indulge in such .heinous. 
crimes. Silti is not to be respected; Stll; 
has been condemned. It bas been banned 
by Jaw, and we must see to it that nobody 
Indulges in this kind of an activity. 
(InterruptionfJ ) 

SHRIINDRAJIT GUPTA: Can you 
supply some figures about the number of 
arrests and prosecutions and all that, 
durjng this period 1 You have Biven" other 
figures. You have not given any figures 
about the action taken: how many police-
men have been arrested ..• 

[ Translation) 

SHRI NARAYAN CHOUBEY : Kindly 
make a statement regarding police. 

(Englis"] 

s. BUTA SJNGH : I think in the state-
ment. .. Anyway, I will aet tbe information 
from the State GovernmeDt deficiteIy, and 
pass it on to the House because here, tho 
information with me does not contain infor-
mation about the involvement of tbe police-
men as such. In case bon. Member$ are 
keen, I can have the information from the 
State Gcwernment, and pass it on. 

DR.. CHINTA MOHAN ~ Sixtytwo 
young girls were raped in Soudi Arabia; I 
want to know what action Government has 
taken in tbis regard. Sixtytwo young girls 
from Kerals were taken to Soudi Arabia, 
and there, they were gang-raped by tile 
Saudi Arabians. What is the action that 
Government proposes to ~take in this 
regard ? 

s. BUT A SINGH: I am collectiq 
information. 
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MATTERS UNDER RULE 377 

{English] 
(i) Need to stabUsb development boa rds 

for Vidarbba, Marathwada and Other 
-Backward Regions of Maharashtra • 

• 
MR. DEPUTY.SPEAKER: Now we 

win take up Matters under Rule 377. Sbri 
Banwari La} Purohit. 

4-

SHRI BANWARI LAL PUROHlT 
(Nagpur): I beg to draw the attention of 
the House towa:-ds the excessive delay being 
caused in the formation of the statutory 
development boards foc Vidarbha, Maralh-
wada and other regions of Maharashtra, 
under Article 371 (2) of the Constitution. 

out of Lad,kb, 1 request the Government 
to introduce dally air Service to Ladakh, by 
adding one fligbt each on the Chandigarb-
Leb and Srinagar-Leb routes, at least foe 
the winter months. 

- (iii) Need to Set Up a Brancb of All India 
Medical Institute at Calelltta. 

SHRI ASUTOSH LAW (DuQl Own) : 
. The eastern region of India is lackios 

in modern medical facilities and amenities. 
A "&rowing need for such an establisJuoent 
is verY evident. A geoarapbical tiurvey of 
the ea~tern region will sbow tbat the 
eastabHshment of such a nature w,j)) "Serve 
the need of Assam. Bihar, OClssa, Tripura, 
Manipor, AruD3chai Pradesh, MegbaJaya. 
West Bengal and the part of Dorth·eastern 
region of India. The modem medical 
science in India is definitely extensive but 
no doubt it is very expensive i.e. for bey~nd 
the reach of common man of the eastern 
soil. The eastern region is contributing 
to the manpower of India whereas the 

As far back as 26th JUly 1984, both 
the legislatures of Maharashtra by a resolu-
tion, unanimously passed, recommended to 
the Central Government to constitute the 
development boards .. The beavy backlog of . 
develQpmental expenditure in these back-
ward regions is making tbe people of these 
regions verY restless. Ma.y I. therefore. 
request the ~ Government of India to take 
steps exp,editiously in the matter '1 

medical facilities are Dot at par with the 
population explosion of the ea-stern soil. 

. The handful of Hospitals with their ancient 
equipments, poor management and mainle. 
nance are unable to cope with the growing 
medical needs. On the one hand, the 
expeDsive nursing homes with latest medical 
treatment facilities are beyond the reach of 
the common people. on the otber, tbe 
jourgey to Velore, Delhi or Bombay, the 
only tbree pJaces tha t provide modern 
medicai facjJjlies with Hfp savin. devices 
are eapensive and totally impractical for tbe 
ailina people of the eastern India due to 
distance. Calcutta beiDa the major Metro-
politan City in the eastero region bavina a1\ 
infrastructural facilities and also coooecced 
by air and rail w!tb all major cities and 
areas of eastern India. Calcutta will be tbe 
ideal place for acUina up a branch or tbe 
All India Medical Institute like the ODe in 
Delhi. 

(Ii) Need to Iatr(Nloce Daily Air Service 
to Ladakh. 

SHRI P. NAMGYAL {Ladakh,: The 
people -of Ladakh had been requesting the 
Civil Aviation Department to increase the 
frequency of Delhi-Leb Indian Airlines 
fliahts, by adding one flight e~ on the 
Delhi-Cband learh. Leh and Delhi-Sri nagar-
Lela routes. thereby ma kinK it a daily ftiabt. 
However, the Minis~r of Civil Aviation 
expI'essed bit inability io iocreue the fro-
quency of ftJ.lus for some time. in view of 
the re--carpetinl works in progress on the 
runway of Leh airport. Now, the rc-
carpeting works OD the rUDway have beeD 
aupeoded for tbe wiater months, and the 
runway i. available for land in •• 

Ladhakh remainf: out off from tbe res' 
or the eoUDtry for over seven winfer 
months. and the only communication duriol 
wiatet is by air. In view of tbe problems "em, faced .". tb." .. peopf. 191 ~ntq aDd ~t 

(Iv) Nee4 to .ppelnt. b.,.,. to mo_ltor 
the proaramme for de yeloPIDeDt of 
trlbal 01 caUDa.ore rea1o.. of 
"era).. .. 

SNRI MULLAPPALLY RAMA. 
CHANDRAN (Cannanore): 10 spite of tbe 
various prOll'amme initiated by the Govern-
ment there appe.... to b. "crY little .:banle 
jp tJtt eo~.J .. ata. of til. td.,. o( Keral. 
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.State. For 2000 years or more tbey have 
been treated as if they were sub-human and" 
todoy their Ilosition bas,hardlY improved. I 
speak with speciaJ reference to a pJace 
called Manahfhody in Cannanore consti-
tuency in Kera1a a.s I have personally seen 
the· situation there. 

Isolated as it is by i'eason of its geogra-
phic situati~n-it is a solely tribal assembly 
constituency which stillretains the age 'Old 
customs of untoccbability and slJPerstitions 
The stark poverty t stickness and ignorance 
among the tnbals here ca800t be overcome 
overnight. Lack of medical and educational 
facilities and even of basic necessities like 
pure drinking water and santitation are all 
apparent in this region. 

Much needs to be done and the first 
step must be to ensure proper implelllenta-
tion of Government pr.()grammes for deve-
lopment of tribalS to monitor the financial 
allocation for this purpose and to follow up 
progress. 

I therefore call upon the government 
to appoint an eff~ctive body for this 
purpose 

(v) Neel to take immediate steps to 
supply special medicines to Tamil 
Nadu to check the incidence of 
Enceplaalitls. 

SHRI C. K. KUPPUSWAMY 

(vi) Need to allot suf6cient ftuads for 
Executing pedabalU aDd dorigaI" 
pro jeets in Andhra Pradesh. • 

SHRI K. RAMACHANDRA REDDY 
(HindJlpur): Kadiri Taluk in Anantapur 
District in Andtr& Pradesh is a chronically 
famine affected area with no irrigation 
facilities_ 

Tanks and wells were providing water 
for iJ;riostion. In the current decade nCl 
tank bas received .wateJ: aod all -tbe wells 
have dried up and hence agri(;Ulturilts, 
labour, artisans, service sections and other 
people living in villages have hopelessly 
been thrown out of work and they are 
facing miserable situation 1 

In thia taluk two medium projects one 
at Doriga1Ju and tbe other at PedclbalJi 
were contemplated to be constructed so that 
they may irrigate 30 to 40 thousand acres. 
~nvestjgation with regard to Dongallu pro-
Ject been complet ed long time back and the 
project which is very useful to tbis area 
could not be constructed for lack of funds 
with the State Govel'nment. 

Pedaballi project is being kept in the 
cold storage for the past ten Years. Funds 
sanctioned by the World Bank about five 
or six ye'us back couJd not be uti Jised. 
State Government is constrained to take up 
construction of this project for want of 
funds. 

The Centra.l Government may take a 

(Coimbatore) : Sir, it has beeD reported in 
tbe press tbat tbe incidence of brain-fever, 
that is, encepbaliti., is veO' much 00 the 
increase in Tamil Nadu. The State Govern-
ment and tbe people of Tamil Nadu are 
very anxious and worried over this dreadful 
disease. It bal also been r-eported that 
more tban 18S deatbs'havo occurred so far 
due to brain fever in Tamil Nadu. parti-
cularly in' Madras ciry, Coimbatore, 
Madurai and Tirunelveli districts" The 
patients are finding it extremely difficult to 
let proper medicine for this danlerous fever 
from the hospitals as also from tbe market. 

. compassionate view of tbis chronic drought 
prone area and the hopless people and 
allot sufficient fun<b for the construction of 
these two projects. 

It is therefore requested that the Centre 
should talte imm'ediate step to despatch 
special medicioes to Tamil Nadu to combat 
'his daoaerous disease on a war fotUng 
before the present alarmio. situation goes 
out of colUrol. • 

(vii) Need to consult the teachers or 
Kendriya Vidyalaya at tbe~ time of 
their pay revision. 

DR. SUDHIR ROY (Burdwao): As 
per newspaper reports the All India 
Kendriya Vidyalaya Teachers Association 
has decided to re~rt to a.itatio~, if their 
pay scales are not immediately revised ill 
accordance whh the recommendations of 
the Chattopadhyaya Comnlissio~ whose 
reporJ is under study by the Empowered 
Committee. Hon~bJe MinistCl's reply to' 
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StarrN Question No. 260 on 20-11-1986 
is unfortunate; as the tea~bers· associations 
mould be 'Consulted' at the time of the pay 
reVISlOO. The sooner it is done, the batter 
it would be. 

(viii) Need to provide fiDancial a6sistance 
to tbe Go~rnmeDt of Mabarashtra to 
rUII the Cotton !\foDopoly procure-
lDe.t Scbeme. 

SHRI BALASAHEB VIKHE PATIL 
(Kopargaon) • The Government of 
Mabarashtra is running Cotton Monopoly 
Procurement Scheme, which was cleared 
by the Union Government. They need 
financial assistance, as farmers are demand-
11)& rise in cotton prices and also hundred 
per cent payment of their prod uce at one 
time instead of payment in instalments. 

Last year, the cotton prices were higher 
in Maharashtra than the Ceotral Govern-
mcnt9 s Support price. The Government 
put a condltion that under the Maharashtra 
Cotton Procurement Scheme,. cotton should 
be purchased at the support price declared 
by the Central Government and no extra 
price should be paid to the cotton grow· n. 
Somehow in the interest of farmer!) the 
Government of Mabarash.ra is runniog the 
Cotton Monopoly Procurement Scheme for 
'be protection of the farmers- a condition 
laid doWD by the Central Government .. 

Finani:hl assistance IS badly needed by 
the GOftmment of Mabarasbtra from the 
Union Government or the Reserve Ban" of 
India. I would, therefore, appeal to the 
Govern1DCnt that a sum" of Rs. 200 crores 
to lls. 300 crores be given to the Govern-
ment of Mabarashtra by way of assis lance 
immediately for payment to cotton growers. 
This w~Dld live substantial relief to tbe 
farmers. Otherwise, the unrest which is 
brewin. in tbe State at pregent may becume 
B kw and order problem. 1 would, there-
fore, orae the Government that in the 
intere&t of public the Government may give 
a serious consideration (or the solution of 
tbe ~oblem. • 

---

13.57 brs. 

cusrOMS AND EXCISE REVENUES 
APPELLATE TRIBUNAL 

lULL, 1986 

[English] 

MR. DEPUTY -SPEAKER 
DOW take up Item No. 11. 

We will 

THE l\fINISTER OF STATE IN THE 
MINISTRY OF FINANCE <SHRI 
JANARDHANA POOJARY): I beg to 
move* . 

• 'That the Bill to provide for the 
adjudication, by an appellate tribunal, 
of disputes wltb respect to the deter-
mination of the rates of duties of 
customs and Central excise on goods 
and to the valuation of goods for the 
purposes of assessment of such duties, 
in pursuance of Article 3238 of the 
Constitution and for matters connected 
therewith or incidental thereto, be 
taken into conside~tion. 

As bon. Members are aware, Customs 
and Central Excise duties contnbute about 
80 per cent of tbe total tax revenues of 
the Central Government Both these duties. 
have, thus. a vital role in augmenting the 
financial resources of tbe Centre. However, 
in recent years there bas been an enormous 
increase in litigation relating to disputes 
with respect to the valultion of goods andl 
or the determination of tbe rate of customs 
and central excise duties for the purpose 
of Buessment of such duties. As a result, 
the collection of very larle amounts of 
revenue has been blocked. 

In OHler to mitigate the serious problem 
of litigattoD and to bring about uniformit, 
of assessment all over the couotrY, it is 
proposed to set up a tribunal under 
Article 3238 of the Constitution to deal 
with appeal. arisin, from disputes relatinl 
to valuation of loo(h and the determina-
tion of the rate of duly in the assessment 
of c:ustome and central excise duties. 
With the establishment of this Tribunal. 

.blqved with· the recommendation 0( tho Ptf,sid~llt'. 
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Tribunal !!ill 
with or incidental thereto, be taken 
into consideration." 

~HRI SRIHA~I RAO (Rajabmundry) 
I oppose the hasty-manner in which luch 
an important matter is being Jegislated. 
By this amendment, tbe Jurisdbtion-of 

the jllrisdictioft of all courts the 'Supreme 
Court .would be barte<:J. in matters relating 
to \lIluation and determin~tion of the rate 
of duty in the assessment of customs and 
central excise duties. To start with, the 
Appellate Tribunal would be headed by a 
retired or serving Chief justice or judge of 
a High Court. • High Courts is being removed without. 

. providing for any suitable or alternative' 
As present appeals from the orders of remedy. By this the cost of justice to tbe 

Cellectors are submitted to the Customs, citizens will increase while the speed Wi)) 
Excise and Gold (Control) Appellate go down~ because of concentration of 
Tribunal It is now prop':>sed that as far as ben(;hes of this appellate tribunal on11 in 

"disputes relating to vatu'ltion and the Oelbi. 
determination of the rate of duty are con-
cerned, the appeals from the level of 
Collectors will lie to the DOW Tnbunal. 
Simultaneously the present jurisdiction of 
the existing Appellate TribuD:t1 10 regard 
to these matters would be taken away_ 

It is proposed that tbe new 'Trabunal 
will receive cases only in respect of di~putes. 
regarding rate of duty arising out of the 
Customs and Excise Tariff Schedules which 
were brought into foce on 28-2 .. 1986 and 
disputes in respect of valuation which 
arose on or after the some date. 

14.00 hrs. 

So far as the pendwg cases or new 
caSeS that may have aTlsen out of the old 
tariff schedules are concerned, the existing 
jup.$dictioo of the Customs, Excise and 
Go:d <Control) Appellate Tribunal a:1d of 
the Hiah Courts would coatinue. 

It is expected that the establishment of 
this Appellate Tribunal win reduce litiglti(ln 
and win also impart greater Certainty in the 
administration of the customs and central 
excise duties. -MR. DEPUTY-SPEAK.ER! Motion 
moved 

UTbat the Bill to provide for the 
adjudication. by an appellate tnbunal, 
of disputes with respect to the determi .. 
nation of the rates of duties of cust('llll3 
and Gentral excise on goods and t.l 
tbe valuation of aoods for the. purposes 
of a ues&m.ent of sucb dutie 5, in pur .. 
suance of article 3138 or the Constitu-
tion and for matters conDected there-

14.02 hrs. " 

[SHRJ ZAIN UL B-\SHER in tile CluJir] 

It will be a very difficult and costly 
affair for the tax-apayers eXPecially small 
scale industries to travel from fa{ Hud 
flung areas to {lppear beror the tribunal in 
Delhi. This, in a way, is an attempt to 
bypass tb~ judiciary by tbe executive and 
tbe bureaucrates. 

Th~re is also no legal qualification or 
experience mentioned for becoming a 
member of tbe Tribunal. That shows 
tbat retired senior civil servants will 
also be appointed as membet:s of this 
tribunal. This is one way o~providing them 
with employment. 

'Fhe term of office, according to tbis 
Blll; ·is tbree Years. If there are legal and 
eXperienced People on tbe tribunal, tbey 
will not be able to do jastice to the tax. 
payers in three years_ So, tbeir term of 
office should at least be five yean. The 
ChalTman of the tribunal must be from 
the judiciary and not any otber retired 
officer. 

To avoid 'delay in disposal of cases, 
tbree-member benches must be constituted. 
In case of any difference of opinion, that 
can be solved easUy by a lbree-membc;r 
bench. One member bench or two-member 
bench is not good. 

Earlier, experienced employees of tbe 
tax payea could also appear before .the 
tribunal. But a~ordlDa to this DCW 8ilI 
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they would not allow experienced emp- , 
loyees. They will allow only the legany 
a uthoriscd people. There .should b~ pro-
vision for -experienced employoes to appear 
b:for the Tribun:ll becaus~ they have better 
knowledge of mJ.nufacturing items and can 
calculate th~ values better. 

Tribuna.l should Cunction under tbe Law 
Minister a~d not Finance Minister who is 
an interested p:uty bolCause this relates to 
the Law Ministry. Tbis must function only 
under the Law Ministry. 

P.covision should be mad.,. for the 
seniormost judicia 1 Member to discharge 
the function over the Tribunal. If a party 
is not able to attend the Tribunal his 
appeal should not be dismissed ex-parte 
because all the three bencbes "ill be set up 
only at Delhi. It is very difficult to a Hend 
on the Slme day. It is very dIfficult for 
"the tax 'payer especially the small scale 
industries. That is why I request that they 
should allow them another heaIina to 
appear in the case. 

These tribunals should have tbe same" 
powers of a H~Bb CtDlrt to interfere a.ny 
case at any stage with the Central Excise 
OcpartIQent. It is vary easy to solve the 
problem of tax payers and also the Depart-
ment. 

If You JIO ioto tbe minutt detail; the 
Finance Ministry is itself encouraging 
litiaation because in tbe current yeur they 
issW:d 450 Notifications in Central Excise 
and 460 in Customs. Out of these 2b5, 
Central Excise and 270 Customs notifica-
Uoo~ were issued after tbe Budget. The 
issue of this type or .notification after tbe-
Budpt will cban~e tbe calculation in the 
Budaet .. 

If You want to aive any Notification, 
You h3ve to plac6 all tbOSf things before· 
tbe House. An the Members wi1J partici-
pate in discussion on that. Theo"lbey win 
pass this. If thit; is done only ~ftcr. tho 
Bodeet a. you issued q I 0 N~t1ficatlons, 
which 'is not lood, these cannot be dis-
~ssed in tbe House. 

This Year Oovem~Dt baa aaoouoced 
eaROf' ~on to the tune of several 

TrlblUttll Bill 
hundred crores of rupees after, the Budget. 
PreviouslY in 1985-86 after the shipment 
after 1 20 days he could declare export 
items to the Government. But accordinl to 
this Bill 1 20 days before exporting tbe 
items, he will have to file application. 
How can it be possible for the business 
men. They: ar~ busy and are worried a bout 
the items in m3l'ket. Previously if be 
wanted to export any number of items be 
had to file only one application. But 
according to this Bill, suppose he has to 
export a thousand varieties of items; be 
has to apply on thousand application forms. 
So, practically it is not possible for bim to 
do so. Also, this is very competitive in tbe 
international export market. As it is our. 
exports may become compe.tilive- in tbe 
international market because a Pakistan 
rupee is just equivalent to 7 S paise of 
the Indian Rupk, 'and a Banghlde5h Tak-a 
IS equivalent to 80 paise of the Iodian 
rupee. We are facing sti1f competition in 
tbe international market for most of our 
export items. Previously they were not 
taxing the export items, but now they are 
taxing tbe export items. So, how can they 
fa&!e the international market', That is a 
problem for most of our business people. 

. I think you muct tborouply discuss it in 
the House Before that. I suggest tbat 
this BiJJ should be refc:rred tp a Joint 
Select Committee and sb:>uld not be passed 
baatily and immediately. 

SHRI SHANTARAM NAIK (Panaj~: 
Sir, The Customs an::l CeotHl) Revenues 
Appellape Tribunal Bill 1986, is a· .ood 
mcasute because rreently tbe . Central 
Government have decided to create spec).1 
tribunals in certain matters to basicalry 
decrease the workload on High Courts 
wherein all sorts of matters c:ome. and 
remain pendina: Thereforel in tbat liaht. 
these tribunals are a proper and riaht 
decision taken by the Pinance Ministry. 
But may It at the outset, inform !hc hone 
Finance Minister tbat whenever tribunal 
are established, a territor)' like Ooa is 
sometimes at a loss ., I wllt eltptaiD to 
YOU how. As far 'a. tbe C~tral Admiois-
~tative Trib~oa) is concerned, earlier .ny 
alll'iev"d party could 10 to the Panaji 
BeDell of tbe Bombay Hiah Court Cltabli-
shed in PaDaji, I mean any Goan who 
would like to have the 'jurilClictioD of tbat 
Beoda. But DOW \he Ceutal Adminiitrative ~ ... .. 
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Tribunals are established and a tribunal for 
Goa bas been es'ablilhed at Bombay. So, 
as for as Goa is concerned, there is no 
speedy justice a.s far as tbat tribunal is 
concerqed be~ause earlier, tbe pcaple 
couJd just go to Panaji ond file a petition 
and get the justice. Now, by this central 
administrative tribunal, wbo are affected? 
Our Government serv~nts who wanl Justice 
in respect of their service matters etc. Now 
they hav.c to go to Bombay. Of course, 
I have requested the Government and tbe 
Government assured me that tbe Bombay 

'Bench will sit in circuit in Panaji. But a 
similar thing should not happen in this 
case. If you want to establish tribunals 
they must be established in each Stale and 
Union Territory-.one tribunal at the outset 
and not by instalments. If you start 
establishing, say, four t~ibuoals in the 
country for tbe ti~ being, then people 
win be affected because those four tribunals 
govern the entire country and there will 
be distance problem. First you take tbe 

, jurisdiction of the Higb Court; if the 
High Court is not available, then the tri-
bunal. Therefore what I am saying is, 
as and when you bring this Act into force-
this is a welcome measure--tribunals;n all 

• State Capitals a"nd Uuion Territories 
Capitals must be established. " 

Secondly. Sir, there are certain pro-
cedural aspects. I wou'" just. take you to 
clause 13 of the Bill. Clause 1"3 says 
abQ.ut the staff of the" Appellate Tribunal. 
Now, sub-clause (3) of clause 13 says: 

"(3) Tbe sa lari~s and allowanees 
and conditions of tbe officers and other 
~mployces of the -Appellate Tribunal 
sball be such 4s milY be specified by 
rulel. n 

Here it is said, "as may be specified". 
Normally, when you want to specify in 
tbe rules,. the Dormal termiooloay used is 
"prescribed", "as may be prescribed". At 
one place, relarding the rules, reaardit'll 
&alaries and a llowI'Dces and other 
ccnditioua of aervices of Members of tbe 

. tribunal, 'You have said, "as prescribed" 
by tbe Oovermnent. Here, you say, "as 
specified by' the rules". I do Dot under-
stand· wliy two thinKS are there. I feel 
dlat it Ibouid '" ~ •• 

Then, clause 
of fee : 

18 (4) refers to payment 

64;(4) Every appeal to the Appellate 
Tribunal shall be in such from 
aDd shaH be verified in such manner as 
may be specified by rules made in this 

- behalf and shall except in tbe caSe of 
an appeal preferred by the proper 
officer or a memorandum of cross-
objections referred to in sub-st:ctiun (2) 
be accompanied by a fee' of two hund-
red ruppees." 

Now, this terminology '~fee·' is cou-
fusing, Instead, if parti~s are aJlowed to 
pay fee by way of affixing court fee. it 
would be bel ter. Therefore, tbis word ufee" 
should be replaced by the words Ucourt 
fee"'. As you know, for depositing a ehaJ)an 
if" the treasury. it takes a lot of time. 
Court fee is very cODvenient. Therefore, it 
should be reglaced by "Court fee u

• 

As for as procedure and po Ners of the 
Appellate Tribunal are concerned~ tbey af( 
mentioned in clause 19. J t says: 

H 19. (1) The Appellate Tribuna 
sha II not be bound by the procedurl 
la id down in the Code of Civil pro 
cedure, 1908, but shall be guided b: 
the prjnciples of natural justice anc 
subject to the other provisions of thi 
Act and of any rules made by th ,~ 

Central Government, the Appellat' 
Tlibunal shall bave power to regulat 
its own procedure, including the fixin 
of places and times 0 r its hearing. n 

What I am saying is that the procedur 
to be follcwed by this Tribunal must b I 

prescribed by tbe Government. If yo 
allow TribunaJs to prescribe the procedun 
then each tribunal will prescribe tbe PI'( 
cedure in its own manner or the way 
wants and there will be no uniformity. 
is because you nave given powers to it 1 
regulate its own procedure. I would Iik I 

to state that ther~ should be uniform ru J 
which each tribut\ul should follow so tb 
there is uniformity. We aive the: 
powers to the tribunal and they m. 
prescribe 'Leir own procedure. Tl 
iI • 8eJ"iO\l8 QUltter wtai<:b sIlo\lld 
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considered ror the sake or unirormity at 
lea,t. Similarly. you will find in the clause 
it is mentiDned : 'The Appellate Tribunal 
shall not be 1)ound by tl1e procedure laid 
down in the Code of Civil Procedure. Th is 
terminology shold not be used. Normally, 
whenever tbe civil procedure is not made 
applicab1e fot: any statute, then it is said 
that provisions of civil procedur~ shall not 

. apply. It is not that the Tribunal shall not 
be bound by the procedure .. laid down in 
the Code of Civil procedure. I do not know 
why it i" put like this These are the things-
though appe1ir to be very minor, we 
s!tould have some standard things 10 our 
le&iSlltion. Any person, with a ljtt1~ know-
ledge of law, reading it c~n find that 
there is something very much serious in 
this. There are otber stapdard legilatsio()s 
also - where tbe civil procedure is not 
applicable. But the terminology is Dot 
copied like tbis. A standard terminology 
is to be provided for. 

La&tly 1 would say the Appellate Tribu-
nal may, afteT living the parties to tbe 
appeal, an opportunity of being heard. 
pass such orders thereon as it thinks fit 
confoTming of modifying or annulling the 
deci5ion or order filed against or may refer 
the case etc. etc. 

Sob-Clause (2) saY6·: 

"The Appellate Tribunal may, at any 
time, within four~years from the d&1te or 
the order, with a view to rectifying any 
mistake apparent from the record. 
amend any order passed under sub-
sect ibn (1) and shall make sucb amend-
ments if the mi~tllke is brought to the 
Dot ice, by the Collector of Centrsl 
Excise or ColJector of Customs, as tbe 
case may be, or other party to tbe 
appeal." 

Nby does CoUector etz. alone should be 
:i\'~lJ powers? Any party to the appeal 
ihoukt be JPven powers to apply ~within 
our years to the Tribunal to mpdify that 
ndc!r. It should be at the instance of any 
,art1 to the appeal. Pour years are .iven. 
\oy party to the appeal caD mak~ an appJj .. 
:ation for moc1ifyina or amen4ina the orden. 
Wby dp you lIlY CotJcctor or other 'Party to 
be apPeal oolJ ~ IQOYC tbc appU-

t· -."... T . ca lon, here may be intermediaries. 
Any party to the appeal can, within those 
rour years,. apply for n.odificatiOD or 
amendment of the orders. Such amendments 
should be carried on. 

r Translation) 

SHRt MOOL CHAND DAGA (Pali) : 
Mr. Chairman, Sir, the first question is wby 
should there be a cba.nce to make appeal in 
the customs and excise cases? Tha t means 
th~t there i~ a shortcoming somewhere due 
to a need to appeal is f-elt. Has the hOD. 
Minister ever thought why there is 
litigation? The reason is th3t the officers 
do not give conect decisions. Why do the 
Customs and Excise officers give wrong 
decisions ~ It is so because they are 'not 
sa_ti"fied with tbeir service conditions. No 
recruitment rules have been formu1ated for 
them. Since 1 9S 1, there has been constant 
dis-satisfaction among them. No decision 
has been taken in tbe ..:ase of promotees. 
Tte queCition of fixation does not arise. 
Nothing is sYstematic. The people feel that 
once f hey becl'me Customs and Excise 
Officers, they will have a good standing in 
the society because they win earn huge 
money They know that tbe Ministers pay. 
is nothing before . them At present 
the port of a Customs and Excise 
Officer is con~idercd a incra tive one ... 
(Interruptions) .• . it 'may not be so for all. 
A person is p~ted at the same place ror 
years f ogctber of which he takes undue ad-
va~tage. At the airports big smugglers 

.operate and the same person remains Posted 
there. ~ want to draw your attention to-
w.ard~ One thing.' You must have read and 
I have also read that the informers are 
rewarded. If I ask hlP'l about Jhis aspect. 
he win not be able to reply •. He hal said 
tbat 4 per cent of the fuJI amount wiJJ be 
SiYeo to the officer and 20 per cent will be 
given to the iprormer. 1 want to know 
(rom the bon. Minister tbe number of easel 
where you have given ihe rewards'1 There 
is oQe m()re question. You have· iacreased 
the Salaries of tbe High Court JOOles wbich 
1- think, amounts to crons of rupees. 
Salaries of tbe Supreme Court Inaae. too 
have been iucreased. There is ODe Tribunal 

. which ts already fUDctioniDl. 

[EngllJh) 

"I\lrO&'" there i, ODe tri .... t,-, 
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The need of enactinl this Jaw arose 
because you did not think' on this aspect 
that you C3.D set up more Tribumlla. The 
Tribunal is already there aod several cases 
are pending" ~o·o have allowed tbe l1awyers. 
Now in tile Tri'buoal also, the cases will 
keep pending for years together . Wh~t tbe 
lawyers are interested is bow tho cases can 
be kept pending for maximum time. Neither 
the Higa Courts nor other courts decide 
tbe cases expeditiously. Even after increas-
ing the· salaries, bow mucb parapheroalia 
is required. .You have mootioned an ex-
penditure, 'of Rs. 30 laths in it and who are 
the persons you will bring in it '? They will 
be 62 years old elderly persons, who are 
exhausted. They will be appointed in 
Trib:.loal; they will not be ab!e even to study 
the rribunal p3.pers. Why have you thougbt 
of app.)inting these pe:>ple '1 Shrj Janardhana 
Poojary is quite young and.be has propo~ 
the per!lons who will be appointed. Tbeir 
sons and grand-soDs are earning-hands and 
you will be appointing such persons. On 
tbe one hand we are facing the problem of 
unemployment and on tbe other band, you 
have provid"d that you will be apPointing 
persons upto the age of 6 ~ years. 00 you 
know what is tbe need of tbe bour? Have 
the law.farmers realised that if persons of 
65 years age are appointed; it will be 
inconareous with the need of the hour '? 
When 'the hone Members 6.itting on the 
other side forbid to do a particular thing, 
nothing ha ppens. I do not koow whether 
tbe hOB Minister will amend it b._ut as tbe 
&111 bas been introduced. it will b~ passed. 
Kindly teU me how many cases are d e~ided 
after the Tribunals are constituted 7 It is 
Dever stipulated that. 

The Tribun.d will t<l~e docision within a 
specified pod "Xl. 

[Tr_sl.tioll] 

One more Judc-e could ha YO been 
appointed in the Hiah eOut't and the cases 
could havo beon transferred to him. You 
... ,,~ fIl'OYicJod for - TdbIJDaJ witlt aU tho 

p.araPhernaUa. Now some of the beD. 
Members have started saying that this 
Tribunal should be set "P at T1"ivaodrum. 
You have not written specifically as to 
where this will be set up. Some other hon. 
Memb;;r may come up with the request tbat 
Inis sbo~ld be set up in Goa becausc tbere 
3t:e many excise- casas there and large scale 
t3X eV;lsi'on takes place.' T~re can be a 
plea fQr setting it up in Delhi or Lucknow. 
In tbis way you b3ve kept every thing in 
tbe melting pot. My view is tbat tbere was 
no need to set up tbe Tribunal. In the Bill 
you have Dot specified the regionL You 
have simply atated tbat cases are increasin •• 
The reason . for tb is increase is that your 
Department is not efficient and yow: officcn. 
do not work honestly and with devotion. 
You work hard but they do not work 
h.:>oestJy. Now what will happen aft" the 
cases are sent to it. Technical officer, will 
be sent there. 

(English] 

Tbere is one technical officer or 
Member ..• 

[ rranslcltion) 

Who will be tbe technical man ? He will 
be a person from your Department who 
knows all about the manipulatiaas. I;I~ 
will ten the r~medy to all these manipuJa-
tiQDS to the Judge. And who will be the 
Judge 7 He will be 62 'Years old person. 
He win guide"him and he will say, ~this is 
all right.' You have opened a new avenue-
for sprel.din& cOfruetion or to decentralise 
cOlTuption. I am of the view that with 
tbe setting up of the Tribunal, cases wit" lbc 
rurther delayed. You have s3id that your 
revcnue has increased mucb. You have 
given allurement to tbe people. You have 
don: some work but inrormer will get his 
share and 4 per cent win be given to all tho 
Customs Officers. You will give away SO 
per cent of the total valuc. Does every 
m3U working in tbe ~ise or the Customs 
wack only on incentives? Your employees 
can work only with inceatives. It sbould 
Dot be so. What I feel is that your purpose 
is not going to be fulfilled with the Tri&unll 
you are soina to set up. Thore(ote, do no\ 
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constitute the Tribunal.. It wtll be better if 
you increase the Hiah Court benches and 
. the numb ~ of the ludles. ,. ou may in-. 
crease ODe or two Judges more. You are 
mcre8sina tbe expenditure by cstabl isbina 
tbe Tribunal. My submissioo is this 

. will enta.iI more non-plan expenditure. I do 
oot consider it proper .. 

{Eagllslil 

SHRI TRAMPAN THOMAS (Moveli-
bra): This Bill, 1 may point out, is un-
constitutional, it is ultra yire. tbe 
C(lnstitution, it is repupant to certain 
provisions of the Constitution. Article 
3238 is the article under which this Bill is 
soulbt to be brought forward. There itself. 
I may point out. article 3238. sub-section \ 
(4) reads: 

''The provlslOns of this article shall 
have effc:ct notwithstanding anything in 
an, other provision of this Constitution 
or in any other law for tbe time being 
in force.·· 

This bas to be read with articles 226 and 
227. Uod.er article 226. the Hiab Court 

-bas got· powers 10 int~rfere in any mattec 
relati. to the Fundamental Rights-where 
a peraon can go to the Court. 

Article 2211'eads : 

C~Power ~f supermteodcnce OVer all 
C01tI'ts by the Htah£ourt .. 

-Every Hish cOurt shall bave super: 
ioteDdence over all court. and tribuna', 
tbrou&bout the territories to whidJ it 
exercises jurisdictiOD'" 

Tberef_e, if you read article 32lD aJoaa 
with articas 226 aod 227 t YOU .UJ find 
aw the Biab Courts iii lh. COUDtrJ haft 
cot ~ oy. all TribuDala. 1 do 
.01 Dow whet_ tH boo. Yiala. ia 
awan of the ease wbicb .eDt to lbe 
S........ Coart ill the matter .of Ad ..... • 
:tPtW9 ,.,.._r. '" 1M _i. of 

c..,.". I11III £.~ ~ •• 
R ... 8U8 A"_",. r,o..;,z Btll 

Administrative Tribunal when the Jurisdic-
tion UDder aniele. 226'bd 227 'was t&kell 
away aDd wllen the matter WeDt to tbe 
Supreme Coart. the Supreme Court in ali 
interim order directed this Gov.Dll)cnt fo 
keep that provision and adbseqUenlJy 
Government had to brinK an amend-
meot to tbe Administrative Tribunal 
malter. Therefore, 1 would lite 10 know 
when -you are aoing to bring an • 
amendment to tbis affer bavina this Bill 
passed-if yoU ba ve Dot looted into thi' 
proVISIOD. This is clearl,., unconstitutional, 
violative of the articles I ba ve just mention-
ed and repuanant to the Constitution. You 
bave DO riaht to take away any of the 
luaranteeB liven under the Constitution, 
UDder articles 226 and 227, to a citjzen by ... 
aayin" as you have done bere, lbat an tbe 
powers of the Hiah Courts are taken away, 
the jurisdiction af the Hiah COutts in barred 
in respect of any such matter. The Govern-
ment bas DO authority to say"80. This is 
the decision of Supreme Court, and the 
Supreme Court decision in biodinl in a 
similar matter. Therefore, I say that this 

- is UDcOnstitutional. In tbe month of 
SepteD\ber, tbe full bench of the Allababad 
High Court has said that. ther; is DO autbo-
rity tOl" the Government to take away the 
jurisdiction under articles 226 and 221. 
Therefore, my first submis~ion is that this is 
uDCODstilutntoal and you· have DO authority 
to brins sucb a law takina away the JUris-
diction of tl¥ Hiab Courts. 

nen I would like to come to the 
co~position of the Tribunal. Tho very 
basic principle of jurisprudence i. that a 
cit.en aDd Government are equal in tho 
eyes of law. But if yOU,o throup tho BiU 
which has DOW beea presented before this 
Rouse, it appoan tbat tho eltizc;n is at a 

. diaadvanta.e and the DopartmeDt is at au 
advaotap because tbere is a Tdbuoal wbich 
is coaatituted by two member.; one is 
RPl'eIODt.ed . bY 'the l>epartmeat-tbe 
Department .... a member to decide a 
jadicial matter - aDd there is aaotlaer GIll .. , 
apoiDted fa:om the judicial aenice or fIolD . -._ amoa. the RiP Court Ju .... ~ Tbere are 
only two.....,.., of wbJcb CDe Ja • 
dep&J1moatal mea. Tberefore. ....t 
.. ~ It ,,*, Mcrt· .... ', ........ 
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himself· becomes the jud.e. That is tbe 
very fundamental point. Our juri~rudeoce 

\ is totaHy asainst it. How can a complam,.nt 
decIde biB own 'matt~? The Department 
is a complainant in tbe ma tter of any excise 
duty or' customs duty evasion. Wb..o a 
matter like customs dut), evasion ot' excise 
duty evasion, a departmental matter, is to 
be decided, the complainant himself sits as 
a judge; then there cannot be any justice. 
So I say that it is ·verY fundamentally 
against the jurispruder.ce of our country. I 
may point out that there is another very 
funny aspect. Our judicial system is 
controlled by tbe MinistrY of Law and the 
Courts are totally under the control of tbe 
Supreme Court. The Supreme Court and 
the High Courts arc baving superintendence 
over the tribunals as well as lower courts. 
Here" it seems that the Finance Ministry is 
cantroning these tribunal.. It is a funny 
ttaing because this is brought in by tbe 
Finance Ministry (IIIlerruptioll6)-The Ad-
ministrat;ve Ministry in relation to this 
tribunal is Finance Ministry, whereas in the 
matter of other cases if you look at the 
special tribunal conStitution, and other 
COUI ts constitution, you can see that the 
Law M inislrY is the administra tive ministry 
in respect of legal forums and l~lal constitu-
tions. Whereas in this matter the Finance 
Ministry is tbe administrative ministry as 
far as tltis tribunal is concerned. Therefore, 
lilY ar8ument is thcl.t it is the violation of 
tbe jurisprudence, i .. e.. equality or a citizen 
and the Government before the law. So, 
it is fundamentally al~iost the outlook of 
law of our country. 

Mr. Daaa has pointed cut as to rar 
what purpose tbis has been ~.tituted-. 
"'30 ycars of experience as a _Olor man ID 
the Department, flavinl tbe position of.a 
collector". Ha s this Ministry somebodY 1~ 
ita eyes to be appoioted as a judae of this 
particular court? 30 1008 yean,. tben out .. 
of this to years ahou1cl be aa a collector 
from tbe Department, it is very fuoaY. 
Beeause 30 yean of service Dow-a-day 
1DeaDS--a Pelton lets appointment aft .. 3" 
),ean becaUM of a.ek of job OJ)portuniti~ 
a ... Uable In the country-65 years. Who ss 
tile man who is COUll to decide -these .. 
..... , He is 4ecidiDa' theae thiDp for . 

three yean. So, he i. comp1etely ignorant 
about tbe administration of Jaw and ad-
minutra tioD of justice which is a Part 
of it. 

In a matter wbere leall forum is consti-
tuted, the normal approa'ch to the problem 
is tbat weightale is to be given for tbe lellal 
forum. I suggest that instead of two 
members in the betlch-one from the 
Departmental side and anotber from the 
judicia) side-let there be three members 
two from the Judicial side and one from the 
Departmental side-in the mattet' cf Lak 
Malata and the Lok Pal or the tribunals 
which are constituted to check corruption. 
Even in the States that is the metbod 
fonowed. 

In my State what is bappening is that 
there is a court tribunal appointed to check 
corruption. There, two membets from the 
judicial forum and one from the Govern-
ment side 1U"e there. This will have a better 
equi-librium for the purpose of a decision 
in a judicial manner. Therefore, I suggest 
that instead of two members equally repre-
sented by the Department..3OO the Judicial • 
side. let tbere be three members--two from 
the judicial side and one from the depart-
mental side--so as to help the bench to 
come to cone) usion in these matters. 

Then, the headquarters given for this 
body is only in Delhi and some few places. 
I would submit that at present people arc 
havina opportunities to get their casc 
decid:d in almost all tbe State Capitals 
where there arc High Courts, because these 
matters arc also getting decided by the High 
Courts. But now that opportunity is 
denied. Therefore, wbat happens is tbat 
people' will have to come to Delhi to set 
their matters decided. This will be a very 
difficult task. 

I tbi ok thi.s ministry bas lot an eYe on 
certf'in people. Only lawyers can appear. 
The vcry funny thina is tllat at present in 
any tribuDlll a person who is authorised to 
appear can present the case. There .are 
peopJc who are, in the maU~ Df customs 
aod !xcise, able to prcs~t tbe caso better 
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tban a lawyer. Perhaps a Charter~d 
Accountant . will be better able to present 
the case because they are the people who 
are doing tbis. They are the specialised 
people who are practising In customs law. 
They may not be lawyers, baving Bar:~u
Law Ot BABL or having their designation 
al .tdvocates. They are a t present permitt-
ed to practise before the tribunals. But 
now in tbis Act t}lat ,provision is taken 
away. Only lawyers can appear before it. 
It means that It win be a body iot the 
Delhi lawyers, not lawyers tbroughout the 
country also 7 because the headquarters is 
only limited to Delhi and such J:)aces as 
they decide. A! present, the High Court 
lawyers are getting it and the people who 
are authorised to appear by the party con-
cerned can appear and present their case. 
The facilLy has been taken away now. 
Tbeiefore, I sublnit that this will result in 
mis-carriage of justice. 

Now I come to the provision for 
appeal There is no- pro\ision for appeal. 
Under the Jn4us1.rial Disputes Act when a 

• d~isioD is take'1 by fhe Industrial J:ribunal 
there is a provision ~nder that Act itself to 
go in appeal to the Supreme Court whereas 
in this case except ing special J eaft there is 
no provision for a ppeal. The decision of the 
Tribunal shall be subject to the final 
decision of the Supreme<:ourt .. 

Now I come to the powers of the 
President and members of the Tribuna I. 
That is also peculiar. E,ren a technica I 
member can become president and adminis-
ter justice. Normal1y a person having 
judiciaJ experience is appointed as president 
in other tribunaho b~t here anybody and 
even a tecbnical nlember can become the 
PresideDt. This is a Iso a bs'}rd 

50 I .ubmit that this customs and 
£Uiioe Revenues Appellate Tribunal DiU is 
in-conceived; aaainst. lbe provisiona of the 
Constitution and a1&o it bas not looked into 
the various pronouncements I'nadc 1:,y the 
Supreme Court and High Court and it takes 
away the rights given under the Constitu .. 
tion. Therefore, a I'c-tbinkil\l in tbi' matter 
iI nCcdsary. • 

[Trallslatioll] 

Custom, and bcl" ~ 4.-
Revelllles ARpel""'e 
Trlblllud Bill 

SHRI HARISH RAWAT (Ahnora):-
Mr. Cbairman 7 Sir, from what 5bri 
Tbampan Thomas bas said, it becomes very 
clear th'at our friends from the Opposition 
sometimes oppose a good measure for 
political purposes. So far as this Amendirg 
Bill is concerned, 1 feel there is nothing in 
it which i~ unconstitutional. These Tribunals 
are being constituted under the powers 
given in tbe CQnstitution. Moreover, it is 
the right of every citizen to get speedy 
justice. With these aims, the Tribunals 
are being constituted So far aa the question 
of cases is concerned, the Government 
would realise crores of rupees by way of 
revenue. That many is blockc:d in litigation 
for some or the other reasson. The cases 
which are referred to courts remain pending 
for years. The private party bas the capacity 
to influence. the Government lawyers-. It 
has been observed that mostly it is the 
Government which IOseF. the caSeS. <...ertain 
loopholes are left due to which the cases 
remain with~the Appelate authortty. I feel 
that after the establishment of the Tribunals 
we will overcome this difficulty. As regards 
the question of setting up of Tribunals out ... 
side Delhi; it will not be a practical step. 
These Should b: set up in Delhi. The 
people whose Cases are likely to come up 
before these Tribunal~ will be well-to-do 

.. people. 1 do not think that a demand 
flhould . be made that like other ordinary 
courts these should be set up in different 
parts of the country. That win not solve 
any problem. In these Tribunals, such 
members should be included who are inte-
rested in protectinJ the interests of the 
Government and a t the same time, want to 
dispense just;cc also. If we appoint only 
the superaoDuated persons prim, in order 
to accommodate tben or tbose wbo are 
mi5fits. in their pepartment, then tbe par-
pose for which these Tribunals are beiol set 
up wilJ not be fulfilled. 1 want to submit 
to tbe bon. Finance Minister tbat in molt 
of tbe CUltomS and c"c.se case., bis 
bulincsmen have their vested inter~t. 
Wby do we lose in such case., this should 
be enquired into. For whose weakness we 
lose lhe ca"? If tbere i. any loopbolo in 
('ur law OJ' in tho machinel')' it should be 
plullCd. ~t we coD.tanU,. JOIO the OMCI 
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wbich "csults io blocking of cror.es of 
rupees of the Government which otb'!r-
wise can be uti1ised for the welfare of 
the people. I I do not thjDk any body 
will shower praises on us for this The 
condition at present is that crores of rupees 
are blocked, which we could 'hav~ Uf ilised 
00 welfare activities. After establibbment 
of this· Tribunal this shortco~ing, though 
not fully. will be ovetcome to a large ex-
tent. That will be removed fully when we 
implement the provisions of this Act and 
try to remove the practical difficu 11 ies being 
faced by us 

[E"g[i$h] 

SHRI A. C. SHANMUGAM (\lenore) : 
Mr. Chairman, Sir, on beh" If of the 
A I.A.D.M K. 1 rise to welcome tbe 
Customs alld Excise Revenues Appellate 
Tribunal Bill, "1986, brought forward in this 
august House by tbe bon. Minister of State 
for Finance, Shri Janardhana PoojarY - Sir, 
it if a welcome feature that the (Jovemrneot 
is establishing an Appellate Tribunal to 
look into the disputes with respect to tbe 
determination of the rates of duties of 
customs, etc. It bas been mentioned in the 
Bill that the rttired judges wout'a be 
appointed 3"S Members of the Tribuna1. In 
tbis connection, I would like to point out 
that the lawyers who are in the Jaw field 
with a practice in the High Courts for tbe 
last 1 S years or so should also be consider-
ed for appointment as Members in the 
Tribunal. 

Now. with the appointment of tbe 
Tribur.al the powers to consider apeals by 
tbe Higb Courts are taken away. Appeals 
can be made only to the Supreme Cout't of 
India.. Moreover. in so for as the appoint-
ment of judles "aDd Chief Justice of the 
Hiab Court of tbe State is eODce.rned, tbe 
Centre would consult the State Government 
before any appointment is made But in 
these Tribunal. tbe Members ate directly 
appointed by the Central Government. 1 
would therefore request tbe Government 
that toey should consult the Slate Govern-
meot concerned before the Members of the 
Tribunal are 'apP9inred. Sir, it has been 

. atated that there win be one official includ-
ed in the Tribunal as a Member. The 

T, iblUlal Bill 

official will be from admitristrative side 
having the status and qualification of a 
Collector. My colleague, Mr. Thampan 
Thomas, has stated tbat two Members 
sbo.Jld be from the judicial side and one 
member should be from the administrative 
side. I welcome the Committee consisting-
or 3 Membtrs, but I wou'd stress tbat all 
the three Members should be (rom the 
judicial side and no one should be from the 
admini,..trative side. The person coming 
from the administrative side willi be know-
illg -about the rules and regulations from 
tbe administrative angie and be wiU not be 
baving the law background. He wi)) not 
be showing any interest in the work nor he 
will have any patience to look into the 
cases from all angles. 

~ow, Sir, with the appointment of the 
Appellate Tlibunal you arc going to give 
powers to the people to go on appeal to 
the Supreme Court of India, but not to the 
concerned~ High Courts in the States. I feel 
that it is not correct to ~ke away the 
powers of the High Courts. In this context., 
I wou!d like to draw the attention of tbe 
Government tbat tbere are alreadY thousands 
of cases pending in the Supreme Court for 
the last 20 or 2S Years.- If the Tribunal 
C3ses are al !owed to be filed in the Supieme 
Court only, then the Go~ernment will be 
increasirg tbe nnmber of pendlDg cases in 
the Supreme Court. I would therefore 
appeal to the bon. Minister kil'dly to -con-
sider lhose aggrieved to go on appeal to 
the various State Higb Courts. This would 
also lessen the burden of tbe common and 
the poor people going all tbe way to the 
Supreme Court in Delhi. People Jiving in 
Kanyakuinari and those living in Bangajore 
would definitel, face bardships in appealing 
to the Supreme Court because of tbe long 
distance and other difficulties they may have 
to face in a new place. I would therefole' 
plead with the hone Minister. Shri 
Janatdhana Poojary. kindly to cOnsider 
aijowing the people to appeal to the con-
cerned Hilb Court in tbe State. fbis 
would definitely lessen tbe burden OD the 
Supreme Court. ... 

AnothCf" point, I would like to point 
out th~re is that in spite ~f raids and 
seizures. Government is not dfective in SQ 
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far as action apiost tbe Customs officials 
is concerned. Sir, their are working people 
in fordan countries and after rendering 
services for about 20 of 25 years in abrvad 
when they ret urn to our country with their 
household things. the Customs officials, 
instead of helping them, give a lot of 
trouble in g·ving clearaoco. Sometimes 
their BOods arc confiscated ana after a 
lapse of some months those goods arc: takc.n 
home by tbe custom) officials themselves 
In this way, the Customs officials b ave 
become rich. When the bdsiness people on 
the pretext of some rea~OD or other go 
"br~4 every fortnight or everY month and 
when they briog a lot of foreign goods for 
sale in tbe country, the Customs officials 
do not take cognisance of their actions and 
Jet them ga with their foreign goods. But, 
at the sam! time, wben P.!1"SOOS go abroad 
once in five or ten years for sight-seeing 
purposes and when they come~b:lck with 
some small foreign goods, they are coofisti-
catcd by tbe Customs officials The 
Government should have a separate squad 
for catcbina tbe officials when tbey indulge 
.in malpractice Sir, 1 am sure tbe bon. 
Mioister ror Finance would look into tbe 
points submitted by me and do the needful. 
Thllnk you. 

SKRI RAM SINOH YADAV (Alwar): 
Sir, 1 sUPRort the Customs and Bxcise 
R.cvenues Appellate Tribunal' Bill, 1986 
The Minister has brought Ibis Bill with an 
intention to take an the cases pertaining to 
customew and excise revenue from tbe 
jurisdiction or the var; ous Higb Courts 
and other'· Civil Courts, whc;rc these cases 
are pendina The idea is to have speediet 
justice because near about Rs. 2500 crores 
of revenue by way of customs and excise 
I"ies • .ulJ locked up in tb~ cases. 
Therefore. the Minister broucht forward 
this leais'atiOD 10 that there -:,ould be 
speedier jusdee in respect of aU theM 
caaea. 

Sir, I would like to submit to tbe boo. 
Minister that there should haw beeo a 
specific PJ_i~ion on debarniD& tbe courts 
on tbe point of judsdinion.' which is 
_GtDCrated in Sections 26 and 21. In 
Chapter V._ Sed.ioD 2.6 i. as follow. : 

tllstOlfU o..J ixelse 348 
ReHlIIIe$ Appe-'''',. 
TrlblUUll Bill 

"26. On and trom the appointed 
day, no cour~ (except tbe Supreme 
Court) or tbe Customs, Exciseand Ool'tf 
(Control) Appellate TrIbunal shall have, 
or be entitled to e_1tccrcise, any jurisdic-
tion, powers or authority in relation to 
matters in respeot of which appeAls 
would He to the Appellete Tribunal 
under SedfioD 14". 

Now, Mr. Minister, there will be concurrent 
jurisdiction. The Customs, Excise and 
Gold (Control) Appellate Tribunal also 
shall excercise tbe jurisdiction. You' have 
defined it here : 

"Customs, Excise and Gold (Controll 
Appellate Tribunal" means the CUltoms, 
Excise and Gold (Control) Appellate 
Tribunal constituted under Section 12) 
of the Customs Act.u 

This Tribunal also will excist even after tbe 
constitution. of tb! present Tnbunal bc;inl 
set up under this Bill. In that cale some 
overlapping may be there with regard to the 
powers of both the Tribunal:. i e the 
Customs, Excise and Gold (Control) Appel-
late Tnbunal and the new Tribunal 
~hicb is to be constituted under the present 
Act. Secondly, here in Section 27. you 
have not made it very specific as to what 
will happen to those wrIt petitions which 
are l'ending in the High Courts. whether 
they shall~ be transrerred to the Appellate 
Tribuna) or whether Ihey shaU'be decided 
as tbey are in the various High Courts, in 
WhlCh they are pending because Section 2 7 
speaks like that. 

"Every suit, appeal or other proceed. 
ings pending berore any court or otber 
authority or the Cust('ms. Excise and 
Gold (Contro)) AJ'pellate Tribuoal t 

immediatelY before tbe appointed day, 
bei a SUit, appeal or other proccedinp 
which would have been within the juris-
diction or the Appellate Tribunal, if It 
bad aris.cn after sucb day I Bhall atand 
transferred OD that day to the Appellate 
T,ibunaJ : ' 

Provided tbat nothina in this sub-section 
sball apply to any appeal penclloa a. 
aforetaid before a 1£_ Court." 
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Only tbe question of appeal you have 
mentioned here. But what about those writ 
petittons wbi-ch are pending In tbe High 
Courts, So far as jurisdiction of the wt'it 
petitions of Supreme Court is concerned, 
you have specifically mentioned tbat the 
Supreme Court shall exercise an enjoy tbe 
power of the petitions but you hav: not 
mentiotled speciafically about the writ 
petitions pending before the High Courts. 
1 think the hon. Minister will make it clear 
in his reply as to what will happen to tbose 
writ petitiOns which are pending before the 
Higb Courts. Arter that, whether it wiJJ"'be 
entertained under Article 216 or not after 
tbe constitution. of this tribunal. 

Now Sir, so far as tbe other provisions 
of the Act are concerned. I may also 
draw tbe attention of the ''boo. Minister 
towards the definition of the Technical 
Member. Here you have propos. that for 
constituting an Appellate Tribunal, there 
sball be a President and there shall be 
Members wbo shall be known as Te("hnical 
Member and Judicial Member. Now, you 
ha-ve defined the judicial.member, but so 
far as tbe definition of the lechnical member 
is concerned, that is Dot the positiVe defi-
nition. but tbis is the negative definition. 
You have defined it. • 

H Judicial Member'tt means a Member 
of tbe AppelJate Tribunal appointed as 

. such under this Act, and includes' the 
President who possess any of tbe quali .. 
fications specified in sub-section (2) of· 
sect iOD S.·· .; . 
Th's is alJ riabt I have nothing to say 

abo"t tbis. But so far as this Technical 
Member;s definition is concerned. it is like 
tbat: 

"Technical Members" loeans a 
Memller of the Appellate Tribunal who 
il Dot a JU<Jicial Member within the 
moaniDI or clause (j). n 

So you should have prescribed some 
sort of.. qualification for a Technical 
Membct. as to who shall be a Tedlnical 
MClDber. You say tbat who is Dot a 
11I4i*' ~_1Jer1 tao.1I be ,,"o~,"l 

Member and who does Dot POSSess the 
qualification of a judicial Member, be sban 
be deemed to be a Technical Member. 

You have not provided the positive 
qualifications of II Technical Member which 
was very necessary, as to what should be 
the training and what should be the expe-
rience and what type of man, YOU want to' 
serve on this post. 

These are my submissions and I hope 
the hOD. Minister will also look into it and 
make it clear. 

With these few words, I support tbe 
Bill. 

THE MINISTER OF STATE Il'c THS 
MINISTRY OF FINANCE (SURI 
JANARDH~NA POOJARY) : Sir, at tho 

.. very out set, I am grateful to the Members 
who have participated in this Aebate and 
also for giving the concrete suges": 
tions. 

Sir: inside tbe Parliament and outside 
the Par1iament~ there have been state:-
ments saying tba t a larae sum of money' is 
locked up in the cascs. In fact, it baa been 
stated that th: Government is sleepiog over 
the matter and no action is beina takeD to 
collect these arrears and some stern 
methods should be used ror collecting the 
revenues which are due to the Govern-
ment. 

Sit, I may bring to the notice of the 
august House that in the Higb Courts., 'SO 
far as the customs and central excise are 
concernee. 10911 cases are pending. 

15.00 brs. 

A sum of Rs. 1420.61 crores i. 
involved in these cases. In the Supreme 
Court. 2720 case-; are pendinl, and a sum 
of Rs '62.6 S cl'ores is locked up_ Thero 
was representation tbat. in order to clear 
pendina cases, we sb~uld come up whh a 
SOlution. Not only that; it has beell 
brou&bt to tbe Dotice of Government that 
flip Co\lrtf in SOPl~ 9f \b~ Sti\te' b4lvo. 
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aiven various d~cisions whicll have Come 
in tho way of the Administration, and also 
put trade and business int 0 difficulty. 
Hence we have to find a solution. The 
tribunal which is proposed to be set up 
under tbis tHill is meant For bavinl an 
appellate tr,bunal, which will deal exclusi-
vely with revenue matl,ets. 

Hon. Members are aware of the fact 
that our High Courts have to deal with so 
many matters, including revenue matters. 
Aa such, tbey are Dot in a position to give 
sPeedy justice. So, we have thought of 
coming before the House with Ii} this Bill, 
containing a proposal to set up an 
appellate tribunal. Hence 1 request tbe 
hon. memben to keep the history behind 
the setting up of the tribunal in mind. 

15.03 brs. 

[SHRI SOMNATH RATH in the 
Chair] 

Here. I can tell the bon. Members tbat 
tbi' is a measure for speeding up justice. 
In fact, it will belp trade and business 
as also Administration, to bave speedy 
disposal of ca§lel which. are pending in 
various Hiah Courts. 

Teday, the ruources have a vital role 
t~ play in our economy. They are required 
for developmental activities. As tbe hone 
Member Sbri Rawat pointed out, if revenue 
whieb is due to the Government, and 
through Government to the nation, is held 
up, it will create difficultics. In some 
casae, it has been brouaht to the notice of 
GovenuDcot by Members of parliament, 
aDd eYeD by people outside Parliammt, 
tha& IOIDC 1)usincssmen play trick_ and 
.B\iIdlief, anet. deliberately 10 to Hilh 
Courts, ill 9I'der to a,,~id payment of duty-
wbethel' CUllom". Bxcise or income tax. "'S sucb, Govcfmnent should come up with 
a df6Iiac solution. II you kindly take lato 
contidcration alJ these UpeCts, it is 10 ttae 
inter_t. of trade .s also the AdministratioD 
,"at w.ltaY~ ,. lJibvPJ ~JuMve., Iqf 

ClUlDms ItII4 Bx~b. . 3$2 
R.Nlflle, Appelltlt. 
Trib,,"al Bill 

dealiol with tbese revenue matters .. Witll 
this objective 'in mind, we have come up 
with this BiU. 

Com in. to the point raised by hon. 
Members that the Benches of these tribunal. 
should have three members9 and ()ut of 
these, two members are from tbe judiciarY. 
1 can teU the hone members that bere 
every bench will have two members aod 
one rrom the jud iciary. He will be a Hiah 
C~urt Judge. Hence there will not' be aoy 
discrimination and a judicious approach 
will be there in the benches. 

Purthcr I can tcll tbe hoo. members 
that here will be a technical member also 
and this member will oove 30 years of 
experience with ten years experience as a 
Collector; and he will be a man of 
integrity. acd efficieocy; aqd there will 
not be alfy room. for any complaint; and 
we will see tbat wben these people afd 
appointed. tbey would be man of hip 
integrity; and we have to place a certain 
degree of faith and tIust in tbe adminis-
tration; and Jet us see hlUV it is goina to 
perform its functions. If tbere is aoy 
deficiency to be found out, definitely we 
wiU come up with some solution to rectify 
it. ' 

Coming to another statement that it 
will not be in a position to sive speedier 
justice to a1l tbe people who are algrieved. 
One thinal can SAy that another tribunal 
consisting of Secretaries is functioning; it 
is functioning at Delhi' and it is aivin. 
justice to all th~ awieved people tbrouab-
out tlie country. Here also I caD tell 
the boo members that eveD though tb. 
Head Office would be set up in Delbi a. 
in the cale of CEGAT that will cODsider 
the demand of an Jbe States. If they feol 
&bat there arc DOt aufticjeot Dumber 01 
tribuDal. in the country to Kive or admini .. 
ter justice, here I (:an tell .he hone 
members tbat 80 far as we are conccrped. 
at this juncture, we felt tbat it is sufBcicn\ 
to have three .bends. and it will be eoouab 
to ·pve jd,stice to a It tho people aDd allo tb 
have spee~ disposal of tile ca •••• 

Now comins to aDOther point rai,eeI 
." 111. bPD, met'PM Slwi nampaD U.t w, 
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shan not be in a position to face tbe 
Supreme Court' and it will be declared as 
an unconstitutional Bill, ] draw the atten-
tion of the hon. member to the fact that 
Article 323. clauses 3 and 4 take care of 
all the points raised by the hone memBer. 
AI so tbis Bill ha s been Prepared by tbe Law 
Ministry rece,ptly aod they can take..t:are of 
all the points raised by the hon. memter; 
and definitely 1 can assure him that if 
tbere is any deficiency found out, we will 
sugest remedial'- measures, if it is 
required. 

I appreciate the concern expressed by 
the hon. member shri Tbampan that· we· 
should come out wi.th clear legisbtion and 
there ,bould Dot be any deficiency. I also 
admire his thorough knowledge about CODS-
titutional points; and in fact, our Law 
MinistrY has already taken care of to is. 
Hence there io' no room for any anxiety. 

Comina to some of tbe other points rai-
sed by the hOD. corrupt and members regard-
ing corrupt offie-ers, some of the ~fficers are 
corrupt and some of tbe officers are Dot wor-
king. we have taken already action against 
corrupt officials; and this is tbe comm~tmeDt 
that has been given to the nation, by our 
Government that tbere will not be any 
robm for inefficient and corrupt people. I 
hope that the bon. Members are aware of 
the action have tak.en. In fact, in the 
history of the revenue department we have 
created history in aU the respects, so far as 
seizures are conceroed, so far as tbe 
collection of revenue is cODcerned, and also 
80 far as the action tha t bas been t8:,ken 
alllinst those corrupt officials is co.ncerned. 

Purther we bave waged a war against 
the black money and I can tell the hOD. 
Members tha t tbis is one of the measures 
which can be takeD .a.inst tbe black and 
mODey and will not allow- any ~son to 
avoid taxes by loing unnecessarily to the 
courts and raisin. some technical quptions 
0gen if they are not decided earUar by tbe 
same Hiah Court 01 tho Supreme Court. 

So, this is the measura we I\sve taken 
to ,eo tbat tbC'l' OOVOJ1lIDODt rO~ODue is 

obta ined to the Central exchequer and 
that the amount is due to the nation ror 
the developmental activities and that could 
be used for the welfare m~asure. especially 
for tbe peop Ie who live· be low tbe poverty 
line. . 

Hare some other points have been 
raised and I will answer when th: ameDd-
meDtl! are being moved. Generally, I aot 
the support from the hon. Members and 
particularly the hon. Members from our 
side have supported this BiU. 

The first spe~ker from ADdhra Pradesh 
has stated that this Bill suould be referred 
to a joint select committee. This proposal 
is no~ acceptable to us. And we have 
drafted this DiU on the lines of the DiU 
tbat was drafted, as the hone Member is 
aware of tbat, as the Olle for the Central 
Administrative Tribunal was drafted and 
it was passed by Parliament also. Sp, we 
are at parity with the provisions of the 
Central Administrative Tribunal and hence 
I do not think that there is any need for 
referring the Bill to the joint Select 
Committee. 

With these remarb-I do not want to 
taice much time of the House- 1 conclude 
my speech. 

MR. CHAIRM.<\N : The question is: 

"That the Bill to provide for the 
adjudication, by an appellate tribunal, 
(\f disputes with respect to the .. deter-

'mination of the rates of duties of 
customs and Central excise on 100ds 
and to the valuation of soods for the 
purpose of assessment of such duties, . 
in pursuance of Article 3238 of the 
Constitution and for matters ~onnected 
therewith or incidental thereto, be 

. taken into consideration.:' 

Tlte motfon ",liS adopted. 

MR.. CHAIRMAN : The House win 
DOW take up Caluse by Clause .. considera-
tion of tho ail!. 
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WR.. CHAIRMAN: The qucatiQA 'I : 
"That Cia use 2 stand part of the 

Bill." 

T"~' motion WIIS adopted. 

CltJJue 2 weu added '0 tire Bill. 

MR. CHAIRMAN: Clause 3 Sbri 
Mool Chand Daaa. He is not pre&cnl • 

The question is : 

"That Clause 3 st.tod part of the Bill .. • 

11re nJOtioJl was adopted. 

Clmue 3 was added to 'he Bill. .. 
MR CHAIllMAN: Clause 4. There 

are amen~nts by Shri K.. Ramachandra 
lleddy, Shri Mool Chand DaSI) and Sbri 
D. B PatH. All the three hOD. Members 
are absent. 

The question is : 

"That Clause 4 stand part of the Bill." 

The mot/Off tv"S tldDpled. 
• 

CItuJ,e " wu tiMed '0 ,lie SUI. 

MR.. CHAIR.MAN: Clause 5. Sbri 
Mo01 Chaod Da.a.. Absent. Shri D. B. 
Patil Abeent. Sbri K. B.amachandra Reddy. 
Absent. 1he question is : 

"That Clause S stand part of the Bill:' 

De motIM weu _pted. 

.; MR. CHAlllMAN: Clause "'Ad K. 
R.amacbaadra Reddy not pt"UCDt. Sbri D. 
B. Patil oot present. 

The q,,_ion is : 

"That Clause 6 stand part of the ani" 
I7te II1II,I0Il ",., "."ted 

• 

MR. CHAlB.MAN : Clause 1 -Shri D. 
B. PaUl- n~ Ulcrc. Clausc 8- 00 alllolld. 
menta 

The Question is • 

·'That CJaqlea 7 aDd 8 stand part of 
the BiU69 

TIte 1IIDtloll wal adopted •. 

Cldllse8 7 tUId 8 we,. tulded 10 
the Bill. 

MR.. CHAIR.MAN : Clttuse 9 Sbri K. 
Ram,chandra Reddy not prescnt. Clause 
1 0 DO amendment. 

The question is : 

"That Clauses 9 aad 10 stand part of 
the BiU" 

71. mollo. W.$ adopted 

C.",e. 9 tIIId 10 w're IIIIthd 
ttl llIe Bill 

Mil. CHAIRMAN : Clausc 11· Sllri 
Mool ChaDd Daaa not preacQt. Sbri D. B • 
Patil -not prnent. Clau5c 12-00 amend-
ment. Tbe que.lion is: • 

UTbat Claulel 11 and 12 stand part of 
tbe Bill. WI 

The motlo" WGI tUiopted. 

CIoII,e. 11 IIIId 12 ".re tUlded 
t. tile BIU 

Cklae. 1 J.(Std" 0/ tIu ifppellGu 
T,IbtuMJ) 

SRRJ SHA~TARAM NAIR: I bel to 
move: 

. 
palO 5, line 44. • 

for "specified by rules" ".bltltDtc-
~. prescribed" (1) 
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"The salaries anci aJlowanees and 
con Jitions of service .f the officers and 
other employees of the Appenat'C 
Tribunal shall be Buch as'" may be 
specified by rU,les" 

At one place you say ·preacribed' and 
at the otherplace you say 'specified' •. The 
word 'prescribed' is better tban 'specified.' 
Kindly eX3mine this. It is only a question 
of substitution of words. 

. SHRI JANARDH-'NA POOJARY: 
The language of cli-use 1 3 is essentially 
based on the language of Section 13 of 
the Central Administrative Tribunal Act. 
It is on parity with that. You are a lawyer 
and you know that between ·specified' and 
'prescribed', there is not much difl'erence. 
Any way, let us see how it i. goiol to 
function. So, it is not acceptabJd to ID. 

SHRI SHANTARAM NAlK: J ICe 
leave of the House to withdraw IllY amend-
ment No. 1 to clause 1 3. 

MR. CHAIRMAN! Has Mr. Shant a-
ram Naik leave of the House to withdraw 
bis ameodment No. 1 to clause 13 ? 

SEVERAL HON. MEMBERS: Yes! 

Amendment No. 1 was, by Jeave, with-
drawn. 

MR. CHAIRMAN: The question is: 

"Tbat clau ses 13 to 11 stand part. of 
the Bill" 

TIle molitHI WIIS tIIlop'_ 

ct.",., 13 ttl 1 7 'W.'. dIldeti 
'0"" Bill 

'V 

Cl""s. 18 (Apllet", to tile Appellll,. 
T' .... n 

SHRI SHANTAllAM NAlK: I beg to 
move: 

Pale 9, line 3,-
for "foe" 5ubstitute "court-fce"(2) 

T, ibllll41 BUI 

I am layin. this by way of eJEpcrience. 
If you insist on fee, tbe man will 10 to 
the ban~ spend houri there and then lets 
draft 01' whatever it is. On tbe contrary, ~ if 
you Prescribe court fee, this. much of 
botberation will be saved. Why do YOU Dot 
adopt this simple procedure '1 

SHRI JANARDHANA POOJARY: 
The Janguage of tbis clause has been taken 
from section 1 8 of the Central Administra-
tive Tribunal Act. In fact, it has been 
functioning will. Let us see how it js acina 
to function. 

SHRI SHANTARAM NAIl( ; 11 seck 
< leave of the House to withdraw my amend 
ment NO.2 to clause 18. j 

MR. CHAIRMAN: Has Mr. Shanta-
ram Naik leave of the House to withdraw 
his amendment No. 2 to clause 1 8 

SEVERAL HON. MEMBER.S : Yes 

AmelNlment No.2 WelS" by lea"., 
withdraw" 

MR. CHAIRMAN : The question is: 

"That clause 18 stand part oC.the Bill" 

The motio" WeI.f adopt~d 

c"'us~ 1 B W.$ IIdd~d to the 
Bill 

ClIuue . 1 9- (Proc~dM,e 8Nl PDwe,s 
0/ the Appellllt. Triblllllll.) 

StiRI SHANT ARA"'l NAIR : Sir~ I 
beg to move: 

Pap 9, • 

lor lines 4 to 9, substitJIt •• 

6'1~. III Provisions of Code of Civil 
Procejure, 1908, shall Dot 
apply to the proceediol5 of the 
Appella tc Tribunal except as is 
provided for under luIHection 
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The motiOlf WIIS ~opt~d. 

(2) . but the same shan 
regulated by tbe principles 
natural justice, provisions 
this Act and by ru lea as may 
prescribed.:' (3) 

be Ciallse 19 wa J added to the Bill. 
of 
of MR. CHAIRM.AN: Clause 20. ' Sbri 
be D.B Patil-absent. There is no amendment 

.- to c' au se 21. The question is : 

sir, clause 19( 1), as I ha\'e already 
explained earlier, says that : ·'Tbe Appe-
llate Tribunal shall not be - bound by the 
procedure laid down -.in the Code of Civil 
Procedure. 1908, but shaH be guided 
by •••.•• u~ I would Uke to substitute this 
very clause in a different manner. I will-
not say "shall not b..: bound ..•..• '. These 
are the standard words. You can check 
aoy otber legislation and see whether these 
are the stadUard words or not. I would like 
to substitute in this manner: &oK 19 (I) pro-
visions of Code of C.ivil Proc~dure, 1908, 
shall not appfy to tbe proceedings of the 
Appellote Tribunal except as is provided 
for .under sub-section l2) but tbe same 
shaH be regulated by tbe principles of 
catural justice, provisions of this Act and 
by rut":§ as may be. presbribcd." There 
should 'be DO scope for regulations by its 
own proctdure, etc. 

SHRI JANARDHANA pOOJAR Y : 
Sir, this Customs and Excise Revenues 
Appellate Tribunal is sougbt to be set up 
in pursuance of Article 3238 cf tbe 
Constitution. The Administrative Tribunal 
Ac:t 1985 is enacted in pursuance of Article 
323A of the Constitution which is simiJar 
to Article 3231. We find that there is DO 
difference and be~cc jt is not acceplable to 
the Government. 

SHIll SHANTARAM NAIK: J ",jlb· 
draw amendment. 

MIl. CHAIRMAN:. Has the bon. 
Member lea.e. of the House '0 withdraw 
bis ametMtment 1 

SBVEllAL BON. MEMBER.: Yes. 

AIde.",.., No. J Wtl,. "7 "..,1. w'tlulrdw •. 

MR.. CHAI1tMAN: The .. queltion i. : 

~lbat ClaD .. l' ata04 part of 'he Bill. tt 

"That cJcluse 20 Bnd21 stand part of 
the • Bill." 

The motion wa s adopted, 

C/ausl!s '20 and 21 w~"e added to 'he 
Bill." ~ 

Clause 22-(Contiition! a5 to making 
01 interim Orders, 

SHRI SHANTARAM NArK: Sir, rbea 
to move: 

Pale 10, tine 11,-

for ··injunction or"4uhstltllte-

-Uinjunction order of dispensation 
under proviso to section 20" (4) 

Sir, clause 22 is very simple. Please 
try to understand me for a while and if I 
am wrong. You can point out 10 me tbat I 
am wrong Clause 22 says: ·'Natwitb-
Itanding anything contained in any other 
provisions of this Act or in any other Jaw 
for the time being in force, DO lnteIim order 
(whether by way of injuclion or stay or in 
any other m:tDner) sbaH be made •. .". Now, 

-for (natance, in clause 20 there is anotha 
tbina .known as 'dispensation order' which 
bas not been referred to here at all. CJaule 
20. says: " ... may dispense with such 
deposit subject to such conditions. u. 

This dispensation order ouallt to bave 
.been mentioned in clause .. 22. They 
have mentioned "injunction' \Vbicb is not 
mentioned in tb,e Act. TheY have mel'tJon- . 
cd 'atay' which is Dot mentioned in the Act. 
The order actually mentioned ill clause 20. 
namely, the order or dispensation, hal Dot 
been mentioned at all ~ere.# ThlAI, whoever 
bas drafted it. miaht h..lvC committed lome 
miatalce or lome lapse. I am lubmiUiq 
sometbina very IODliblc aDd tile MiDiater 
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Ihould accept it Even the Ptime Minister 
said why good amendments should not be 
accepted. 

SHRI JANARDHANA POOJARY: Sir, 
the expression 'interim order' of quite wide 
enough to take in such orders of dispen-
sation of duty for penalty, which may be 
passed in terms of Provisions contained in 
clause 20. This amendment of the hon. 
Memb~r is not acceptable to the Govern-
ment. 

SHRI SHANTARAM NAIK J with-
draw my amendment. 

MR. CHAIRM.o\~ Has the- bon. 
MeQJ.ber leave of tbe House to withdraw bis 
amendment? 

SEVERAL HON. MEMBERS: Yes. 

Amendment No. 4 was, by leaye. withdraw". 

MR. CHAIRMAN: There are no 
amendments to clauses 23 and 24. So, 
I put clauses 22 to 24 to tbe vote of the 
House. The question is : 

"That clauses 22. to 24 stand part 
of the Bill." 

TIle motion was adopted. 

CIQlUe. 22 to 24 were added to the 
Bill. 

C/Qllse 2S--<O,ders 01 Appellllte 
TrllHlltIIl ) 

SHRl SHANTARAM NAIK: 1 bel to 
move: 

Paae 11-

for lincs 1 to 11, substit",. 

"(2) The Appellate Tribunal on, 
its own motion or at the instance 
or an, of the parties to an appeal, 
may, at any time within four Yellrs 
from the date of the order, with a 
view retifYiDa aD)' mlatake apparent 
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from the record, amend any order 
passed by it under subwsection (1);' 
(5). 

Provided that no order of amendr 
ment, under tbis 5u~ectl0n, shall 
be made witboUl notice to the 
parties'to the Appeal.'" 

1 have said here specifically. parties to 
tbe Appeal'. Your Section ~efers to the 

• Collector of Centr;tl Excise and Customs-
may move any appJica tion and the other 
party to the appeal to be heard, etc. etc. 
On the country, I am saying specifically 
'any p~rty to the ·Appeal' can "ipproacb. 

SHRI JANARDHANA POOlAR. Y: It 
is not acceptable. 

SHRI SHANTARAM NAIK 
draw my al'Dendment 

] with-

MR. CHAIRMAN: Is it the pleasure 
of the House that the am~dment moved by· 
Sbri Shantaram Naik be withdrawn? 

SEVERAL HON. MEMBERS :_ Yes. 

Amendme"t No. S wa r t by leave, witluJrtlwII. 

MR: CHAIRMAN: Shri D. IJ. Patil 
is not Present. 

The qu~tion is : 

&, That clause 2 S stand part of tbe Bill. 

Th~ m?tiOlt was adopted. 
. 

ClllUse 25 was added to tbe BiU. 

MR. CHAIRMAN: Clause 26. Sbri 
Mool Chand Dap is Dot present. 

The question is : 

UTbat clauses 26 to 34 stand part 
of tbe Bill." 

7h motioll was adopted. 

CltJIlS~S 26 to J 4 were adtIed to ,It. 
Bill .. 
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MR. CHAIR.MAN: The question is : 

•• Cbat Clause 1, Enacting Formula, 
and Title stand part of tbe Hill." 

The motion was adopted. 

Clause 1, Enacting Formula, and Title 
were added 10 'he BU1. 

SHRI JANAROHANA POOJARY: I 
beg to move: 

"That the Bill be p:lssed." 

MR. CHAIRMAN: The question is : 

'·IhClt tbe Bill be passed. U 

The motio" was adopted. 

15.28 brs, 

CUSTOMS TARIFF (AMENDMENT) 
BILL, 1986 

[Englilh] 

THE MINISTER OF STA TE IN THE 
MlNlSfRY 'OF FINANCE (SHRI 
JANARDHANA POOJARY): I be& to 
move :* 

"That the Bill further to amend the 
Customs Tariff· Act, 19') S, be taken 
into consideration." 

Hon9 blo Members of Pitrliainent \\-oula 
recall th&t tbe First Scbedule to the 
Customs Tariff Act, 1 91 _ was substituted 
by .. new Scbedule bas:d on the Internatio-
nal Convention on the Harmonised 

. Commodity Description and Codiol Sy5tem 
to brina about OD internationaf'y accepted 
system of Nomenclature (H"rmooised 
System) through t be Customs Tariff 
(Amendment) Ace, 1985 which came into 
force on 28.2. t 986. The Harmooi'ed 
sYstem provides a simple, precise aad 
objecti.ve classification system. 

Subsequent to tho adoption of' tho 
aforementioned Con';ention, the Interim 
Harmonised System Committee in Brulse)a 
had finahsed certain editorial.amendments 
to the Harmonised System mainly in tbe 
nature of ,'erbal corrections. These amend-
ments do not bring about any material 
change in the score of '1 ega) beadings in tbe 
Nomentlature. These changes are proposed 
to be incorporated ia the Flrst Scbedule to 
the Customs Tariff Act through the pro-
posed SiU. 

The Bill also contains, as a measure of 
protection to domestic industry, proposals 
to raise tbe tariff rates of basic cur.toms 
duties in rel)pect of caustic soda in solid 
floo\ to 200 per cent plus Rs. 1 SOO per 
tonne and on certain types of natrow woven 
fabrics to 300 per cent ad valorem. The 
effecHve rates of· duties would be fixed 
through exemption notifications. 

Sir" 1 move tba t this Bill mAy be taken 
for consideration. 

MR. CHAIRMAN: Motion moved: 

"That the Bill further to amend tbe 
Cuc;toms Tariff A~t, 1975, be taktn 
into considera tion. ~, 

Shri B. B. Rama iah . 

SHRI B: B. RAMAIAH (Eluru): The 
Customs Tariff (Amendment) Bin 1986 
which the hone Minister has put up to the 
House is for harmonisation of the inter-
naliona) rules and regulations. Th.!y have 
followed to some extent. But they have 

.. mad1: SOme deviation in its effectiveness in 
different ways, wherever it is convenient to 
them from their point or view. H\!ro I 
would like to say about the view points. 
The Tariff system wbich we arc adoptinl is 
mainly intended to give protection to the 
develop~ent of this country. For example 
lake the agricultura1 commodities. We are 
still impOrting bUle quantities of edible 
oili when we can produce them in our 
country. If lhe tariff s,stem workl properly, 
jt gives enouah remunerative priccs to the 
agriculturists lD this country, which wOllld 
have saved a lot of foreian excbanae. The 
lame thiDa happens to .tbe exports of earl:-

-Moved with J'ecommeodation of tbe President. 
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cultutal commodities. After taking' edit-Ie 
oil from the rice bran plant, de-oiled bran 
and also tbe cotton seed cake and other 

.type of cakes, if you give proper support 
and incentive for export, our agricultural 
commodities will be protected. TaritT 
subsidy shouJd also be given to those items. 
Take, for examp~et the engineering industry. 
We used to export a lot of items of the 
engineering industry. Earlier. onr steel 
prices were tbe lowest in the world. Today 
ours is the highest in the world. That 
means, we require a Jot of additional 
support for export of engineering items. 
01herwise we lose the internatioD'l1 market 
and it -affects the Indian industry. 

The main purpose of tbis tariff system 
is to give production tQ our indus.ry and 
81I'iculture ~in this country. Some of the 
items like asprin and other chemicals are 
being dUlI\ped into the country by China 
and ()tb.!r countries. These countries only 
want to dump those commodities and kill 
on conntry's production. SOt ~nless you 
give substantial protection to these items, it 
will be very difficult for this industry to 
survive. 

Regarding the caustic soda, the Gulf 
countriea are mainly producing hydro-
chloric acid used for desaJining of water, 
and caustic soda is a by product and they 
are prepared to sell it in tbe international 
market at a very low price and the rrice 
whicb they are offering is not even half the 
price or cost of power. That is why your 
proposal for protection is yery essential and 
important. • 

There is a lot of smuaaling of items 
into this countl)'. The -customs people take 

. a lot· of time for disposins of these item.,. 
They do not have proper storage facilities 
for those items and tha.t is why the prices 
win come down by the time they want to 
dispese tbem of. If they dispose them of 
quickly. they would let proper prices for 
tbem. Some of tbe items which are not 
aVailable in the Government storcs, - the 
nme items are available outside -at un .. 
reaaooablc prices throuab some elements, 
but this should be avomed. I hope the" 
Government will take proper action in 
re'1)ect or items which affe<:t oUt Indian 
proci\1ction, 

(Amendment) Bill 

Tbe smuggled items are also one of tbe 
basic items about which Governmtnt requi-
res streamlining of the Excise Department 
a~d tbey should be able to bave fl'equent 
checks so that lOIS of revenue can be 
avoided. You take even the electronic 
in.dustry today. We are having scme 
BUrt of a liberaJised pottey for particular 
items that affect our own production.. We 
are not able to compete with the imported 
items. So, they shou1d be able to live 
proper protection against the impor' of 
foreign goods. ' On tbe question of imPort 
of items which are not available in this 
country for the projects the tariff value for 
products bas gone up by 5 S per cent, but 
tbis should be reduced in order to see t!.at -
our cost of production is not high, SO that 
we would be able t:> produce economically 
in this country. In this regard 1 would 
Suggest to the Finance Minister to incr.ease 
the production in this country by liberalising 
the policy, at tbe same time by living pro-
tection against imported gQods so that tbe 
Hberalised policy wiJJ give reasonable prices 
~f the products to tbe people. Now, 
Government ts polict is to liberaIise it within 
tbe c!Juntry for ~anufacturing various 
goods. but at the same time protection from 
outside it es~entjal where\'er it is required 
so that -tbe customer will get tbe goods at 
.reasonabJe prices. -

I hope the Minister will tak:! aU these 
things into consideration. Thank you vay 
much for giving me this opportunity. 

SHRI V. S KRISHNA IYER 
(Bangalore South): Mr. Chairperson, Sir, 
I don 9 t see ilDY reason the Oppose tbis Bill. 
We have accepted the International Con-
vention on the Harmonised Commodity 
Description and Coding System. Durin. 
the last session, we have accepted this 
unanimously. or course, there is not 
much to say, only on ODe or two points, 
I would like to draw the attention of-the 
bOD. Minister now. 

The customs revenue is tho Kllmlld),elUl 
of the Central Government. Out of Rs. 
30,000 and odd cror;s of. estimated Revenue 
budlet, about Rs. 1 1,000 croreS are expect-
ed from the customs a1one. Out of tbh:. 
nearly 98 % is expected to come fl em 
;\IltOPlS on hnported loadS. I would lito 
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to support wl-at the hone Member just now 
said. There have been improvements in the 
collection after tbe introduction of the 
Hannonised Sysfem and also' rations lisation 
of customs tarift'. But I would SUIICst 
to tbe bon. Minister on the 
question of Jibera lisat ion of import 
licences. Tbou~ I do not comp]e-
tely agree with tbat, because our "lim must 
be self-reliance, a, we have DOW liber:.tlised 
C'el'tain imports I would suggest that tbe 
Government should give concession to 
import of certain articles of mass con~ump
tion which are absolutely necessary for our 
con1"try. For example, there are life-savini 
drugs, educational apparatus and equip-
ments connected with it, medical equip. 
ments and instrument! connected with the 
medical treatment etc. On such articles, 
you must give liberal con~&sion, if not fun 
exemption of import dUly. It is because 
you are earning a lot of revenue on otber 
Roods. Tbel'efore, 1 am sure that tbe bon. 
Minister will consider tbi" question and will 
.... ec to it. 1 am sure the bon. Minister 
will .&T~ witb me that if they only further 
tighten up the collection of custodlS, there 
is 00 need to enhance the duty of any item. 
indudiol tbe proposed enhancemen t of 
tariff on ~ caustic soda which is not neces-
sary. There was DO D(ed for it. The only 
thiDa u, please lee that tbe colleCtion of 
revenue is t iabtened up. -

With all the measures taken by the 
Government, I am sorry to say tbat WIlUla-
Iiol of 1004 is loina OD Jlnabadated. By all 
mean., it should be stopped. I t is really 
IOcb a tbiol tbat we should bend our head 
in shame, since tbe smol&Jing activities are 
soina 00 aod people are eocouragiDK tbtm. 
In port towns. particularJy in cities like 
Bombay, Madras, Calcutta etc." openly, tbe 
ldlUa1ed loodi are beiD, soJd. Even in 
Delhi, 1 am sotrY to .y, that even in my 
coostitoenC1, Bang'!lore city. 1IIl"&llin, of 
soodI is loinl on openl, and i. sold i.n 
ba2'JlU'l call cd Burma bazar, China b. zar etc. 
Tbef sell open'Y not ... onl, Imuaaled cosme-
tics« fountain-peDS Jnst watcbes, even bil 
artidealike colour.TVs, VClls, transistor, 
electrooia .000s etc. These hems are 
1 .... 1b' 1014 in contra bad bazan. Every-
bodJ boWS it. Tho State Oovernmoat 
Powt It. ,... Cootral GovOI'DID$t bowl 

(AIMMme"t) Bill .. 

it. One fine day they 10 and raid all thele 
shops !lnd close theDh But the next day 
alain' they will come UP. It is loinl o~ 
1ike this. 

PROF. N O. RANOA (Ountur): "It il 
a decentralised disease. 

SHRI V. S. K~ISHNA IYER: Action 
should be taken by the Government in order 
to see tbat peop1e do Dol evade payina 
customs duty, and trade in ~mtlggled goods 
is stopped immediately. What action havo 
you taken in this regard? Certainly, yo ... 
ba ve ,improved tbe coli ecUons of CUJtama 
duty. Even durnig this year, it is expected 
there win be extra RI. 700 crorel or Rs. 
800 crores out of customs al?ng. It is 
true But what about the increaso in tbe 
activities of smuggled goods' More than 
t~e loss of revenue, what would be the 
moral effect or our country '1 Yeu see 
even lavies take pride to go to tbe bazar; 
and purchase smuggled cosmetics and other 
smuggl~d goods. a Everybody knows it. It 
has become a 'ashion to seJl and buy 
smuls'ed goods. That is what I find. 
Therefore., it ~ust be stopped. I request 
the hon. Mini"tcr to give strict instructionl 
to the Customs' Dep3rtment and see that 
these bazars-wherever tbey ~ are-are 
immedediately closed. Plea.e" take the help 
,of the State Government also in tackling 
this menace and in closinl these bazars. 
It is a shame to our country. 

So far 8S the clauses is the Bill are con-' 
cemed they are brought forward as a result 
of consequentilll· change. There is Dot 
much in this Bi 11. I do support tbis. But 
1 will take only one more minute. In tbe 
year 197' .. 16, the "'revt.Due of the Govern-
ment by way of customs was Rs. 1490 
crores N09', it is nearly Rs t t ,080 crores. 
I think, no other source of revenue hal 
made so much jump as d,e cultom.. You 
ate real1y Bettina very load revenue from 
cu.toms. Therefore. if you dabten up the 
collection system. 1 am lure, . there Is ·DO 
need ror tbe Government to levy any extra 
tarift' on tbe ,ooda. Tbere is DO 
need fot you t. raile tbo tariil' on postal 
artiel.. There il nC) need for 'O\l to raise 
th e tariff on railway Iretabt. You pl.a .. 
lee that tbe aistioa lawl are nabtclled ... 4 
roali .. tile roVCD1lO. 
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I expect that the hon. Minister would 
take immediato step~ in this connection. 

With these words, I support the Bill. 

[ Trllnsljtion) 

SHltI GIRDHARI LAL VYAS 
(Bhilwara) : Mr. Chairman, Sir. I support 
the Customs Tariff (Amendment) BiU, 
1986. This Bill has been brought with a 
view to amend the First Scheduled to the 
Customs Tariff Act, 1915. 

[English} 

"The'First Schedule to the Customs 
Tariff Act. 1975 (51 of 1975), is based 
broadly on the system of classification 
derived from the International 
Convention on the Harmonised 
Commodity Decription and Coding 
System·' •. 

[TrQllslation] 

Now you have tried to codify it 
according to the Harmonised Coding 
System under the International Convention. 
In this connection I would like to request 
that the articles on which you have given 
concession are not much in d~mand here. 
The~fore, to give concessions on these 
articles is not proper. The CountT) is 
alroady suffering a lot due to them. With 
your provision of liberalised import, our 
local industry has received a jolt. Now 
you should try to keep liberalisation 
scheme under control so that the liberalised 
imltort policY is made available. only for 
the articles which we need but the articles 
which we do not need and which can be 
manufactured indigenously should not be 
brought under the liberahsation scheme. 
Becauae of the wrong policy, our Indi'l.n 
Industry has suffered a setback and it is not 
advancing the way it should have. We 
are importinl the ~ame article&. under the 
Hberalisation scheme under this tariff for 
which we are providing protection as well 
in our country,.1t is also causing huge 
losses to our industries. This needs to 
be taken care of. You must have obserVed 
that from the time ) iberalised policy bas 
been announced. tbe big. capitalists have 
been benefitting from it. The old and 
Dblol,to ma~e. wbidl bad DO bU1en in 

the foreign Q1arkets are being imported in 
this country by m.linpulaling Joans from 
the banks or financial institutions. T,hese 
condemaed machines are of no USe in our 
country. I want to give you an example 
in this connection, In Beawar a cement 
factor)' was set up recently for which 
inferior quality machines were imported and 
installed there in collaboration with some 
foreign country, though indigenously mad~ 
machines were - aVdilable here. For tbese 
second-hand machines full money was 
realised from the Government and at the 
same time full advantage of your policy 
was taken from the Customs These big 
in<!ustrialists always .resort \.0' such tactics 
and your attention has not been drawn to 
them This is also causing huge losses to 
the country and there is need to keep 
strict vigil over this. 

Just now an hone Member was saying 
tha t one re~n for large scale foreign 
goods smuggling is that the rates of the 
articles sold by the Customs ~re more than 
the smuggled goods with the result that 
people take undue advantage by smuggling 
the goods. Besides, aU your Cus£oms 
Officers in Madras., Calcutta and Bombay 
also sell the smuggled goods. All the 
expensive articles seized by the Customs 
are either distributed among the Customs 
Officers and the staff or are sold by them 
to those who are in collusion with them. 
When some people are already engaged in 
selling quality smuggled goods,' how can 
tben your scheme of seIJing tbe smuggled 
g~ods in open be Successful? Now perhaps 
they will start benefitting more by your new 
schem!. Therefore, some definilto arrange-
ment Should be made in this regard. ~ ou 
must have gone to Calcutta, Madras and 
Bombay and you must have observed 
there what type of articles are sold by 
them. Then wby do you not make 
arrangement to stop selling of such articles 
and why is It so that the articles once 
seized reach the market again for selling 1 
Why the Government is unable to stop 
these things? This is resulting in...buge 
losses to the Customs Dep3.rtment as tbe 
smuggled goods are being sold in the 
market openly. 

The Finance Minister may be knowing 
tbat tbe bIggest enemies of the country are 
\be smuAlers, whether they arc from 
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Punjab, Kashmir, Rajasthan or from tbe 
neighbouring country Banlladesh. These 
anti-social elemcnts are responsible for 
the disruptive activities. All tbe disruptive 
activities in Punjab Je beiDI financed by 
tbese smugg1-ers. Unless xou control this evil 
fully. this problem will continue and it will 
become difficult to check it hlter on. Tbere-
fore, action should be takeo to check it. 
Thcre are persons who are known smuaalers 
and tbe Government of India and the 
State Governments is wen aware of this. 
These people live a life of luxury like 
Rajahs and Maharajahs. No action· is 
taken against them. Rather they lead a 
majestic life and they have set up their 
own empires and tbe Government feelS 
helpless in taking action against tbem. 
Why is it 50"1 Why all Jbe local official$, 
and police personnel are under tbeir 
influence '1 Is it not tbat because those 
people grease, the palms of the police 
officials tbat no action is taken alainst 
them? I, therefore, dem30d that to increase 
tbe revenue and to sustain tbe internal 
secUrity of the country and to make the 
country self-reliant, you will have to check 
all these inlawful acti vi~ies. Only then 
tbe system will become functional. 

Mr. Chairman, Sir, I do not say that 
you are not takinS action. You are t!'YioB 
to' do somethiog. The way the bon. 
Finance Minister has tried to arlaDlC raids 
on big capitalists shows that the will is 
there but you are doinS it half-heartedl,. 
I want tbat you should take·tbis action 
with aU the mite and courage you have at 
your command. 

Mr. Chairm~n. Sir, it might have come 
to the Dotice of tbe hon. Finance 
Minmer that recently cates of under-
invoiciol have been det~ed. The monoy 
received from tbe sale of articles in foreian 
markets is also deposited in tbe forcian 
b~. In tbis way bie tradcrs and buune .... 
men are indulSinl in fraodu I cot activitica 
anel pla,in, bavoc with the economy.. On 
tbe oae band they have deposited hundreds 
of eror~ of rupees in the foreip bank, 
and on \he other band 'they aro tbrowinl 
dint in the C1ea of tbe GovernlDeDt 
"-uJ,, in lOll to Ulo ~r)'. 1bo.rtforc, 

(Amendment) Bill 

I appeal to the bon. Minister that he 
should take action against such people 
with an iron hand to prevent the money 
~belonginl to tbis country being deposited 
in foreign countries. I waut to ask the 
hone Minister whether be wHl taJce such 
action and teach tb~m a lesson so that 
they are not able to deceive this country? 
If tbe hone Minister takes such a step, it 
will result in augmentation of ttle income 
of the country and the Customs Depart-
meot. 

With these words I support the Bill 
and romml my scat. 

[E"glisll] 

SHRI JANARDHAN POOJARY : I 
am grateful to tbe hon. Members for 
giviog their support to this Bill. It is a 
very sunple Bill and we are making a 
cbange in tbe nomenclature. It does oot 
relate to any tariff or our import policy. 
But in the BiJ1 we have made some 
provi&ions for increasing the duty on 
particular items, and we have done it in 
the interest of t be domestic Industry and 
to protect it. I can tell the hone Members, 
as regards tbe caustic soda dUlY, there was 
a demand from the lOdustey that the 
domestic industry should be protected. 
Tbat is wby it bas been done. 

HOD. Member Shri V.S. Krishna Iyer 
made a point that we should be fum and 
we should take action against smugglers; 
he also said tbat lome smugglers were 
carryinl on with their business even after 
action wQ taken. Here I may ~ay that 
it i. a continuous process. These pe-opJe, 
particularl, the persons who are induJgina 
in smulllinB activities are babitual 
c.riminaJs Here we have rakeo .tern 
action in some casel. Unde;r COFEPOSA 
we have put 619 periODS uoder detention. 
In respect of seizures also. we have 
created hiatory. In fact, never before in 
tbe history of tbi. country has action 

• under Imuulinl and seizu res reached such 
tilutes. In the ,ear 1985, we eroucd the 
fiaure of lb. 195 crORI and for tbe Dine 
mouths tbil year we have already reached 
tbe &aure of R.I. 165 crore&. 1 fuUy aaree 
with tbe bOD. Member Sbd Krisbna Iyel 
.. ,,110 Ilop. ~bcr Sbri V'U W"~D 
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they said that we should deal firmly with 
these people. We have inteolified our 
drive alainal the smugglers. They wiJl not 
be spared. 

Hon. Member .Shri Krishna . Iyer 
r~fe.rred also to Burma Bazaar of Madras. 
There also we have taken action against 
these people. Some of our officers had 
been assaulted and attacked by some of 
tne smugglers, but there also with the help 
of the State Government, those smugglers 
have been dealt with severely. -

I assure the h:.,n. Members that we 
will take action against the !Dlugglers. The 
measure of reward -r. has also been intro-
duced, and because of this measure. we 
have been able to apprehend a greater 
number of _ smugglers. Also. as I stated 
earlier. we have waged a war against black 
money and also tan-evaders and duty-
evaders. Here also our figures would &0 
to show how effective the Government has 
been. In the year 198~. the number of 
caSes detected was 1,402 and the estimated 
evasion of duty in those cases was 
Rs. 340.83 crores. In the year 1986, 
upto September, we have detected 5,081 
cases of tax-evasion; here, the amount that 
is involved is Rs. 425.15 crores. We have 
launCi:hed prosecution against 146 people. 
So far, in tbe year 1986, we have secured 
conviction in 14 cases. As han. Members 
know, in these cases we have been very 
firm and we have told our prosecuting 
agencies also that tbey should be efficient 
in prosecuting the culprits and also the 
accused in those cases. 

SHRIOIRDHARI LAL VYAS : Out 
of onc thousand offenders you have only 
prosecuted 149 people. 

SHRI JANARDHANA POOJAR Y : 
When the tax evasions are there, in all the 
cases prosecutions are not done and in 
some cales departmental adjudication is 
there. 

MR. CHAIRMAN : Penalties.-

SHRI JANARDHANA POOJARY: 
And pena\ties are impoSed. I have stated 
in my reply to the earJier Bill 8 Ii: to what 

measures and steps we have taken to 
collect revenuos. 

In tllese circumstances, I submit tbat 1 
am grateful to the Hon. Members for tbe 
support for this Bill. I commend it for 
consideration. .. 

15.56 brl. 

[.MR. SPEAKER in the Chair] 

MR. SPEAKER : The question is : 

"That the Bill fUrther to amend the 
Customs Tariff Act. 1 97 S , be taken 
into consideration" 

TIle motion was adopted 

MR. SPEAKER- : Tbe House will now 
take up clAuse by clause consideration of 
the Bill. The question is : 

"Th~t Clause 2 stand part of the Bill-" 

TIle Motion was adopted. 

Clause 2 was added to lite Bill. 

MR. SPEAKER : The question is : 

"That Clause 1, Enacting Formula and 
the Title stand part of the Bill" 

The "MlJlioll wa.) adopted. 

Clouse 1, Enact;", Fo,,,,,,111 GIld tit. 
Title were added to the "Bill. 

SHRI 'JANAIU>HANA POOJAR Y I 
beg to move: 

~'That the Bill be passedn
• 

MR. SPEAKER : The question is : 

·'That the Bin be passed". 
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CENTRAL EXCISE TARIFF 
(AME1)1DMENPr) BILL, 1986 

[Engli~h] 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : Sir, I beg 
to mov.e ::l.j-

UTbat the Bill further to amend the 
Central Excise Tariff Act, 198 S, be 
taken ioto con~idera tiOD"'. 

Central Excise Duties are levied at the 
rates sp~cificd in the ScheduJe to Jhc 
Central Excise Tariff Act, 1985. The 
Tariff is based broadly on the sys~em of 
classification derived from the International 
Convention on the Harmonised Commodity 
Description and Coding System 
(Hannodsed System) wilh such con!ractions 
or mod ifications as were considered 
necessary. The first ~cheduled to tbe 
Customs Tariff Act, 1 ~ 1 5, which is also 
based on the Harmonised System, is 
basically a six-digit code system consisting 
ot headings at four-digit level further 
divided into sub-beadings at fifth and 
sixth-digit levels. It was cODsidered 
desirable to gradually align excise tariff 
with the customs tar~ff not only to reduce 
Classification disputes but also facilitate 
compilation of statistics. WIth this object, 
amendments are proposed in Chapters 28 
to 40 of the Scbedule to the saId Central 
Excise Tariff Act to bring about closer 
alignment of tbe excise tariff and customs 
tardf at the" four·digit level with certain 
exceptions. The proposed amendments 
.'ould be brought into effect from a later 
date administratively convenient to allow 
sufficient time both for the trade and the 
departmental officers to get acquainted 
with the revised nomeDclat~le . and also to 
facilitate the issue of consequentill 
exemption notifications so 1hat the amend-
ments and the notifications could be 
brought into effect simultaneously. 

The Bill also proposes to fix a tariff 
"1- % rate of duty of as. 9..: per kg. SO 0 

advalo,em, whicbever is les9, in respf:ct of 

Tariff' (Amendment) 
Bill 

polYPropylene wastes so that such wastes 
are also made chargeable to excise dutS' 
like other fibre wastes like polyester, nylon, 
etc. Effective rates would be fixed througb 
e~emption nOlifications. 

Sir, I move that tbis BiJ) may De takeD 
for consideration. 

MR. SpeAKER There are no 
speakers I think. The question is : 

"That tbe Bill further to amend the 
Central Excise Tariff Act, 1975, be 
taken into consideration". 

The Motio" was adopted 

MR. SPEAKER : The House will now 
take up clause by clause consideration of 
the Bill. 

The question is : 

"That Clause. 2, the First ~cheduJe 
and the Second Schedule stand pari of 
the Bill." 

Tht motion K'as adopted 

C/o Use 2. the first Schedule and the 
Second Schedule we"e added to the Bill 

MR. SPEAKER : The question is : 

"That Clause l' Enacting Formula and 
the TitJ.e stand part of the Bill". 

The Motion was adopted 

Clause 1, Enacting.Formula and the 
Title were added to the Bib 

SHRI JANARDHANA POOJAR Y 
Sir, I bel to move : 

''"That the Bill be passed. tt 

MR. SPEAKER : The question is : 

"That 'he Bill be passed.'· 

The motion was adopte,d. 

·Moved with the· recommeQdalion of the President. 
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IlE:OISCUSS10N ON SITUATION 
ARISING OUT OF KILLINGS 
BY TERRORISTS IN PUNJAB 

[English] 

MR. SPEAKER Now the House 
will take up discussion under Rule 193. 
Wouid the Minister tike to make some 
statement? 

KUMARI MAMATA BANERJIiE : 
We want some specific announcement from 
the Minister !ncluding chain of action. 

PROF. MADHU DANDAVATE: For 
the first time we support Kumari Kamata 
Banerjee. 

MR. SPEAKER : For a change, thank 
you. There are certain things ..• 

SHRI AJAY MUSHRAN: Sir. he has 
been. sharing our .grief for a long time. 
Time has come when we cannot share his 
incompetence. He mu~t act. 

(Interruptions) 

MR. SPEAKER : He will act. He is 
there and whatever you tiay ••• 

[Translalion] 

SHRI v. TULSIRAM : Mr. Speaker, 
Sir, for the last two years we have been 
listening to you. Whatever you said we 
list ended to that. Today, at least, you 
may listen to U!h' The events have over-
taken us and we are on the verge of 
collapse. (Interruptions) 

MR. SPEAKER: I am always with 

SH~I NARA ¥AN CHOUBEY: We 
folJow ID your footprints ... (Interruptions) 

MR. SPEAKER : 10day we will move 
in stsP (Interruptions) 

[Eng/i.,h] 

PR~F. ~. G. RANGA: Sir, if my 
hon fnends from tbe Opposition do not 
want any slatement from the Minister 
before then they themselves have the 
chance of suggesting to the 00\ emment 
what is it that they want the Government 
should do and to what extent they are 
prepared to cooperate with the Govern-
ment. Let them say tbat. 

SHRI S. JAIPAL REDDY We want 
him to resign. 

SHRI NARAYAN CHOUBEY 
w~nL him to go as you also wanted. 

We 

PROF. N. G. RANGA: We do not 
want him to go. Then in that case the 
west Beng al Government must go. 

SHRI NARAYAN CHOUBEY . The 
entire House wants him to go. . 

(Intertuptionl) 

MR. SPEAKER: Order. Order. 

PROF. Nt G. RANOA: There must 
be some consistency. We caDnot have 
blowing hot and cold from this side and 
that side. (Interruptions) 

PROf. MADHU DANDAVATE 
Prof Ranga is from both the sides. 

you. There is no difference between what tvtR. SPEAKER The questicn is 
You say and- what 1 say. really ... 

SHRI V. TULSIRAM: You always 
say -Not allowed. ' At least today you 
should listen to us .. (Interruptions) 

MR. SPEA KER : Just tell me,. do 1 
not go along with yeu? I have always 
beeD meeting your demands. 

(Interruptions) 

PROF. N. G. RANOA; Then the 
\Vest Bengal Government must also go. 
Give the powers to the Central Govern-
ment. You were not prepared to do it 
this morning. 
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SHRI NARAYAN CHOUBEY : In tbe 
morning be was saying something else and 
now he is talkinl something else. What 
has happened to him. He ,.has attllined 
the age of 80 years .' (1nterrupti9ns) 

MR. SPEAKER : At least you sbould 
be considerate towards elderlY persons. 

(Interruptions) 

r English) 
PROF. N. G. RANOA: Your Govern-

ment must go in West Bengal and also 
Karnataka Government 

SHRI NARAYAN CHOUBEY : Our 
government is a provincial Government. 
But here it is the failure of tbe L entral 
Government. 

MR. SPEAKER : I think the House is 
really aggrieved and they feel and they are 
one at beart tbat something should be 
positively done to take stock of the 
situation. Also such things ~hould not 
recur. And,l tbinlc, .••..• 

SHRI S. JAIPAL REDDY: Sir, we 
have been coopper.ating with them in 
everything for the last two years. Do we 
sink alona witb them -r YOl\ please guide 
us. 

PROF. MADHU DANDAVATE : Sir. 
it we sink with them then in that case 
you will Dot be spared. 

MR. SPEAKElt: I am with. you 
wherever you 80. What am I without 
yon? 

SHill NARA Y A~ CHOU BEY : Tbey 
are linking alona with us. We want pull 
tbem up . •• (lnterruptlons) 

MR. SPEAKER':. When you are all 
there, nothinl it going to sink. I thint, 
these vici'Ssitudes do come, but we have to 
overcome them It is your coUec\ive 
will whic:b bas to pre va j) in the end. 
NotbioJ will stand in tbe way. I ~hink~ 

III Punjab 

tbe~ Home Minister has laken up the 
matter very seriously today. There are 
certain things. If his re~igntttion would 
have so~ved the matter, J would have 
asked him to dll that, but I do not think 
that is the solution. We will do something 
positive. 

SHRI S. JAIPAL REDDY His 
continuance is going to compound tbe 
problem and perpetuate incompetence ... 

~lnterruptions) 

MR. SPEAKER: You want action, 
but certain things have Dot to be divulged. 
Your aggrieved sentiments and your 
collective sentiments have beel} conveyed 
and they have been' fully understood by 
the Government. You must listen, you 
must have a debate first; he will come to 
you later with some posithe action. 
Certain things might not be divulged at 
this stage. I win ask him to give a factual 
position and then we will discuss. Mr. 
Minister, please take down notes about 
the action my hone Members want you to 
take, so that you can execute those 
things. 

SARI CHANDRA PRATAP NARAIN 
SINGH: Mr. Spe~ker, I want to seek 
your protection. first, 1 would like to 
state tbat if this hon. Parliament passes a 
particular Act, in the preface of which it 
says that it is to curb terrorist activities 
and lawlessness and if that Act cannot be 
utilized in Punjab, or if the Arms Act, 
which says that one sbould have on'x three 
1 iceDsed arms, when people in Punjab are 
carrying stenguDs and other arms in buses 
and there is no police cannot control them. 

(Interruptions) 

MR. SPEAKER 
have a di!.cussion. 
points. 

We are aoiDg to 
You can, t"aise thOle 

SHRI CHANDRA PRATAP NARAIN 
SINGH : Has tbe Minister been to the 
site? 

MR. SPEAKER: I know tbat be. hal 
not been to tbe site. but if his lite viall 
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would have solved the pwblem. I would 
have asked him to do tbat. You want 
some decisions action; decisions are being 
taken. 

SHRI CHANDRAN PRATAP NARAIN .. 
SING H : But if any law passed by tbe 
Parliament is ineffective in Punjab. what 
action do you expect from tbem '1 ••• 

MR. SPEAKER : The gravity of the 
situation is wen understood. We will do 
something. I think, everything is going 
be put here. 

SHRI H. A. DORA It is understood 
in the well. 

MR. SPEAKER No, no. 

Mr. Minister. 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH) : I am only going to 
rcquest you that we are getting more 
details from \he State Government, where 
this incident has h~ppened, as a]so about 
the other situation in Punjab, At 5.30, 
I would be able to present before the 
House the details about this incident. In 
the meantime, we can have the discussion. 

MR. SPEAKER : Yes, we can have 
the discussion. 

MR. SPEAKER Yes, we can have 
the discussion. 

SHRI C. MAOHAV REDOI : But 
there is no motion before tbe House. You 
must make a statement. Mr. Minister. 

MR. SPEAKER : You can make a 
factual'ta'ement, 

paOF. MADHU DANDAVATE : Sir, 
,On a point of order. In mY notice I bave 
said tbat 1 live a notice of discussion 
under Rule 193 to discuss the statement 
to be made by the lion. Minister at 
4 O·cloct. At leaSe let bim . make a 
statement for the sake of formality. ·'1 am 
.ellinl up and I am requeSting Madbu 
Dandayato to spoak" ••• is Q.Q ,t.tOlQcn" 

by Terrorists in P-unjab 

MR, SPEAKER: Th3t is what I am 
asking him to do. 

S. BUT A SINGH: As I come to you 
and reported to you, we are getting lhe 
debits from the State Government and we 
are compiling the in forma tion along with 
certain positive steps that we are trying to 
suglest ..•... 

(Int~,ruption$ ) 

There are two aspects. If I were to 
make a statement, I must make copies 
available to the hone Members. Therefor., 
I thought that I will present it at '.30 
along with the translation, but if you want 
me to te)) tbe facts as reported to JIle, I 
can do that. 

MR. SPEAKER: You do the same. 

SHRI C. MADHA V REDDI: It is 
required under the rules. 

16.10 hrs. 

STATEMENT RE: -SITlfATION 
ARlSING OUT OF KILLINGS 
BY 'TERRORISTS .IN PUNJAB 

[English] 

THE MINISTER OF HOME AFFAIRS 
(S .. DUTA SINGH): It is with deep sense. 
of sorrow and anguish that I wish to inform 
this august Home about the ghastly kiUina 
of innocent persons in District Hosiarpur 
on 30th November 1986. According Lo 
information furnished by the State Govern-
ment, a Pepsu Roadways Tran,port Cor-
poral ion bus was plying from Faridkot to 
Patbankot on 30th November 1986. 
When the bus reached near Vin age BbaBola 
at about 5.1 S PM, tbe bus was forcible 
diverted to tbe link road in tbe boundary 
of tbe above villaae.. After lrevllinl about 
one kilometer the bus was stopped by 4 
terrorists who were also in the bus. The 
terrorists opened fire on the passengers; aa 
a result of which 15 passengers died in tbe 
bus, while 1 passeolers were killed v.hen 
tbe)' wor "Yinl to tvn away and 8 passeD-
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Rers were injured. It appears that the 
terrorists bad boarded that \bus at tbe bus-
stop of village Bhag )Ia, District Hoshiar-
pur. After comnlitting the crime. the 
cuplculprits escaped one a scooter. 

Police officers rushed to the scene of 
the accident. Combing operations by the 
para-military forces of the po) ice were 
started to apprehend the cupprits. All 
police stations in the State have been 
alerted and intensive patrollIng is being 
coducted. 

I .am sure ~ir that tbis House would 
join m: in condemning tb'.: dastardly acts 
of violenc.e which create disaffectior. and 
misunderstanding among different sections 
of our society and in conveying our deep 
,ympathie~ to the bereaved famili es. 
Government is preparing to' stamp out 
terrorism and a t the same time 1 would 
appeal to all communities and ~ections of 
the public to work togelher for foiling tbe 
evil desigtls of tbe terrorists and antl-
naiitonal forces. 

(Interruptions) 

16-30 brs 

DISCUSSION ON STA TEMENT 
MADE BY MINISTER OF HOME 
AFFAIRS kB: SITUATION 
ARISING OUT OF KlLLINGS BY 

TERROR!STS IN PUNJAB 

(English] 

PROF. MADHU DANDAVATE 
(Rajapur): Mr. Speaker, I was as much 
&hocked by the statement of tbe Minister as 
I was shocke4 by the tragedy about which 
I learnt frOJll the press today. As some of 
the members of the ruling party as well as 
the opposition have rightly said" when 
..,e were able to collet tnor~ detail. 
froin tbe news.papars and some of our 
fricn4l, we afO surprised W find tbat me 

hone Home Minister is not able to live us 
information which even a police constable 
at a police station is able to aVer to the 
visitors. 

Sir, I do not what fo strike any partisan 
note. At 1 1 0, clock today you found tbat 
as far as the anger of the House was con-
cerned, there was no distinction between a 
Congress member and a non-congress ODe 
b.ecause we acted and reacted as human 
beings and we did not acr as members 
belonging to different political parties. 

Sir; 1 may quote pre~edent. Fortunately 
or unfortunately, I had the experience of 
being tbe Railway Minister and 1 came 
across some ef the ghastly railway 
accidents. Some of tbem happended to 
be sabotage accidents One hone member 
of the parliament died in one of the acci-
dents, which was deliberately engineered 
by some extremists. There was no Punjab 
problem at that time Shastriji who was a 
members of the Rajya Sabha died. We 
were \'ery unhappy.about it. It has been 
tbe past. tradition •.•..• 

SURI GIRDHARI LAL VYAS: At 
that time there was Janata Government. 

pROF. MADHU DANDAVATE: 
Please do not adduce to that. I will ten 
you what happened. 

AN HON. MEMBER: But you did 
not resign; 

.. 
PROF. MADHU DANDAVATE 

Yes I have, for your information. 

I would hke to inform thjs House that 
whenever a ghalily railway accident took 
place, according to the accepted . conven-
tion of this House .. at tbe first availat.le 

·opporlunity, tbe Railway Minister, no 
matter whether it be a CoDaresa Govern-
ment, iD the past the concerned MiDister 
bas always come before tbe House and 
al many dOlail. as pouible used to bo 
aiVCD .. And there bave beCD dilcUlfio". 00 
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0~3.siOn8 and in the other House, there 
have been clarifications 80Ught by tbe 
members. 

Sir, I find that after such a ghastly. 
accident~ no details have been forwarded 
by the hon. Minister while making the 
cursory state nent over bere. Sir. it is no 
secret to tell you that the first telephone 
that I received regarding th is was today 
and, as ill-luck would have it, I come from 
Jammu by bus yesterday. We passed through 
Punjab. The next day morning, when I 
reacbed Delhi and opened the papers, I 
found that there was a maSS'lcre in the 
bus- When such a ghastly massacre has 
taken place, all that we expected (rom the 
Borne Minister was - action would take 
place later on - tba t at least the d.etails 
wonld be given to us as to whose mistake 
it was that these people come into the bus. 
and how it was that' they could not be 
detected? How is it that they were 
roaming about and making their plans and 
conspiracies all those details have not been 
r.evealed at an. 

You rD'ly recall that when lhlS House 
discussed the 2nd October phenomenon, 
there were no division in this House. 
Nodoubt there was an Adjournment 
Motion moved by me. Members speakmg 
from the otber side only said that the 
ditf .. rence of opinion was that instcrad of 
an Adjournment Motion, diSCUSSion undc.r 
R.ule 193 on tbat should have been there; 
otherwjse~ there was no difference of 
opinion as far as tbat episode was 
concerned. Today. the· situation is the 
same. Wo have moved a Motion for dis-
cussion under Rule 1 93.. Such a ghastly 
tragedy has occurred and we find tbat Ihe 
details have not come forward at all 
So. first let me register my pro~est and 
anlet at the cunory manner in which the 
Home Minister bas made a sma 11 paltry 
statement before the House. 

Sir, ever since this problem of elltte-
miam and terroriflm, Punjab bas witnessed 
untold miser, and gh3St Iy massacres. 
Polltl~ bas Dot meant any thiDa to Punjab, 

re : Sltuotion Mum. 
out 01 KllUng$ by . 
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as far a§ terrorism and extrernilOl i. cea-
cerned. There was a time wbea ~e .as 
the: president's rule. There was a tbDo 
when C ongt'e&S (I) Government was tbere. 

Now. AtaJi Government beaded by 
Mr. Daroala is alreadY there. SQ IJO 
matter Whatever be the complexion of the 
Government there in Punjab, these trqre-
dies ha ve taken pljlcc.· They cut across 
the political lines and rather than blaminl 
any part icular individual or a . political 
party, we must take COIDizaDce a. to why. 
the things are happening. Why tbe adminis-
tration has remained weak? Whim were 
the weapons available to those who were 
admin istering in order to brio. peace aad 
non-violence to this State '1 You wiJl 
find Sir, one of tbe maladies or the 
situation in which, you e\'en will privately 
agree Qnd you might not be able to sa,. it 
from the Chair and that is, unfortunately 
whatever be the administration in Punjab, 
the entire approach to the problem of 
Punjab has been an ad hoc approach. It 
has been, as always said a fil'e.bri8ade 
approach Whenever there is a fire in one 
cornor, the fire brigade enaine rushes to 
the spot and extinguishes the fi..re, comes 
back to the depot, waits in the depOt for 
a warning signal of tbe next fire. That 
is how 9 the Government. have been func-
tioning there now. Therefore, I want to 
point out to yOU that this tld°ltocism ha-
to be given up. I do not want to d.i8 up 
tbe old controversies, but I may tell YOll 
the recent incidents. There can be "'\liDe 
difference of opinion between tbe MeJllbera 
of the ruling party and the oPPOsition 
about one particular step to be taken. 
Take for instance problem of CoDStitutioJl 
Amendment which our hone Home Minister 
wante<l to bring in. He called the Memben 
of the Opposit ion. He a) so consulted tlJe 
Members of the rutinl party. Many of US 
told bim tbat there was 110 Constitutloa 
A mendment that was necessary in order 
to create the safety belt with more powers. 
and that atready there were powed. aiyCll 
to them. There tbe Prime Minister iowiled 
us, I want to repeat .this. not for the sake 
of fault-tindin" b\lt ip Qrder to ... tbat 
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these 'blunders are ayoided in the future. 
1 am placing on record all these things. 

Sir, we told the Home Minister, there 
are already certain laws to which the hone 
Member made a reference just now. There 
are ~ lreaoy certain provisiors of law. 
Thrre are cC'nstitutional provisions There 
are rights witb the Centre. But even the 
enabling provisions of law and Constitution 
have not been ut ilised at all. .-

Sir. when the Prime Minister invited 
us to discusS the Punjab situation, and 
particularly th e Constitution (Amendment) 
Bin, we read out to him Article 249 of 
~ Constitution, in which tbere is a 
provision that Rajya Sabha by two·thirds 
majority could actually adC'lH a "esolution 
empowering the Centre to legislate on 
those subjects which are supposed to be 
in the State List; and that particular 
impJementa tion wi If conti.ue for on~ year. 
That right was rightlY given to the 
Rajya Sabha becfuse Rajya Sabha 
represents the States direct1y. And, 
therefore, with a two-thirds rnaj }rity, the 
.r~Jution could be passed. When the 
question was pointed out to him viz. that 
Article 249 was an enabling provision, 
immediately the Prime Minister ",itmn a 
few minutes9 said: UNo Constitution 
Amendment Bill. We will invoke Article 
249." 

I want to gO on record: on that 
occasion, my friends rrom CPl(M), myself 
and many others said; "We have only 
pointed out tbe enabling provision of 
Article 14'9; that does not mean that tbe 
situation is ripe enougb to invoke Article 
':49..... On that, the Prime Minister had 
liveD- ai solemn assurance to tbe members 
bf the rulin. party and the Opposition. 
He' said: "We win prepare a Position 
YalJ«, to live you an idea as to whether 
~o .have be~ in a position to ule. to fully 
utilize tbe eoablin.a provisioos of law, 
aat4 CIte provisions of tbe Constitution. 
That paper wai never produce~ Dasically. 't wQ the reapeutibility of tho HOlDe 
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MinistrY and the Law MinistrY to prepare 
tbat position Paper. You don"t expect a 
Prime Minister to prepare that Paper. 
That paper ougbt to have been prepared 
by tbe Home Ministfy. That paper was 
never prepared. 

Then tbe Rajya Sabba leaders were 
called, and they were told: 'Here is the 
t~solution. You will be shocked and 
surprised, Sir, to know that the Home 
Ministry produced a resolution for the 
Rajya Sabha; and it was supposed to be 'to 
take over the powers of the State List. to 
legislate at the Centre on Punjab and the 
border areas; and in that resorution, 
there was no reference to the border areas, 
no reference to Punjab. Someone pointed 
out that this resolution would mean that 
Government was taking over the powers of 
legislating on the State subjects throughout 
India. Then somebody pointed out: 'At 
least in the Preamble' mention Punjab'. 
The Attorney General was invited; and 
he gave the advice that according to law, 
even if you mention Punjab only in the 
Preamble of that resolution, it has no legal 
impljcations. Tha t resolution will continue 
to be appJied to the entire country. Inspite 
of that, by two-thirds majority, the 
resolution was passed to invoke Article 
249. 

Why am I saying that lhere is an tid hoc 
approach 1 Firstlv, they did not go through 
Article 249. Wben they passed a resolu-
tion invoking Article 249, they had forao-
Hen to read Arhcle 2S 8(1) of thf; Con-
stitution. Article 958(1) of tbe Constitu-
tion says that when the legislative powers 
of .the State are extended to tbe Centre, 
and ir tbe Centre wants the implementatioD 
of the law determined by tbe Centre, and 
if the State·s -executive machinery is to be 
utilized, the consent of the co~med 
State is required. not merely ~oDMlltatioQ; 
and becauic fhat .happened, the wbole 
thin. fell through. . ... 

MR. SPEAKER: No. 

PROF. MADHU DANDAVATE: Sir, 
,ou may dift'er. Y O\l ~1l "lip l'8rtidP.to 
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in the d~bate. The Home Minister will do 
the job fct you. Why do you unnecessarily 
take the trouble? you better concentrate 
on giving the rulinl. 

. Therefore, when this was poi~ted out 
to the Prime Minister, the Pnme Minister 
decided that Government would oot go in 
for this; and, then the Government of, 
Punjab ~atd that they would taKe tbe 
assistance of BSF and CRPF to see 
th~t the necessary safety belts were created. 
And then the question was dropped. I 
say this in order to point out to you how 
in an ad hQt manner we are trying to 
selve the probJem., 

Now I come .to the present ~i~.uation. 
In the morning, both the sides of the 
House said: You must take action. 
What did they mean '1 All that they meant· 
was: 'Whatever laws are available to you, 
implement them effectivelY, no matter 
whether it is Barnala .Government, Central 
Government or Congress Government in 
Punjab. Whatever be the Government, 
you implement the legal provisions that 
arc available:' What are the legal pro-

. visions av.ailable today? There is a Dislur-
• bed Areas Act. There is another Act 

Which has been passed, viz. the .. eHonst 
and Disruptive Activities (Prevention) Act, 
1985. 

For ,the information of the House, 1 
may remind that there is 1958 Special 
Powers Arms Act. The only wOld 'Punjab' 
is to be added to that. Then there is a 
right of the Centre to deploy para military 
forces like CRPF and also BSF in the con-
cerned distress State. 

1 do Dot want to cast aspersion because 
the Prime Minister was speaking on the 
spur of the moment. The Prime Minister 
i. Dot a constitutionalist; he had no copy 
of lM Constitution; be had not got all \be 
relevant laws. He told Mr. Acharia. Wili 
you be prepared to amend tbe } lW against 

.. terrorists, etc. because there are still some 
difficulties; will you be able to amend the 
law" We all shouted, 00 amendment was 
needed. Even if the law· that had been 

enacted by this very House is impl~mented 
effectively, you can deal'with the situation. 
I will read out Section 18 of the T~orist8 
and Disruptive Activities Prevention 1935 
Act. Let me go on record. Section 18 
( 1 ). says as follow: 

"Anx power exercised 'over· by State 
Government under this Act may.after 
consultation with the Stat.e Govern-
ment." 

You kindly note here words 'after consul-
tation with the State Government. 

" ... exercise by the Central Govern-
ment with the same effect as if such 
power had been conferred directly OB 
the Central Government and bad been 
dele~ated by this Government to such 
State GovemmenU." 

Very clear. Prof. Ranga should ~ happy 
about it. Already the powers are given. 
I do not want to blame the Prime Mitlister 
beca use sometimes· he makes a statement 
and then refers to the references. Therefore, 
if he refers to tbis, be will find tbat the 
Section) 1 is very clear. When the members 
from both sides demanded tbat YOU take 
action, not that you have no power to take 
action, already SectiofJ 1 8 is there in your 
possession - and only if you have the will 
to do so, you can do 80. Mr. Home" 
Mimst.er, only if YOU have tbe will to do so, 
I thinK. Section 18 could have been imple-
mented; and that is exactly wh~t was hinted 
at. We did not want to go into the lelal 
niceties. In fact, at 11 O~ eJock il'J)to 
1145 P.M. when the House was distbtbCct, ~ 
it was not distUI bed for what you have dODe 
so far, the House was disturbed by the f4ct 
that-when such a colossal tragedy had taken 
place and &hastJy act bad taken place, nontt 
was comil\g 'forward to share tbe responsibi-
lity and pay 1he pace for ",hat had happen-
ed and that was expected by the House, but 
that was not dODe. This is not only the 
OPPOSil ion whiclr said it, members from 
both sldes had said it I am· sure, I do DOl 
want to attnbute any malafide to any mem-
ber sittmg on the ruling side; they are the 
nlembers -o( the rutinl party. Ev~n \1rbeo 
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tbe7 reiterated -and· when they made this 
demand, it was not a partisan demand, but 
it ... a demand tbat came from the depth 

- of the human mind tbat had been reveged 
aDd cnraled; tbat is bow this demand came 
forward. but tbey were not prepared to do 
it. This is the manner in which all the 
adbocism ir-Ioing on in the country. 

We have lovemment at the Centre and 
we have Bovemment led by "'Ir Barnala in 
PunJab Both sides from -the oppositian 
and the rutin. party-Mr. Barnala must re-
member that as far as Mr BarnaJa is con-' 
cc!med. be should remember that members 
of tbe opposition as Well as ruling party 
bad liven 3U the possible support to Mr 
Bamala in the past, where Mr. Barna,la was 
confronted by tefTorists and extrl.. mlsts. the 
ruling party and the opposition stood by 
Mr. Barnala against tbe whole onslaught. 
That is ",bat we did. We unitedly said that 
if YQU protect the life of the peop'e in 
Punjab, Mr. Barnala, we will be with you. 
But what is tbe position of Mr. Barnala ? 
A. my &iend Mr. Shababuddin 'Pointed out 
to me IbaI it- i. 'doubtful wbettier Mr: 
Bam.I. enjoy. the majority. There are 
actuall) dissensions in bis own government 
apart &0111 those who pve unconditional 
aapport to Mr. Barnala. It is in his own 
Cabioct there are members who are trying 
to .. bota&e the aovernment from within. 
ADd if there are supporten of the rxtremist. 
ill &he Bamala GO.on'lment~ itself, then 
probaW, at some ataae the Centre will ba ve 
to .teeidc -wbether we can aJlow the lives of 
die .... 11 bciop in Punjab to be left to 
the mercy of the BarnaJa Govrrnment. Even 
dlat decision. you will have to take up aod 
urive at a DCCeas&ry con cI u&i on. Even that 
will bav. to be done' hue. 

I baNe 1'0 durespect for any reJi"ion. 
. w. nYe in a land of Mahatma Gandhi and 
ill tbe laed of Oandbiji our concept of co-
.... eoce is tbe _peaceful co-existcnce of all 
relilJioaL That is the concept. Wo 1V80t 
SikItiIm to exist, we want I,lam to exist, we 
waat BiechJIm to esist, and we waot 
Ckittiaak7 to aisl. But every rcUaiOD 

}. 
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must accept the norms aod ethical norms of 
our public life. Nobody can allow any 
religious place of worship to be mad~ an 
arsenal of weapons ~nd if it becomes an 
arsenal of we;'pons, then it is not only tbe 
Government or tbe Opposition tbat destroys 
the sanctity of the Gurdwara or tru, temple, 
it is those "ho make it an arsenal, ~bey 
themselves denigrate tbe -dignity of the 
places of worship and therefore, that has to 
be appreciated, and the entire House with 
one voice must say that while we wiJI res-
pect any religion, no place of religious 
worship wiN be allowed to become ao 
arsenal, whale the extremists have gained'll 
and here I would like the hon. House to 
remember 1947. In 1.947, when tbe parti-
tion took place there W~ a Mountbatten 
Plan. And the na'iona) leaders went to 
Mahatma .GDndhi and sought hiS advice on 
the Mountbctten Plan. Mahatma Gandhi 
told them, "You diSCUSS and discuss up to 
the bitter end, the ptan of Mountbetten"'. 
But that old f:lklr of India told all the 
nat ionn1 leaders: "Only tell Mounlbetten, 
'Everything is negothble except the unity 
of India. No discu,sion on partition of 
India can take place". But the national 
leaders of discarded Khan Abudul Ghafar 
Khan -and Mahatma Gandhi and accepted 
the partition of India. 

PROF. N. G. RANOA: Only the top 
level leadership; 

PROF. MADHU DANDAVATE : That 
is right. 

Today. let me tell you, tbe extremists. 
why theY are continuing this terrorism. 
There is a method in their madness. They 
feel that just in 1941 by prebsurlbinl the 
national leadership, when there was blood. 
shed and they saw millions of peopl. 
sbedding their blood, they were able to 
force the national leadeTs to accept tbe 
plrti'ion of 'be country. Oandbiji wa& nDe 
mao who writing in Young India and Ha,ljo" 
be said, "1 am an apostle of peace and 
non-violence. But· even tbe blood of one 
million people will not nwke me chanae 
my loyalty to the unity of tbe C()untcy9,. 
That is what Mabatma OaQdhi bad said. 
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Let the Prim'! Minister and Home Minister 
announce in this supreme House. Let them 
warn the extr.&:Dlists that '!we are againc;t 
violence, but if you are under the impres-
sion that by bloodshed and violence you 
can destroy our win and make us compro-
mise with you. and tha t you are under some 
belief that J(hal istan wilJ be won, you are 
under a great illus;on. And, it should be 
told to them in no unclear terms, the 1947 
partition of India was the fit:st and tbe !last 
partition of India, there will be no other 
partition of the country and no Kbalistan 
at all, If that firm stand is takeo, then they 
will realise that even if one million people 
are killed, there is no going to be a 
Khalistan, there is no going to be a parti. 
tion of Punjab there is not going to be a 
partition of the countrY So, that type of 
enthusiasm and edication to ideals which 
Khan Abdul Oh::tfar Khan and Mahatma 
o lndbi had, tbat type of dedication we 
want. Mahatma G.lndhi and Khan Abdu1 
Ghafar Khan were not corumunalisls. I 
have not seen better secular leaders than 
them It was from the tepth of their heart 
tbat they talked about the unity of India. 
And I would also stand by the unity of 
India id no uncertain terms. I (l m sure, 
tbe extreroi ~ts may try to create violence 
and terrorism. but we will tell them that 
any kind of terrorism will be me t with, and 
it will never be allowed to di "ide the unified 
character of India. That particuhr aspect 
will have to :,e kept in mind. 

There is one more aspect to which I 
would like to make a reference. There is 
inter-state bus < traffic. Similarly in the 
railways also, we have lot the Government 
Railways Police (ORP). I will draw a 
parallel. Let Hnme Minister take cOlni-
aance of tit I t.. Very often what happens is 
tbat Goye' nment Railway { p\)Ji..:c is under 
tbe Stato control. Thercfl.)re, if ~ome 
dClCt3itS c mmit a crime 08 the train and 
loot tb.: train in a P J.clicu\ar S:ate and wbe.l 
th~ lame train IOCS over to the next Slate, 
even when be mlY sec tbat tb~rc are dacoi ts 
ShUDI in \be next compartment, and the 
GRP nlan is from on~ particular State, he 
cannot touch tbem Wbe:tevcr he has tried 
and caulbt them and when tbey were pro-
duced -before the court, the jud,etDCIlt of . 

the court it, dacoits are set free, but the 
ORP are actually punished, because, they 
say that they have transgressed their limit. 
They are supposed to be wi thin t he juris-
diction of the State. Ther'efore, some sort 
of a coordination has t~ be found out. 
The Railway Ministry is aJrea",y trying to 
evolve some modus operandi by which Wale 
sort of. inter-connection between detect~nl 
tbe crime on the railways is to be found 
out. Similarly, when one bus service movea 
from ~me Stl-te to anotber, remember, 
today also the difficulty is that Ibe State 
Police belonging to one particular State 
cannot actually intervene in tbe jurifdiction 
of the next State. Therefore ot I would 
suggest to the hon Home Minister, let 
there be the use of para·miht:uy forccs. 
Let them plotect the buses. If the lives of 
innocent F people cannot be protected by 
local police in different States, I would 
suggest that on each bus, let there be at 
least one para military troop man with 
stengun in h's hands, so that if anybody 
tries to ac~ually create d~fficu1t~ and mass-
aCT"e the p:opIe, the people may-die but at 
least tbey will not die helplessly. Some-
times, even a single man with -stengun acts 
as a deterrent. 

J will conclude by giving my OWI'\ expe-
rience. After IndlTajJ's death, when I 
wanted to rusa to Delhi, no air flight was 
a vailable. So I came by Rajdhtlni. Some 
gansters entered in some stations, tried to 
get hold of every Sikh and kill him. I came 
down and met the Station Master and 
Military authority and asked tbe police to 
give us some people to gu ard the compart-
ments. Only one police man in the 
corridor between two corr·partments was 
kept. I took a p,)ftable mike in myh anda 
and I went from compartment to compart-
ment in Rajdhani Express and talked to tbe 
piSsengers and said: HI assure you, do 
not be frightened; do not open tbe doors. 
do not allow pDpter~ to come in, in every 
corridor a police man is standing be will 
protect your Jives; some military men are 
standing, they Will protect your Jives"~ Tben 
safety tbe ootire train arrivc:d at Delhi 
Sta tiona In the meanwhile. nine friends 
were killed. They were killed wIlh rods, 
bammers and they wel"e actually burat to 
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ashes.. This happened on the Rajdhani 
train. This is likely to happen in buses. 
Thererote, I would suggest tbat whenever 
there is an inter-state scrvi<:e, that bas to be 
done But aU these prec8utiOQS are not to 
be takea. The Home MInister does Dot 
apply bis mind How many victims docs 
the Home Minister require to take precau-
tionarY measures for the future ~ 

Mr. Buta Singh. the opposition 8'ld 
many "Member of the ruling parly demand-
ed your resignation. You are our good 
friend. we have the warmest respect and 
reg3{ds fOT you; we have no personal enmity 
apinst you But because a man holding a 
particular position has failed in his duty, 
as some sort of a symbolic gesture he "has 
to come forward and say that be is prepared 
to resign. Tbat is why. we demand his 
resignation. I hope, this will be taken nOle 

of. 

[Tr"asltztlon ] 

SHRI BALKAVI BAIRAGI 
(Mandsaur) : Mr. Speaker, Sir, 1 would 
like to make a submission. ] would like 
to submit that a very serious and impor-
tant hunaan problem is beina discussed in 
the House but DQt even a lingle hon. 
Member ~om the two factions of Mali 
Val is present in tbe House. Do you 

"have any information tbat Members of 
Ab); Oal would not be prescnt in the 
Hoose today ., Have they sent any 
communication to you to tbe effect that 
they would not be present - in the House '1 
Why is it so that they are Dot pre'ent in 
the Hou. '7 

SHill V. T UL&lRAM : Mr. Speaker. 
Sir, .. would like to submit Ihat tbis 
discussion is-no cause to feel happy. Last 
time, wben a disculsion was belc! in 1his 
Houte. the ofIiccrs were killed there. It 
ebouW oot bappen that· if • Member ..,_ts forcefully here. Jle may ·be murdered 
lata OIl necessitating a byooelCClion. You 
.tlould pay attention to thil aspel:t and 
take 8OIJ)C concrete action. It sbould allo 
)'ieJcI aood IClUJtS. 

[English) 

.. 
tJls. till $,. fIIIIIk by 396 
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"PROF. MADHU DANDAVATE : Sir, 
we are not worried if anybod¥ kills \K for 
our S6yin& the truth. 

[TrtJIIs/a tioll] 

SHRI V. TULSIRAM : I a'll not 
talking of any particular person. I am 
talking of the entire House. I also 
speak forccfuhy . 

• 
MR. SPEAKER : Sbri Tulsirant, fear 

breeds fear. Fear vanishes wh'!n we face 
it boldly. 

SHR) SHRIPATI MI3HRA 
(Macbhlu~hahr) : Mr. Speaker, Sir, through 
you 1 would like to place a few points 
before this august House. This House 
ba~ discussed tbe situation created by 
terrorists many a time. The discussion in 
the Hoose on this subject was' invaribJy 
followed by sq,mc tragic incident resulting 
in further discussion by tbe entire House. .. 

fbis is very ttagic incident and situation 
as well. It is out of compulsion tbat are 
bavinl a discussion on it otherwise no one 
lives to di,cuss it. This morning you mUlt 
have Seen tbe tense atmosphere in the 
House. As Profeasor Saheb has said just 
DOW, petbaps there was not a sinaJe hon. 
Member who may not nave been 
emotionaUY charged or who may Dot have 
been feelina aligated. But the problem is 
tbat strong (eelinas and a sense of 
agitation, both ~nibincd, cannot· solve 
this problem. And dais unresolved 
problem is a serious threat Dot only to 
Punjab but to tbe entire country, our 
freedom, unity and iotearity and eveo to 
our very existence. Kecpinl thia in view 
we should take part in tbis discussioD 
risina a bove our emotioos. I would 
request tbe bOn. Minister that he mulJ 
consider the views beinl expressed by tbe 
Men\bers on 'he floor-of the HOUle. 

The tecroriat activities went OD 
increa~io& unabatec1 and today wben we 
say that there bas been some !et-up in the 
activities, it appears that it is almost 
neaJiaible. ' 
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J would like to refer to only yesterday's 
incident wbich would show bow extremism 
is gaining afoun"d, Elections for Sbiromani 
Akali Dal were held in which Shci Tohra 
was one of the contestants. He contested 
tlte el ection and won it. -Before that a 
news.item h9d appeared in the Press. r 
do aot know bow far it was correct 'I It 
had appeared in the Press that both Barnal a 
aroup and Badal group had agreed that 
Baha Joginder Singh be elected for tbis 
Management Committee, Ultimately why 
it could not materialise and how far' tbis 
news is 'correct that I cannot say. But it 
indicates a mentality that both BamaIa 
sroup and 'Badal group bad agreed on the 
candidature of Baba JOlinder Singh who is 
tbe fatber of Bhinderanwale and everybody 
is aware of the tendancy which he 
represents. All the groups of the Akali 
Dal had agreed unanimouslY and were 
prepared to elect sucb a person as President 
of tbe Managing Committee. Perhaps 
Sbri Tobra came forward only when Baba 
Joginder Singh might have felt that he 
would not be able to win the elections. 
People voted for Shri Tohra. Shri Kabul 
Singh bad issued a ~tatement e:.ulier to the 
effect that it C1)nnot be ,aid categolically 
that under no circumstances police' or 
army would Dot be sent to Gurudwaras or 
reUgious places. Perhaps there is not 
even a single Member in the Hou~. who 
will not support this statement. He 
issued such a statement before ~ the 
elections. People say that this statem~nt 
was the cause of bis defeat# If he had 
not have issued such a statement, perhaps 
he would oot have faced the defeat. I 
waDt to dra~ your. attention to this fact 

. that this arowin. tendency. 

, You make security arraDlcments. Just. 
now one of our hOD. Members said that if 
lOme Member speaks here forceful1y. he 
miabt be done to death. Perhaps a 
penon apeakina forccfuilY miaht be saved 
because you would provide ICcurity to 
protect sucb a pcno~ 

SHR.I V. TULSIRA'Y : 
lettiq loomt,. DOl 11', 

YOll IQiP' be 

Mm. 0/ Home Affairs 
re : SllUIlliou arising 
oul of Killings by 
Terrorists ill Punjab 

SHRI SHR.IPATI MlSHRA : May be 
you too may get. But security guards 
cannot sbadow a pubticman everywhere, 
Then there iii his family and there are his 
children who cannot come in the public 
because if they come, then there is risk to 
their lives. You cannot provide securit, 
to all of them. 

Now the question is what sort or 
people are there among the terrorist. ? 
Professor Sabeb bas expressed his concern 
ovCX' the problem whicb we are facing 
today and tbe statement that was read in 
the House does not contain all the facts. 
It is a fact tbat many details which have 
appeared in the Press have been I'eproduccd 
in the statement. After aU"-this problem 
has b.:en continuing for quite a lona time 
and it is said that some foreign countries 
are involved in such activities .and some 
10cal people are also' providing help to 
these people. It is also said that some 
people in the Banks are financing such 
activities. I would like to know if the 
Central Government or the State Go~ern
ment has collected any information or 
data regardin8 the peopie involved in 
these telforist activities as also the 
couolries helping them ? Have the Central 
GoveO'ment or the State Government 
identified the personn el of the armed forees 
or the police who are extecding help for 
these activities 1 I( so, what action bas 
been taken on the basis of such an 
inf~rmati?n -z If not, }:low ~n you take any 
action wltbo~t such an mformation or 
data "I 

So far as I understand, I think the boo • 
. Members of this House would be one 
with me 00 thi~ issue. these tetrorists 
~omprise three types of people. One of 
the types of people are working at the 
instance of foreigo powers, the second 
type of peo pie are anti·social elements and 
there are thud type of people who have a 
firm belief in their mind that formation of 
Kbalistan is beneficial to them and it is 
their religious duty.. You can deal with 
two types of people i. e. thQ peoplo Bettina 
help from foreign countries and tbe anti .. 
fOeial eJCPlents, bot boW would you de~l 
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with" third type of people who h:lve firm 
belief regarding forma tion of KhaJis'an 
and its formation Th~ can hcrifice 
eYen their Jives' You will have to identify 
BUeh people. Instead of blaming tbe 
entire Sitch Community for it, you will 
have to isolate onty such elements and 
take action alainst them 

16.49 hI's. 

[SHRI SHARAD DIGHE in. the chair] 

You will have to make efforts to effect 
change of beart. But you will have to 
take the most btringent action a8ainst the 
other two types' of "elements i. e. foreign 
.&eots and anti-social elements. Y('u 
witl have to attack them and destroy them 
but you will 'have to fvllow a policy of 
penuasion so far as the third type or 
people are concerned and change thetr 
hearts because tbe young IX ys who provide 
information to the terrorists Ci~e in the age 
poup of J'" yeitrs to 20 years. For them .. 
it cannot be said that they have j~ined 
them in a . premeditated manner or due to 
some or allurement. They seem to be 
with them merely under some s .. ntimenl or 
OD tbe basis of Citome ideology. Therefore, 
an effort should be made to bring them 
round. In this connection the persons at 
the helm of the affairs must Feveal whetbpr 
anything has been done cr Dot. 

Sir, in almost all the murder9 that have 
been committed, it bas been stated that 
scopt.er or motor cycle borne persons ha Ye 
committed these murders. lhe person who 
is driving motor cycle or &cooter cannot on 
bis own commit such an act unless some-
one else is with him on the pillion se~ t. 
I bave already asted in tbe House as .ell 
.s outside whether it is being strictly 
follow.eel tbat pinion ridinlon scooters 01 
motor cycles will not be allowed. It has 
been pbserved in the cases of shoot out 
that one 9CrM>D remains sitti';. on the 
.cooter or motor cycle keepina a walch 
and the otber shoots tbe persons dead. 
Has any action been tak.cn or pot apinat 
au. to"~? 

Mill. tI/ HfHfte AKal;. 
re : SltlltJlloa flr"'ng 
out 01 Killl1lg8 by 
Terrorists'" P""}a~ 

Severa) such incidents have taken place 
in the bUSes. Once 'Such an incident taka 
place, bow a killer calTyinl arms is allowed 
to travel in a bus? You keep an eye on 
fvery one and track down the culprit •. 
But ha ve you ever tried to searcb tbe 
passengers of the buses to ensure that 
tbey are Dot carrying any Inn or stenluo 'I 
If an incident takes place in a bUI,' tbe 
killers run away by road. It is a matter 
of common sense that when they run 
away by road, h~vc the link 
roads ever been blocked so that the 
culprit s are unable to flee even upto 
20 kms. and are apprehended in between? 
Has such type of block ade been resorted 
to? If not, what ate the reasons 1 The 80n 
of an S. P. "-of Amritsar has been killed. 
Sir, you will excuse rue, those of our 
colleagues who wer" afread that by-
speak ing forcefully they may be killed 
have left the House.. 1 want to submit that 
this feeling is bound to arise amonl the 
officers-may be that the S. p. or the 
o S.P did not feel so-that their children 
might be murdered while they are doing 
tbeir duty of apPrebeading the terrori,t 
their. You will ha ve to take some 
concrete steps t9 aHay this apprehension. 
Regardina concrete and effective steps. an 
hone Member has said that all the laws and 
the rules available to us arc not being 
c.nforced and follow~d. These shOUld be 
enforced properly. 

Sir, tbe Government wants that law 
and order should be maintained there. the-
Opposition also wants the same thin. and 
every sensible citizen is ~also for it but in 
spite of all this, it is not happenina. I 
want to know why is it 50? The reality 
is tb.! t some persons are migratinl to 
Punjab and others are mJgrat ina from 

• Punjab. People acing from bere arc 
sellina their property but in tbe case of 
those who are ihifdD. from Punjab, no 
buYers of their properties are available. 
Why should a tbinl be boulht which can 
be had free? This is the fcelina pre\'~iliDI 
there: To aUa, tbia fcelina, you will 
have to take some definite measures. Daily 
dilcussion of the subject just incites 
the fe.lin... AD cSort should also be 
Pl8de t() ~ o\lt JOlDO lOlullOfl to IN. 
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problem. I would like to say to the 
Prime Minister and the Home Minister 
that ever since Bal'nala Government came 
to power - it is fol' the Central Govern-
ment to· see whether the Barnala 
Government should remain in power or 
not-l . have been obseriving through 
several newspapers that its Ministers, their 
sons and other relatives have links with 
the terrorists. They are advisers of the 
terrorists and provide shelter to them one 
way or tbe other. 'These are the people 
who are in the Government but there are 
thousands of people who though not in 
favour of terrorism, do nat hesitate to 
live shelter to the tenorists due to fear. 
They give them shelter to save their lives. 
They want to s"Ve their livea and are not 
ready to serve a peop} e's caUSe. In such 
a situation when you repeatedly say to 
them that we will protect you, we 
will give you security, you need 
not leave ·Punjab. they are not 
impressed and assured Rather it becomes 
a laughing matter for them. We are 
speaking at the top of our voice from 
this air-conditioned august House for 
those who are always haunted by the fear 
whether they will be able to return to 
their homes safely and this feeling haunts 
them day in and day out-be tbey in a 
bus, on road, in the trai') or are sitting in 
their shops or making their daify purchases. 
When any member of the family of a 
GOVernment officer or an employee Of any 
teacher goes out of the house, bis wife is 
not sure whether he will return or not. We 
not live them sermons and discourses. 
We should se·t examples before the.m. You 
may identify certain districts and border 
areas of Punjab arid make such arcange-
mepts there that no lenorist activity is 
aUowed to take place. A t least let these 
areas become safe. You may not make 
the entire Punjab safe but you should set 
an example by making one, t\yo or three 
d'stricts so safe thal people: instead of 
coolini here, may take shelter th"!fC. At 
least there should be something to de-pend 
on. TbankfullY., Shri Riberio, a valiant 
officer, was saved, though it was onlY.bY 
chance. He was assaulted at Pollce 
Headquarters. What does· an attack at 
Ule.J?o'i~c Headquarters mean? If llQ on~ 

re : Situation ariJing 
out of Killings by 
Te,.rorists in Punjab 

was responsible for this from our OWn 
people then there is nothing to hide. I 
would request the Government not 10 
b~stitate on this ground that if it is said 
that extremists are active in Punjab,. people 
there will get annoyed or jf you doubt 
someone then some particular community 
wilt- get annoyed. Now the situation is 
not like this. You should expose tbe 
persons and take action against tbem 
whatever may be the risk. There cannot 
be more danger than this After aU. for 
how long people will gO on dyitlB belplessly~ 
The concept of the Government came 
into existence in the world to' protect 
pcop~e from dying helplessly. If people 80 
on dying helplesSlY, ther the Government 
is not needed.. The~cfore, I want to say 
that save people from this helplessness and 
take action. If in the process some more 
accidents take placp., let tbat happen 
oecause they will Jead us to solve this 
problem If you continue with the perseDt 
situation, more and more people will join 
th~ir camp but if you take a firm step. 
peopie will come and support you. 
MajorilY of the people are peace loving 
and want integri ty and unity of the country 
intact. But if people find you weak and 
ineffective, then they will Sl art supporting 
extremists due to fear. Kindly do not 
prove yourself ineffective. Make yourself 
effective. 
17.00 brs. 

1 wish t ha tat lea 5t from now onward 
we will not have a chance to discuss any 
incident of Punjab. 

[English] .. 
SHRI C. MADHAV REDDI (Adilabad) 

A t the outset, I would like to express 
my slr('ng sense of resentment and anger at 
tbe ghastly incident in which 26 persons 
have been brutally killed. There had been 
killings in tbe past in Punjab an~ this is 
not th4! first timo that we have heard such 
a tragedy but- there was no other incident 
which has shocked the nation so much as 
the incident which bas occurred yesterday. 

Without repeating what has been 
already said, 1 would like to say briefly 
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what action the Central Government Could 
have taken. This morning we had witnessed 
a very noisy debate between the Prime 
Minister of the countrY and the OpPOsition 
and other Members. Mention was*ade 
of various secJions, particularly of tbe 
Terrorist and Disruptive practices Preven-
ti"n Act. Section 18 to which a mention 
was made by my friend Prof. Madhu 
Dandavate. It was also read out to the 
Hou~e. Under that Section, the Govern-
ment of (ndia bas got full powers to take 
action agaillst tbe terrorist activltses in 
Punjsb. Now tbe Prime Mini9ter was 
telling this morning that u we do not have 
execut;ve powers. We just pass the Act. 
But where is the executive power? That 
rests with tbe state. How can we take any 
action 1" But that was WTong. ArtIcle 73 
of the Constitution clearly says: 

"'73 (1) Subject to the provisions of 
this Constitution, the executive po~er 
of the Union shall extend--

(a) to the matters with respect to 
which parliament bas PO\. er to rna ke 
laws.n 

In tbis, not only parliament has got the 
PO\\'er to make law. We did make the law. 
But we bad also taken the powers to ourselves 
to act concurrently with the state Govern-
ment. Why don't you act? Now the since-
rity of tbe Government will be exposed by 
tbe fact that after many months of passing 
1he Act, no rules have been framed under 
Section 5 of the Act. Why have you not 
framed the rules? How are you ,oing to 
implement the Act without framing the 
rules ? 

Now, under tbitt particular section, 
it is laid that concurrence is needed. No. 
Cuncurrence is not needed. At that time, 
.beD the BiU was beine discussed, the 
Prime Minister ~8ned a meeting of the 
Opposition leaden ard, in that meeting, 
be Jnsisted that there shouJd be a CJause 
;nltrted in tbe Section statir. that ·'tonsult 

out of Killings by 
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the State Governments." Tha.t was agreed 
to. Consultation dots not mean con-
curr~nce. You bad been consulting the 
state Governments on ,everal matters day 
in and day out and certain state Govern-
ment agree and certain State Governments 
do not aarce. Yeu never hesitate to take 
action simply because you bave got to 
consult. Consultation means that yon want 
to tell tbe State Govemm\nt that Cen1ral 
Government will take particular action 
under this Particular Sect ion and the State 
Government will have to ttll what they 
feel about it. Has it been done '1 Has it 
been don e in the case of Punjab '1 Hal, 
at any time, the Central Government 
consulted the Damala Government on this '1 
Did Baroala Government say 'no' it has 
never happened, then wh:lt is the _ answer 
Actually, tblS was a dead letter. Vou 
never used this Act. The Prime Minister 
was trying to licore a point against us 
which he alwa,s does He always does 
this on technical grounds saying U All right. 
We are gomg to bring an amendll1ent to 
this Act. Are you going to support it 1" 
What is the Act '1 What is the section '1 
Wha t is tho amendment? That, he never 
told. He never read tbe Act which was 
harded over to him. He was holding the 
Act hke this, Actually, already the power 
has been glyen to the Central Government. 

PROP. MADHU DANDAVATE: In 
the hope that we wil1 not read it. ...•• 

SHRI C. MADHAV REDOI: In the 
hope perhaps that we may not know it. 
We knew such a provision is there in the 
Act and the Centre should have taken 
action. There is no question of the Central 
Government not having the cxecut ive 
~powers. You are nC"t bavinl executive 
powers in a gener!'lJ way. You are takina 
executive power in respect of this p.articular 
activity, the terrorist activity. You bave 
lot all the powers to take acti't>n under 
1his act. Under this Act, you can bave your 
own Court; you can have your own noti-
fied special court. caJJed designated Courts 
you can have your own prosecuting officers. 
An tbese have been mtnt ioned ·in the Act. 

You can have your own Police ofticer ... cfticers 
of CRPP. IISP. The1 can be 8ivoo pow~rs 
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to arrest Persons ... to prosecute tb~m before 
the Special Courts. But nothing has been 
done, Sev~n months before we passed 
this Act, I mean the Aoct came into force 
No action has bc~ taken so far. That 
only shows the Government was not serious 
about this Act at all. Today' he says that 
we should amend this Act Where is the 
need '1 What for? What is the amendment 
required 10 this '1 Why should you ask for 
another amendment? Because, he knew 
that when he talks of amendment. we ate 
going to oppose. He ~an turn the table 
against us. That is a rlectoric that he 
should not in duJge in. These arc the facts 
which are known to everybody. My point 
is the Government has eflough powers but 
nothing has been done so far. The Govern-
ment has failad in this p . .1Tticular respect. 
The Central Government h.1S to take full 
responsibility. There is no question of 
dismissing the Barnala Government. 1 
have been hearing this from this morning. 
There is murmuring going on in cert~in 
sections that the Barnala Government 
should be dismissed because they failed. 
Barnata Government has done everything 
what you said. Where did they fail? You 
had sent an officer, the Director-General 
of Police. He h<lS accepted him You have 
sent the forces. He i.., accepting and acting 
~ccording to the instructions given by the 
Central Government. This Government has 
already told this House so many times 
that we are fully satlsfied with the Barnala 
Government. Certainly, now you cannot 
go hick. You· cannot now tuke the 
pOSition that the Baro3.1a Oovelnment is 
not cooperating wilh us. Barnala and the 
Central GOv.ernnlent are onc as far as 
this House is concerned. This has been 
said Several times3nd tbat being tbe case, 
there is 00 question of blaming Bamala. 
It is only passing the back. You ha\'e to 
take t be fully responsibility and the respon. 
sibility bas 10 be taken by the Home 
Minister. The Home Mmister is a very 
lood mao, very honest man, very hard-
working mao. But it is Dot the questioD 
of bone~ty of hard-working. It is a 
question of handline of tbe portfolio, I am 
really surpnsed why. in the first instance, 
tbis portfolio was aiven to bim. "because 
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it is embarrassing for the prime - Minister· 
it is embarrassing for Mr. Buta Singh tC: 
handle this portfolio. Does he not know 

.this'1 Does he pot know the 'imphcalions'1 
Today if he is taken away from the port-
folio, what will be tbe effect in Punjab? 
All these should have been known to bim. 
He was workmg ali-right in tbe Agricul-
lure MinistJY. He was a VdY successful 
Ministet. Certainly, be should have con-
tjnued there. But having bandied tbis 
Home portfolio, now be bas failed. He 
has to take action. It is very embarrassing 
to the Prim~ Minister, I know. I wouJd 
rather ask for the same reason, Mr. Buta 
Singh to tender his resignation, whatever 
the Prime Minister might say. He will 
not accept it He will say uno, there is no 
case for your resignationU ~ It is because of 
his goodness. He does not want to 
embarrass him. But the point ;s: What 
is your responsibility? You must resign. 
You take the full, moral and Jegal respon-
sibility for what has happened in 
Punjab. 

17.09 hrs. 

[MR. DEPUTY.SPEAKER in the 
Chair] 

That is what I expect from you. 

Sir, this morning the Prime Minister 
wr.s mentioning .lbout the Corce having been 
transferred to certair other plac.:; at that 
particular place where the incident took 
place. there was to be a force, but that 
force was transferred to some other place 
where certain religions function, which 
was a very important function, was going 
to take place I \\ ou1d like to ask this 
question. Are you so sb\lrt of forces that 
you cannot send mOf(! forces? Where is the 
limil for you to send the force? If these 
terrorist activities go on~ there can be no 
limit You can recruit any number of 
persons. you can send more forces, you 
can withdraw forces from other borders ..• 

AN HON. MEMBER: It w's only a 
lame eXcuse. 
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SHRI C. MADHAV REDOI: The 
Prime Minister also said that it was not a 
la" and order question. Who said it was 
a law and order question~7 CertainlY it" 
has wider dimensions, but, this inciden is 
essentially a 11lW and' order question. 
According to you, you have solved the 
political problems. Then how can you say 
that it is not a law and _ order question 1 
Of course, it 'has got wider ramifications, 
wider dimensions, .because the Pakistan 
Government is encouraging the terrolists. 
The terrorists are crossing the border, 
'getting the training tbere, com~ing back, 
committing murder-; and going back. That 
way, it has got certain international 
ramifications, wider dimensi.oDs. Bu t 
essentially it is a law and order qUestloll 
That shou~d be remmbered. This law and 
ordel' question should be tackled. No bus 
should go without a police officer. Why 
should a bus ply wahout security? If 
there is a need and there is noddeaquate 
force you stop the buses Afler all, the 
Heavens are not guing to fall If you do 
not ply buses on the road. You ply only 
such buses where you Cdn provide security· 
force Otherwise, there is no need; people 
need not travel. Tbese are troubled times. 
They do not lcnow whether they are gOing 
to some back borne safely. "If that is the 
case, why should you run a number of 
buses"l Don't you think tHat the situation 
is such that you have to take all these 
precautions "1 No bus should go without a 
aecurity. Tb;tt is what Mr. ShripJ.t Mlshras 
has said. I entirely agree with him that 
the security arrangements should be 
tigbt. 

The Prime Minister is also telling this 
House. that the Centre IS not going to taye 
fun rC5ponsibiiity because it has no diJect 
tesponsibility for maintenarce of law and 
order. That is wrong, be~ause on the 
borden where we belve the BSF, it is our 
direct responsibility. If it is inside the 
territory, of course, that is within tbe 
control of the police of the State, but 
on the borders where \\e have put the BSF, 

'they are directly und:r our cont rol, und~r 
our command, because it is from there 
,bat the terrociats are crossiol t~e borders, 
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coming into Punjab, "committing :nucders 
and going b:lck. It is there that we' have 
failed. It is Dot just a question of ODly 
shifting the responsibility on to the Punjdb 
Government. I would, th!refor, say that 
mOTe forces should be developed and more 
men should be sent. Immediate action 
should be taken on the incident. Immediate 
political action should be taken. and 
·political action' does Dot mean th:lt you 
should IDsmiss the Bamata Government. 
I am against this. At the SODle time, I feel 
that Mr. Buta Singh- should himself relin-
quish his office. He may be given son e 
o~her pClrtfolio if P. M wants but the 
Home Minisiry is such a tbing in which 
he should n.)t continue. even if the Prime 
Minister wants him to continue. 

SHhl B. R. BHAGAT (Arrah): Mr. 
Deputy-Spea ker, Sir, it is the saddest day 
today. How sad it is that in the land of 
the ho1ie~t of the holy, Guru Nanak Dev. 
who preached )ovP and piety, \\ho worked 
for the brotherhood of the entire mankind, 
brotheri should kill brothers, that In the 
land of the Guru~. aJl the Sikh Gurus who 
laid down their lives so that brothers ~hould 
live in peace and security, brothers should 
kill brothers, that in the land of Mahatma 
Gandhi who preached non-violence and in 
the end laid down his llfl! so that brothers 
and brothers should live together in peace 
and love. violence hatred, killings should 
have stuck this land again. We have tCdlY 
lost 24 of our innocent. brothers who were 
kiUed cold bloodedlY by our brothers 
tbemsehes. 

The House naturally hCls expressed un-
precedented sense of indignatjon and anger 
and even dem30ded firm action on behalf 
of the Government. On this the whole 
House is onc. J think that it calls for 
cool thinking. We should not act rashly 
and -tllke a step which we may lament, 
regret later 00. CoolJy we should think 
about wbat should be done. What arc the 
it\sues '1 The issues are the same. 1" he 
Jlou~e has debated il times without number. 
We are fighting the enemies ~ithin, a highly 
professional group of enemies. It has been 
proved that these enemies ace supported, 
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abetted, heJped by very highly professional 
group outside. The weapons tney use, the 
strategy and tactics they adopt speak some 

. of the "highest professionalism in this matter 
So. it is the enemy that we are figh.ting. 
The enemy within. Therefore, we shouJd 
be prepared. Not that I am saying it 
causua)Jy because a war is going on inside 

out of Killing.J by 
TerroriJt& in Punjob 

the power for the State, for themselves and 
would not like powers to be diluted. The 
power of law and ~rder is entirely with the 
State and ;n emergeo~ tbe proc1amatjOD of 
emergency where there is a war or thrre is 
a threat or there is internal rebelliol1 01' 
internal disturbance .•• 

the country. we should be prepared as in a PROF. MADHU DAND~AVATE The 
war for many such incidents. We should words are not 'internal disturbance" but 
not lose our cool and we should not Jose' &armcd reb-:llion". 
our nurve. 

I think the first point in this is that let 
us all assess and evaluate the situation th3t 
has developed. What is the political situa-
tion in Punjab and how 10 meet it ? 

Many members ()n the other side and 
some on this side also have said that the 
Government should act, and they should 
act firmly. A debate this morning went on 
as to whether the Government has the 
powers or not. What are tbe powers in tbe 
Constitution'? I am glade Pro~. Madhu 
Dandavate did not refer to the Constitution, 
he referred to the anti-terrorist or Prevention 
of Terrorism and n:sturbances Act, SectiJn 
18 (1). He is right. Section (1) gi\-es, 1 
would say, more tban an ordinary, even 
extraordinary powers to tbe Central 
Oovernrr ent, tbe Parliament has given, in 
order to meet this menaCe of teTrorism, this 
menace of internal terrorism or rebellion 
that has taken place in the Punjab area- of 
our country Tha t is true an.d lhr Govern-
m~nt must usc that. It is for the Home 
Ministet" \0 sa~ how far tbat .. . (Interruptions) 
•.• 1 don"t. agree that baving armed himself 
whh "bat J)<lwer during this period, he has 
Dot acted in using that power. He may 
have done it.' we may not know It. It is 
for him to say how be has used that power. 
But the' fact is that. I entirely 'agree with 
Prof. Madhu Uanda valo. that Act ~rovides 
tbe powers in whicb the Government should 
act.'" 

The Con'titution-let there be no doubt 
about it-gives a very clear demarcation 
about tbe powers of the State and the 
Centre. The Opposition, more than any. 
one else, would be more jealous of securing 

SHRI B. R. BJi.AGAT : Yes tbe worda 
used are carmed rebelJion·. I am sayin. 
what is the power tbat is Biven to 
the Centre even in tbat serious situation? 

[Trans/otion] 

SHRt JAINUL BASHER (Ghazipur): 
It is very much an armed r~beJljon. 

[English] 

SHRI B. R. BHA.GA T: This is what I 
am saying. Even 'in that situation it calls 
foc a proclamation of emergency. Article 
352 gives th:lt power but what is the power 
that the Centre gets. That is the point 1 
ram arguing. When a proclamation is issued 
under Article 352 the power of the Union 
is to give direction to any State or the con-
cerned State where the rebellion or distur-
bance has t:lkcn place as to the manner in 
which the executive power therebY is to be 
exercised by the State. This is the only 
i>ower gh'en. 

Therefore, DO direct executive power 
can be taken over even under proclamation 
of emergency and no emergency has been 
proclaimed Even if it is a case for pro-
cbmation of ~mergcncy but no emergency 
has been dc!clared Therefore. in an 
ordinary situation it is true and I am glad 
that 'he Opposition did not pre~ this 
Constitutional point. 

Only under A[ticle 356 when the 
Governor submits a report that the ad-
ministr!tion of the State cannot be carried 
on under the provisions of the Constitution 
the President may lake over. the adminis~ra-
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tion. So only ·under Article 356 tbe Centre 
bas the power to tak.e ov. r tbe administra-
tion and President's I'U lc is nppl kd and 
ditcct powen given to tbe Ce,n're. 

The point I want to make is tbat let us 
understand what is the situation. Let us 
not toe pushed around in lak inK up certain 
measures which may b..: undemocratic or 
qainst tbe spirit and letter of the C.>nsutu-
lion because rcmembsr (he whole House 
welcomed when tbe democratIc methods 
.. ere applied to tbe Solution of Punjab, 
when the elections took p13ce there tbe 
whole world proclaimed that this is an 
achievc:ment wbich only India can do, 
namely, applying demo.:.rat ic methods to 
tackle a serious situation of terrorism and 
'rebel1 ion. So Jet us no! dilute that. 

The point is that )"ou can talee over tbe 
Government if you thjnk it is necessary or 
if the Governor in the Constitutional terms 
advises but will it DOt be dilutinl tbe 
democratic process.. Well we can do 
tbat if you think d:mocralic process has 
c:ome to its end or tbrougtt dem.)cratic pro-
c~ we cannot go forward and tackle 
terrorism and the situattion is deteriorating. 
I t is detrioratinl every -day. Theft' are DO 
two 6pioioDS about that. But let us make 
a "eary bald assessment about the situation 
that tbe situat ion in Punjab cannot be 
tackled by tbe State Government or Barnala 
Govemnieot or any other Government The 
situation bas gone out of their hands. Let 
us oat attribute any motive.. There may 
be what Prof. Dandavate has !aid that even 
aome of the Ministers in tbe Bamala govern-
ment are actinS agaiost or bave bad motives 
or are ubotaam. tlle work of the Chief 
,ainister. This may be true. It has been 
reported widely. But eveD tben tbe Chief 
Minister i. there. ProbablY be mi,ht have 
already come. There will be consultationl 
with him and before takina any aaion very 
coot and calculated aHe5:tJDent may be 
made. 

Here 1 would like to suboUt tbat it i. a 
l.fAdjtion of thi. Houte that OD aU criticsl 
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matters, this is the 810ry of Indian p~1ia
mentary democracy for which we have 
earned a Dame aU over tbe wo.rld lhat on 
all critical and on all matters of national 
emergency the Hoase is onc. This is a 
matter of national emergency and we have 
the tradition in 6u;h matters, as Prof 
Madhu Dandavate has referred to On 
these matters there is no opposition, there 
are DO sides, there are no parties. We have 
tbe enemies within What is tbe target of 
that enemy? The target of tbut enemy is 
Parliament, the target of that enemy IS unity 
of this country, (he target of tbe entmy is, 
the very found..ltiun of tbe State. What is 
the foundation? Secularism, communal 
h".rmony, people of all religions living here 
peacefully and working togetber-tb"lt is 
our glory. Ev~n today in the villages at 
the grass spot level, the communal virus 
has not affected tbe people, but it is also a 
fact that. because of the activities of the 
terrori~ts and the kiUlogs of the innocent 
people, a situation of serious insecurity is 
being generated among large sections of 
tbe people in Punjab. But the fact remains 
that uptil DOW, there is no communal virus 
at tbe grass root leve It that is the strength. 
And tb:lt i'\ ~h: attack of that enemy. The 
attack is that tbe whole of Punjab should 
be eOlulfed in communal struggle and virus 
and tbe people should leave Punjab Bnd 
Sikhs from outside from Punjab should 
come and live in Punjab, &0 that Khalistan 
is created. This is tbe main target and 
tbat is why I say, the tarlet is Parliament. 
the target is tbe country, tbe target is tbe 
very foundation aod the uni\y and integrity 
of tbe coun1tY and for which tbe powerful 
forccs inside and outside tbe coun try are 
cbllaboratinl and' cooperating. When this 
il tbe scenario, we should not 101e heart. 
Anaer is justifiably there, bu t s"eat natione 
do not lose nerve at any let back. It is a 
.etba~ today, but we should. Dot lose 
nerve. We should keep our perception. 
clear what we have to do and what we have 
to do, let UI dis~ue.~ •• (lllteTl1IJItloll'). 

We have demanded action, the whole 
House demands act ion of the Prime 
MiDistet. and the Home Minister. 
It is easy jf 'OU want to make a 
lCa~oat of· the Home Mini.ter, you Ct\O 
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make it, but that is Dot going to solve tbe gh~stly kil1ings, the state of affairs tbere, 
problem. Wb'osoever' come~, wbicbev .. · "the state of law-enforcing machinery. the 
Government is there, that hal to deliver the state of political situation there, yesterday's 
10 ods The battle is on and we have Jet elections of SGPe, Sbri TobIa's victory. tho 
to go a long way in evolving tbe strategy action that they have taken to remove the 
and figbting it. There'fore, firstly, we h!lvC Task Force there, tbe inside position of the 
to build and strengthen the morale Dr the Akali Dai, tbey must assess aU these thiop 
people. Who are fighting this menace on and then together they should aU.est the 
the spot. All credit has been given to the . plan of action. With whatever powers they 
Police Chief Rebeiro and an his band of have .ey can do that The Prime Minister 
people as also. the para-military forces, tbjs morning said; • 'Suggest any more 
CRPP, BSP, and otllers More than that powers. we will take them and we wDI to 
is the mobilization of the people. You it " 
have asked: How many people should make 
sacrifices and for how long so that tbe 
Government may act "1 Everyone who has 
died bas died as a martyr in tbe cause of 
unity of this country, and for communal 
harmony. We have to c~rry on thit struggle 
Tb~ Government, the people and the Parlia-
ment have to carry on tbis struggle tiJl we 
are able to wipe out and eHminate terrori sm 
from Punjab and other parts of the coont",. 
There is no other choice. That is the 
point that has been made and the Govern-
ment must act. and in that the spirit of 
unity has been expressed here. 

My first suggestion is that the opposi-
tion leaders and the Government must meet 
the Prime Minister and the Home Minister. 
Firstly, they must be one in aqsessment of 
the situation. Let us not speak with any 
discordant voice. First, let the Home 
Minister and the Prime Minister invite all 
tbe opposition leaders and they should meet 
and asacss the situation fitst. 

SHRI S. JAIPAL REDDY: How many 
times do we meet , 

SHRI B. R. BHAOAT: Thoubands 
times, if necessary. (1ItterruplIOlfs) 

How do you say bow many times? I 
say every minute and every bour. Please 
do not make it a partisan issne. My bumble 
opinion if that as 1001 as the problem is 
tbere. th.e Opposition and tbe Government 
have to meet, is necessarY every dayOlc But 
my point is that they should meet now and 
arrive at a qommon assesament of tbe situa. 
tioo a, it bas omer,ed after yest~daf' 

SHRI s. JAIPAL 'REDDY: The more 
powers they get tbe more tbey fail. How 
many more powers do you require? They 
are thir~ty for power. 

(Interruptions) 

SHRI B. R. BHAGAT: Finally, I 
would like to conclude by saying that the 
situation is vcry serious; 3lld it has become 
more serious in Punjab. 

~ 

(Interruptions) 

Tbe expression of anger, indignation, 
shock and sadness by the Hou~e is more 
than justified. And now is the time for 
the Government tQ think and take 
appropriate measures in dealing with the 
situation, political measures as we we)) as 
administrative measures so tbat tbey are; 
able not only to overcome this problem 
despite all these temporary setbacks, but 
are also able to eliminate terroriSm from 
tbis land altogether. . 

,~ 

MR.. DEPUTY-SPEAKER Shri 
Saifuddin Chowdhary. 

SHRI BASUDEB ~CHARIA: The 
Home Minister .should m:lke the statement 
now. 

(l,rterrup timid 

MR. DEPUTY ·SPEAKER I requea1 
you all to tat, )'our seats. Any time, the 
Prime Minister is aoinl to interver. 
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SHRl NA'RA Y AN CHOUBEY: It was 
said that ,t S.30, he would make a state-
mente 

MR. DBPUTY.SPE.l\KER 1 am 
tellin. you. Please take your' seats. 

, Usten te me. First you take your seats. 
Tben 1 will t1:11 you. When we started 
tbis debate, han. members demanded at 
that time that the Minister should aafce a 
statement. Then be said that he would 
live it after some time. 

(1I,tefruptiolls) 

SHRI NARAYAN CHOUBEY : Nat 
after some time He said that at S.30 be 
would make the sta tement. 

MR. DEPUTY·SPEA KER : Okay. At 
S.30. The members insisted that he 
should make a statemeut and tben only 
tbe debate should contjnue.. Then he 
made tbat statement at that time. 

(InterTllPtions) 

SHaI "BASUDEB ACHARIA : How 
many bours do you take to get infor-
mation? 

MR._ DEPUTY-SPEAKER. The 
Prime Minister is coming. Any time, he 
is anini to intervene. 

AN HON. MEMBER. : Will he make 
a state1Dcot 1 

MR. DEPUTY.SPBAKER : Whether 
be is loina to make a statement or 'Dot, 
you can fiDd out tbrooab bis speecb. 

(,,.,.rr",, tlDns) 

SHRI DINESH GOSWAMI : Slf, J 
aID 00 a point of order. We hSlVO 
assembled here to di$Cu~, tbe Punjab 
problem DOl OD a theoretical basiB. We 
have capresse4 our anler and sentiments 
time without lIumber. Now, we want to 
disco .. about the action proaramme of tbe 
Home Minister. Unless be indicat~. tbe 
• ~\ion propat1lme \)efore tllc lioul~ hO\'l 
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do you expect the members to air their 
~iews '1 Because once a member sPeaks. 
under the rules even if the Home Minister 
says something on which we have to 
express our own views, we are not 
entitled to express our views for a second 
'time, under the rules. Mr. 'Madhu 
Daodavate has no right to speak for the 
second time~ after the Mintster gives bis 
second statement. Therefore, unless his 
statement comes. I do not know' bow 
there can be an effective debate •. 

MR. DEPUTY.SPEAKER . Even 
under Rule 193 when we were discussing. 
many Members spoke for the second time. 
But as such there is no rule to speak f~r 
the second time. As a matter of conveotio~ 
we are aJJowiDg people to seek clarifications 
and then the Minister gives his repJy. 

(Interruptions) 

SHRI NARAYAN CHOUBEY: Mr. 
Deputy Speaker, he had said that s state-
ment would be comiog at 5.30 What 
about that promise of the Minister to live 
a statement at .5.30 ? 

(/nterruptlofts) 

MR. DEPUTY.SPEAKER 
why, I enquire 

That is 

SHRI NARAYAN CHOUBEY You 
enquire and let us know. 

MR. DEPUTY-SPEAKER Cbaubeji ll 

I have already enquired. 

SHR.I AMAL IlOYPRADHAN : The 
Home Minister is there. Let him aay .s to 
wby be cannot make a statement at 5.30. 
He abould clarify lhat. 

MR. DEPUTY.SPBAKBR He is 
ready. Everytbina i. ready. Prime 
Minister i. comins and be will be makills 
101110 o~tiQll'. He is waitia, fOT bim • 
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S'HlU BASVDEV ACHARIA : 1 want 
to know, whether he is gOlna· to make 
a atatePlcnt or Dot bfocause we are assured 
aad the wbole- Hou~e was assured. 

THE MINISTBR OF HOME AFFAIRS 
(S. BUT A SINGH) : Mr. Deputy Speaker, 
.Sir, as the House 'will recan, this morning, 
it was devided by tbe hone Speaker tbat I 
should make a statement at 4 0' clock. 
And when I came here at 4 '0· clock, I 
informed the hOD. Speaker that we aile 
still getting the inf.ormation from the State 
GC"vernment and we were just trying to 
make the statement out of that information 
and it was just a draft statement that I 
read. AccOTding to rules that statement 
should hav'! been given to the House. 
Translation shouJd ha1'e been there. But, 
then at that time-, at 4 ·0' clock, I was 
requesting the hoo. Speaker to give more 
time to prepare myself and then at that 
time, I did say at S.3 0, I will be making a 
statement. Now that the discussion bas 
started, naturally the bon. Members from 
both the side' wanted to know the concrete 
steps along with the informatior that I am 
letting Therefore'" it may tak:~ ~ome 
time. I am here. 1 am listening to the 
debate. The House is interested to know 
what concrete slaps arc being taken. 
Therefore, I request that while answering 
either myself, may be perhaps the bon. 
Prime Minister will definitely pJace before. 
the House aoo if hOD. Shn Madhu 
Danc}avate wanls to speak., I will have 
no objection. 

Sl-lRI NARAIN CHOUBEY : Sir, be 
ia shifting from position to position. Wby 
do you allow him to shift ? 

MR. "DEPUTY.SPEAKER 
thItw. he will clarify. Then ,OU iasist ina , 

-: Bvery-
why are 

. MR. OEPUTY-SPEAKER 10 due 
course. be Will be answcrlna. Mr. Salfuddir 
Qlowdbary· 

re : Simati " a-risu., 
out of Killings. by 
Terrorists ill Punjllb Jjt. 

SHRI SAIFunDIN CHOWDHAll. Y 
(Katwa) : Mr. Deputy Speaker, Sir, 
words fail me to describe the situation. We 
all are aggrieve~ and shocked at the ctue1ty 
of the incidendt and discussions like tbese , 
which we are- having in this House from 
time to time. ActuaIJy, all of w have 
demanded conCrete action and tbe Minister 
bas assured that m wilJ come witb 
concrete facts. At the outset, I want to 
know, in tbe past, whep we discussed. even 
after the Mttktsar incident. when the whole 
House expreued agony, dissatisfaction at 
the ... ay things were happening, many 
suggestions came. How did the Govern-
ment act on those suggestions? I want to 
know that, what suggestions were made by 
the Central Government to the BamaIa 
Government to combat terrorism. I see 
a very peculiar psychology : when JOu 
cannot thmk of doing. you try to make 
more stringent Jaws. That is Dot the 
solution to tlte problem. (/"terruption.) 

In the morning also it was said, 1 want 
to know it now also : Has the opportuntiy 
that the whole nation got afttlr the elections 
in Punil.b been frittered away ., This is 
the most shocking incident : 24 people 
ba~e been killed; there C81U\Ot be any-
thina more in..'luman than this. But what 
is more alarming is that after silOing the 
Accord~ in tb e name of the martyrdom of 
Longowal. people elected those who any-
way say something about seculaJ ism; they 
are not commun.lJ, in t~t sense. What 
has happened in between, that we have 
lost that epportunity? Or we are going . . to lose tbat opportunity. 

Now there is a talk as to whetber Centre 
should intervene or not. But tbe question 
is bow to act together. There was a 
Government. It is not that only by tbe 
Centre the Army was sent to the Golden 
Temple. Even tbe Bamala Government 
sent police jpto tbe Golden Temple. ADd 
he earned the acclaim of tbe people. WIlat 
b.lppened thacafter" Why, inspite of the 
fact that the terrorists were getting isolated. 
I am sOlT)'., this is the feelina; I do oot 
know what is the actual situation-tbe 
Bafoala Qovenuneot is aettin& iaolated.? 
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Why is it' Government has to make an 
Assessment.. I want to know this. 

r. : Situatl_ ar-hl. 
, . ollt 0/ KUllng1 by"" 

';Terr.rl$!1 In PlUljtlb 

- Prof. Madbu Dandavate' bas .poken..,. 
about posting Police in tbe buses. May be 
one policeman or two. or some wireless 
machine in -the bpes. or something like 
that. 1 do not know.. Somebody said : 

w~uld be happy to see'iitat this Oo\'eI~eot 
is.not there. It is Dot a persOnal failure. 
I want to know this, before joiDina theat 
in demanding 'the resilnation of Mr. BUla 
Siogb: Madhav Ji _id' somethina. There 
is a Cabinet Commiliee, there is tbe Prime 

. Minister What action did they .request 
the Home Mjnuter to take, wbich he did 
not talce" Then that will be bis perlOnal 
failure. Then ] would join them in 
askina him to resign. We have to know 
alt these tbin,s. 

UDon't ply buses!' That is not the 
solution. It is a nervous reaction. 

«-
The point is: we have to make aD 

a~meet again. Why have you failed to 
carry these people witb you, wHo showed 
maturity and did Dot anow themselves to 
be divided on communal lines 1 We are 
talkiog about it so much. Just now Mr. 
Bhapt has said : communal virus is not 
entrenched in t~ minds of the people. 
They are for the unity of the coun try. They 
are for communal harmony in the country. 

. Tben why do tbey not bave that kind of 
confidence to stand up and 6gbt 1 Tbat is 
tbe point. 

Allother thing is happening: poop) e 
also do not have any con6deoce in tbe 
Central Oo\'emment. I have to know tbe 
reasoDS. We decided on certain thiogs. 
How to brioa about amity amona people, 
bow to encourage nationalist forces" For 
tbat. we wanted to use the Accord as !l 
weapon. What" happened to tbat ? I 
believe it is a sin nowadays to talk about 
tbat Accord. It is a political question. 
not a Jaw and order question. • 

Mr. Madbu Dandavate has spoken 
that ja coosultation with the St-a te, ~ou 
can take certain actions. There was a 
better optioo before. that is the Bamala 
OoVCI01Qcnt. 1 want to tnow what actions 
did CeDtraJ OOVctDDlCnt waot Bamala 
OOVCl'lUDCDt. to lake. They have to tell 
us tlds: aDd whether tho Barna1a Govern .. 
tnCDt I'efu.d to compl, '1 You have to tel) 
u. dtls. 

non. II clemaAd baa been made for. 
1M ...... or tbo Some Miailter. ., 

Mr. Barnala has said one senlibJe 
tbing after this incident, viz. that foreian 
elements are active,. to destabilize our 
nation. Who are tbey? A hUDdred times 
we have demanded of the Government to 
identify them. Why has Government not 
yet come out concretel),. identifyiol tbeac 
forces? We all know them. 

So many times we demanded a white 
PaoCT on this.' Why ba~ that not come 
out 1 We also demanded-l can very well 
remember--tbat you shouJa take certain 
other measures wbere people will be acti-
vated to combat tcttorism. 1 can very 
well remember tbe CPl statement when 
Baba Darahan Sinlb Kanadia was &bot 
dead. Their Secretary d emaiDd ed, tbat 
they be liven arms to defend themaelveL 
We demanded formation of a viailance 
Committee, and live them anna. What 
bappened to tbat '1 Now the lUnd of 
tbina which the tenO£ists just want to 
create is tbe fear pbycbo,is aBel that is 
spreadinl and tha t win be a very terrible 
mistake if we fan into tbeir trap9 1beae 
are very important thin ... 

So many times we asked abo\1t. political 
mobilization of people-Ioina tbere. How 
many of us bad' lOne tbere '1 What action 
did you 'take, Mr. Home Minllter, will.You 
tell uS from thi. Hou., from the 'J)reciDct. 
of this Parliament'" Wbat action did you 
take for caUiDI political parties 'I But. you 
are ooly taJJdna aboUt 249. This il not 
riPt apparoach. Bven Police Comm'.~cr 
IUbcrio bas'.aid tbat 249 is DOl tuitablc 
for Punjab. y~ ~v. 10 t ... i01l11, '''ink 
8.""t it, 
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Now 1 would also not join those 
people who demanded action under 
Article 249 or dismissal. Barnala may be 
noted out. I donot know-maybe due to 
internal dissensions. That is another 
tbioS. But acting in a miod!ess DlanDer is 
not really suitable for this. I would atso 
join those peopl~ who demanded removal 
of Barnala government, if BaTnala says 
that if .anything cuminal happens in the 
Golden Temple OT other gurdwaras, we 
\\ ill 09t send the police and if be would 
not say certaUl things that are helpful 
for amity between people. But I am 
pained to say that we have missed a very 
good situation. ,hat answer tbis Celiltral 
government bas to give. If they really 
take certain measure that are still required 
to save the situation.. it would be in the 
country·s interest. It is not a question of 
Mr. Buta Singb lh~ whole country will 
decide whether this government ,will be 
there if they continue to lead the country 
to dip aster . 

THE PRIME MINISTER (SHRI. 
RAllV GANDHI) : Mr. Speaker Sir, tbis 
morning, I had mentioned some poi"s. I 
heard an bon. member speaking just now. 
I do not think it is true to say that no 
poJitlcal ac· ion has been takcn; porllical 
action has be CD taken certaInly by our 
part')' in Punjab and it is a contisr'uing 
process; it has not stopped. Perha ps the 
Coolress is one of tbe only national 
parties which is working at the gra96-r.oot 
level in Punjab eveD today. 

(llllerrllptiou) 

SHItI INDRAJ .. r 0 UPTA : •••..• sbed 
more blood if you like .•• (J"terr"priOllS) 

SHRI NARAYAN CHOU BEY : .. What 
about CPt and CPM ? 

. AN BON. MEMBER :. He is trying 
to score a poirt. 

SHRI RAJIY GANDHI : Let me 
.. remind the· hon. members ~at Consress 

bas shed more blood in. Pudjab in tbe past 
lix mODl'" thab any other party. 

(1111"r.,I011-) 

re : Situation lIf1isbtg 
out 0/ Killings by 
Terrorist. ill Punjab 

SHRI INDRA:JIT GUPTA: Let UI 
have a Jist! 

SHRI RAJIV GA NOH! Ye~ you 
can ha"t' a list. 

SHRI INDRAnT GUPTA 
<f.. have a Jist. 

' .... et us 

SHRI RAIIV GANDHI: We bavoc it. 

( Interruptions) 

MR. SPEAKER : Please calm down. 
Let us do something. 

(/nterruptiolls) 

SHRJ RAJIV GANDHI: I do not 
have the exact number wlth me but I haft 
been writing condolence letters; I have 
bi.!t.D in touch with their families. Perhaps 
you, Sir, yourself being from tbat Stat~ 
your borne being there know the exten.t te 
\\bich tbe CODgress Party bas been involved 
in tbis. 

(]IIle"",fiOllS) 

SHRl NARAYAN CHOU BEY : We do 
not disasree with that, but you said that 
Congress is tbe oo)y party. Why did you' 
say "only" ? 

SHltt RAJIV SANDHI 
"perhapsu. 

SRRI BASUDEB ACHARIA 
said Congress is the onJy party. 

I said 

._-
You 

SHRI R.AJl V GANDHI: I laid 
hperb$psn. Perhaps you do not know 
tbe DleanlDg of "perhaps". 

(J"terrllptitNls) 

SHRI NARAYAN CHOUBEY: The 
Prime Minister has got no knowledac 

. wbelber other parties aro workina there (r 
Dot. 
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SARI - RAJIV GANDHI : We have 
lost office-bearer of the party, we ha~ec lost. 
members at ~very level; and Home Mmtst:r 
informes me that approxim:ltely 400 
memb.,n of the Congress Party had sbed 
their blood in this. One of our memb~~ 
who is sittiol iu this House was sbot lD 
tbe neck. What do you m~Q.the Congress 
bas not abed blood '1 

(Interrupt ions) 

SHRI NARAYAN CHOUBEY: Who 
S:id it"l We never said it. 

(InterrupJions) 

SHRl BASUDEB ACHARIA We 
only objected to ypur saying that the 
Co~gress is the only party .••.•• 

( /,.1 e "UP tiO'ls J 

SHR.l INDRAJIT G UPT A : A.n right. 
Let us have a competition in shedding 
blood. 

&HRI RI'\nV GANDHI: We do not 
want a competition in sbedding blood. 

SHlU lNDB.AJIT GUn A : You are a 
much biuer party tJntn ours. L..:t us bave 

.• competition in shedding blood. 

SHRI RAnv GANDHI : We do not 
'Want. competition in sbeddinl b'ood. 

MR. SPEAKER: Let u. do 50m~thiDI 
positNe. . 

SHill INDllAlIT GUPT~ : It is a 
very &lranae way to bcain, 1 must say. W 6 
ar~ aU waitinS here to hear hi. 51atement 
"OtI tbe ~ieUs litoalion. 

SH1U RAnV GANDHI : If you bear 
me out ,ou dl, cet the whole tbing. If 
,OU ale not eftD willing tQ bear me out, 
you will oot set it. · 

SHILl NId\AYAN CHOUBEY: We 
.,. .. atDioIM to bear. but the way he 

Dis .,. ~t. "",Je by 42-.4 
Min. of Home A./falr3 r. : $IIIIlIt/OIl .rut., 
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Terroril13 In P""}fI1J .......... 

belan by sayin, that tbe Cong(e~s Party is 
the only party ... (Interruptions, 

PROF. MADHU DANDAVATE : Mr. 
Speaker. Sir, I would request through you 
the Prime Minister to aVQid this partisan 
distribution of blood. We are nol worried 
which party bas lost bow much blood. 
Indians have lost blood and th~ is Vrbat 
we are concerned with. 

SHRI RAlIV GANDHI : 1 appreciate 
wbat the hoo" Member said. I did not 

. raise the question of Congress Party 
shedding blood One of the Members 
from the OpJ)06itioD got up 8Dd said .c , 

Whose party has shed blood 1 Let your 
party died bJeod." That is whll I respon-
ded. 

SHRI NARAYAN CHOUBEY : We 
never said it. What do you mean by 
that? 

(Interruptions) 

SHRI RAJIV GANDHI: What I said 
was a 11 right, let me come back where 1 
startrd. Achariaji, sit down I win teU 
you where I started. I said thilt the 
Congress perhaps •. 

paOF. MADHU DANDAVATE: 
Please forget that. We do Dot want tba t 
controversy. For God~a sake (orget that. 

SHRI RAlIV GANDHI : I will com-e 
fO all tbe points raised by you, iocJudina 
18t 1), 3 S 8 klld everythina elae. 

(lnterruprullu) 

"Do you want to bear me say some.bioli 
or you -00 not '? 

SHkl NAR.A Y AN CHOU BEY We 
W1tnt to bear. 

SRRI RAJiV GANDHI : Then pIe," 
lislen. 1 Nil} •• t talk .bob\. the ,Conve .. 
Party. I will a1lo talk about the other 
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, Terrflrlst$ in Punjob T_errari!.ts in Punj~b 
parties if yo~ give me an ..option. If you the other. Now, if tbis ballle has to be 
do not even let me .ay so, how will you fought one cannot increa&e tbe problems 
hear what I \lave to Bay 1 for the law and order machinery. This 

SHRI INDRAJIT GUPTA AU riabl. 
Let "' start afresh. 

SHRI RAJIV GANDHI : I said that 
'the "CoDlress Party"-and I will trY and 
use the same words- ~1is perhaps the only 
national party y. hich is active at the 
grassroot level-plea~e bear-in Punjab, 
right across Punjab. Please bear. 

SHRI INDRAJI r GUPTA : Perhaps. 

SUR.I RAJIV GANDHI I . did say, 
hperhapsn. 

SHRI RAJIV GANgHI : The Congress 
Party, as an boo. Member had raised the 
question of sbeddio8 blo..xl, bas shed no 
leaa blood than any other party. 1 t has 
not been behind anyone else in facinl 
terrorism. Perhaps because of its size, it 
bas confronted more terrorism than any 
other party and lel us .no t be ambiguous 
about this. If any-one has put up a fight 
in Punjab, the Congress is part of that 
fight today. Let us be very clear about 
that. 

There are alao other· parties-mostly 
Leftist parties-who have also stood in 
this b.lttJe. . 

SHill INDRAnT GUPTA 
you. 

Thank 

SURI RAJIV GANDHI: I a. not 
l8,i08 it for you. I am' saying it because 
1 fccl tbat tbe leftist parties have worked. 
Unfortuna&cly. there are also (lther elements 
wbidl instead of fiahtina this evil of commu ... 
nalism have in fact exaDeratcd the evil of 
communalism becJuse uf the stand that 
they have taten. This moroina 1 mentioned 
that tbe ",.,810118 why the forcel were not 
available at that. area were because they bad 
to be diverted, to another 8re:l because 
~ert~jn communal clements were hoJdina 
.om. raUics or mcctinas or somethioa or 

must be something responsible that all of u. 
do. All of us from here are parties in 
Punjab and are parties wher ever the problem 
is taking place. Let us not make it a party 
issue. I do not want to make it. a part)' 
issue. And, I did not st~rt off by maklQ 
it a party issue. OnlY because the menticsn 
was made that no political action was taken, 
I was saying, '·Yes, we have been active 
politically." Now, "active politically" docs 
not mean just talking to peoPle here at tbe 
top. It means active at the .ara.sroot level 
in Punjab That is where jt counts. And. 
tbat is where it must be done, and like 1 
said earlier, the Conares5 and certain leflist 
parties have been active and I think aU 
these forces need c.ommendalion. And tbis 
House should commennd their efforts and 
their work. 

I have had very long discussion with tbe 
Chief Minister and the Governor of Punjab 
today. It win be premature of me to 
mention what we have tatted about today. 
Perhaps, tomorrow or lay after tomorrow I 
will be able to tell you more specifically 
what we have discussed and how much of 
that he is doing. :They have initiated certain 
action. They told me this last night. And 
it will take 24 hours, perbapa, 48 hours 
for these things to ff"uctify. And I hope, 
by tomorrow or day after we win be in a 
position to teU you more about what has 
bappened and &ivc you more specific 
details. It will not be prUdent at tbis stage 
to giVe specific details on what a,tion they 
are loing to take. 

This morning, a point was raised and 
apin, I believe, by one of the Memben 
about bow the Central Government can 
take direct action. I belic\c, one ~of tbe 
Members this morning, mentioned about 
258 (1). I believe that does not reaU, 
give us the powers 1hat are required. Asain 
1 8 (1) of the T ADA was mentiOMd. I 
would like to read. it. 

II Any power exercisa hIe by. a State 
Government under this Act ••• " 
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Now this is import-ant ·~Any power exercis-
able under this Act. n It means. you ,0 
under this Act to look for the powers that 
tbis Act gives the State Qovernment. This 
Act lives the powers under sectton 7 which 
is to deeignate a court, which is not relevant" 
to the discussion we are having. It livc"s 
powers under sc'ction 9 (2) WblCh is some-
thing about the jurisdiction of designated 
courts and tbe tran.fer of cases, WblCh, 
_in. is not direct'y relevant to our dis-
cussion. Then it gives powers under sect ion 
S (3) (a) wbich provides for the arrests and 
trial of persons contravening any of. tbe 
rules undcr tbis and not of other 'aws. So, 
you &0 to the rules under this. That 
becomes a sort of technical thing. It does 
Dot d~1 with terrorist<& in that fonn. 

SHRI DINESH GOSWAMI: Have rules 
been framed uodl!!' this Act "l 

SHRI RAlIV GANDHI: Y CSt certain 
IlJ)es have been framed. And if morc are 
necessary, we win frame them. But we 
fcel, a substantial amount of pOwer is 
available under the rules that have been 
framed. Then there is 8 section S\3) Cd). 
It UY. : 

.... ·confer powers and impose duties 
as rClpects any matter upon the CeDka) 
Oovcromcnt 01' officers and authorities 
of tbe Centra1 Goyernment or upon any 
State Government or officers and autho'" 
ritid of 1be State Govemment.·· 

Tbil, _in, is not releyant in tbe acn" 
of Central GOYctnJDeot actual I, takina ac-
tion. TheN ia DO specific substantive provision 
wbicb allows .. to take direct action_ ADd 
tlac ceasoa "by it is Dot lhere ;. alao .., 
dcat'~uae law and order bas becn tl'e&t .. 
ccl as. State aubjcct. And at the time 01 
framiaa tbd and wben we bad dis4..-uesioaa 
'witb tile Members of tbe~OppositiOD it "' •• 
decided tbat we abou14 DOt c:r0ll oVer into 
tbote powers net tbat i, wby, it 'OCI dOt 
., iJJto tbose power.. So, tbe ,act i. 'that 
tile OcatraJ OOVeTDJDe1It realty only bas ,he 
90WU to 4isJDist a aovenuaOat. BeIorI u.at Oaete is DO balf-w., field1in. arouDd 
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.. that we caD do or "intervention tb. t we caD 
do. I think. this ia fairly clear. But aa 

the point waS raised this mornina by tbo 
Mom beJ s, we are looking ioto how we tan 
strengthen tbis Act. And perhapS, for tbe 
specific offence of terrorihM we could have 
some intervention directly by tbe Certre. 

saRI DINESH OOSWAMI : I want to 
raise a point and I want a reply from tbe 
p.ime Minister. UDder section S (2) you 
have the power. It say.: 

'·Without prejudice '0 the generaiity 
of the powers conferred by .. ub-section 
(1), the rules may provide for, aqd may 
empower any auth~rity to mate orden 
providinl for .... 9t 

Section S(2) (a) Ci) is very important. 

PROF MADHU DANDAVATE: You 
have Dot lot the rules. 

SHRI DINESH GOSWAMI You 
have uot lot the rules. .. 

J8.00 hrs. 

So far as the rules are ("oncerneit, you have 
got tbe rules to reguJa~te rbe supply or arms, 
weapons, everytllinl. Unless you have done 
it by the rules. bow are YOU 3Oin. to exer-
cise the powers ., 

SHRI aAJIV GANDfll: Are you 
readina 5(2) or wbich one you are refettiDa 
to ., 

&'kRI DINESH GOSWAMl: I am 
layin. that under 5(2) tbe entire power baa 
been .raoted u~er tbe tules. for example, 
probibitq (Jf rClUlatin& the POliellioo, use 
or disposal of txploaivei; in8aamublc au'" 
tancCl corr_ivc aDd dalJluoul article .. anna 
and ammuoition .. 

SHill RAlIV 9ANDRI f Tbcae "'are 
powers to make rules. 

SHU D~BS~ ooaWAMI : Have,ou IDa" ~ UDder 5(2) (nt' If YOU bavo 
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made rotes under 5(2) (0), tben eidler the SHRI RAJIV GANDHI: Let me ex-
State Gover~t bas tbe power to act plain again .. . (lnterrllPtions). 
uDder these rules or tbe Central Oovern-, 
ment. 

SHRI RAlIV GANDHI: That is pre-
ciseJy what I am layinll that w.e bave so far 
not transgressed on wbat have tradit.ionallY 
been·State Governments· powers. 

SH.RI DINESH GOSWAMI: Let me 
make my positio3 clear. You say that sa' 
far a, sect ion 18 is concerned, section 1 r 
confers power on tbe Central Government 
to act on those areas where under the Act 
the State Government bas the -power to act • 
In my view. the rule making power under 
~ (2) provides, for mmple" the power to ..• 
(llJlerruption) 

SURI RAJIV GANDHI: No, Sit. L~ 
me correct what I said .•. {lnt~"JjplitJ1u) ..• 
Let me say again precisely what J said. 
What I said was that section 18 (1 )-if I 
understand, the Member is referring to 

·section 18 (1) and saying that because of 
18(1) we can go~ to S(2) and under 5(2) 
the Central Government will aet all the 
power-Section t 8( 1) only give. powers to. 
make rules under the rules of this Act. 
18(1) liYes us powors to work under the 
rules of this Act. 

SHRI DlNESH GOSW AMI: What I 
am tryinJ to point out is that under section 
18( 1) ot tb~ ACt, any pc ... wer exercisable by 
the State Government under this Act ma, 
be exercised by·the Central Government. 
end tbe point tbat you are trying to make 
i8 t~at ~ain powen are DOt available to 
the State Government UDder this Act and~ 
tberofore, these powen are not available 
evCQ to you. 

SHill RAlIV OANDHI: No, DO. Tha\ 
1. totaUy Dot what I meant._ If that is wbat 
I aaidl tben there it IOm.thina W1'ona. 

SHill- DINBSH OOSW Ahll: Then I 
, willsublDit tbat if tbe powers 81'0 a .. llable. 

tbeo what .. im~ h uoder the rule 
makill POW" you have lot tho pow ••. t 
u..r""""'~ . -

Mil. SPEAKER: I CWlnot allow a 
runninl debate. 

w 

PROP. M~DHU DANDAVATE: 
~eetion S(1) lives all the powers.. 

SHR.I .. R~Jl\, GANDHI : Let me ex-
plaJo. 

SHRI AMAL DATTA: Please read 
5(1) youiselr. 

SHRI R.AJIV GANDHJ: Plea.. try 
. ' and understand what I am saying .•• 

(lntf!rraption$) 

SHRI S. }AIPAL R.EDDY: Let the 
d~ussiOD Dot be too tedlbicat. The basic 
potitical fact is that the State Government 
in Punjab never refused to cooperate with 
the Central Government. 

, . 
SHRI RAJJ V GANDHI: What makes 

you think so «] 

SHRI S. JAIPAL REDDY: Why did 
CentraJ Government alld State Government 
together fail? That is the question 

SHRI RAJIV GANDHI: Let me be 
very clear. The Central Government does 
Dot run any State GQvernnient, not even 
Punjab State Government, not any Conaress 
State Government. 

SHRI NAllAYAN CHOUBEY ! He d. 
not say 10. He saki that the State Govern-
ment of Punjab never refused to cooperate 
with tbe GOYef'D.1Dcnt of India. That is 
wbat he meant. 

SRRI DINESH GOSWAYI : "You 
allow him to repl, to the point raised. . 

SHIll RAJ1V GANDHI: I am surprised 
how tbe hon. Membel' professes to how 
what trAnspires betwe. tho Central 
Ooveroment and tbe Goyemmcnt of 
Punjab .... 
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SHItI ~AJIV GANDHI: 
ane explain. 

Let me try SHRI RAJIV GANDHI : No, becauae 

SHRI S. JAIPAL REDDY! We 'know 
tbat the Barnala Oovetamcnt stays because 
of .tIle support of tbe Centra" Government. 

MR. SPEAKER: Tbat is all rilht. 

[TrlllU 1G ,lim] 
Be seat~ and Jet the bUliness continue. 

[&tgllsld 

SHRI RAllV GANDHI: We are uo-
necessarily dill'cssin, from tbe point. 

[T, ... llllioll] 

Mil. SPEAKER: Mr. Ramacbandra, 
pleaac he seated." 

[ElwliAi] 

PROF. NADHU DANDAVATE: Mr . • Prime MJaister. 311 your diflkultica will be 
solved if you read only S( \) and $\2\. 

SIIRI RAlIV GANDm: I win read 
5(1). 

PROP. MADHU DANDAVATB: Thcy 
PYe all '1-he powers that you .require. You 
Deed DO~ exercise them in tbis House, you 
can do it outside. But the powers ate 
tIlerc. 

SHIU RAlIV,GANDHI: Mr. Danda-
Yale, t will try and explain to you what I 
have unclcntood. More tban that I cannot 
do~ 

PIlOF. MADHU DANDAVATE 1 
will lollow wbatcYer I caa fo"~w. 

SRal IlAJIV GANDHI: J will read 
'11( 1) Irat beu.uM tbls is whore we are 
startiaa froID. 

-
Yea ... to &0 from 18 (1) to 5(1). 

stlRI DlNBSH GOSWAMl: I think it 
Is ""'er'1OU to .... '(.) tQ 1,(1), 

5(1) gives DOlbina to the Cootrc. 

SHRI· AMAL DA ITA: Powers arc 
given by S(l). 

SHRt RAJIV GANDHI: 5(1) lives 
you power to make rules. 

SHill DINESH GOS\\AMI: 5(1)-
"The Central Government may, by Dotifi. 
cation in the Official Oazettee, make such 
rul.es as appear to it neceasary or expedient 
for the prevention of, and for capiDS with, 
terrorist acts and disruPtive activities." 

SHRI R.AnV GANDHI: I believe we 
do not as Central OovemJDeot let iubatan-
tive powen that live us power to arrest, 
investiaatc, have a trial, hold custody or to 
prosecute. That cannot be given to the 
Central Government under this thiDI. Thil 
is what I bave undentood. 

(Interruptions) 

MR. SPEAKER ~ It is all riaht. Mr.· 
Dinesh. you do not have the floor. 

SHIll RAJIV GANDHI; I think thil 
i. o"t an erlUmenl 'we should have here. I 
will ask the bon. La~ Minister \p call the 
member. 'l1nd thcy can diacuss this in detail 
witb bim. 

(lnterrupdoiu) 

MR. SPEAKER: Not allowed You 
can have discuS&ion with the Law MinistCl'. 

SHRI RAnV GANDHI: ·1 would 
request tbe hon. Members lb. i. our UDder-
standina of the law. 1 will .. t tbe Law 
M mister to call tbe bon. Members ova- &0 
bit ropm aod to discuss thil POint iD areat 
deptb. 

PR.OI'. MADBU DANDAVATB: liut 
do DOt a* t... Miolft.. of"'~ lor 
lAw, 
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I cuuiqs suck a seriou8 subject and that tbey 
can thi nk of is frivoHties. . 

PROF. MADHU DANDAVATE: He 
made bungling in tbe past. That is why I 
bave said 80. 

SHRI S. ]AIPAL REDDY: The-start-
'ina point should be the accord and Dot 
18 (1). 

SHRI RAJIV GANDHI: ] will talk 
about the accord if you want me to talk 
about the accord. 

MR. SI'EAKER : It is aU right. Wha t-
ever you want to talk. please talk. 

SHlt1 RAJI V GANDHI: I will juSt 
say one word atH>ut the accord. At no 
time bas the Central Government gone 
back from the accord. No time have we 
deviated from tbe spirit or the letter of the 
accord and if anyone wapts to discuss with 
me, J am willing to discuss it in my room 
at any time. I do not want to drag the 
whole Heuse into lh&s discUS$ion. I have 
already bad one discussion with the Opposi-
tion leaders when this point came up and 
when 'I pointed out how I read tbe~ clauses, 
I think they understood that we. have Dot 
deviated from it. tr tbere is still some 
problem, I am wiUioa to discu81 it again. . 

(/,,'erruptlons ) 

MR. SPEAKER: It is all riaht. 

SHIll RAJIV OA"NDHI: You want 
A .... accord allo dOW ., 

Nil. SPEAKER: Nothiol doinl I 
have Dot allowed twlr. DMcsb O.oawami. 

SHR.J RAlIV GANDHI : That is OVer 
DOW. 

MR. SPEAXER: Mr. Dincsh, win 
)'ou plea .. tako ),our scat DOW 'I 

SHRI RAJIV OANDID: The lepl 
point tbey can discuss with tbe Law 
Minist er. There bas been DO deviation on 
the accord OD our part and we would like 
to complete that ac~ord now. We will 
complete. it the first chance that wo are 
given~ At the moment you may be aware 
that we are stuck on the Chandiprh a.pcct 
becat»e the 'Punjab Government was Dot 
willing to do certain things that tbe C0m-
mission said shOUld be done. We are smek 
on the canal because the Punjab Govern-
ment is not constructing the canal. 

SHRl ACHARIA BASUDEB 
being ~onstrueted. 

It is 

SHRI RAlIV GANDHI: Very slowly. 
The headli.ne for the canal was 15th August, 
1986. There was no canal on 15th August, 
1986. Eradi COD'lmission should have PftD 
the report. But again the proceedinp of tbe 
Commission are being slowed down. We 
are not slowing them doWD. The. Central 
Goverrmer:.t is not deviating,. has not 
deviated and will not deviate from the 
accord. And this goes not only for the 
Punjab accord but also for .... the Assam 
accord. I want to be very clear about that. 
Let me also add at this stage that· our dis-

. cussion at the moment which is really about 
tbe violence and terrorism~ I do not think. 
is gainl to be effective at this stage bY the 
accord beina implemented or being slower 
or being faster. Let us not mix the two 
things up. 

(I"terrupt U:JIIS) 

MR SPEARER: It is aU right .. 

SHRI RAlIV GANDHI: Let us DOt 
mix it up. Try aed talk seriously abou! 
things.. If you want to pick party point. I 
will pick up party point and I will tcar you 
to shreds.. So let us not pick points. 

) 

PROF ... MADHU DANDAVATB 
him choose bls own cauv~ Sir. 

Let 

- SHlti RAJIV OANDHI: Then I will . 
bavc to point you aU witb the same kusb. 
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PROF. MADHU DANDAVA~: Does 
not matter. 

• SHR1 RAJIV GANDHI: You might 
come out red. (l.te"uptions). That.is a 
nice strong colour. 

Sir, let us wait a few days. Let uS 
watch .what actioq Ule Punjab Government 
takes .. and let me reassure. tbe House that 
tbis Government knows its responsibilities 
and will not shirk those responsibilities. 
This Government will not allow any action 
that will allow this conolly to be torn to 
shreds or to be broken up. and whatever is 
required tQ counter that, we wilJ be r€?ady to 
do, to counter that. 

SHRI M. RAGHUMA -REDDY: We 
are he&rir:g the same thing again and 
asain. 

(Interruptions) 

SHRI· CHANDRA PRATAP NARAJN 
~JNGH: Mr. Speaker, Sir; we are very 
thankful to tbe Prime Minister for having 
clarified one thing that the debate in this 
House and tbe passing of 1he Ant i. Terrorist 
Act ~s a wasfe cf time of this House as it 
cannot be utjlsed to ~"UTb terrorist activities 
in Punjab. For that!> the Law Ministry and 

, the Home Ministry should be taken to task. 
Was jt a waste of time of Parliament" ?,. 

SHR) RAJIV GANDHI: Sir, may I 
respond to tbat 1 I wouJd say, it is totally 
wroIJS '0 Bay that the Anti-Terrorist Act 
was a waite c.>f time of tbis Hou.e. This 
House decided at lba t time tbat it was not 
BoiD, to cbanae ~lhe definion of powers bet-
weeo tbe. Centre aDd the States. If thjs 
HOUle today decides •• 'y cs, we ~8nt a 
cbattK. in chole powers" of course, we wHI 
ebaose tbe Act .. 

(We, TIlt lollS ) •• 

MR. SPEAKEll: Not allowed. 

.. ~ot l'CCorct~d.· . 

[TrQIlS lotio"] 

*SHRI A. C. SHANMUGAM (VeUore): 
Mr. Speaker, Sir, we are s»nce apin dis-
cussing in this House on \he violence and 
tbe dastardly killinls of the innocent people 
in Punjab by the terrorists. Sir, it is hiah 
time that wo should pbt an end to tho 
terrorists' criminal . activities in Punjab 
and other parts or our cO\1ntry. In this 
direction, whatever strong actioD tbe Centre 
and the bon. Prime Minister Shr; Rajiv 
Gandhi, propose to ta lee, the Tamil Nadn 
Government and our Chief Mini!ter, Dr. 
M G. Ramachandran, are prepared to 
stand behind them. 

Sir, India is tbe gr-eatesf'deDlocratic 
country in the world. But we are very 
sorry to note tbat in tbis great democratic 
country vio!er ce and killings by the 
terrorists are increasing day by day. The 
Centr-e should came down witb heavy 
bands and put an end to these unclvilised 
activities once for all. It is because of 
these activities we last our beloved ex-
Prime Minister, Shdmati Indira Oandh_i. 
Shri Lalit Maken, MP, and the retired 
General Vaidya were murd~ed some 
months back. MallY innocent persons ·are 
beiDa killed every day_ On 2nd Ot;tober. 
in the. Gandhi Smadhi, ap att~mpt was 
made on the life of the Prime Minister 
and the President. Yesterday. 25 innocent 
bus passengers were shot dead in Punjab. 
It is a very gruesome kiUinl. 

Sir, this House shou Id ponder ever tho 
present turmoiling situatioo in 'the 
country. If this &ituatiOD continues" people 
will lose faith in the democracy and lbe 
Government in pow.cr. ( would like. to 
remind tbe Hou~ tbat tbe terrorists in 
Punjab are Dot tbe TeaJ enemies. The teal 
enemies- are the Pakistaoia. Our bon' 
Prime Mini.ter ~ been trYiD. to bavO,-
lood nejpbovr)f relations with PRi_tao. 
But we do not find tbe aame . leatufe from 
tbe other aide. Tbe activities . 01 lbe 
terroriat. mainly em_Da to trom hkiltaD. 
The fenori.f. are liv~ trainina in Pakiatall 

• 1be speedl wa 'oriPaall, doliv"" ia Taanil. 
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unabeted Iy. Batch by batch they have been 
coming to our ~ountry in a suueptitio'us 

• way .nd they create law and order situa-
tion and kill the innocent ps._opJe, The 
arms an~ ammuniti~n~ and otl'ltr modern 
sophisticated weapons are smuggled into 
'our country from Pakislan. These weapons 
are used by the terrorists. 

Sir, under tDe prescnt circumstances, 
it is rather difficult to continue our good 
neigbbourly realtions with Pa k istan. 00 
one side Pakistan has been buying modern 
sophisticated weapons from t~e Weste.Jn· 
:ountties and on the olher side, they have 
been .trying to create chaos and confusion 
in India and help the terrorists in their 
heinou~ activities. What is tbe way our 
for this chaotic condition in our countrY? 
I would like to know from the Government 
wbcth~r-Pakishin is really friendly to us or 
not We should know this fact first. 
Hereafter, we should Dot keep quiet jf 
Pakistan continues to indulge in these 
activities. Our country and the Govern-
ment should withdraw all relations with 
Pakistan Sir, we invited Pakistan in 
S~ARC and treatej them well as our 
sincere guests. But with all this, if they 
continue to incite terrorists and help them 
to ,:omD;lit violence and murder in our 
country, we should not hesitate to withdraw 
aH our relations with Pakistan forthwith. 
We should also warn Paki.itan fer indulging 
in such activitie$. 

Sir, we have discussed many times in 
thi. augUli Ho.se about the terrorists 
activities in tbe c~untry, ParticularlY in 
Punjab. We have discussed this burnina 
issue fot morc tbaD sis times in this 
Houle. Tbis Houle bas Qlade maoy amend·' 
menu to the existina Acls and also passed 
many Acta so that tbe Centro _II deal 
with the terrorists activities I by takina 
.irinaenl mea.url. But DO fruilful results 
bavo tlelded so far. But on the other 
¥iolence i. mereaainl day by day. Yeater.. 
day, 2 S peopie have been &hot dead in a 
cold. blooded maDDer by the terrorislS and 
they escaped in scooters. Some montbs 
back, the), shot dead tbe retired General, 

re : Situation arising 
out 0/ Killings by 
TerroristJJ in Punjob 

Sbri '(a"idya ll and the terrorists .escaped 
on a motor-cy~le. But our police and para • 
military personnel h·ave not been able 
to apprehend the criminals. WiB· die 

. Government give statistics as to how many 
terrorists have been arrested so far '1 .' 
The Government should bring about such • a tight. security condition that nobOdy can 
go scot free after· committing a crime. 
The problem of Punjat, is not an ordioaor 
one With the present ordinary police 
personnel hqving ordinary rifles and' 
weappns, We cannot combat tbe terrorists 
activities in the country. 

Sir, under Article 259 of the Constitu-
tion, the Centre can take action against 
tbose who indulge in terrorist a.ctivities 
in any part of the countey. We have 
already passed the National Security Act. 
We have also enacted Anti·Terrorists Act· 
about a :"year ago. Even with.all these 
Acts, the Centre is not able to do any-
thing io controlling the terrorists activities. 
With the existing Acts, we a\e not able' 
to take strong action against the terrorists. 
It is a mo.st unfortunate si"tuation.· I do 
not understand bow for the Centre is going 
in order to take away tbe powers from lhe 
State Governments. Sir, here the Punjab 
problem is not to be v'iewed as the problem 
of Barndla Government. Whatever manner 
the Government may decide to take action 
again~t tbelie activities, the pe9pIe of this 
country what that peace should prevail all 
6ver the countty and the terrorists activ"ies 
should be put an end to once' for all, 
therebY discussion cf tbis nature will not 
come up before this house hereafter. 
Terrorism i~ any corner of the country,'" 
should be nipped in the bud. We should 
not allow this to &row at any cost. 

In conclusion, Sir II I may submit that 
to comb:\t terrorislll completely in the 
country, whet ever, stern action tbe 
Centre is prepared to tak~ the (joveFD-o 
iDent of Tamil Nadu and tbe Chief 
Minister, . Dr. M. G. Ramachandran will 
Rot besit-lte to rally behind the bon- " 
Prime M;nister~ Sbri. Rajiv Gandhi. 
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SHRI ARiF MOHAMMAD KHAN 
(Bahraicb): Hon. Speaker, Sir,1\t the 
outset. I would lik~ to tbank you for 
livina me an <,pportunity to participate in 
this disCJlssion. I think, ever since the 
problem of terrorism and vioJcrce began 
ill some parts of tbe country.. this is for 
tbe first time that tbough lhe presS reports 
mention the death of. 26 persons' at tbe 
band of the extremists .. tbe h:arts of 76 
crores or our countrymen are bleeding. 
This is so because they are not only feel-
ing the agony of the people living in that 
part of the State or tLose who are related 
to 'he families of the kiijed but also 
becau~ tbis prob!em seems to have 
engutfed the entire country there by putting 
a question mark go the very unilY and 
integrity of the COLntry '? 

1 was just listening to lhe speech or lhe 
Hon. Prime Minister. The Hon. Prime 
Minister has said that tbe Centra) G ,vrrD-
ment does Dot get substanllve power or 
direct rights from tbe Ja~s h) deal ",jth such • elements in .. spite of ,11 the antl-tenonst 
Acts. I would go a 4itep r'·rther and say 
that even if these Acts empower the Centre 
to act. I am of the view ,bat the jurisdlctaon 
of the St:1te Governments sl-outd not be 
transaressed if the SpirIt of the Constitution 
ia to be rcspected~ The spirit of the Consti-
tution and the proviSions made thereunder 
should be respected.. But -it j!J tbe responsi-
bility of tJie Central Government to. sec 
wbether the State Government is fuJJillms 
ita conatitution"l obli.ations; it is succewul 
ia ensuring seeurity of tbe 'Ife and property 
_ its citizens? Is tbat Government ful-
.rlOl the ..responsibility which the 
CoostilU&ioD cir''' country and the laws 
e,DacIed .,..._ have entrusted to it." 
If we arriv. at -a conclusion tbat tbe 
~crument is fulfill inl these obJiga tions. 
..... .:crtaidly it sJlO1lJd be allowed ,e do wbahver it 11 doitia. But 
• ,..... of ~fu.ion or ir.de-
chive.aea -sboufd. DOt h there. When 
we .. art dkcetl1na Ute poiat wbether or not 
we 1Ia.e tbat poWCl", 080 tbin' that becom~. .Ii.e «rtain is tbat there is a' need to take 
~ ..... ailfsl lbe t~rroristL 1. would py 
tIaat . tbO~~ief Minister of a Slale or an 
~'OI' .~rid c:aJmOt walb their hands 
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off or the Central Government cannot ab-
solve itself of the responsibility merdy by 
sayina tbat the responslbility lies Witb the 
police oifcer' undCl whose jurisdiction the 
people were taken off the bus and gunned 
down. The Constitution places tb~ respon-
sibility relating to tbe maintenance of Jaw 
and order on (he State Government but 
whether or not the State Government is 
f~lfil1ing this constitutionel obligation is for 
tbe Central Government tc see a. provided 
under Constitution of this couotry. 

Today, the question b,fore us is whether 
we are fulfilling that cQnstitut 10nal re-spon-
sibility or not? Sir, the qu~slion is not 
confined to the killing of 26 per~ons. We 
will have to go into the background in 
which of this House was cleated'? This is 
not first the highest Parliamentary insitution 
of this country. ThlDk of the titcumstAnces, 
in which the present House ceme into 
bemg? Every citiz~ of thiS counlJy was 
concerned about the extremism when thiS 
House came into existing This extremism 
was born in the country a few years back. 
That was the"' time when our late Prime 
Mmister, Shrimatl Indira Gandhi felJ not to 
tbe bullets of theoe. extremists but to the 
ideology of the extremism. That was the 
time when our leader could JWt remain a 
silent spectator to those happenings and 
toured tbe entire C'ouDjry. I was just J;oing 
tbrouah \be speecbes of the late Prime 
Mmister in tbe Parliament L ibr:uy. . I did ~ I 
not come across a single speech of 
December 1984 whelcin the Anandpur 
Sahib Resolution was not termed as tbe 
document for the country·s disintcltJtion 
and Ythere unity was not stressed Sir, 
Shrimati Indira Gandhi has let a tradi-
tion and we had made 8 promise to the 
countrymen That tradition is that when 
abe question of unity and the iDtepity of 
the coeutry g)mea, whcn tbe queatioD of 
fiabtin. the communal force a and the 
fort"Cs of cflsintc.ra tiol' comes. we 
can lay down our lives but cannot compro-
mise With the comtllunal (orees. Thill is 
what we bad promised to the people of tbis 
countrY and today t he entire' country is 
hiply c\)nccrhecl about it. Sir, 1 am sayins 
10 because murdcr of one innoftot penon 
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i. as much tragic as is tbe kininl "of 26 
persoM. ·If more than one innocent person 
are killed, it is- just a matter of statistics • 
on!Y. When even a lingle innocent person 
is killed in any part of the country, his 
d~b in itself is a tragedy. The loss of that 
ODe life is an mdication, is v symptom of 
the malaise from which we ale suffering. 
Wbat is this malaise after all. 

Sir, this malaise is' q_uite old. This is 
not today's creation nor it came into being 
after independence; it i.s far mOTe old The ~ 
peop)e who want to mix up re1igion with 
politics and want to exploit communalism 
for their politied' ends~ had succeeded in 
dividing ·the country earlier too. If we 
fail til check this trend this time; if we 
continue to allow tbe mixing up of religion 
with politics and allow these elements to 
get the better of us, these problem would 
continue to shake us. Today ~ we are 
concerned ·witb the choked atmosphere in 
the country. But sir II- this cause of concern 
should not begin only with the death of 
26 persons This concern should have 
adeen in us tbe day when the elements 
playing communa~ politics raise<1 the ~= heads, 
(be day tbe communal elements were given 
credibility or resPectability, tbe day they 
were given honouT anywt:_ere. I am say ing 
so because this problem is not of recent 
on81O. BarHer a.,~ the countrY had 
witnessed pJrtltion at tbe bands of these 
communal forces and we must remember 
tb3t tbe people, tbe races, the nations 
which do not remember tbe Jes"§ons of 
their histol)', the history repeats itself. We 
should remember the lessons from history 
and if we, remember this thell we will find 
1bat no amount. of compromises . or 
appeasement would $uiafy them. Any 
compromise or appeasement is always 

.. bouaid 10 streDlthen the communal force,. 

Sir, through you, 1 want to .remind 
this aUlust House-I am open to correction 
by tho leV era) senIor Members sittina 
here if I happen to put tbe year ""oDalY- .--

. tbat it was. perhaps, in 19,! 8 or in 1 9 t 6 
(/"terr";'tiolu). It was in the ,,.ar t 9 16 .. . "-
that an all'~menl was reached bqtween 
THat and Jinba werein aU conditions put 

by Muslim· league" includina' separate 
electorate and other concession! sought by 
tbe Muslim League't were accept,d. A 
nationalist of tbe stature of Tilak,· whose 
good iotelltions were beyond any .oubt 
had sa id in Lucknow that they had found 
a la~ting solution to the problem of 
communaHsm in India but history later 
provc:d that the agreement of 191 6 which 
was claimed to be a permanent solution to 
the problem of communalism,. was not in 
fact a ~oJution. 00 the contrary, the 
seeds of division of the country on 
communal basis we~e sown on tbat day. 
Any compromiso with such forc~ or any 
effort of appeasement does not satisfy 
them. It is just possible that such forces 
may" lie low for sometime to gain streDglh, 
to gatn credibility or to gain more reSpec:t. 

Mr. Speaker, Sir, I would like. to give 
a quotation. One of 1he pioneers of our 
freedom slruggle, Shri Motila} Nehru said 
in one of his speeches:-

~'Whatever be tbe higber. concept of 
reJigic.m, the from that it has (aken in 
our day to day ltfe is tbat of funda-
mentalism, intransigence, intolerance, 
narrowDliLdedness, selfishness aDd lack 
of many a qualitlY csseD\jal for building 
a healthy society. Its m3io thrust is 
to show ba tTCd. towards one who doc! 
not have a faith in it •• ' •• In 1he end, a 
remedy has been suggested-it~. 
alliance with politics has done good te 
none. Tbe religion is on tbe path ot 
degeneration and politics is at it! 
lowest ebb Their divorce from eacl 
other is the only remedy:' 

This remedy was SUggested· at a tim. 
when that Fievous injury to the countr 
had no~ been inftictcd~ which later on ~m 
in the form of partition of the country 
Our leader had : eDsed t~i~ d30ler rial'! 
then 

Sir, we ttllk of national idealsy nationa 
unity._secularism, and safeguarding tb 
unity and intear11y of the country but I fa 
to understand 38 to why do we not idc:otif 



'443 Db. _.8t. ""'" 
Mba. of HtJtf1e Alfirir. 
'. : Siltl.tJtlt»t .,Is;'" 
HI 0/ NUliII6. by 
T .,,.,ISI3 ill PlljtJb 

[Shri. Arif Mobammad Khan] 

the forces of disruption after all. Why do 
we DO~ ide9tifY tbcae forces ahich want to 
disiDaara 6e thO' 'country ? Ther6 are 
parties in this House itself who have 
ofic:ially resoJved-lDd ia Muslim League 
it; one of them-tbat the Ibtlian secularism 
-as a fraud.. The Mali Dal resolution also 
speats 00 tb •. same lioes. How such a 
tbina can be acceptable in a country where 
several religions arc beina foUowed 
Secularism means that tbe political and 
constitutional status oPthe people shall not 
be determined on the basis of religion. 
All 6haJ1 bave equal status. In what way 
secularism is being used in a country wbere 
the -very concept of secularism was td 
b4Ntow rights on all ? 

Today. you go through the newspapers. 
Readin8 of newspapers ma.ke you fell as if 
we are not a nation, we are a bll 
confederatioD or different religious &roup. 
working at cross proposes. Here a part i-
cular group remaiJ)s constantly engaged in 
getting special rictus ror it ,and bow othe~ 
groups can be deprived of these special 
rights. As lon. as they continue to work 
with this spirit, as Jons as the concept of 
providing equal. risht~ continues' to be 
used for securing special rights and for 
crcatilll ineq~ljties in tbe society, tbis 
JWoblem will continue. Sir, I have already 
said lbat it needs to be seen tbat after 
III whicli are the Iorcea wbicb are 8 pinst 

-the unit, '7 I would Hke to narrate a 

SJI episode from Mahabbarata. Tbe 
first· clay Pandavas and KauY'avas 

eat for sdlooliO,. tbe lesson aiven to 
them was ' 

Stllpmllll D/Mrmtlm a.", 
Wbeo their teacber DronaGPrya alked 

Phannraja Yudhisbtbra 1.0 repeat hi' 
~n, be aid .. tbat he did not remember 

Ie...... He was rebuked for tllia. 
w.s at DUmber two in tbe Kaurv.. '1 .. ~ 

AN NON. MBMBE& : Duryodbana. 

SHU "a.IF NOHAKMAD &~: 
ivbeo DufYoclbana ... atft4---. 

bl,. ." St~ ,,,,.J,, ~ .f.4~ 
Albi. 0/ Bome .Atfalr. 
roe : Si_tlM. IIrAm, 
fN'I 0/ KID,._ /)7 
Terrorists III ~}flb 

SHRI RANA VIR StNOB! You could 
r~memher the name of YUdbistara but 

. forlot the name of Duryodbana. 

SRRI ARIF MOHAMMAD K}tAN : 
1 ca.n remember the Dam. -of Yudbishfftra 
and- the name of DuryodhaDa has been 
left for you to remember. 

When DuryOdbana was asked, be immet-
diately repea.ed tbe lesson. Yudhishtara was 
given more time and was asked to narrate 
tbe lesson next day. He could Dot do 
that next day also and except him, all the 
pupils n&tTated their lesson. The mOlt 
siJlnificant J tbiog i$ 'bat DurYodhaoa 
narrated that lesson but Yudbi6btara could 
not. During his- ta$t days Dbaramraj 
Yudbisbtara told tbat it took bis whole 
life to J.:am tbe first day's JeisoD j. e. 

Slltyam'Plld DluJramam ellQ r 

tought by his teacher. It is not cnouah to 
just repeat tbe words SatYDm'PQd DJrorllltldm 
elrllr. The lesson sbould be deemed to 
have been learn when a person ac:tuaUy 
sta{ts speak ing the tru th and follows the 
path shown by the religion. 

Sir, by '}liB I mean that everyday.c 
express our concernt r. nationa) unity and 
integrity but it appeaR' • tb at like 
Duryodhan1l, we want \Q repeat just aaain ' 
and apin thst national unit, aDd inlegrity 
should be maintained. W. do not under ... 
stand what we are .. yina.. Actually we 
should adopt it a'S our way of life. )f we 
want to protect tbe unity and in intearitJ 
of our country we IbaU bave ,to identify 
tbose anti-natiooal forces wbicll are pOlio. 
threat to our a.tional unity and iDtearity. 
Today we are disco.inS about Punjab 
lituation. Sit, earlier I-- lpoke about the 
C4)0Stifutional rilbtl aDd respoolibiJit,. 
Can we escape this moral rnponaibility 
1bat tbe present Punjab Govommeot Ia 'be 
creation of t~ accord wilida wat ai_eel by 
us _itb Akali Oal. Not onl, for Central 
a .... ance bu.t. aa baa been pointed out bJ 
the flo,-", Prime Minister. for poJitkal 
action also, the prescot Punjab GovemmeDI 
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u .arviviol with our support. The former 
Chief MiDialer of Puujab, ,w~ is tbe 
present Member of the Rawa Sabba. bad 
al.o pointed out ill his statement about 
foW' MQoth, back lhat the Ooverntncnt in 
Punjab is not a constitutional Government 
but a Paotbic Government. The Punjab 
Government bas cflllected money which 
win be spent ~ecjaJl)' on tbe miaranu 
who have misrated from other parts uf 
tbe country" to Punjab. Tbe PUQjab 
Government bas taken administrative 
decisions ~o provide jobs tu those who 
miarate to Punjab from. other parts of the 
country. I do- not want to level cbarges 
on the Chief Minister but I would lik.e to 
ask tbe Central Government whether it 
has any infQJ'mation in its files as to who 
was tbe person who led tbe Akali Dal 
alitation to bum copies of the C(\ostitutioJ) 
in front of the Civil Secretariat~ 
CbandilUh. Has the Government any 
information tbat the residences of some of 
tbe Ministers of Punjab Government arc 
not only beina used for poitting murders of 
o6icen and important people bat tbe 
criminals, after committing" crimes, arc 
also given shelter there. I do not VI aot to 
speak alaiost anyone but 1 want to 
say that it is possible that wbom- we bave 
installed and want _to use as a weapon to 
combat terrorism. may be a proiector of 
the terrorists aod we may be fb;okinl 
wroo&ly . that we cart use him alainst 
terrorism. In this contection I also want 
to say that Sbri Khushwa.nl Sin&h, the 
former M.ember or the Raga Sabba. whose 
view. wo know on Punjab and otber issues 
and who ia not anti- AltaJi Dal, has 
delimered a lecturo in Punjab I would 
like to quite here :-:--

[&wIsUJ) 

"Tho emoraence of' extremism and 
Jaraali SiDab BhiDchanwala. I do Dot 
tbink it is DOCCIII8tY to 10 bact and 
es.mioe whoso creation bo wa8~ who 

.. built bim up, wbo allowed him iDaide 
tho temple or who .suffered him to 
remahi tbere to the ODd. But ODe 
coaclulioD.. caQDot .,capo. that iI. 
ll. did serve tbe porpoae of tbe Atalia. 
Tbe1 tuff_eel.. pr ... " in tbo 

tempJe~ lhty did not condclDO him for 
wba t he said nor what his guomen did. 
At a matter of fact, l'Dce whe~' I told 
Saot Loogowal Ell ShoblJa lIihill diN/II;. 
eh jo IIIIPlrrdth di g_alle" kGrda Ilid 
g",d,.arDY vim haith kay.'· 

[TrtJIUlatiDn] 

1 think the reply given to this sfatemeot 
is very interesting which should come 
before this august Hf)use. When Sbri 
Khushwant Singh said that it did not look 
nice that he preacbed h:ltred from 
Gv.rudwara, I will read out here as to 
wb~t Sant Longowal bad said'on this :-

{ElIglisIJ] 

"He kept quiet for a while before Ire 
replied Ell to soda dalldlllJai~ QIIr 1IIt111." 

(TrGlU",iDII] 

Sir, if we waDt to remain the victim of 
any il1usion~ we can but it is a fact that 
the extremisrs and terrorists, wbo arc 
indulging in violence. are defl'nitelY getting 
political protection from son::.ewhere. 
Someone is usmg them as bis tools 
and is trying to dismember aDd disintegrate 
the country. 

Bjr, long a80 Allama Iqbal ~cI said-

U)tuuIlllud to.meeu millato dllill,.._ 
koIuntnt leD. 

Mere e61e wolAl. ktJi dil '11IlJiII kudlll .. 
pldkre .""tII" blti "'Ii 

There is need to crute such feelings. 
Allama Iqbal rays that many commlUlitiel 
have been ruined because they confined 
tb\mselves only to community consdousness 
and a feelina of separatism. COD$idcriaa 
that they owed alleaiance to their reli8ioo~ 
community or area. It we want to sa YO 
our~lves from luination then we shall 
bave to loam a lesson tba t we do DOt- have 
any other alternative. 

I~ such a condition 1_ would -lite to ~ 
ODe thinS more. The Goyernment fu:Octioas 
witb tho bel, of OfBCCfS aDd sood ~ll. 1, 
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is Dot possible that Safdar Duta Singh m1iY • preseat Ilimself ",here the extremists are 
sbootiaB down the inDocel\t people. What 
is required is that the extre~iSlS should 
have tbat fear in their minds, while killing. 
the people. that tbe punishment for the 
crime which they are committing will not 
~ reduCed in any case and tbe bands cf 
law wilt reach them. 

Sir, when we repeatedly say that some 
pblitical problems are also linked with it 
we tone down the barbaI ity of the cr imu..1 
act. So far as the political prl'bJem is 
concerned. the Ce8tral Government has 
signed the Punjab Accord with AkaJi Dal 
and the common mao of the country knows 
that you have found a political solution to 
the problem. He is not concerned with 
the number accords you sign; but he wants 
tbat the~ Government should talee tbe 
responsibility to . protect the life and 
property of every cit j~n whether be 
belODP to Punjab or any other State. It '8 
a CODstitutionaI responsibility of tbe 
Government and tbe GOvernment sbould 
fulfil it. It will be poSSIble only when 
the Government takes strona action (0 

fulfil its responsibility. 

MR. SPEAKER.: It has .. been 
I'CJ'C8tedly said in tbe House that a mistake 
was committed in 194'7.. We did not 
foresee the impeDdina legal complicat-ions. 
I appeal time' and aaaia to one and aU 
tltat we should unite to end tbis 
communalism. Only tben lbi~IU will 
improve. We have to' Baht unitedly the 
commuaalism whlcb may be outside or 
inside the aurudwatas, temples or mo&ques, 
Jf we do it unitedly there win be nonc,to 
.eoacIemD others. We will aJl become 
united and we will achieve our aoal_ 

Now tell me ;hat am 1 to do ? . It is 
airca4J 6.30 p .. m. (llllerruptlou) 

Tbat is wbat 1 am .. kioB ,(tn. What-
ever feu sa, tltat will be do.c. If you 
waot to .'t lat~, bow IIlllCll JIlOJ'C tilDe you 
waPi' 

re : S I'"." ... ""d,., 
out of KlIlu,g. by 
Terr.Jrists'" P~b 

. )\.N HON. MEMBER: As much .1 . 
you like. 

MR. $T EKER I wi)) aHot as much' 
time a s you say. 

PROF. SAIFUDDIN SOZ: The Punjab 
problem has been discussed here several 
times You allot five minutes each to 
tbe Members of this side. No one wiJl 
speak from tha t side. 

MR. ~PEAKER.: As you like. I will 
allot five minotes to each -or as much a_ 
y(\U like. .... 

- All you should get one thins done. 
You should gct this evil uprooted from 
within and witbout. We should take sucb 
a step unitedly so that it may not recur 
and all may get relieved of it. 

[F.ngllshJ 

.SHRIINDR~JIT GUPTA (BasirhatJ : 
Actually, Sir, my friend Sbrj Arif 
Mohammad Khan has' spoken some basjc 
truths borne truths. The struggle against 
communalism cannot be considered to be 
just a law and order problem. It i, a 
political and social question and there haa 

. to be a comprehensive atruule by those 
pe(lple who c('nsider themselves to be realty 
secular. 

Sir. lte bas gone ioto history. 1 am 
also tempted-but there is DO tioie-to 
tell as to how this whole problem of P\lDjab 
\Va •• enerzated. It i. DO Ule loinl. ioto 
that because it cannot be remedied. 
PC!I'baps I will recall because -bo 
mentioned-wjthout mentioninl his 
name-~ fOJlJDer Chier Miaister or Punjab 
who is now a member of Itaj,. Sabba. I 
remember tbe time whco he was the Chief 
Minister. 

This problem of ~ tenoriam ot u~cmist. 
iD PuuJ.,b. was ODe tbou"" time. tea, 
actiOUI ,han it it lcd.;. But.ben wcre 
fCitaiD PO~lictJ _ ttalODl &bat. the . chief . 
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. Minister bad to re,ip. And when be 
relil1led the Cool1'ess Party was stiH enjoy-
iDa a c:omfortab1e majority in the Legis-
latute. Anyother PC"OD COlIld have been 
cbolen from \hat party from amongst them- " 
sehes to take over the Chief minj.tersbip, 
Instead of that, they preferred to go to 
President". rule without tbe Govemor~8 
report. Some of .us were apprehensive in 
tbe of'situation that we are now confronted 
with, in lbe course of which twentY-lix 
people have been bu~cbere(j mercilessly. I 
must say tbat our terrorists, highly trainea 
as they are, professionalised that tbey are, 
are particularly cDld-blooded in their 
brutality. The kind of action tbat they have 
perpetrated ..• 

MR. SPEAKER; Much more that 
that: 

SHRI INDRAllT GUPTA: Much more 
or less, 1 do not know; all terrorists are like 
tbat. Some people thought that perhaps 
~methilll that bappened in Mukatsar 
could not be repeated again. 1 $bould think 
'bat was happened yesterday in HO$hiarpur 
district may not be the last such episod.: 
and we should be menta))y and psychologi-
cally be prepared for it, but we cannot g~ve 
such sermons to the people who are recelV-
ina the bullets in tbeir bodies. 

Tbe Prime Minister from whom we were 
expecting to hear sOlXlething mote specific, 
more concrete aod more positive about bow 
we arc goinl to face tbe situation bas dis-
appointed us. Let me tell you franklY ~ot 
because certaio tbinls may be there which 
he does not want to divulae to us, or 
because tbe State Government according to 
him .s loinl to take some action, or ~ 
already initiated lome action, so tbe House 
need not be told about it just DOW. I do 
not mind even that if those actions'are 
really aoin. to be taken serious]y and are 
coin, to be effective. The House need not 
be told; -I do not mind that so 1001 .. , the 
advance infonoadon docs not 10 to tbe 
terrorlat.. It may not come to us la.U_cr. 
We do Dot want to be told that e¥erYtbwl 
YIN loaud out; Uie)' lot to know befOl'e-

band aod .tberefore we failed to make the 
a~tion. effective. That bas also happened in 
tile past. 

But .. if .a Prime Minister is not aware, or 
is not informed, or is ill.irfol111Cd. or 
wrongly informed about the Acts that this 
Parliament bas passed. then it is an alannm. 
state of affairs What weJ~ we being told.., 
We were being told tbat the Central 
Government, by and large, could no' do 
much than it has done because it bas DO 
powers to act. ) t is true that under the 
Constitution, Jaw and order is a State 
subject. It is also true that under Article 
258A of the Constitution, a provision has 
been made fol" ~emptiOD in cates wbere it 
it necessary and it is also true - I am Dot 
quoting tbat now. because there is no time 
and 1t is such a lengthy section-that 
Section S (2) (a), (b " (c) etc. of the TetT~ 
rist nnd Disruptive Activities (Prevention) 
Ac.t. 1985" which we passc;d Jast year ill 
very clear. 1t says: 

'&WHbout prejudice to &he generality 
of tbe p;wer c.onferred by S'Ub-scctiOD 
(1) the rules may provide for, and may 
em~ower anY authority (being the 
Central Government or a State Govern-
ment or the Administrator of a Union 
Territory ... ) to lWlke orders providiq 
for, aU or all)' of the foUowina 
matter ....... 

That includes ~ 

"(0) Prohibiting or r~utating tho 
possession. use or disposal of 
explosives, inflammable substa~cel' 
cortossive and danaer ;)US artIcles. 
arms and ammwi ilions .... etc.'" 

~} 'he entry into and search of, any 
place what10ever reasOnably sus-
pected of beiDl us~d for. ha~ur
ina tCrl'orists ~r d15ruPtt~lUSta or 
foc manufaclwing or storlD, any-
thina for use for ~P06C. of 
terrorist acts of disrupllve activi-
ties.'" 
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So m3ny more things are there in detail. 
These rules have to be made under SeCtion 
5(2' and under these rules all authorities 
which include the Central authorities also 
clln be empowered to carry out any of these 
things. So, the inesc'lpabJe cQDclusion we 
we are left with, as communicated by the 
Central Govelnment, is tbat the BartlaJa 
Government has failed to do tb(.se things. 
Were they advised '1 There is no bar to 
advise being given by the Centre.· The 
State Government may not accept tbe 
advise. I want to know this. Did you 
~ver advise them that wcb rules should be 
made and the Bamala Government rofused 
to do it '1 10 that case, did the Ce"ltre ever 
consider that it would be necessary to make 
such roles empowering the Central Govern-
ment itself to act in this way ~ We do not 
know. You are. not 'telling us all these 
things. And all along we have beeJl' told 
tbat both the Governments are acting in 
close cooperation with each otber. That IS 
why, 1 am compelled (0 -say Lhat If Mr. 
Barnala is to go DOW. _. Of. course, he may 
be voted out in his own Assemb;y. That is 
8 different matter. 1 think tbe balance of 
force win change verY rapid-ly f,~r the worse 
now in tbe Punjab, after yesterday's SGPe's 
eJection results, unfortunately. And it may 
be on tbe 18tb December ",b~n lh(.y are 
loing ttl JDove a Do-confidence motion in 
the Punjab Assembly. Mr. Bamala may be 
voted out. I hope, you are am icipatmg 
such a situation. Because tben two things 
can happen. Either be. can be replaced by 
a nominee of the majority whicb votes him 
out aDd we know as to who are th.e possible 
c:andates 

AN HON.. MEMBER: May be Sbri 
Balwant Sin&h. 

SHR( INDRAliT GUPTA';' Sbri 
Balwant Sinall'. name is also beiDg b3Ddied 
about. There i. Prakash Sinah Badal bim-
aclf Amerir dex Singh is thue. There are 
ao maoy people. But, is it JOin, to- be an 
'improvement on the present situation 1 
1 he CeotraJ .. Oovernmwt hu t? think 
lleJore'baP4, prepare itliel', apt;~pate tbe 

. Min til Home A,olr8 
re : SltllDtfon arising 
oul of Killings by 
Terrorists In .. PUnJab 

development. of tp!s crisis and decide how 
they are going to act. If he is not vot'ec:J 
out, that js a different matter. What I am 
saying is that tf he i& voted out we bave to 
accept it. Otherwise, if Mr. Barna). is to 
go, is to be pushed out, is to b'dismissed, 
then these is no reason why the Home 
Minister ShOUld remaio. If tbe Home 
Minister is to remain, there is do reason 
why Mr. B~rnala should go. I hope Mr." 
Buta Singh will not take amiss alt these 
things I am saying, because he ic; a very 
good friend of mine. 

SHRI RANA VIR SlNGH: Givins 
your friendly advice 1 

SHRI INDRAJIT GUPTA: What if I 
were he 1 Luckily~ fortunately, I am not 
Shri Buta Singh If I were In his shoes. 
1 would really think that possibly it would 
be best for me just now in this situation to-
offer my resignation. That is \\Iby I had 
suggested to bim last time indirectly, at the 
time when tha t incident at Raj Ghat took 
place on 2nd October. And at that time 
be stated here in this :Uouse that be \\-ouJd 
be the Jast man to run away from 'h~ field 
of battle and that be was prepared to give 
all "his blood and IP on. I admire his senti-
ment. But it is not a question of rUDning 
away and it is not a qUestion of giviD, your 
blood. If aU of us who °are sitting here 8we 
aU our blood, sull we may not be PVe the 
Punjab. I do not know. 

My point is that, politically we have 
reached a very critical and crucial p05ition 
where the Home Mmister. in a Very un-
enviable, I should aay, in a very delif;&te 
kind of position. I do not want to spell it 
out more because it is not fait OD Buta 
Singh. I say, it is not fair on Buta Sioah 
to make him continue in tbat particular 
office becal;lse of the ~quation of torces. 
Even. let·me say because of the community 
to which he belo71p. Don't yoo see the 
complications that are cfused.,. You are 
dealinl with tbe Punjab; you are dealiD' 
with a particular community of tbe people. 
I think it iJ beat (or biJn in )li, OMI "lIe-
rflt, 
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SHRI SHYAM LAL YADAV: Mr. proved to be his undoipg in the end It is 
Gupta it is not 'fair. ' tms',slogan of Panthic unity whicb more tban 

• anYthing else has rallied all those .forceS 
SHR.1 INDRAJIT GU PTA: . If it is aaainst 1Ii!D in this election. Pantbic unity 

u'nfair let it be unfair. You may tbink is a very-very wrong slogan and a disruptive 
tbat i~ is unfair. I am saying 80 with al1 slogan to give. I am sorry~ Mr. Bamala 
my best intentions for bim, Not for you. tbought that by gi\'ing this slogan, he would 

be able to rally seme more Sikh votes 00 
SHRI NARAYAN CHOUBEY: Out of the side of his nominee in this SOPC 

love for bim. He is in a very difficult election. It has precisely tbe opposite 
position. , 

SHRI INDRAJIT GUPTA: You can-
not go on like that. You cannot go on 
rassing the whole buck on to Barnala. Is 
he to be bJamed for every thing '1 As Shri 
Arir slaid, it is the C~ntral Government 
which has been supporting this BarnaJa 
Government. They have virtually brought 
it into existence and pledged their support 
to it. There is no better cbolce at the 
moment And they, we have been told 1hat 
they are working in close collaboration, 
cooperation, understanding and all that. 
Then, how can you now? Few choose 
now. to say that tbe viUain of the piece is 
tbe Barnala Government for its in efficiency, 
for its weakness, for its vacillation, for its 
duplicity and everything.· Then, how does 
tbe Central Government -at least in the 
Home Ministry-dvoid, how can h avoid, 
bow can it escape, its share of the respon-
sibi!ilY '1 Therefore, I do not think, I 
suppose tbat the Prime Minister will agree 
to our suggestions, that is a dlff~rent matter. 
(/nte'rutions) Yes, Sir, 1 am finishing. 
Accardinl' to you direction, tbat one should 
not take mucb time. Now even Badal is S:lY-
ina somewhere that why doesn~t the Govern-
ment st'lrt taking to us also '1 We are 
here. We are willing to talk. Why don't 
tlle Government talk to us ? 1 think the 
Government should never talk to people 
unless tbey categorically aive up these 
policies, thesc' politics of secessionism and 
terrori~ aDd violence. They bave to 
categorically live it up and declare tbat 
tbey will have nothing to do with these 
thin... Tben only some questions can arise 
of talkhis or having a dialol\le witb them. 
Without tbat, it is impossi~le. 

effect by. feeding ·more tbese extremists· 
views- and opinions. So, I would still say 
that you sl"aould not ge ahead under tB0Y 
pressure to impose President·s rule iu a 
bnrry because you ba ve d one it once before. 
I mentioned it. Therefore, I am very wayj 
a bout this because in the present circums-
tances. as far as I understand tbe situation,· 
the imposition of· President·s role, tbat is 
direct rule by tbe Centre, will only contri-
bute to further aggravation of the hostility 
of tbe entire:: sikh community towards th~ 
Central Government. There jg a fact. 
There is a bard fact of the matter and 
Bamala is repudiated by tbem more and 
more everyday because they consider b;m to 
be a creature of the Centre. That is tbe 
pOlition tbe Centre holds now in the eyes 
of practically the entire community, espe-
ciaHy after .the Operation Bule Star took 
place. Unfortunately, we supported Opera-
tion Blue Star. We also did not anticipate, 
perha ps prop:rly .wha t the fall out was 
going to be as far as tbe reaction of people 
who are beil)g instigated on extremists' 
slogans m religious slogans specially now to 
a man 1 should say-except for a handful of 
people tbat community is against us, agaiRst 
you, against the rest of the country, against 
the Central Government. Therefore, pJease 
think very carefully about tbe implications 
of President's rule. You cannot suppress 
an ent ire State and its people by force of 
arms; who are our own people; wbo are 
our . own brothet6 -and sisters; aD integral 
part of our nation and our country: who 
have been misguided now and led astray. 
We have to act, not only in terms of Jaw 
and order. but politicaJly also, as to what, 
should be done and what can be dooe. 
Those things al~o. I think require so~e 
deeper consulation at political1eve1. Ev~rY-

Tben, Sir, 1 think Mr. B.lrna\ata own thing cannot be talked and spelt out here 
slopn wbieb be pvo of PlLDtbic \Jnil)' baa . iQ i!Je Rouse. l hope the Prime ~inist~r 
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has Bi,en some sort of an assurance ~hat 
further con_ltations will be beld 'l(itb every-
body c:onccmed includinl the oppositiop or 
course, to work out some parameters, Dot 
only technical, but political tbinas. 

About the administrative matten~ 'fnany 
suuestions'have been mad.:. I hope tbe 
Minister will r~Jy to some of them. What 
is tbe difficulty now, tell me, about 
providina armed escorts for these. Have 
you Dot got cnoulb . personnel? Somebody 
suaestcd that the nuulber of bus services 
can be reduced. These are very elementary 
thiDas. Why people are allowed to go 
round in these buses wilbou t the armed 
escort? It is not a question of inter-
State bu~s at; Mr. Daodavate referred. 
Neilbe'r in the case of Muk t59l nor in the 
yesterday's case, but they were trayelling 
from point to poiDt ~ithin the State. of 
Punjab. (lnterruptio"s) Wha t is PEPSU '1 
1"bere is no such thing a PEPSU now. 

t9.08 bra. 

Thecefote_ these thinas should be done : 
Anny escorts should be provided. You 
have also to get ready now, after Mr. 
Tohra's victo~y, to consider what you are 
goiD8 to do-because these &urewaras DOW 

under his guidance ev.erfwhere, will become 
ttrong-holds once again of terrorist activity 
and accumulation of arms and we.pons, 
and all that. Doo·t }lave any illusions 
about it. Tohra beinl eJected Chairman, 
o( this means tbat every gurdwara will 
became a centre or these terrorist, insurgent 
activities, and collection of arms. W~at 

arc you &oin. to do "1 What are YOU 1010' 
to do~? You have to decide. you have to 
make up your mind. You cannot alJow 
these places of worship to be misused ~nd 
ab1fie4 in this way,' ft9c purposee .blCb 
bave notbin. to do with reU.ion. 

So I hope ·these concrete tbinaa will be 
worlta out, immediatel,. in ant ic: ipation. 

MR. SPEAKER: Mr Gupta, please .•• 

SHRI JNDRAIIT GUPTA: What e18e 
am I to say. &ir? You yourse1f are always 
cxpressinl your aOluisb and. your desire, 
deep-felt desire . tbat everybody should 
fight communalism. Everybody is. rryioa 
to flabt communalism in his own ,way. 
Some do it by' issuing statements and 
making speeches. Some silly foo18 do it 
by shcddin, their' blood. Tbey could 
save their Jives by sitting at bome, 
and Dot risking and going out in 
the streets and in the maidan. It an 
depends on how YOU Jook at it. But 
ret us at least make a more concerted-and 
united effort to mobilize people. There 
are plenty of good· hearted people in tbe 
Punjab who have got a sound common-
sense, who have to be mobilized, who are 
preparep to resist the terrorists if they are 
given arms. (Interruptions) Why can·t you 
tt.ink of some new method, some new 
ways? You cannot go on in the same old 
W'i'S" and let the Punjab be burnt to 
ashes. 

That is all J have to say. 

MR. SPEAKER: Now the position 
seems to be this: my staff also i. very 

. ~ager to get to far-a way ptaces-it is 
there-due to some bandit, this and that. 
(Inte",uplions) SomethiDI is there. Some-
tbinl is there. 

SHRl DINES GOSW AMI (Guwabati): 
Sir. if you can aive me 4 or ~ minutes ..• 

MR. SPB_'-KBIl : If this is tbe kind 
of fout' minutes ... l have got other Members 
also. How to . do it? We will do it 
tomorrow tben. No Half-an-Hoar 
discuasion now. 

We DOW adjourn. 

19.03 brs. 

TIle £Ok SabNJ tll_ -'}Oll",_ till 
• E~ye. 0/, the Clock OIl Til_MI.;,. 

Decemb_r 2, 1986!A,ralkJ,,1UkI -11 
1'908 (Sdk.). 
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